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LOK SABHA DEBATES

LOK SABHA

Monday, February 24, 1975/Phalguna
8, 1806 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. SpEAKER in the Chair]

Obituary reference

MR. SPEAKER: Hon. Members, 1
have to inform the House of the sad
demise of Shri R. N. Singh Deo who
passed away last evening at Bombay
at the age of 63,

Shri Singh Deo was a NMember of
the First Lok Sabha during the years
1952—56. Former ruler of Bolangir
(Orissa) and a popular leader, he
was in the forefront of puhlic life in
Orissa and served that Slate ‘n various
capacilies. He was elected to the
Orissa Assembly frst :n 1957 and
thereafter 1n all the subseguent Elec-
tions to that Assembly. He held the
officeg of the Leader nf the Opposition,
Minister of Finance and the Chiel
Minister in that State gt various inter-
vals, A great administrator, he tiok
ieen interest in the affairs of the
state and worked relentlessly for the
setterment and uplift of its people.

We deeply mourn the loss of this
fnend. Our heartfelt sympathies go
to Shri R. R. Singh Deo, his son, who
happens to be ,ne of our colleagues
here and I am sure the House will

in me in conveying our condolences

the bereaved family.

We may stang 1n silence as a mark
sorrow,

lhe Members then stood in silence
for a short while

507 L8 —1

ORAL ANSWERS TO QUESTIONS

Indo-Bangiedesh talks om Haking of
Teesta with Ganga

*g4. SHRI R. N, BARMAN:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether the question of link=
ing Teesta with Ganga was taken up
at the Indo-Bangladesh talks held
recently on Farakha Barrage issue;

(b) if so, the reaction of the Ban-
gladesh Government; and

(¢) whether any progress could
be achieved to resolve the Farakha
Barrage issue?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI LEDAR NATH
SINGH): (a) No, Sir.

(b) Does not arise.

{(¢) The Farakka Barrage issue 18
under discussions, between the Gov-
ernments of India and Bangladesh.

SHRI R, N. BARMAN: Sir, May I
know from the hon, Minister whether
any talks have recently been initiated
with Bangladesh Government? If so,
when are they expecied to be held?

SHRI KEDAR NATH SINGH: 1 may
inform the hon. Member that the talks
have started today in Delhi.

SHRI R. N. BARMAN: I would like
to know whether any new suggestions
have been made hy cither of the Gov-
ernments. [f so, what are they?

SHRI KEDAR NATH SINGH: Nego-
tiations are on from today and we
will know soon about the suggestions
from either gide.

SHRI B. K. DASCHOWDHURY: Sir,
I would like to know from the bon.
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Minister whether it ir for the first
time they are haviug a sort of nego-
tiation on the Farakka Barrage isuue,
Secondly, in reply to part (a) of the
on, the hon. Minister has said
In the last Session, in Novem-
have the question number w'th
25th November last, in regard
same question, the Miruster has
that the matter 1s under dis-
with Bangladesh Government
joint water development. ciere, L
find that the Mnister hag said ‘No’.
Will he kindly explain the pusition?
Thirdly, I would like to know wheiher
it was a fact that at one time there
was a guggestion to link Ganga with
Brahmaputra connecting Teesta, keep-
ing Brahmaputra on the ight siude
and Ganga on the lcft side and making
a barrage of 3070 feet near about
Gajalduba in Malda district. What
about that scheme? Has anything
been done?

i

40k

SHRI KEDAR NATH SINGII: Link-
ing of Tees.a with Gung: was never
under discussion between the two
gyovernments.

SHRI B. K. DASCHOWDHURY: Why
do you say ‘No?

SHRI KEDAR INATH SINGH: There
wag & discussion between the two
Governments for lmnking of B.ahma-
putra with Ganga, passing through
Teesta. There was nu s.g.es-lion 1n
regard to linking Teesta with Gauga.
Severa] discussions hove taken place.
The negotiations have staried today
between the two Governments and 1
bhope we will come to certain conclu-
sions.

Demang for more foodgralag for
Gujarat
+
*85. SHRI ARVIND M. PATEL:
SHRI VEKARIA:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether the State Government
of Gujarat bas sent their demand for

Oral Answers 4

the allocation of more foodgrains to
that State; and

(b) if so, the quantity of food-
grains supplied during the months of
October, November and December,
1974 against their demand?

THE MINISTER OF STATE .N THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB
P. SHINDE): (a) and (b). Dunng
October, November and December,
1974, about 2.41 lakh tonnes of food-
grains were supplied to Gujerat
aganst their demand of 5.25 lakb
tonnes.

st wefr QR @@ [T §ETT
Ay #Y A 7 A A FEw g A
U FNT AT 2. 84 W@ & HATR
X 49T | G947 9 § @@ Al
aarre #r feafa gamoe & 1 @ srr
avgar g {& ag 9 v wo &) agfa
&7 § W qEEE T AL T @S
ET T JEY SUTET HASH WIAT A0, ?

SHRI ANNASAHEB P SHINDE:
We are irying onur level best to help
Gujarat. In fact, the mnnthly .lLoca-
tion 1s 92,000 tonnes. That 1s why the
fsod position today 1m Gujarat 18 80
comfortable even as compured to Stzt:s
where theie 15 no drought. Price
levels in Gujarat are low. Apairt from
the fact that the Gujarat adm ni-tra-
tion has manazed the food potition
well, central assisfance has also gone
a long way. We are review.ng the
position from time to Lime and are
trying to be very helpful

[t wq fawd : & s W g
fr oo W gEt TeE § o e
fear T € 48 WA ¥ FIET a9 F
vy (v gafca o gg fAaom M
arar § 7 agife ooy oo § faw
I I WTEAEEAT W7 ¥aw 40
sfawa Wi fagre N srawwa
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drw 21 sfowa qu feer mar o
aaT ¥R fge & s @
¥ 17 7 a3 &1 W i g7 w
T T P $IA A AT JraT
T W W ATREAT & GEET S
argw & ar oif watfear § 7

SHR] ANNASAHEB P. SHINDE: 1
do not think centray =ailocations are
in any way relaied to lucal pressure,
We are just not 10 a position to make
allocaticns on the basis of demunds
of State Governmcais. If we total up
the demands, we find that they are
many tuncg so cxaggerated, But I ap-
preciate the basic 1ssue rased by the
‘on. memver. The priaciples we fol-
w for allocalisn are by and lurge,
mese first ol all, the pruductio: in the
State, the pspulsticn, the lecal price
level and availabuly of stoeas 1n the
central poul either from piocurement
or through impoct All these factors
are taken into account to meet the re-
quuements ol ilehcit States, dicught-
affected Stute and so on and to the
extent possible, eguilasle allocalions
are made,

SHR1 H. M PATEL, In addition to
the cnteria he menlioned, 1p what
extent 15 the crite.ion of gosd manage-
ment taken into a.count tor allolting
more? Doeg it mean tnat bad mai.age-
ment means larier allocation? It
seems tu me thig was the implication
ot ms original reily, that gnod
management medns less ullocauon
Will he clanfy?

SHRI ANNASAHEB P SHINDE: 1
enlirely agree with {he hor. member
that wheie taere 1. good managemeont,
there the position is Letter. In thus
tountry, we find in cerlain areas
better distribution, but 'n others lois
of bogus ration cards are taere. Of
course, all States are egual to us. But
Wherever there 15 good food manage-
Mment, we attend to the requizements
lmﬂl'e. But after all, it is one country
and alj people are equal to us There
fore, we have to see that a feeling of
discrimination by the Centre or by
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anybody else does not develop so far
ag any State is conce.ned.

I b Www wteed o R
& it gaman £ Torcr 3 feafa s
 F AR A e ) ueT few @
g€ T, arw raw  wEewE q
o wvfl G &1 Agw i @ g
a 4% g % 7wy § fr fefy weuy
& it we oY ¥ W 9 § e
| e sareT g o forw o @ g 7
s TR g T o g7

SHRI ANNASAHCB P SHINDE:
The allocation is laiger this year as
compared to last year 1 can gne
the hgures month-w.ce, but 1 would
not like {7 wasle the o of the
House. It 1s now 92,000 tones, close
to one lakh tonnes [! s a8 very s e
tantial allccation In lpet, e<c.pt 1
some exceptionial months, never was
such a large allocat.on mice to Guja-
rat

Com:ulsory Service py Aericuittral
Scientists in Backwird Areas

*86 SHRI D B C IANDRA
GOWDA

SHRI JHARKHANDE RAl

Will the M niso, of AGRICULTURL
AND IRRIGATION be pleased to
state

ta) whethir Convernmint prozose
that scientists 1n the Agncultual
Research  Service, do  compulsory
work in the biukward areas for a
cel awn period ond

{b) if so the outhnes of the pro-
posal to revice the personnel policy
for agricultura] stientists?

THE MINISTER OF STATF IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHR] ANNASAHEB P.
BHINDE)* (a) and (b). It is proposed
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to constitute an Agricultural Research
Service in the Indian Council of Agri-
cultural Research, covering the regular
employees of the Council In order
to provide adequate attention to the
problems of backward and neglected
areas, as also to equip the scientisis
in the proposed Service with an uncer-
standing of the agricultural rezlities
in their totality, it is proposed to
make it obligatory on all the agricul-
tural scientists {0 work in one such
area for a mimmum period to be
prescribed.  Details regarding the
period and the fauilities etc, to be
provided to scienlists in such postings
are to be worked out, The proposed
condition for service in the backward
areas would provide an opportunity
for agricultural secientists to have first-
hand experience of the peculiar pro-
blemg and to make contmbutions to
the improvement of the agriculiural
economy of such areas.

SHRI D. B. CHANDRA GOWDA:
While welcoming the preposal to
make it obligatory for scientists to
work in one of the backwurd uareas,
is there any proposal under the active
consideration of (jovernment to extend
the same scheme to educate the peo-
plc of the backward areas also lo get
themselves acquainted with sophisti-
cated technology, advance in genefics,
new varieties, export pofential and
other things? Ts there any proposal
to have research centres in | .ckward
ureas themselves?

SHRI ANNASAHEB P. SHINDE:
The very purpose of the scheme 1s to
encourage scientists to mo to back-
ward areas. Naturally, they will be
linkeg with research stations. Our
general experience so far has been
that because of lack of facilities,
scientists were nol prepared to go
backward areas. With this new ap-
proach, it should now be possible to
strengthen the stations in the back-
ward areas. The stationsz are expected
lo take on extension and other activi-

ties to educate the farmers in those
local areas.

SHRI D. B. CHANDRA GOWDA-*
Will the same proposal be extended

FEBRUARY 24, 1078
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to agricultural universities also making
experience of this type In serving
backward areap one of the counditions
for obtaining thewr degrees?

SHRI ANNASAHER P. BHINDE:
Backwarq areas deserve all vur sym-
pathy, but whether this compuisien
can bg introduceq in regard to gIe-
duates coming out of our agricultural
colleges can be a matter for conside-
ration. I eannot say anything offhand
now.

ot mreeld T www WPy,
¥ gqrad grg g ¥ W fava qx

a sohfrafen & .ga & S wa a7
wdt ¢ fosaw oge faelt € ?

SHRI ANNASAHEB P. SHINDE:
This 15 a problem facing all sectors
wherever the higher category of scien-
usts are involved, whether n agricul-
tural disciplines or other branches.
This brain drain, as the hon. meinber
knows, is a genera]l problem, It 18
more go in our country hecause ol
our weak economy. But so far ar the
ICAR is concerned, they are attending
to this problem hy irying to attract
scientists working in foreign countries
s0 that they are in a better position
to serve our cause here.
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27 ¥ & w1t el Y aifeee F
wgt T arwe TE oty Y 2w § oY
w et o A foid & 3 7 qudr
sE—agt o< % § o &
fudt wrow § oY agf Tk anfefe
w1 ww FT fear o oY €9 w97 F
&, Gt wrf ¥ w goRR wul ?

SHRI ANNASAHER P. SHINDE'
I had occasion to discuss with the hon.
Member the problems of the area
and the problem of agricultural
colleges. Unlfortunately, the agricul-
tural colleges in East U.P. are very
weak with very limited agricultural
land, but we have drawn the atten-
tion of the State Government to that,
and now good agricultural universi-
ties are coming up in UP, and I
think they should be in a position to
take care of the soecial problems of
East U.P.,, for which we have all
symgpathy.

SHRI R. S. PANDEY: It sounds so
good that the ICAR has been asked
to seng scientists to the backwsrd
areas. I do not know what the scien-
lists are going to do because the
fundamental thing in the backward
areag is irrigation.

MR. SPEAKER That is a different
matter.

SHRI R. S, PANDEY: The scientists
will go and report, and the report will
be put in cold storage. In order to
see that the backward areas are uplift-
ed, what is the comparehensive pic-
ture, what is the comprehensive pro-
gramme, what 15 the infra-structure
yau have got?

MR. SPEAKER: He has a different
infra-structure on this question!

SHRI ANNASAHEB P. SHINDE:
When we are discussing this point, we
lave tg think of areas like Ladakh,
_Lahaul and Spiti, the hill areas of
JP. efc, where scientists are reluc-
lant to go becauae facilities are not
dvailable there

Oral Answers 10

SHRI R. S. PANDEY: This {s the
first time after 27 years that scientists
are going. You should please ask the
Minister to tell us what comprehen-
sive picture he hag got.

MR. SPEAKER: What is wrong with
you? Why ecan't you be a little
patient” This question which you put
was quite farfetched, not relevant, but
still the Minister ot up. I think he
understands ihe question.

SHRI R S. PANDEY: I can con-
vince you that the question is rele-
vant. My question 1s this. Afler 27
years they have seen the backward
and neglected areas ana scientists
have been asked to go and see what
cran be done. What did they do for
the last 27 years? What is the ans-
wer?

MR SPEAKER- 1 agree with your
question, but it is not relevant here.

SHRI R S. PANDEY: Whatever is
relevant in 1t may be answered.

SHRI SAMAR GUHA: I want to
know whether the Gcvernment has
any plan to set up at least a few
pilot projects in each State with cer-
iain area of land, not only for re-
search, but to give practical training
to cultivators in the backward areas
as well as the areas which produce
wheat and rice particularly.

SHRI ANNASAHEB P. SHINDE:
Again, the question is a litile diffe-
rent.

MR SPEAKER: His question is
whether you are having certain blocks
for scientists themselves.

SHRI ANNASAHKMB P SHINDE:
Administrative block is a part of such
a programme,

SHRI H. M. PATEL- While it is
undoubtedly a good thing to have
scientists go to the backward areas,
will the Minister indicate whether he
has considered the advisability of
training extension workers even from
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outside who can carry the knowledge
and the results of the research to the
backward areas?

SHRI ANNASAHEBR P. SHINDE:
I can appreclate hig print because we
have found on assesament that eien
when the research findings are there,
we are unable to take the results to
millicns of farmers. Therefore, our
entire emphasis ix to—implement the
programme of extansion #nd see that
the research resu!'s are taken to the
farmers in the “ackward areas as well
as other areas.

st wpwy sHlaigam Ay
gz @y , s afd & ug saa
Tiea § fr wi@ 7 oY ot ogg W
dagd o § Afdm e A f e
vgd 41 fawe TevET ) A HOER
iy sTagfefez ¥y 9T el 9
Ful o qET T ST w2 &Y
Y ATEAE WIT T T g
€ fg mgr & fyuet £ W @Y &Y
mawgar ¢ T N gow gure
i ?

QLU :@W; Forget atout jt.
Grad we® ¢ ag wonl ! wWH
wara o fafaer wig &g &0 fw
MST | § TE¥ WTORT %ET @AW
o 1

N AFE T WHEILTT I
g WY ¢ W 36 FE v e @
T3 gafad o R ged udr ot
wEgTT g )

SHRI ANNASAWEB P. SHINDE:
We do not consider North Bihar back-
ward from this 2ngle, b~cause scien=-
tists go there ond res=arch stations
are there. By backwerd areas | mean
areas like Lahaul, Spiti, the hill areas
of UF ete.
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SHRI PARTPURNANAND PAINULL:
The hill areas like Kushmir, H.P,, hill
districts of UP otc, have good poten-
tial fer production of cash crops Uke
fruits and vegetabins. Yet, the Agri-
culture Ministry contitiues to lay em-
phasis on the production of foodgrains
in these areas. Mr. Shinde himself
paid a visit tn Tehri Garhwal some-
time back and he was convinced that
the soil there s verv mnch guitable
for the productibn of cash crops. May
I know whether a team of horffeuliu-
ral experts will be sent to these areas
g0 that thev can sdvize the loeal neo-
ple to grow better fruits ard better
vegetables?

SHRI ANVASAHEBR P. SHINDE:
The hon. member Is not correct thata
we pre lavine smphasis on fond crops
onlv in these areas. In faet, cur
maximum effort is on  hortirulture
and growing of wv2getables In these
areas.

wey wiw | fand qfedrnad
+
*g7. st ¥ET T wIW
ot T wTer ifre .
w7 %Y oft - e sl a7 sy
N w1 w4 w5

-~

(%) vad e o3 ¥ gy
¥ ¥ FId fgarf oYy arow
wir e fere g oW (UINYY

T (m) TR fY EETR T )
“ggrrm foY i} & Swrrwm 2 ok
q AT § WY A% feadr i g
G L

Tyfy st fead s | gt (o)
w77 qrr fop) 0 (F) mer @AW
Y ated} grer & semet o ol q%
wiay =1 78 Rmr mr ¢ 1

(w) fgarf <oy farr & AN
o Tar wer fawrf et ¥ fag

«
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TR Ty e grar st
fwmarers dvoAmit F aiEw TR
q3 ‘gt wrar & 1 Trow Ay ¥ forg
#r garaT sATF Wi a9T WA
LRI ol e A SR
fiert Faforss i mgar ofcyoar &
arrg T4 1)

st AT WX AT ¢ WSTH WA,
# o 3t ¥ a7 FrAAr wvEAr £ ooy
g} ITC ¢ oTAvr fR oweT ot W
f=rf A M A ET TR AT
W U ®7 AT T FIT AT AT
o, W T AT 2 Y BRTE EmEy
qr frvi Ami av ferar farf 3
g, % F71 9T T T RTY
@ 7 ¢ ? mer v ATRT TR
oI TT TTR AT ¥ R oy v R
grree e qzd ¥ P afrozb oA
e AR T R TATYIFITAN

$?

«t ¥qre Jr7 Fax ¢ wrTAYT 9T
3 @ wArT T &, @ U9 AT 7
& T Ew gL waw X e & 9™
ST 1T 9T PRI wRE F8 W A )
FraraT A ST ¥ I ST 9T 2w A
¥ | gugdim AT § Sy SrAEA
frar war § @2 200 T To F Y
fog~ 76 83 woYT @ gAY Awd
T T T Ir O}, 115,17 AT
af ol & fr @ o 8 AT To
feat o} Tadiiua ¥ fa¥ &

S pEw ©X wOAW @ TF R
¥ fod frqer o T}, SEET IEL
Y wrar & 1 @R Bw wr wed g f,
weg wdw & foiy fram & ?

= e e we'fey : qiwdt G
» agla dwar & 9 Y, ag &% @ )
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ot gow WX wEEW @ MR W™
% wr F gaar § fr e ar we
qYT & ATeAw ¥ ¥ T FORTE A
SR AT e AT 1 KA W
g % 7Y yemy 7 9w e
UST ATAIT A1 TR 7 AT I P
e 7w+ A 1w, o, e,
WA, T, ST, ¥ Tk freew
ot aF Fm 3 whife g fag 0t
gy A 3 ¥ frad gu fad 3
o 37 7 Frard i drwAy AT W
t 7z ov &R AT TS ko
™ N T T Ty g vy e
ar7 7 ferar &ar A1 & aaw faar
wt fer ow o £ ?

st Frr oy Far A e B
~arr & Br fax £ wr ATT 79T ACRIL
1 ¥ ot s AR A T YW AT
g iz FY Y A
gFR A TR AT ETH L fE
fem aroar T waar &4 s R

st Tear fox : & fafrerage &
q@T argat § fF wa fs v Rw A
aFd 6 q@= @ ady Frarg §
o 7z T e g § Afew w7 ot
@ T 7 femmma A0 @, A wre ot
T wey w3 AT B AT FA §
afs swa wara dar ¢wd fag fre
g |

sit fqre are Fag : g W QU
ai fear @ ¥ o T qeC A
gz 7R frar § 1 agt T wRhT g8
wE & < fe qa 7 Q1 @ § | vafeg

g AW |

ot T W otk ¢ & o wer qev
@ ¢ AN w A AET QAT A0
_wF 1wyl
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Wm“’;““ﬁtr%‘“"gy’:‘ goa § ferr wwe wlhar |1 x@
g::;ddgi::ﬂ::n;iﬂh;lveY:‘?:le Ao W wex ¥ wer w0 g Owar
period? qydy oYt 1y ¥aTed fir qiwdl Ay g

oy & e & wi wro wgd € fv oy

we oy § 1 ot o § wned weaw wew ;W &3 @ ug
fr-fe Qo B oy Rw ¥k fag aaTr &

senfo fiear @ 1 58% wemET Ag A
Wt & i ey 1 Terg ofY wToR Y
I ¥ go AT W1 WA q3IT w5
RS & | TAE Ay ¥ oy e §
oY g} geadfy GromT § wer g3w . e
¥ forg farard & fog W W weATA § ? :g;??grﬁm&q%

R ww e W IWER oy e @R
WITRY qaTh ¥ wvE &7 g | W wagh 4. ... . (wwaer)

st ¥are ame fag AT EEEr
Y wrae W 6 ader s wEen
froqar & wwi g€ & o2 & Ak

dtmmﬁm:fﬁwﬁﬂi st TCX aET : WA WL,
AT R § A T FTHIC FATT HTA wiy dar #0 A fear om @ &)
¥ g ST dare W FA R0

weaw wgiay ;W sy, I
off sex avw : WAw wIEy, wag X frar & 9 FXIRA WA
R Ao o &, 7 gy faw a9 2
YT T § | AT 74T g SAT & forg
mmm%ﬁmm*ﬁm SHRI P. K DEO: From the informa-

o Y @1 & F7 a@ A G tion supplied by the Minister we learn
98T AT g R ag AT 15 A9y that some of the projects are pending

foret consideration hecause of the inter-
= ‘g‘ LR G A State water dispute tribunal. 8o far

T A AT | W ag @it A 2 as Narmada is coacerncd, I believe, it
R & wat st gwrw S A 15 felt to the Prime Minister. Why 18

. she taking time in allocating the quan-
oY &% ¥ wel ® ﬁ ﬁ, e 39 & fs?ﬁ tum of waters of the Narmada to Gujz-

FT 477 7€ W@ & T WK I awmar rat and Madhya Pradesh?
FT A £ | gt ag g & &

BT w7 £ So far as other projects in Madhya
Hﬁ?ﬂ"{'ﬁ%l ag Pradesh in the Godavari Basin are
WAy ... (sr@aw) concerned, it is under adjudication by
mm 2 the Krishna Godavari Water Commis-

""" w Fag sion. The Commission has taken such
----- (wéY) woner W gfad o a long time and the country is passing
A I AHLT AT § W A {IA through foed and power shortege. 1
. would like to know the time limit by

ot “m}'“""'i""’fm“’i which the Krishna Godavari Water
YT 9% % T 9N AR C I Commussion ig going to give its award
Qﬁmm“ ﬁ*‘"!l so far as the allocation of water to

the i
& TE AN F, P F 66 T FAH 5 various States, including Madhya

Pradesh, is concerned.
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SHR] P. K. DEO; Bodhghat Project
in Bastor is in the Godavari basin.
You should know that,

SHRI KEDAR NATH SINGH: I
know. But that is before the Tribunal
and no time-limit can be fixed for the
Tribunal's report. They have to take
their own time in giving their report.

Central Team for Drought Hit
Tami] Nadu

+

*89, SHRI S. A. MURUGA
NANTHAN:

SHRI R. V. SWAMINATHAN:

Will the Minmister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) district-wise number of peo-
ple hit by recent drought in various
districts of Tamil Nadu;

(b) whether any central study
team toured these districts to apprise

of the seriousness of the drought con-
ditions;

(c) whether Government have
noted reports of distress sale of cattle,
loss of agricultural production and
mags migration of farm labour from
the worst-hit areas of the State; and

(d) the assistance given by the
Centre and the State Government in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB P.
SHINDE): (a) to (d). A statement is
laid on the Tuble of the Sabha.
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Statement

a) The number of people affected b
:é-ought ia the various districes of 'I'-mﬁ
Ma'u is as under :—

Ra.in lakhs
Chingleput - . . . 14°12
North Arcot - . . . 17:00
South Arcot - . . . 1776
Thapjavur - . . . 661
Tiruchirapali: . . . 15 41
Pudukkottai - . . . U4
Madurai . y . . 13-05
Ramanethapuram - . . 2023
Tirunelveli - . . . 13755
Salem - . . : . 1188
Dhbarmapun:  * . . 470
Cumbatore - . . . 1377

(b) Some of the districts were visit-
ed by a Central Study Team.

(c) The loss of agricultural produc-
tion as a result of the drought has come
to Government's notice. However, the
State Government have denied Press
reports of distress sale of catile. Agri-
cultural labourers in the worst affected
districts like Pudukkottai, Ramana-
thapuram and Madurai, have migrated
to Thanjavur distriet in anticpation
»f betler employment opportunities m
the harvest season. The State Govern-
ment 15 taking all possible steps to
provide employment to the agricultural
labourers in their local areas by un-
dertaking drought relief works.

{(d) The Government of India have
sanctioned a sum of Rs. 7.50 crores as
advance plan assistance to Tamil
Nadu. The State Government have
also sanctioned a sum of Rs. 10 crores
for undertaking relief works.

SHRI S. A. MURUGANANTHAM.
The Minister’s statement shows that
more than 1§ crores of people out ef
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the total population of 400 creres, is
affected by drought in Tamil Nadu,
The situation is very serious. The
drought is widespread in 12 districts
out of 15 districts. 1 want to know
what was the estimate of the Central
team about the total amount required
for relief work; if so, how much the
Centre is goiug to allot.

SHRI ANNASAHEB P, SHINDE: The
Central team consulted the State Gov-
ernment and the State Government said
that during the curent financial year
they would require about Rs 17 erores.
Rs. 10 crores have been provided by
the State Government and Rs 74 crores
have been sanctionad by the Govern-
ment of India. So during the cur-ent
financial vear, I think, the Trmil Nadu
Government shoul? ke in a aeition to
manage the drought in the State with
these very substant:al provizions in

hand.
SHRI S. A. NMTRUGANANTHAM:
In the statement 1t iz saxd that the

State Government has drnied Prrss
reports about Jistress <al~ of cattle.
1 want to make it clear that the re-
port given by the State Government
is a figment of their imavination. 1
have seen myself (hat @istrecs sale of
cattle is going on in Tamil Nadu
Since the Minister Was hmeelf vicited
Tamil Nadu apart from ihe Central
team, what is his impressi~n and what
fe the report of the Ce tral team vith
regard to the terrille famrine co~di‘ion
in Tamil Nadu? Has h» InlAt'ed all
the promizes that he hiwself made in
public with regard to relief and food
assistance?

SHRI ANNASAHEB P SHINDE:
Two teams from the Centre visited
Tamil Nadu. I mverlf covered a8 num-
ber of districts in Tamil Nadu Very
well-organised efforts are tn throuch
the State Government for providing
necessary relief. 1 do feel confident
that the Tamil Nadu Goverrment, with
the cooperation of the people, will be
in a position to manage the drought
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situation. It is well undq;.gunml.
Very large amount of empipyment is
being provided to the needy peaple and
wherever there are distress pockets
foodgrain supplies are also belng made,

SHRI THA KIRUTTINAN: The hon.
Minister just now said that the State
Government recquiregs about 17} crored
during the present financial year to
meet the drought situation. I want to
know what is the total amount requir-
ed to meet the drought situation for
the eoming 10 months and what will be
tre arsictance of the Central Govern.
ment to meet the drought situation in
Tamil Nadu.

SHRI ANNASAHEB P. SHINDE: As
per the pro"ramme worked out and
plen tre estimate made hy the Tamil
Nadu Government, trew  think that
Re 50 55 croves wonld he required to
meat the d-nneh{ etustion during the
next 10 monthe  Ther evne~t the Cen.
tral Grvernmant tn contribnte tn the
tune nf R ?5 rroves  But ae the hon
Memher Is awarpe, ac a result of the
Sixth Finance Carmiss on recommen-
dat nnz being accepted hy the Govern-
ment of India  onlv advance plan
assietonee can he made available to
the Stafe Covernment for drought situ
ation There iz a Committee set up
hv the Gover~ment of India un-er
Member, Plannme Commiesion. Mr.
Sivarrman which gnes info the matter.
They wll review the ponsition from
time to t'me and <ee to what extent
the Government of India can help the
Tamil Nadu Government,

SHRI THA RIRUTTINAN: Whether
it i= an advance or not, I want to know
whether an amount of Rs, 25 crores
which is required by the State Govern-
ment will be given by the Central Gov-
ernment.

SHRI ANNASAHEB P, SHINDE: I
have replied to that.

MR. SPEAKER: Shri Nalk, How
are you interested in this?
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BHRI B, V. NATK: T am interested
in thig because he has brought in the
point about the Sixth Finance Com-
misgion, It is categorically stated that
that has aroused a conside:able
amount of criticism on behalf of the
State Governments. Will the Central
Government henceforth follow the
same pattern of assistance as has teen
followed by the Centre in respect of
the Tamil Nadu Government in the
case of other States also? Secondly,
the hon. Minister has complimented the
well-organised effort to help the
drought-affected areas. Yesterday's
papers have been howling that the
drought assistance has been misused.
Will he kindly clarify the contradic-
tion?

SHRI ANNASAHEB P. SHINDE: As
far ag the Sixth Finance Commis<ion's
recommendations are concerned, they
are not with respect to any particular
State. They enunciate certain princi
ples with regard to all the States where
there is a narural calamity and how
the Centre will go to their help. The
previous pattern which was in exis-
tence as a result of the Fifth Finance
Commission is no longer in vogue The
recommendations of the Sixth Finance
Commission are being implemented
throughout the country, whether it is
Tamil Nadu or any other State. As
far ag the misuse is concerned,
drought is a State subject and the State
Governments have to take the respon.
sibility. If the hon. Member has any
specific instance in his mind, he can
send it to me and I will pass it on
to the State Government for scrutiny.

SHRI P, K. M, THEVAR: May 1
know whether the Government is aware
of the fact that in east Ramnad district,
in Mudukalathur area alone, more
than 3 lakhs of people have been up-
rooted, they are migrating to other
States and starvation deaths are also
teking place?

SHRI ANNASAHEB P. SHINDE:
We have referred these migration re-
ports to the State Government. The
State Government says that they are
exaggerated though migration on &
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small.scale is taking place. The State
Government is trying to see that maxi.
murmn employment is provided in the
area where migration ig taking place.

SHRI M. KATHAMUTHU: Even in
the statement, 1t iz stnted that the
Central team has visited the drought-
aff. cted areas. PBut the hon. Minster
did not say anything as to what was
the assessment made by the Central
team regarding the requirement of
money for rellef works. The State
Government demanded Rs 55 crores
but the statement <avs that on'y 7§
crores were all~ttel Further the
Minister has sa'd that migration from
one plice to an~ther 1s not taking
place. is not serious. T come from
Thanjavur and most of the penple from
Ramanathapuram and other plares are
coning to our area Therefnre, the
prohlem of mizrat on s very cerious,
I want to know from the hon Minicter
whether, after getting the Central
team’s ropnrt tve Government will
sanction more money

SHRI ANVASAHFB P SHYNDE: As
I have said, a «sim of Rs 7 50 ~vnree has
been sanctinned u~to end nf this finan-
cial vear, upto the end of Mar~h, and
for the next ten months as 1 have al-
ready mentinned. the State Govern-
ment has estimated that Rs. %0 to 55
crores wnuld be required The-e Is no
contradiction 1, what 1 bave stated As
far as the rel'ef oneratinne are con-
cerned. the State Government I~ taking
all possible steps to provide re'ief.

Nationalisation of Sugar Indnstry
*90. SHRI K. LAKKAPPA:
SHRI SARJOO PANDEY:

Will the Mmi<te- of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether more than 300 Members
of Parliament demanded nationali.
sation of sugar industry: and

(b) if so, the decisions of the Gov-
ernment on it?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB P.
SHINDE): (a) Government have re-
ceived a memorandum on behalf of the
All India Cane Growers’ Association
signed by a number of Members of
Parliament suggesting that nationalisa-
tion of private sugar industry in gene.
ral and in U.P. and Bihar in particular
would strengthen the national economy.

(b) In view of the sizable financial
outlays and complex administrative
{ssues involved in the nationalisation
of sugar mills, no final decigion has
yet been taken in the matter.

SHRI K. LAKKAPPA: The parallel
economy is run mostly in these two
States by the sugarcane growers and
the sugar industrialists, and this has
been brought to the notice of the Gov-
ernment not once but on several occa-
sions, inglde and outside, and pressure
was also mounted upon the Govern-
ment. In order to strengthen the
national economy of our country, the
sugar industry should be nationalised.
I want to know why action has not
been taken so far in taking a decision
on natjonalisation of sugar industr»

SHRI ANNASAHEB P. SHINDE:- 1
have mentioned in part (b) of my re-
ply the reason why the Government
hag not yet come to any final conclu-
sion. The recommendations of the
Commission are still under considera-
tion, in consultation also with the
State Governments.

SHRI K. LAKKAPPA: Is it not a
fact that the delay in taking the deci-
sion is because of the fact that a cer-
tain pressure is being exercised by the
big sugar industrialists who are operat-
ing in various States of this country
and are bringing pressire on the Gov-
ernment to see that nationalisation of
sugar industry does not see the light
of the day?

SHRI ANNASAHEB P. SHINDE
Government is not afraid of nationali-
sation, The hon. Member knows about
it. During the last few years, we have
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taken a number of drastic détisious,
nationalising the coal Industry, taking
over banks, etc, Therefore, Govern-
ment is not afraid of nationalisation.
As far as the merits of this particular
case are concerned, I think, Govern-
ment will have to take a decision on
the basis of the merits, whether it is
going to serve the purpose or not; all
the factors will have to bhe taken into
consideration. I do not think Govern-
ment is going to succumb to any pres.
sure of any lobby as such
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SHRI ANNASAHEB P. SHINDE: Sir,
at the moment, the produetien of sugar
is not less because we have not nationa-
lised the sugar industry. Qur perfor-
mance on sugar production ag well as
for export is very good. And there.
tore these are not factors which are
coming in the way of the sugar indus-
try as such. But the hon, Member has
referred to one thing, whether there is
any contradiction in the Government
of India and the Reserve Bank con-
sidering the proposals for modernisa-
tion. Sir, the Government of India
has not taken any specific decision
about the modernisation but I may sub-
mit for the consideration of the hon.
Member that sugar indusiry 1s a vital
sector. Whether it is nationalised or
not, modernisation is a very impor-
tant part of the sugar industry. So,
there is no contradiction in the posi.
tion of the Government of India. If
and when the Government of India
decides to nationalise, no decision of
Reserve Bank or anything else will
come 1n the way.

SHHRHI NARSINGH NARAIN
PANDEY: I have put a specific ques-
tion, whether it 1s a fact or not that
Rs. 500 crores are being demanded by
the Indian Sugar Mills Association for
the rehabilitation of the sugar factories,
I also asked whether it is a fact or not,
that the Bhargava Commission has pro-
posed that with the investment of only
Rs. 300 crores tae sugar mills could be
taken over? That is my specific ques-
tion

MR. SPEAKER: The question was
whether Members of Parhament de-
manded nationalisation of the Sugar
Industry.

SHR{ NARSINGH NARAIN
PANDEY: He has menlioned money
being ome of the difficulties. Only on
that basis I have put a specific question,
I asked him whether it is not a fact
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or not that the Indian Sugar Mills
Association bhas demanded. .

MR. SPEAKER: No, please don't
repeat; it is already there,

SHRI ANNASAHEB P. SHINDE: As
far as these figures are concerned, the
Nationalisation Report has been made
available to the hon. Members. The
hon. Memblers can refer to that. He
can draw his own conclusion about
that. As far as the proposal of the
Reserve Bank is concerned, I am
exactly aware what ig the amount they
have proposed: I can find out what is
the estimate. An hon Member: what
15 the difficulty?

PROF. MADHU DANDAVATE: Is it
not true that because of the decision
about sugar industry nationalisation
being kept pending, 104 sugar mils
which have age beyond 30 or 40 years
are not at all rehauled? Private sec-
tor is not having any stake in rehoul
of those units ag a result of which pro-
duction 13 going down. Because of
the fact that quick decision has not
heen taken, the gains of nationalisa-
tion have not accrued. It 18 further
not true that you are keeping decision
about nationalisation of sugar industry
pending and hanging on the heads of
the sugar magnates so that you can
extract patronage from them, threaten-
ing them without nationalisation and
at the same time not doing it, and
thus to gain advantage from the sugar
industry?

SHRI ANNASAHEB P. SHINDE;:
with due respect to his views, I may
say this. He has studied the problems
of the sugar industry. With due res.
pect to his views, I may say, it would
be attnbuting motives in thiz matter,
which is not correct. The Govern.
ment of India would have to take a
decision after considering all the pros
and cons.

PROF. MADHU DANDAVATE: My
specific question was regarding con-
crete results vis-a-vis production.

SHRI ANNASAHEB P. SHINDE: As
far as production is concerned the
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sugar production is catching up to al-
most to the level of the ingidlled capa-
city of the sugal industiy s production
Thig year the prod.action is expected to
touch 42 to 44 lakn tonnes So, thus
18 almost at the level of the installed
capacity. So, on tiat count the hon.
Member need not have auy musappre-
hengion. At the hon Me uber knows,
we have to take oll facturs into consi-
deration before comung to any decision.
It 18 a very complix questivn and we
have to take into accouut the gencral
interest of the countrys economy end
the cumplexiues involved have to be
gone nto.

PROF MADHU DANDAVATE You
can 1ndicate the pious wish Are you
prepaicd to indicate that’

SHRI ANNASAHEB P SHINDE 1
am not piepaied to indicate that
While we a.e d scussing  tius suoject,
we need not atluouie mubives to any
body lnat would not be tair to any
bouy

SHRI 5, A KADER The aim of
natiouddsation or any wdust.y 1s that
toe Lauuers aud the lavoul arce protect
ed and tne cousumery are given the
benent ol tne lower piice Aiter the
nat onalisation of inguustiies that has
been done so tar, dues the Govuinmert
toing toat ity auns die so tdl dcuiev
ed? My second question 1s. will the
Loopesative supdr industty Le uation-
alised along witn other sugar indastry,
it 1t 15 done?

SHRI ANNASAHLB P SHINDE 1
do not taink tnat 1 can express my
view oun general nat onalisation proo-
lems as suci LU tue hou Memue; 18
anxious, he can jut the guesii.n 1o
the appropiiate Muustiy  As tar as
sugar industry 18 concerned, the Com-
mission s recommendationg are being
taken intp consideration by the Govern.
ment of India and a decision 15 yet to
be arrived at While doing so, all these
factors such as whether the ccoperative
sectors should be nationalised or not
will be taken into congmideiation, But,
I thunk, the cooperative sector is not
the right sector for nationalisation.
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Even in the futyre set up of industry,
we will ses to it to bmog about the
involvement of workers, canegrowers
and others. It would, therefore, be
more or less on cooperative lines that
we shall try to develop sugar indusiries
whenever we take sleps 1n future.

SHRI D N. TIWARY: May I know
from the hon Min ster whether in
Bihar, the sugar factory's equipment
has become outmodel and the con-
tents extracted from the sugarcane
are very low because no innovation
has been done there?

(b) Also I want to know whether
Government was under any misappre-
hension or not because its parent body
Congre.s, in 1970, had passed resolu-
tions for the national:sation of sugar
indusiries and it had taken five years
or more for Government to think
about 1t* Why 1s it s0?

SHRI ANNASAHEB P. SHINDE:
As regaids the first part of his ques-
tion, 1t 1s true that a number of mills
in Bihar was set up decales ago and
50 most of the machinery has become
outmoded and therefore there is need
Ior modermsation of this industry in
Bihar Thig 1s wellknown to the hon
House and to the hon, Member himself
As regards the second part of his
question, namely, the implementntion
of the resolution, the hon Memher 18
aware that after this Resolulion was
passed by the ruling party, the Com-
mission was set up to go into the
problems, and naturally, we have t0
see taat all pros and cons are gone
through 1 don't think this decision
1s to be taken with emotions We
will have to take a decision 1n the
interests of the economy and the pre-
sent state of affairs,
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EHAI * ANNASAHEB P. SHINDE:
I do not think any such positive de-
claration can be made. But, Govern-
ment desireg to arrive at some con-
clusion on the recommendations of
this Commission in ihe near iuture.

SHRI D. K. PANDA: The hon.
Minigter has not concretely given what
are the real obstacles—admini-trative
or financial—to iake a decision. This
matter 1s slill under active concidera-
tion after three hundred Memkers
have gigned and presented a pe ilion to
the Prime Minister and also in the
Assembliegs of both Bihar and U. P,
they have passed Resolutions. Taking
into conmiderution the pros and cons
they have recommended for the
nationalisation. Also they have puss-
ed resolutions at the Assembly level
and those resolutions are un.nmous
And, recently, in U. P alsn 200 Mem
bers of the Assembly have sined a
paper. In wview of these, I wunt to
know from the hon. Mimster what
concrete difficulties are there srecially
when there 15 no constitutional har
and when the financial posiiicn 1s very
clear., Also I want to know when a
final decision will be taken on this?

SHRI ANNASAHEB P. SHINDE.
Sir, a8 I have mentioned ealier, many
factors will have to be taken into con-
siderition bhke political, admimstra-
tive, managerial, at:d the preseat siate
of ecouomy and s0 an before coming
to a conclusion. We .pprecia e the
sentiments of the hon. Members. We
know that the Members of the Iouse
bhave a gtrong iecling in regard to
nationalisation. Ultimately, this deci-
sion will have to be tanen on the
basis of merits, on the basis of what
1s demanded by (he present set of cir-
cumstances and considerations of
national priority and in the interest of
the nationa} economy ag a whote. I
do not think these decisions can be
bustleq in by pressurisation by any-
bﬁyo
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WRITTEN ANSWERS TO QUESTIONB
Shortfall in Preduction of Foodgrains
in Haryans

*81. SHRI M. M. JOSEPH: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased fo stafe:

(a) whether there has been a decline
in the production of fcodgraing in the
State of Haryana during the last three
years despite the fact that more land
hud been brought uader the high-yield-
ing variety of crops, and

(b) the measures Government pro-
pose to take to better the present food
scarcity condition in that State?

THE VINISTLR OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRKIGATION (SHRI ANNASAHEB P.
SHINDE). (a) Yes, Sir.

{b) The State f(3ove.nment have
iaken tae following measures to 1m-
prove the present foodgraing produc-
tion situation 1n the State:—

(1) Disiribution of certified seeds
cf improved varictes to the
farmers.

(i1) Extension of irrigation facili-
ties by providing loans to the
facmers for nstallation of
tubewells and sink.ng of wells.

(12) Reclamation of alkaline and
saline land.

(iv) Advising farmers for judicious
use of fertilisers tarough large
scale soil lesting proarmt.&

(v) Intensification of plant protec-
tion measures.

(v1) Intensive training programme
of farmers and extension
workers 1n the latest produc-
tion fechmiques,

(vii) Organisation of mass contact
campaign on wheat and nur-
scry campaign for planting
high-yielding varieties.

(viil) Organisation of weeding cam-
puign on bajra.
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wheat and paddy in selected
villages with the help of
Haryana Agricultural Univer-
sity staff.

(x) Provision of short-térm and
medium-term production loans
% the farmers $o the extent
of their requirements with
special emphasis on provision
of subsidies and loans to
small and marginal farmers.

(xi) Popularisation of dry farming
practices.

Involvement of Studenty in Agricul-
tural Operations

*82, SHRI A, P. SAMINATHAN:
BHRI P. M. MEHTA;

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether Union Minisiry is
working out a phased programme to
involve the student community in
agricultural operations;

(b) if so, whether the Union Gov-
ernment are consulting the State
Governments in this regard; and

(c) if 50, the main features of the
proposed scheme?

THY MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHER P.

SHINDE): (a) Yes, Sir.

(b) Since this subject concerns the
Agricultural Universities and Colleges,
the Vice-Chancellors of the Agricul-
tural Universities have been coasulted
and advised to orgenise, train, and
involvg gtudents in agricultural opera-
tions at suitable times in both Rabi
and Kharif seasons, The Vice-Chan-
celiors here further been requested to
seek ihe cooperstion of the -Btate

Departzants of Agriculture i imple-

(c) The Indian Councll of Agricul-

tural Research has been working with

al  Universities 1, evolve

‘suitable programmes o involve stu-

dents’ community in agrieultural ope-

rationg with a view to meet two ob-
jectives:—

(1) to help * farmers in raieing
agricultural production; and

(il) by so involving, help students
learn the practical and ope-
rational skills required in
farming. While the involve-
ment of students should be
spread ull the year round in
different agricultural opera-
tions, their involvement on
mass gcale is recommended
during cpidemics such as out-
break of pests and diseases,
ets.

A plan for organising Crop Protec-
tion Service Squads by staff and stu-
dents of Agricultural Universilies was
prepared for Kharif, 1974, and was
circulated to all the Agricultural Uni-
versities and Departmentg of Agricul-
ture of the State Governments. The
maln action steps involved in the
scheme were:—

1. Demarcate areags where yield 1s
significantly reduced through
incidence of pests and diseas-
es in the major crop plants
of the State.

2. Examine and streamline the
pest and disease survey and
surveillante programmes 1n
the State and establish a Con-
trol Unit in the office of the
State Director of Agriculture
and the Director of Research
of the University where the
latest position from the Sur-
vey parties is received and
analysed,
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3. Btart a training programme for
staff and students of the Agri-
cultural University in the con-
trol operations with reference
to serfous pests and diseases.

4. Constitute regular Crop Protec-
tion Service Squads with a
trained leader which can move
into the field for action when
the situation necessitates it.

5. Assist the State Plant Protec-
tion Directorate in keeping all
their equipment in working
conditions,

6. Assist in popularising correct
methods of pest control thro-
ugh the radio ani press.

Inorganic Manures

*§3. SHRI DINESH JOARDER: will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether his Ministry's atienfion
hag been drawn to the findings of
Prof. N. R. Dhar, Director of Shoila
Dhar Institute of Soil Science, Allaha-
bad that inorganic manures are un-
suited for Indian soil conditions;

(b) if so, the facts thereof; and

(c) the reaction of the (iovernment
therato?

THE MINISTER OF STATE IN 1HE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAUEB P.
SHINDE): (a) to (c). Yes, Sir, the
Government is aware of Dr. N. R
Dhar's recent statement.

The results of long-term fertilizer
experiments conducted in the country
do not show deleterious effect on soil
and crop when inorganic fertilizers
are judiciously used for a long period.

The Ministry of Agriculture and
Irrigation has, howeve:, always advo-
cated the use of organic manure along-
Wwith chemical fertilizer in appropriate

3507 L.S.—2
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combinationg for crop production, The
general farmer is still unable to apply
adequate amount of organic manure
or organic matter ag they are also
used as fuel or cattle feed. A scheme
for popularising ‘Gobar' gas plants
hag been initlated in order to conserve
organic wastes for use as manure
while meeting the farmers’ fuel need.

The Indian Council of Agricultural
Research has prepared a proposal for
initiating /“Whole wvillage operational
research for introducing integrated
nutrient supply systems' involving the
use of organic manure, biological
nitrogen fixation ang chemica] fertili-
zer.

Expenditure Ineurregq on Housing
Schemes in Rural Areas

*88. SHRI JYOTIRMOY BOSU: Will
the Minister of WORKS AND HOUS-
ING be pleased to refer to the
reply given to Starred Question No.
488 on the 16th December, 1974 regard-
Ing expenditure incurred on Housing
Schemes in Rural areas and state:

(a) the State-wise Central alloca-
tion and actual disbursement of
money on account of the scheme,
year-wise during 1971-72 to 1973-74
and the amount actually utilised by
each State year-wise: and

(b) the State-wise number of Jand-
less workers plauned to be brought
under the scheme during 1871-72 to
1973-74 and the number of landless
workers actually benefited?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS
ING (SHFI MOHAN DHARIA); (a)
and (b). No State-wise allocalion of
Central assistance was made under
the Scheme for the Provision of
House-sites to Landless Workers In
Rural Areas when the Scheme was in
the Central Sector. Although the
Scheme was introduced in October
1971, no projects were sanctioned
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under this Seheme during 197142
The infor nation regarding —

(1) The amounts disbursed to the
State Governmentg for the
Implementation of this Sche-
me during 1972-73 and 1973-74,

(11) The amouat reporied ip have
been utilised go far, and

(1) The number of house-sites
sanctioned upto 1973-74 anbd
the number of house-siles re-
ported in have been develop-
ed so far 1s given In the state-
ment laid on the Table of the
House [Placed n Library
See No LT-&BEB/?S]

The State Governmentg have not so
far reported year-wise expendilure or
exact number of benehciaries under
this Scheme

Loss suffered by ICl durmng
1974-75

*3] SHR1 D P JADEJA Will the
Mimister ot AGRICULTURE AND
IRRIGATION be pleased Lo state

(a) whether F C I has suffered a
great loss in 1974-75 and

(b) if so, the facts thereof and the
reasons therefor?

THE MINISTER OF STATL IN THE
MINISTRY OF AGRICULTURE AND

North
Size of pack Jone
16 5 Kg un 160 49
4 okg un 42 03
2 0kg un 21 o§

Lnose, per kg . 971
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IRRIGATION (SHRI ANNASAHES P
SHINDE) (a) The actounts of the
Food Corporation of India for 1974-75
have not been finalised as the vear
1s not yet over The position will be
known only after the accounts are
finalised

(b) Does not arise

Production and Supply of YVanaspati
after decontrol

*y2 SHRIMATI ROZA DESH-
PANDE Will the Mimmster of AGRI-
CULTURE: AND IRRICATION be
pleased to state

(a) whether (he production and sup-
ply of Vanaspati ha, inrreased after
the decontrol, and

(by) 1f so, the market price of Vanas-
pali before and afte: the decontrol?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB P
SIIINDE) (a) Yes, Sir The produc
tion increased from 29,900 tonneg 1in
December 1974 {o 38,800 tonnes 1n
January, 1975

(b) The retail prices of vanspatl in
the different sones exclusive of sales
tax before decdnt-il as notified by
Government were as shown Lelow

(Rupees)
South East West West
Zone Zone Zone Zone
(other {Guyarat)
than
Guyjarat
160 25 166 82 161 78 158 32
41 98 43 57 42'34 41 50
21 B2 22 62 2241 21 59
969 10 03 9'79 9 58
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The retail prices prevailing after
decontrol are repo:ted to be about the
same as those prior to decontrol 1n the
case of product marketed in 165 kg
tins or in loose {>rm and alout 40 to
50 paise per kg higher n the case of
small packs

Plan for permanent distribution
system of essenfial commodities

93 SHRI M s PURTY
SHRI RAJDFO EINGII

W.ll 11e Minister { AGRICULLTURE
AND IRRIGATION he pleased to
state

(a) whether Government have
<halked out any plan for setting \p a
permanent Public Distribution System
1o make available essential commodi-
tieq to the masses and for nationalisa-
tion of rice flour .nills and o'l mlls
to ensure bulk supplies io1 keeping
ihe distribution system u unterrupted
and

{b) 1f 50, the bivad outhnes there-
ol?

THE MINISTER OF STATE IN THE
"{INISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB P
SHINDE) (a) and (b) The Public
Distribution  Sysiem for loodgrains
under the State (zovernmenis hag been
in force for many yea s The exten-
sion «nd strengtherung of the public
distribution system according to pnio-
rity and essential needs of the 1 alner-
ible and poor sectinns of the popula-
fion was discussed with State Minis-
ters of Food, Civil Supples ¢nd Co-
operation at 4 Regiwonal Confeiences
tor State, and Umion Territories 1
the Northern apg Cential Region,
Lastern and Noith Eastern Region,
Western Region and Southern Region
It has been agreed that the imtial
priorities should be in respect of dis-
tribution of commdoities of basie
necessity, namely, fcodgraing includ-
Ing coarse grains and pulses where
hecessary, sugar, standard cloth,
’anaspat; including edible oils, cheap
fuel (soft coke and herosene) and salt

in vulnerable areas like metropohtan
and large urban areas, labour concen-
trations, 1n muning, indusirial and
plantation areas, disirict headquarters,
hill areas and rural areas in disiricts
which are chronically scarcity aftected
or deficit

It wag also agreed that effective
measures should be taken to ensure
equitable distribution of cement paper
and stationery for studenis dievel o1l
for agricultural purposes esserfial
drugs coap matches baby food tyies
and tubes common fvoiwea and ~oda
ash

Theie 1s no propo.il for nation.hsa-
tion of rice flour and ol mils

Nationa]l Policy Regarding Urbani-
sation

*g4 SHRI VASANT SATHE
SHRI DHAMANKAR

Will the Minister of WORKS AND
HOUSING be pleascd o slate

(a) whether a meeting of experts
called by the Works and Housing
Ministiy at Delhi on the 28th Janu-
ary, 1975 to formulate a National Po-
licy for the future pattern of urbam-
sation has madc concrete 1ecommen-
dations to the Government and :f so,
the broad features thereof, and

(b) the attion taken or proposed
to be taken by Government in the
matte1?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAN DHARIA) (a)
and (b) The Central Town and
Country Planmng Organisation con-
vened a meeting of experts in New
Delhi on the 28th January 1975 to go
into the various .ssues or urbanisation
with a view to filnal'sing a policy
resolution The Town and Country
Planning Organisaiuon have torwarded
to the Governm:nt the Resn'u‘ion un-
ammously adopted by the meeting.
The Resolution has urgaed the Govern-
ment of India and the State Govern—
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ments to adopt a National Urbanise-
tion Policy Resolution spelling out (i)
the goals and objectives of Urbsnisa-
tion, (ii) special and economic strate-
gies to be adopted fo: achieving these
goals and (iii) measures necessary to
increase the capabilitias and eflective-
ness of central, state and municipal
bodies to pursiue those strategies. The
resolution has also urged that a mini-
mum resources commitment should be
accepted 1n the Five Year Plans so
that urban problems continue to get
attention.

2. The recommendalivns contained
in the resolution are being examined.

Development under the National
Capital Region Plan Around
Delhi

*95. SHRI MUKHTIAR SINGH
MALIK:

SHRI BIRENDER SINGIH! RAO.

Will the Minister of WORKS AND
HOUSING be pleased 1o state

(a) whether Government propose
to develop some Centres in Uttar
Pradesh, Haryana and Rajasthan
around Delh:i for development under
the National Capital Region Plan:

(b) if so, the cities selected for the
purpo-e; and

(¢) the funds allocated by Gov-
cernment for the purpose”

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAN DIIARIA)- (a)
to (¢) The National Capifal Regio-
nal Plan has identified, besides Narela
in the Union Terntory of Delhi, the
following ring towns as having excel-
lent growth potential:—

Uttar Pradesh
1. Meerut
2. Hapur
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3. Bulandshahr
4. Khurja

5. Sikandrabad
6. Ghaziabad
7. Modinagar

Haryana
1. Rohtak
2. Panipat
3. Faridabad-Ballaubhgarh
4. Sonepat
5. Gurgaon
6. Rewari
7 Palwal
8. Bahadurgarh

Rajasthan

Alwar

2 The High Powered Board for the
National Capital Regioi, in 1ls meeting
held on the 27th September, 1974,
decided that, to start with, each of
the constituent Stales should identify
one Priority Town wilhin jts sub-
Region and draw up detailed develgp-
ment projects. On the basis of this
decision detailled project repciis for
the development of Meerut in Ultar
Pradesh, Gurgaon 1n Haryana and
Alwar 1n Rajasthan have hcen receied
and are being enamuned Such a
repor{ for Narela in U-uon Ternitory
of Delhi 1s also expecied.

3 The drait Fifth Five Year Plan
containg on outlay of Ri. 20 crores for
the development of the National Capi-
tal Region and these funds are propos-
ed to he utilised 1o supplement the
efforts of the Stale Governmenis 1n
carrying out the various development
programmes within the Region. For
the year 1974-75, 1 provision of Rs. 40
lakhs has been provided in the Annual
Plan for the develipment of National
Capital Region,
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Tractors Lying 1dle

#gg. SHRI ISHAQUE SAMBHALIL
Will the Minister of AGRICUL1URE
AND IRRIGATION be plaased io state:

(a) whether Government are aware
that 50,000 tractors are either lying
jdle or are not fully utilized for wani
of spare parts; and

(b) if so, State-wise break-up
thereof and the period since when
lying idle and the steps being taken
to rectify the situation?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAUEB P
SHINDE): (a) and (b). The informa-
tion is peing collected and would be
laid on the Table of the Sabha. It
may, however, be staled that sccord-
ing to the reports °received so far,
there is no general shortage of spsre
parts in the country althhugh some
iractors are reporteg in be lying idle
in 2 or 3 States.

Shortfall in Availability of Fectilizers
and their Diversion to Cash Crops’

*97. SHRI P, GANGADEB:
SHRI SHRIKISHAN MODI:

Will the Minister of ASRICULTURE
AND IRRIGATION be pleased to state:

(a) whether during the current
agricultural year fertilizer supplies
are estimated to fall 28 per cent short
of their optimum use required for
increased agricultural production;

(b) if so0, whether this estimate was
worked out prior to the steep ferti-
lizer price hike in June last; and

(¢) whether there are any indica-
tions that some diversion of fertilizers
from foodgrains to cash crops has
1laken place; and if so, facts thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
TRRIGATION (SHRI ANNASAHEB P.

. SHIDE): (a) The agronomic reguire-
ment of all the States for Kharif ‘74
and Rabi ‘74-76 was originally esti-
mafed at 41.56 lakh tonnes of nutirients.

These requirements, however, under-
went substantial downward changes
during the year because of adverse
seasonal conditions whica hit many of
the States during Kharif '74 and Rabt
*74-75. As regards supplies, curing
Kharif '74-75, the supplies were over
81 per cent even agamst the onginal
estimated requirements. There was
some shortfall ;n supplies as agamnst
requirements for Rabi 74-75. But as
mentioned earlier, this was mainly
due to the fact that some of the States
could not lift the quaniities salliotted

to them because of unfavourable
seasonable conditions like drought,
floods, ete.

(b) The fertiliser requirements for
each year of the Fiith Plan were
estimated before the cummencement
of the Fifth Plan period. Iicwever, a
detaileq assessment of requairements
is made at the beginning of each
season. For Khard ‘74, this detailed
assessment was made in January ‘74
and for Rabi ‘74-75, the nssessment
was made in July ‘74.

(c) There has been no wppreciable
diversion of ferliliser irom focigrains
to cash crops.

Project Report on Vizhinjon Fishing
Harbour, Kerala

+g9g, SHRI C. JANARDHANAN: Will
ihe Minister of AGRICULTURE AND
IRRIGATION be pleased to stote:

(a) whether the Kerala State Gov-
ernment have submitted a project 1e-
port for the second stage of Vizhinjnn
Fishing Harbour Project at an esf1-
mated cost of Rs. 285 lakhs;

(b) whether the Union Govern-
ment are aware of the necessity for
the immediate commencement of the
work on this project in view of the
accretion of sand on the North West-
ern side;

(e) if so, the time by which the
final decision on this project is likely
to be taken; and

(d) the total assistance given so
far for the first stage of this project
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and how far the work on this stage
has been completed?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB P.
SHINDL): (a) Yes, Sir.

(b) and (c). The State Government
has been requested for adcitional in-
formation, which is still awaited.

(d) A total sum of Rs. 166 lakhs
has been released to the State Govern-
ment against a sanction of Rs. 173
lakhs. The State Government has re-
ported that construction of breakwater,
approach roads, uffice buildings, quar-
ters, workshop, etc. is almost com-
pleted, The work on jelty and shp-
way is expected tc be completed by
the end ot 1974-75.

Establishment of University at Midna-
pore, West Bengal

#99. SHRI S. N. SINGH DEO:
SHRI SAMAR GUHA:

Wil the Minister of EDUCATION.
SOCIAL WELFARE AND CULTURE
e pleased to state:

(a) whetlver there 1s & proposal
for the establishment of a university
at Midnapore in West Bengal as re-
commended by U.G.C. Committee on
Caleutta University;

(b) if so, what progress has been
made in this direction; and

{¢) the financial implication of the
above?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) to
(c). The warious recommendalions
made by the University Grants Com-
mission's Committee on Calcutta Uni-
versity will be considered by the
Commission after the views of the
State Government ang Caleutta Uni-
versity have been received. 1t s,
therefore, not possible at this stage
to indicate any progress with regard
to their implementation.

FEBRUARY 24, 1975

Written Answers 44

Request from Tamil Nadu for Rice

*100. SHRI M. K. KRISHNAN:
SHRI V. MAYAVAN:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether the Tamil Nadu Gov-
ernment has asked the Centre to
allot 1 lakh tonnes of rice to Tamil
Nadu;

(b) if so,
thereof; and

(c) the reaction of Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE ANL
IRRIGATION (SHRI ANNASAHER P
SHINDE): (a) to (c). Tamil Nadu
Government have asked for monthly
allotment of 1 lakh tonnes of food-
grains, including rice, from January,
1975. In other communication, they
have asked for ailotment of 50,000
tonnes of rice per month upto Octo-
ber, '75. Considering the limited
availability of rice in the Central Fool
and the needs of heevily deficit rice
consuming  States like Kerala and
West Bengal, 1t has not becn possible
to allot any nce to Tamil Nadu from
the Central pool. However, the wheat
quota for the public distribution sys-
tem of Tamil Nadu has been increased
from 5,000 tonnes per month during
October-December *74 to 16,000 tonnes
for January, '75 and 41,000 tonnes for
February, °'75. In addition, 9,000
tonnes of wheat per month are also
being allotted to Tami] Nadu for sup-
ply to roller flour mills.

Enforcement of Prohibition

801, SHRI MOHINDER SINGH
GILL:
SHRI S. M. SIDDAYYA.

Will the Minister of EDUCATION
SOCIAL, WELFARE AND CULTURE
be pleased to state;

(a) whether the All-India Proh:
bition Counci] in its recent report ha:

the hroad outlines
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E‘ed enforcement of prohibition to
eck illicit’ distiflation and smuggl-

ing of liquor; and

(b) if so, the reaction of Govern-
ment in this context?

THE DEPUTY MINISTER IN THE
MINISTRY OP EDUCATION AND
SOCAIL. WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM): (a) The All India
Prohibition Council has recently con-
ducted a study on 1llicit distillation
and has come to the conclusion that
the remedy lies in the enforcement of
Prohibition;

(b) The State Governments have
exclusive powerg for the enforcement
of prohibition. The Central Govern-
ment cannot give a directive in this
regard to the Stiate Governments.
However, the Central Government
have throughout been advocating a
umform policy of prohibition and will
continue to sp purauade the State Gov-
ernments.

Requirement of fertiliser during 1975

802. SHRI Y. ESWARA REDDY:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) the estimated requirements of
fertilizers for the year 1975; and

(b) the estimated indigenous aval-
lability and arrangements being made
for import to meet the shortage?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) The agronomic require-
ments of fertilizers for kharif 1975
and rabi 1075-76 have been estimated
to be 34 lakh M. Tons of N, 10.35 lakh
tonnes of P and 6.50 lakh M. Tonnes
of K.

(b) The likely domestic production
of N and P during 1973 ie. estimated
at 15.5 lakh tonnes and 3.63 lakh
tonnes respectively, The stocks avail-
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able in the country, the likely spill-
overg of earlier coniracts and the
quantity already coatracted for import
during 1975 amountg to 8.22 lakh
tonnes of N, 541 lakh tonnes of P
and 3.04 lakh tonnes of K.

Loss of Paddy Cultivatlion due to
salt water in Kerala

803. S8HRI VAYALAR RAVI: Wil
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether Government are
aware that the paddy cultivation in
a large area of land in Kerala has
been destroyed due to the influx of
salt water from the sea;

(b) whether the recurrence of this
can be averted by the speedy comp-
letion of the Tannirmukkom Bung in
thdt area the construction of which has
been delayed due to lack of Funds;
and

(c) if so, whether Government pro-
pose to grant special assistance to
that state to complete this project so
that cultivation jn several lakh
acres can be permanently saved?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR NATH
SINGH): (a) and (b). The Thanneer-
mukkom Regulator Scheme proposed to
be constructed three stages envisages
regarding the ingress of salt water to
protect the paddy fields beyond the
back-water. The work on the first
stage has already been completed and
that on the second stage is likely to be
completed by pmddle of 1975  With
the completion of this stage, it 18
expected that the recurrence of the
saline ingress can be completely
,averted. The'delay in the comple-
tion of the scheme has been due to
the inability of the State Government
to provide adequate funds

(c) There is no proposal under con-
sideration to give any specisl Central
assistance for this project.
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Sanction for Projects on Exploita-
tion of Natural Resources

804. SHRI TUNA ORAON:
SHRI 8, N. SINGH DEO:

Wil] the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) the palient featureg of project
reports from the Governments of
North Eastern Region States. State-
wise for the exploitation of Natural
Resources are pending sanction be-
fore the Ministry of Agriculture; and

(b) if so, reasons for delay in tak-
ing decision and the time by which
a final decision is expected in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) and (b). A statement
is Jaid on the Table of the House.
[Placed in Library. See No. LT-
8969/75.]

Collapse of Roof of Gymnasium of
Government Modern MHigher Secon-
dary School, Ludlow Castle, Delhi

805, SHRI K. M. ‘MADHUKAR'":

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
he pleased to state:

(a) whether any enquiry has been
made into the collapse of roof under
construction of a gymnasium of the
Government Modern Higher Secon-
dary School, Ludlow Castle, Delhi on
8th January, 1875; and

(b) if so, the findings thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) Yes, Bir.

(b) The enquiry has no! yet beén
complete 1,
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Ceniral Ald to Drought Effected Areas
in West Bengal

807. SHRI SAKTI KUMAR SAR-
KAR: Will the Minister of AGRICUL~
TURE AND IRRIGATION be pleased
1o state:

(a) the areag in West
classified ag chronically
affected areas; and

Bengal
drought

(b) assistance given or proposed to
be given by the Centre to assist these
sreas?

THE MINISTER OF STATE IN THE
MINISTRY OF #GRICULTURE AND
IRRIGATION (SHRI ANNASAHEB P.
SHINDE): (a) Two umts namely full
distriet of Puruha and the other unit
comparising hard core areas of Ban-
kura and Midnapur districts have
been classified as drought prone areas
under the drought prone areas pro-
gramme in W.B.

(b) Centre would provide gix cores
for these areas to he equally matched
by the contribulion of the State
Government.

Units producing Khandsari Sugar by
different processes

803, PROF. S. L. SAKSENA: Wwill
the Minister of AGRICULTURE AND
IRRIGATION be pleased 1o state;

(a) the total number of units pro-
ducing Khandsari sugar by hydraulic
sulphitation process, by ordinary sul-
phitation process and by indigenous
methods, respectively and their total
Production in the country State-wise
mn the geasons, 1972-73, 1973-74 and
1974-76 upto end of January, 1975.

(b) the amount of excise duty rea-
lseg by the Centra] Government
L Khandsarl Sugar in each of
these years; and

(¢) the break up of the cost pro-
duction of Khandsari sugar in each
of these years by each of the three
processes?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEBR P.
SHINDE): (a) to (c). The informa-
tion is being collecled from the State
Governments and other authorities
concerned and 11 will be laid on the
Table of the Sabha as early as pos-
sible,

Crack in Hira Kud Dam

809, SHRI P. VENKATASUBBA-
IAH: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to refer to the reply given to Unstur-
red Question No. 1888 on the 25tb
November, 1974 regarding cracks in
Hira Kud Dam and state;

(a) the cause of the crack und the
steps taken to repair the same;

(b) whather the Unjon Qovern-
ment’'s expert team for on-the-spot
studies and long term measures, has
submitted any report; and

(¢) if so, the action faken jn the
‘matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR NaTH
SINGH): (a) The causc of the cracks
15 still to be determined. The Project
authorities have carried out some
temporary repairs.

(b) The officers of the Central
Water Commission who +isited the
Project gite have, m their report, in-
dicated the investigations and data
vequired for analysing the problem.

(c) Required data is expected short-
ly. The analysis and studies to deter-
mine the cause of the cracks will be
taken up immediately on receipt of
data and measureg for repairs recom-
mended.
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Scheme for ncentive to dryland
Agriculiure in Hlily Areas

810. PROF. NARAIN CHAND
PAPRASHAR: Will the Mhnister of
AGRICULTURE AND IRRIGATION
be pleased tp state:

(@) whether any scheme has been
prepared for giving incentive to dry-
iand agriculture especially in the
hilly areas of the country; and

(b) if so, the briel outlines of this
scheme and the extent to which the
Stateg have benefited?

THE MINISTER OF STATE IN THE
MINISTRY OF ASRICULTURE AND
IRRIGATION (SHRI ANNASAHEERE P,
SHINDE): (a) Yes, Sir, several
schemes have been undertaken to
improve production under dryland
conditions.

(b) During different plan periods,
a number of reseurch and develop-
ment projects have been taken up to
improve agricnltural production
under dryland conditicns. One of
the major schemes ig that on  soil
and water conservation resegrch and
action programmes which have been
undertaken since ihe first plan period.
These primarily henefit the drylands
in the country including those in the
hilly regions. By the end of the
fourth plap period, about Es. 347
croreg have been speni on soil and
water conservation benefitling about 17
million hectares of land in the coun-
try, while during the fifth plan period,
a provision of Rs. 201 crores has been
made fo benefit another 8 million
hectares under this programme,

For further jutensification of etforis
to improve agricultuyal production
under dryland conditions, a centrally
sponsored All India coordinated res-
earch project on dryland agriculture
with 24 research centres, located in
different parts of the country was
implementeq during the fourth plan
period. Thig scheme was executed
with a financial provition of Rs. 178
lakhs and ig coniiiuing in fifth plan
period with a proposed outlay of
Rs. 300 lakhs.  The dryland resear-
ch profect is developing new techno-
logy to stabilize dryland production.

FEBRUARY 24, 1975 -
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Stnultaneously, a contrally soonsor-
ed scheme of, integraped  dryland ag-
ricultural development wag imple-
mented during the fourth plan period
with a financial provision of Ra, 20
crores, Under the acheme, 2¢
dryland development pilot projects
have been implemonted in the npeigh-
boured of the drylang research
centres in i2 states, for early trans-
fer of newer dryland technology to
the farmers’ fleld. Qne of thege dry-
land development projects has been
located in the hilly areas of Palamau
district, Bihar. These projects on
integrated drylang development also
continue during the fifth plan period,
for which a financial provision of Rs,
10 crores has been made.

Besides, there dre 6 number of all
India ecordinated research projects on
€rop improvement, agronomic exper:-
ments, sofl and water managemenrt
which have been implemented by res-
earch centres all gver the country, in-
cluding hilly areas. These research
projects undertake intensive experi.
ments to evolve suitable crop varieti-
€5, agronomic practices, soil and water
management technology whick will
improve agricultyraj productior, under
dryland conditions, ipn different parts
of the country, including hilly areas

There is also a project of Drought
Prone Areas Progrumme (DPAP!
which aims to stabilize ' agricultural
broduction in 74 districts of 13 States
where agricultural production  in
drylang is instable due tn vagarieg of
monseon and drought.
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Museum of Desert Arts and Craflis

813 SHRI BHAGIRATH BHANWAR
Will the Minister of EDUCATION.
SOCIAL WELFARE AND CULTURE
be pleased to state

(a) whether 1t 1s proposed to set

up a museum of desert arts and crafts
seqg aar 3w fadar fafga @A in the country, and
¥ 1 foe¥ ¥9 awy u, vd-=w &
gfafras o= ¥ WreT AT AR q9T
afewsft gt Agv A faavfr &
Frrararr, STy o e fargre it
aferar & g ¥ Ewba T aer

(b) if so, the salient features
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY QF EDUCATION, AND
SOCIAL WELFARE AND IN THE
DEPARTMENT UF C(ULTURE (SHRL

wfiﬂﬁir:mfrfnw-ﬁm'rﬁsqwqi: D. P. YADAV): (a) No, Sir.
TARY FTA wmgit.rwfu- (b) Does not arise

ot # fafese o famray & wifafoe,

e ot foramelt 1 v e gTr g A Pension cases pending in Department
& sare ffm ot R g of Archaeology

814 DR LAXMINARAYAN PAN-

. gmug wsxgcthe uinmerw of EDU-
WewAT § gzl ¥ guet” ot s cﬁuﬂzmk&m&%ﬂﬁ AND

812. St wiere s WAy aqr
foer, e wwrwr Wit wepfe wa
qg 7ATT WY $0 G 6 g worwear
¥ Reodrd e 7 "qedr ) gAY W
fore eror v w7 IR T

(a) the number of pension cases
1elating to the work charged staff
pending 1n the Department of Archa-
eology for past three years; und

(b) action taken to avold further
delay?
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THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. 8. NURUL HASBAN): (a)
The number of cages is 27.

(b) Every effort is Belnk made to
-expedite the dispnsal of pending
+Cases.
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CBI Inquiry into Bungling in Loans
for Purchase of Pumps by Small
Farmers Development Agency in
Bihar

g8l SHRI B 8§ BHAURA Wil the
Mimster of AGRICULTURE AND
IRRIGATION be pleased to state

(a) whether CBI has investigated
mipg  bunglings involving about
Rs 50,000 in respect of loans granted
by the Small Farmers’ Development
Ageney for purchase of Diesel pump
sels in East Champaran District,
(Bihar) Adapur Block; anq

(b) if so, the facts thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB P.
SHINDE): (a) and (b) Small Farm-
‘ery Development Agencies do not ad-
vance any loans. SF.D.A. Champ-
ran has, alsg not advanced any loans

for the purchase of dissel pumpsets.
Therefore, the question of bungling
in the grant of such loans by the
Agency doeg not arise,

Food Assistance from European
Economic Community

818. SHRI D. D. DESAI

SHRI RAGHUNANDAN LAI
BHATIA:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state

(a) whether European Economic

Community will alsy give food grant
to India during 1974-75;

(b) whether India will buy food-
graing from the European Economic
Community;

(c) if so, whether the terms of the
food srant have been worked out
and

(d) f so, main points thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB P
SHINDE) (a) fo (1) The European
Economic Community has  already
agreed to give fooj aid of 1.5 lakh
tonnes of wheat auring 1974-75 to
India A turther quantity of 15 lakh
tonnes 15 expected to be recenved as
food aid as contribition of the mem-
ber couninies of E.EEC. No payment
will be made for the quant'ty of wheat
received as aid but the frieght lhabili-
ty will be borne by the Government
of India,

A quantity of 5 lakh tonnes of wheat
has so far been commercially pur-
chaseqd from EEC couniries.
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Setting up of Natiomal Food
Advisory Ceuncil

819 SHRI PURUSHOTTAM
KAKODKAR Will the M.mster of
AGRICULTURE AND IRRIGATION
be pleased to state

(a) whether a National Food Ad-
vigory Council has been set up by
the Government or its set up 18
under consideration,

(b) 1 so, the composition and func-
tions of the Council,

(¢) whether the Council had held
any meeting so far, and

(d) f so whether any decision has
been taken?

THE MINISTER OF ST'ATE IN THE
MINISTRY OF AGRICLLTURC AND
IRRIGATION (SHRI ANNASAHEB P
SHINDE) (a) anl (1 Yes Sir
The composition and functions of the
National Food Advisory Council which
1s being reconstituted are under the
consideration of the Government

(c) and (d) Do not arise

Starvation Deathg m Tam] Nadu

820 SHRI M hATHAMUTHU
SHRIMATI PARVATHI
KRISHNAN
SHRI VARKEY GEORGE
SHRI M M JOSEPH
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state

(a) whether Government are aware
that there has been acute food shor-
tage 1n Tamil Nadu in recent months,

(b) if so, the reasons therefor,

(c) whether more than 100 people
died of starvation in Tamil Nadu
recently, and

(d) 1f o, Government's reaclion
thereto?

FEBRUARY 24, 1975  Written Answers
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THE DRPUTY MINIBTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATON (SIIR PRABHUDAS
PATEL) (a) to (d) The information
has been called for from the State
Government It will be laid on the
Table of the Sabha as soon as 1t 18
received

Increase in Quota of Free Sale Sugar

821 PROF MAUHU DANDAVATE
SHRI RAM PRAKASII
SHRI K MALLANNA
DR H P SHARMA
SHRI D K PANDA
Will the Minister of AGRICUI TURE
AND [RRIGATION be rleased to
state

(a) whether the free-sale quuta of
sugar has been increased from 30 et
cent top 35 per cent,

(b) if s0, the factors that have
prompted this step, and

(c) as a result of the 1ncrease in
the free-sale quota of sugar what
will be the additional profits earned
by the sugar imdustry?

THE MINISTER OF STATE IN TUHE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SIIRI ANNASAHEB P
SHINDE) (a) Yes Sir

(b) It became necessary to cv S0
in order to maintain the retail i-sue
price of levy sugar ;n the country
unchanged

(c) It 1s too early to say whether
this wall result in the industry get-
ting additional profits It wall depend
on the average of the realisahons bY
the industry from the disposal of free
sale sugar over the year
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Pestruction of Historical Doeuaments

822. SHRI SHASHI BHUSHAN:
SHRI VARKEY GEORGE:

SARDAR BSWARAN SINGH
SOKHI;

SHRI BHAGIRATH BHAN-
WAR:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Government are aware
that valuable historical documents
have been or are being destroyed or
sold as waste paper in various parts
of the country;

(b) if so, the brief description
thereof and the special reasong for
their disposal in this way;

(¢) whether there is no legislation
to prevent such destruction of wvalu-
able historical records; and

(d) if go, the reaction of Govern-
ment thereto and the steps taken by
the Indian Historical Records Com-
mission in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION, AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) and (b). Accord-
ing to the information received by the
Central Government, 86000 old records
of  |istorical importance have been
destroyed in the Tamil Nadu Archives.
Reports have also appeared in the
Presg about destruclion of records in
Madhya Pradesh and Darbhanga but
the Central Government have no offi-
aal information about this,

(¢) and (d). Although the Cen.ral
Government has not undertaken any
legislation to regulate the destruction
of records helg by Central Govern-
ment Departments, State Governments
or individuals, the Central Govern-
ment after due consideration of the
Report of the Archival Legislation
Committee (Dr. Tarachand Committee)
adopted an Archival Policy Resolu-

tion in 1972 which regulates the main-
tenance and administration of the
records of the Ceniral Government.
Copies of the archival policy resolu-
tions were forwarded to the State
Governments to e¢aable them to adopt
similar procedure, 1f they so desiie.

The Indian Historical Records Com-
mission, which is the body set up by
the Ceniral Government to advise
Governments 1n matiters of arch.val
policy, made sevzara]l recommendations
in the past on the guestion of proper
weeding out of old records. The mat-
ter was again discussed in the Incdian
Historical Records Commission meet-
ing held at Luckhhow on the 28th Jan-
uary 1975 under the chairmanship of
the Education Minmister ang the follow-
ing resolution was pas-ed:—

“The Commission 15 greatly perturb-
ed over the reporizd larze scale des-
truction of old public records in seve-
ral States notpithstanaing the re-
peated recommendations of the Com-
mission (vide Resolution No. 11 of
1920 Rosolution No, VII of 1942, Re-
solution No. V of 1443, Resoluticn
No VT of 1951} and resoives that a
suh-Commuttee con-isting of five mem-
bers of the Commission be constiluied
to investigate and report to the Stand-
ing Committee, within £1x monthr, on
the follows:—

(a) the extent to which the alove
resolutions are heing 1mple-
mented;

(b) the period and the nature of
records dastroyed during the
last two year-,

(c) the qualifications and suitabi-
lity of the statl engaged on
appraisal of vld records: and

(d) the steps which can be taken
immediately tc ensure the
preservation of records of
permanent value,

The Commission also recommends
to the State Covernmenis that no
pre-1947 records be destroyed till the
said Committee has submitieg its
report.”
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The Central Government has taken
up this matter with the State Govern-
ments.

World Bank Assistance for Irriga-
tion Projects

823 SHRI GAJADHAR MAJHI: Will
the Mimister of AGRICULTURE AND
IRRIGATION be pleased to state

(a) whether the World *-Bank has
granted some assistance to India for
its irrigation projects; and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR NATH
SINGH) (a) Yes, Sir

FEBRUARY 24, 1075
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(b) Uptil now, the World Bank
assistance to irrigation projects in the
country, which have been completed
with this assistance, is of the order of
US § 54.88 million. Details of the pro-
jects which have been completed with
World Bank credit assistance are given
in the attached statement. In addition,
two on-going projects viz Kadana Pro-
ject in Gujarat and Pochampad Pro-
ject 1n Andhra Pradesh are receiving
credrt assistance from the International
Development Association. The credit
agreement for the Kadana Project is
for 35 million dollars and for Pocham.
pad Project, it 1s 39 million dollars,

Recently the World Bank has agreed
to give a credit of 45 million dollars
Ior Godavarnn Barrage Project in
Andhra Pradesh

STATEMENT

DETAILS OF CREDIT FOR PROJECTS ALREADY COMPLETED

Name ot Project Date of Amount as Date of Amount
Agreement 1n last drawn
Agreement disbrusement ($Milhon
($Million)
1. Sone Bairage (Bihar) 29-6-1962 1500 4-12-1967 15°00
2. Shetruny (Gujarat 22-11-1961 450 2-3-1966 3"
3. Purna (Maharashtra) 18-7-1962 13 00  7-8-1968 1302
4. Salandi (Orivsa) 22-11-1961 7' 50 1-7-1969 750
5. Tubewells Project (U P, 6-9-1961 600 I-10-1964 6 oo
6. Flood Protectiv &  drainage
(Punjaby . . . 22-11-1961 1000 upto 10°00
18-9-1966

5488
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Disapproval of Designs of Bulldings
by Urban Arts Commission

824, SHRI R. S. PANDEY:
SHRI M, RAM GOPAL
REDDY:

Will the Minister of WORKS ANI
HOUSING be pleased to state:

(a) whether Urban Arts Commis-
gion has disapproved the designs of
Nehru Place, extension of Supieme
Court and proposed Parliament Lib-
rary building in New Delhi; and

(b) if so, the reasons therefor and
remedial measures proposed?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAN DHARIA): (a)
and (b). The Delhi Urban Arts Com-
mission examined the plants, drawings
and models relating to the Nehru
place, extension of the Supreme Court
building and the Parliament Library
building projects and noted a few
deficlencies and shortcomings. These
defects were discussed with the pro-
moters and the concerned architects
m several meetings when certain im-
provemnents and wnodifications, keep-
ing in view the legal and other com-
mitments already made, were suggest-
ed by the Commussion. The revised
proposals have not yet been submitied
to the Commission.

Performance ang Wages palg in
Farmg of State Farms Corporation

825, SHRI CHANDRA SHEKHAR
SINGH: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) the names of the Central Agri-
cultural Farmgs run by the State
Farms Corporation;

(b) the financial performance and
the production during the year
1974-75 8q far;

(¢) whether the wages paid tg the
agricultural labour in the State Farms
are less tham the local prevailing
rates; and

(d) it so, the reasons therefor?
3507 L.S.—8

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL) (a) 1. Central State Farm,
P.O. Jetsar, Distt. Sriganganagar,
(Rajasthan).

2. Central State Farm, Suratgarh,
Distt. Sniganganagar (Rajasthan).

3. Ceniral State Farm. 10 K.M,, Sirsa
Road, Hissar (Haryana).

4. Ceniral State Farm, P.Q. Ladhowal
Distt. Ludhiana, (Punjab).

5. Central State Farm, Lachhipali,
P.O. Samarbaga, Via Annelapada, Distt.
Sambalpur, (Orissa) since in the pro-
cess of winding up.

6. Central State Farm, P.O. Jawal-
gera, Sindhanoor Tgq., Distt. Raichur
(Karnatak),

7. Central Stale Farm, Lokicherra,
Mizoram P.O. Patharkandi, (Two units)
Mizoram,

8. Central State Farm, Aralam P.O.

Via Peravcor, Distt, Cannanore
(Kerala).

9. Central State Farm, Kokilabari,
P.O. Pathshala, Distt. Kamrup (Assam)

10. Central State Farm, Malchengam,
Vill. & P.O. Malpallipattu-8068703, North
Arcot Distt (Tamil Nadu).

11. Central State Farm, Achitapuram,
Post Naravarigudem, Via Aswaraopet,
Khammam (A.P.).

12. Central State Farm, Rae Barels,
P.O. Lalganj, Rae Bareli. (U.P.). '
13. Central State Farm, Bahraich,
P.O Girijapuri, Distt. Bahraich (U.P.).

(b) Since the Corporation is obsery.
ing agricultural year from July to
June, actuals of production and finan-
cial performance for 1974-75 are not
yet available, Statements showing
actual for 1973-74 and estimate for
1974-75 are indicated in statements I, 1I,
& IIL laid on the Table of the House.

gl;f]uced in Library. See No. LT-89717
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(¢) and (d) Generally the wages of
the daily paid workers at the Farms
of the State Farms Corporation of
India are not lower than the local
prevailing rates except in the case of
a few Farms belonging to the State
Government of Kerala The wages at
the farms of the SCFI are flxed taking
into account the minimum wages under
the Mimimum Wages Act fixed by the
Stute/Central Governments At some
Farms these wages are even higher
than the mimmum wage, fixed by the
Central/State Governments

Foodgrams demanded by, allocated
and gupplied {o States from January,
1974 to January, 1975

826 SHRI SUKHDEO PRASAD
VERMA

SHRIMATI BHARGAVI
THANKAPPAN

Will the Minister of AGRICULTURE
AND IRRIGATION be p'eased to state

(a) the Central gssistance asked by
the State Governments to tide over
the food shortage from January, 1974
to January, 1975 month-wise and

(b) the guantity of foodgraing al-
located and sctually supphed by the
Centre to each of the States during
the period?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB P
SHINDE) (a) and (b) Statements I
II and III show:ing the guantities of
foodgrains demanded by the State
Governments and the quantitieg allot
ted and supplied from the Central pool
from January 1974 to January, 1975
are laid on the Table of the House
[Placed wn Library Tee No LT-8072/
751 -~

FEBRUARY M, 1875

Written Answers 68

Dispute over une of Water from
Kabin] and Hemavathi Reservoirs

827 SHRI P R SHENOY:
SHENOY:

SHRI R V SWAMINATHAN

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state

(a) whether there 18 a dispute
between Karnataks and Tamil Nadu
over Kaver: waters,

(b) if so, whether the Government
of Karnataka could not utibze the
waterg from Kabini and Hemavathi
reservoirs freely for irrigation pur-
poses because of the pending dispute,
though crores of rupees have been
spent over these reservoirs, and

(c¢) when 15 the dispute likely to
be settled?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI JAGJIVAN
RAM) (a) and (c¢) There are differ
ences between the States of Tamil
Nadu Karnataka and Kerala over the
use and development of Cauvery
Waters The question was discussed
by the Unmion Mimister of Agriculture
and Irrigation with the Chief Minis
ters of the three States on 28th and
29th November, 1974 and on 15th and
16th February 1975 but no final agree-
ment hag been reached Eftoris to re
solve the differences amongst the three
States are continuing

(b) Kabini and Hemavathi projects
have not been asproved by the Govern
ment of India The Karnataka Govern
ment have, however, proceeded with
their construction Water was also
stored n the Kabini reservoir during
the last monsoon ‘There has also been
difference between Karnataka and
Tamil Nadu abouf the use of Kahumni
reservoir water Some water has been
released by Karnataka from the Kabini
reservoir for use in Tamil Nadu
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Implementation of Bugarcane Price by
Sugar Factories in Tamil Nadu

828. SHRI M. R. LAKSHMINARA-
YANAN: Wilt the Minister of AGRI:
CULTURE AND IRRIGATION be
pleased to state:

(a) whether all the sugar faclurics
in Tamil Nadu have implemented the
price of sugarcane for the season
1973-74 as advised by the Government
of Tamil Nadu;

(b) it so, the price advised by the
Government of Tamil Nadu for all
the sugar factories in the State;

{e) if there is vast difference in
price, the reasong therefor; and

(d) the action Central Government
propose to take against the sugar
factories who failed to implement the
price advised by the Government of
Tamil Nadu since the factories say
that State Government have no
power to fix the price?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB P.
SHINDE): (a) No, Sir.

(b) and (c). A statement showing
the final cane prices advised by the
Government of Tamil Nadu for being
paid by each sugar factory in the State
during 1973-74 is laid on the Table of
the House. [Placed in Library. See
No, LT-8973/75]. The Government of
Tamil Nadu advised a 25 per cent in-
crease over the minimum prices noti-
fled by the Central Government in the
case of all Joint Stock factories, The
formula adopted by the State Govern-
ment in advising payment of prices by
the Cooperative Sugar Mills is not
known. However, since the minimum
prices are determined and notifled by
the Central Government on the basis of
the sugar recovery of each factory. tfe
same are not uniform. Therefore,
application of any formula for payment
of higher than the minimum prices may
result in different prices for different
factories,

(d) So long as a sugar factory has
paid the minimum statutory cane price
fixed by the Central Government, no
penal action can be taken against it.
The Government of Tamil Nadu are,
however, making continuous efforts to
persuade the remaining factories also
to pay the final cane prices as advised
by them.

Food Shortage in Orissa

820. SHRI ARJUN SETHI: Will the
Minmister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether Central Government is
aware that Orissa State is facing food
shortage to the extent of one million
tonnes in the current year; and

(b) whether Central Government
is likely to give liberal gssistance to
the States to tide over the ecrisis
which is likely to last until October
next when the new paddy crop is
expected to come into the market?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB P.
SHINDE): (a) and (b). The food posi-
tion in Orissa is reported to be difficult
due to setback n production during
1874.75 kharif season on account of
drought. Firm estimates of production
for 1974-75 have not yet become avail-
able and it is, therefore, not possible
to indicate the precise extent of the
shortfall.

In order to assist the Government of
Orissa to tide over the situation, the
wheat quota of the State has been in.
creased from 8000 tonnes per month
during July-August, 1874 to 25000
tonneg for January, 1875 and 28.000
tonneg for February, 1975. Besides,
5,000 tonnes of paddy was also allotted
to the State during October, 1874. The
food situation in Orissa is being kept
under constant review,
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Provision for Clean Drinking Water
in Rajasthan Villages

830. SHRI N. K. SANGHI: Will the
Minmster of WORKS AND HOUSING
be pleased to state:

(F) whether nearly 22000 villages in
Rajasthan do not have provision for
clean drinking water;

(b) if g0, whether the Central Gov-
ernment have formulated any national
scheme whereby at least drinking
water can be made available to all
the villages in the country within
a time-bound programme and f so
the particulars thereof; and

(c) the extent of Central assistance
during the last three years tg the
Government of Rajasthan for this
project and whether the Central
Government propose to make addi-
tional allocation so that the task can
be achieved quickly?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAN DHARIA) (a)
1o (c). Information 1s being collected
and will be laid on the Table of the
Sabha.

Bonus to Haryana Farmers for contri-
buting their produce to State Procur-
ing Agencies

831 SHRI RAM PRAKASH Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased lo state

(a) whether Central Government
have sanctioned some amount for
giving bonus to Haryana farmers for
contributing their produce to =tate
procuring agencies;

(b) if so, the broad outlines there-
of; and

(c) the contribution of rice by
Haryana State towards Central Pool
so far during 1874-757

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
TRRIGATION (SHRI ANNASAHEB P.
SHINDE): (a) and (b). A scheme for
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payment of bonus to the State Govern-
ments for being passed on to the pro-
ducers of paddy 1s under consideration
of Government.

(c) 2.02 lakh tonnes upto 12th Febru-
ary, 1975.

Food production through Solar
Energy

832, SHRI ANADI CHARAN DAS:
Will the Mimster of AGRICULTURE
AND IRRIGATION be pleased to state

(a) whether scientists from the
Indian Agricultural Research Institute
have made any study to raise the
food output by solar emergy and
energy derived from recycled wastes;
and

(b) if so, broad features thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB P
SHINDE) (a) and (b). Solar energy
1s converted into chemical energy
through protosynthetic  process of
plants Hence an increase in the
intensity of cropping helps to utilise
more solar energy It 1~ also utili-ed
n the drying of harvested crops No
other work has so far been done at
the Indian Agricultural Research insti-
tute on the utilisation ot solar energy
for increasing food production

Research has been done on the re-
cycling of the [following wastes as
manure —

(1) Spent sharry: During fermenta-
tion in the gas plant about 30
per cent of the added cow dung
1, converied into methane gas
and about 70 per cent remains
as residue for use as manure
Experiments have been coOn
ducted at I A R.I on the disposal
and utilisation of this spent
slurry. Analysis of the slurry
obtaned from the Institute Dairy
has shown that it is superior
even to farmyard manure in 1ts
effect on crop growth and also
1n its power to improve the soil
physical properties.
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(ii) Manure from wastes: Experi-
ments have been conducted at
IARI tn chemically prepare
manure from a variety of organic
wastes viz., animal bones, hair
and woonl wastes, leather waste
etc. Studies on the effect of these
manures on plant growth are in
Pprogress.

Agsistant Engineers, Class Il in
CPWD

833. SHRI VITAY PAL SINGH- Wil
the Minister of WORKS AND HOUS-
ING be pleased to refer to the replies
given to Unstarred Question No 68 on
the 11th November, 1974 and Unstarred
Question No 2841 on the 19th August,
1974 and stale;

(a) the circumstances under which
(16748) 176 Assistant Engineers
Class II in CPWD have been officiat-
ing in the grade for more than 15
years as on the 1st July, 1974 and
432 Assistant Engineerg have been
officiating for more than 10 years
whereas the prescribed probation
period for them is two years: and

(b) the target date fixed for con-
firming them against 507 Civil and
137 Elecirical permanent posts lying
vacant?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAN DHARIA). (a}
and (b). A period of probation of 2
years in the grade of Assistant En-
gineer has been prescribed in order to
assess the suitability of a person for
further continuance in that grada. This
15 not directly relate] to confirmation.

Appointments to the grade of Assis-
tant Engineers used to be made by
various methods and this used to be
done according to quotas, As the Delhi
High Court in the writ petition filed
by Shri M. Rammayya and other Assis-
tant Engineers, have held that the
quotag for appeintment to the grade of
Assistant Engineers have not been
properly determined, the seniority list
which wag based on the quota rule,

was required to be revised. A revised
seniorily list was accordingly prepared
but the Union Public Service Commis-
sion have advised re-examination of
the list on the basis of certain princi-
ples suggested by them. Confirmation
can only be made after the seniority
list has been revised and even so, as
per direclive of the Supreme Court,
such confirmations will be subiect to
final adjustment as a result of uitimate
decision of that Court in the writ peti-
tion filed by some of the direct recruit
Assistant Engineers against the judge-
ment of the Dellu High Court

Milk Production through Indiscrimi-
nate introduction of Importeg Cows

834, SHRI K. MALLANNA:
SHRI N. E. HORO:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether Government's atten-
tion has been drawn to 5 news-item
in a local English daily dated the 7th
January, 1975 that a livestock spe-
cialist of the Indian Councll of Agri-
cultural Research has warned that
milk production cannot be increased
by indiscriminately’ introducing im-
ported cattle into every part of the
country;

(b) whether he has alsg stateg that
high yielding cows can directly be
introduced only in these States which
have been right agro-climatic condi-
tions; and

(c) if go, whether Government has
made any study in fhis regard and if
so, the facts thereof?

TIIE MINISTER OF STATE N THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB P.
SHINDE)' (a) Yes, Sir.

Dr. Ehsanullah Khan, a Scientist in
the ICAR, who is not a specialist in
the field of livestock production/animal
husbandry, had presented a2 paper en-
titled “‘Palaeontological record of gene-
environment interaction and livestock
development” in the Indian Science
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Congress held at New Delhi in the
first week of January 1975, In the
paper he had expressed his view that
milk production cannot be increased
by the indiserimunate introduction of
imported cattle into every part of the
country

(b) Yes, Sir

(c) Studie, have been carried out
on cross breeding of indigenous cattle
with exotic amimals 1n several States
and particularly in Kerala, Karnataka,
Andhra Pradesh, Himachal Pradesh,
Punjab, Haryana, UP, West Bengal,
Gujarat, Rajasthan and Assam The
results of the research work have indi
cated that mported cattle particularly
belonging to the breeds Jersey, Brown
Swiss and Holstein Friesian can sur-
vive well under different agro chimatic
regions Exotic bulls have hence been
used for cross breeding with indigen-
ous cattle to develop cross-bred »nimals
for improved milk production

Proposal to stop supply of foodgrains
through Ration Shops

835 SHRI HARI SINGH Wil the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether the Government of
India are considering a scheme under
which the supply of foodgrains on

ration cards from fawr price shops
would be stopped, and

(b) if so, the time by which Gov-
ernment propose to announcc that
scheme?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB P.
SHINDE)" (a) No, Sir.

(b) Does not arise
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Value angd Quantity of Foodgraing
imported

837. SHRI SHANKER RAO
SAVANT,

SHRI SHANKAR DAYAL
SINGH:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to State:

(a) the quantity ang value of
various types of foodgraing imported
during 1972-73, 1973-74, 1974-75 and
till the end of January, 1975, coun-
trywise, the terms of their import and
foreign exchange invol?8d thercin;
and

(b) attempts made to achieve self-
sufficiency in food during this period
and with what result?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB P.
SHINDE): (a) A statement giving the
requisite information is laid on the
Table of the House. [Placed in Library.
See No. LT-8874/75].

(b) A mulh pronged strategv has
been adopted to increase the rate of
growth in agricultural production with
a view to attaining self-sufficiency ic
foodgrains Although seasonal factors
have a substantial bearing on the
actual output, the potential for growth
has been increased and the total out-
put of foodgrains in 1973-74 1s placed
at 103.6 million tonnes a: against 97
million tonnes 1n 1972.73.

Method ang Mechanism of Procure-
ment of Foodgrains

838, SHRI BHOGENDRA JHA:
SHRI VAYALAR RAVI:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state,

(a) what is the total estimated
produce of the last Kharif Crop. the
method and mechanism adopted for
procurement and the actual quantity
procured upto now State-wise with
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reasons for shortfslls in particular
States;

(b) the estimated expectation of
yield of wheat, the manner and me-
thod of procurement and target of
procurement to be achieveq State-
wise;

(c) whether # 13 proposed to pro-
cure the entire marketable surplus
of Kharif and wheat from big pro-
ducers and traders both in rural and
urban areas, and

(d) if so, the broad outlineg there-
about?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB P
SHINDE) (a) The total estimated pro-
duction of the last Kharif crop viz.
1973 74 15 as under —

(1n 1000tcNNEs)

Grain Estimated Productu n

Rice 43,742
8,002 Nircluding
Towar Rab1

Joward
Bajara 7,087
Maize 54643
Rag: 2,131
Small mullets 1.864
TarAL 69,459

As regards the method and mechan
1sm of procurement of foodgrains and
ihe actual quantities procured upto
now n the current marketing season,
1t was decided that the prevailing pro-
curement system in ench State should
be strengthened and made more effec-
tive with a view to maximising pro-
curemeni of paddy/rice The existing
paddy/rice 7ones have been continued
The policy of free movement of coarse-
grains has also been continued and
State Governments have been asked to
introduce levy on producers The State
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Governmentg have also been allowed to
impose traders levy on Kharif coarse-
grains, if considered necessary for
maximising procurement subject to
the condifion that no restrictions would
be placed on their movement within
the States or outside the State.

A statement showing progressive
procurement of Kharif cereals State-
wise during the Kharif marketing sea-
son 1974-75 is la:d on the Table of the
House [Placed in Library. See No
LT-8975/76] The procurement of
Kharif cereals 1s still in progress and
it 1s not possible to anticipate at this
stage the lhkely procurement during
the current marketing season.

(b) to (d) The final estimates of
product on of wheat during 1974 75 crop
season will become available after the
close of the agricultural vear 1e some
time 1n July-August 1975 However, 1if
the weather conditiong are favourable
during the remaining part of the Raht
season 1t would be possible to achieve
a substantia]l increase in production
durinz the current year

The policy for rabr 1975 76 muarket
Ing scason has not yet been finalised
and ng target. of procurement of
wheat during the next rab: season have
been fixed so far

No change in the ewsting Khai f
pohiey 15 tontemplated for the present
The po-ition will, howeser, be reviewe
while formulating the policy for the
neat Kharif season

Allotment of Land in Delhi to Indians
Abroad

839 SHRI VARKEY GEORGF Wil
the Minister of WORKS AND HOUS
ING be pleased to state

(a) whether huis Mumstry has ap-
proved a scheme for allotment of land
in Delhi to Indians abroad for cons-
tructing residential quarters; and

(b) the main features thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAN DHARIA): (a)
Yes, Sir.

(b) The main features of the Scheme
are:

(i) An individual] who had been a
permanent resident of Delh/
New Dell1 before proceeding
abroad or had been resident of
Delhi/New Delhi for five years
before going abroad and having
no residential plot of land and/
or house in his name or in the
names of his wife and depen-
dants 1n the Unmion Teiritorv of
Delhi 15 eligihle 1or allotment of
plot

{u1) The price of plot and cost of
construction on the plot <hall be
payable 1n foreign exchange.

{m) The plots will be alloitesd on
lease hold basis and the con-
~truction 15 to be done during
a prescribed period.

{1v) Allotment of the plots will bhe
made by draw of Ints if the num

ber of applicanis exceed the
number of plots

Import of Foodgraing

840. SARDAR SWARAN SINGH
SOKHI:

SHRI R, Vv, SWAMINATHAN:

Will the Mimister of AGRICUI TURE
AND IRRIGATION be pleased ‘o state

(a) whether India will have to im-
port foodgraing from foreign coun-

tries during 1975 ;n pite of food c10ps
prospcets;

(b) if so, the names of the coun-
tries, and terms and conditions and

quantum of different items of food-
grains: and

(c) the foreign exchange involved?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB P

SHINDE), (a) to (c). Yes. But import
requirements are kept under constant
review having regard to the ueeds of
the public distribution system, crop
prospects, internal availability of food-
grains, price position and other rele.
vant factors It is not possible at this
step to indicate the total quantity that
mav have to be imported during 1975.
Purchases of wheat and milo are made
from exporting countries Lke the
U.S A.. Canada, Argentina, Australia,
Sweden and EEC countries etc, on
commercial basis. The extent ot foreign
exchange expenditure on imports dur-

ing 1975 would depend on the quantum
of imports

Recommendations made by Kothari

Commission regarding Salaries of
Teachers

841 SHRI HARI KISHORE SINGH:
will the Minuster of EDUCATION,
SOCIAL WELFARE AND CULTURE
e pleased 1o state

(a) whether the Bihar State Guv-
ernment have approached the Cen-
tral Governmeni for financial assis-
tance for the implementation of the
recommendations of the Kothari
Commission in respect of salaries of
college, high school and primary
teachers in that State; and

(b) if so. the rzaction of the Central
Government thereto?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF 8. NURUL HASAN) (a) and
(b) The Government of Bibar has not
<ubmitted any such piopo-al in regard
to Kothart Commussion recommenda-
fions in recent years however m 1968
a request was received from that Go\-
ernment in regard to school teichers,
but was not agreed to As regards
Unmiversity and College teachers, tne
Central Government provided financial
assistance during 1966—71 for imple-
menting the scales of pay recommended
by the University Grants Commission
in full.
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Storing of Excess Monsoon Water for
use in dry season

842, SHRI NITIRAJ SINGH CHAU-
DHARY: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether in view of the high
cost of dam construction, largs sub-
mergence of flat and fertile lands,
heavy losses of water by evaporation
and percolation and short life of
dams by heavy siltation in Gangetic
basin, the Government has thought
of storing excess Monsoon water of
Gangetic basin rivers for use in dry
season; and

(b) if so, broad outlines and costs
involved?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR NATH
SINGH): (a) and (b). Major storage
projects on rivers like Chambal,
Ramganga, Rihand and Damodar have
already been built in the Ganga Basin
after careful investigation of their
benefit cost aspects, submergence,
water-tightness, si't content and eva-
poration losses. These have been found
to be quite successful. The Tehri and
Kangsabati projects are currently under
construction. The State Governments
have also under consideration pro-
posals for new storage projects like
Bansagar, Rajghat, Kanhar, North Koel
Parbati etc. in the Ganga Basin.

With its deep alluvium, the Ganga
Basin appears to afford scope for
underground storage of excess mon-
soon flows. Proposals to explore the
possibilities of such underground
storages are under consideration,

Delhi Rent Control (Amendment)
Bill

843. SHRI SAT PAL KAPUR: Will
the Minister of WORKS AND HOUS-
ING be pleased ot state:

(a) whether the Delhj Administra-
tion was asked by the Ministry of
Works and Housing in 1873 to pass
the Delhi Rent Control (Amendment)

Bill in a gpecially convened session of
the Delhj Metropolitan Council and
the same was passed by them and
forwarded to the Ministry for intro-
duction in Parliament;

(b) if so, the reasons ior not intro- -
ducing in and considering and passing
the same Bill by Parliament so far;

(c¢) whether during the Twelfth
Session of Lok Sabha, it wag stated in
reply to g question that the Bill is
proposed to be introduced in that
current Session but the same was rot
introduced; and

(d) when the gaid Bill is proposed
to be brought before the Parliament
definjtely?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS.-
ING (SHRI MOHAN DHARIA): (a)
The Delhi Administration was asked in
November, 1972 to place the matter re
lating to the amendment of the Delhi
Rent Control Act, 1958, hefore the
Metropolitan Council. Delhi, and com-
municate its views to this Ministry.
A copy of the Delhi Rent Control
(Amendment) Bill, as recommended by
the Metropolitan Council in a Short
Notice Session, was received from the
Delhi Administration in August, 1973

(b) The Metropolitan Council had
made severa] suggestions and these had
to be examined in consultation with
the various concerned Ministries.

(c) Yes, Sir.
(d) The Bill is likely to be intro-

duced in the current Session of Parlia-
ment.

Seniority of Assistant Engineers
Class II in C.P.W.D.

844. SHRI INDRAJIT GUPTA:
SHRI S, D, SOMASUNDARAM:

Will the Minister of WORKS AND
HOUSING be pleased to refer to the
reply given to the Unstarred Question
No. 155 on the 11th November, 1974
and place on the Table of the House:

(a) brief on the decision of Delhi
High Court on the 6th November, 1871
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in case it was not regardimg seniority
of Assistant Engineers. Class 11 in
CPWD for confirmation and promo-
tion purposes;

(b) a eopy of the directive of the
Supreme Court against the decision
of the Delhi High Court dateq the
6th November, 1871; and

(c) state the reasons for not con-
firming the Assistant Engineers Class
11 after the 5th November, 1971 till
the girective against (b) above?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS.
[NG (SHRI MOHAN DHARIA): (a)
and (b). A copy of the judgement of
the Delhi High Court together with s
copy of the orders of the Supreme
Court, will be obtained and placed on
the table of the House.

(c) As already indicated in reply to
Unstarred Question No. 155 on the 11th
November, 1974, appointments to the
grade of Assistant Engineers used to
he made by various methods and this
used fo he done according to a quota.
As the Delhi High Court have held
that the quotas for appointment to the
grade of Assistant Engineers have not
heen properly determined, the seniority
hist which was based on the quota rule,
was required to be revised, A revised
eniority list was accordingly prepared
but the Union Public Service Commis.
s10n have advised re-examination of the
list on certain principles suggested by
them. Confirmation can only be made
after the seniority list has been revis.
ed and even so, as per directive of the
Supreme Court, such confirmations will
be subject to final adjustments as a
resull of ultimate decision of that Court
In the writ petition filed by some of
the direct recruit Assistant Engineers
against the judgement of the Delhi
High Court.

Take over of procurement and Dis-
tribution of wheat and rice
845. SHRI 8. M. BANERJEE: Will
the Minister of AGRICULTURE AND

IRRIGATION be pleased to state:

(a) whether a gdecision has since

been tgken to take over procurement
and distribution of wheat and rice;

(b) whether decision has not yet
been taken because of th: pressure
from the foodgrain dealers; gnd

(¢) when a decision is likely to be
taken?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB P.
SHINDE): (a) to (c). Under the exist-
ing policy, foodgrains, including wheat
and rice, are already being procured
by the State Governments, Food Cor-
poration of India and other public
agencies for issue through the nublic
distribution syvstem.

Request from Tamil Nada to Andhra
Pradesh and Punjab for Supply of
Rice

847, SHRI M, RAM GOPAL
REDDY:

SHRI R. V. SWAMINATHAN:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state

(a) whether Tamilnadu Govern-
ment has urged Andhra Pradesh and
Punjab to supply a certain quanti'y
of rice to Tamil Nadu immediately;
and

(b) if so, the reaction of the States
to the request?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHER P.
SHINDE): (a) and (b). Tamil Nadu
Government have informeq that they
approached the Government of Andhra
Pradesh and Punjab in early Januarv
for supply of rice but the latter asked
them to obtain the concurrence nf the
Government of India as the surnlus
quantities with them are intendei for
the Central pool.
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Foreign Assistance for Irrigation
Projects

848. SHRI ANNASAHEB aGOT-
KHINDE Will the Minister of AGRI.
CULTURE AND IRRIGATION be
p'eased to state:

(a) the names and locations nf the
irrigation projects that have been
sent to the International Develap-
ment Association for assistance:

(b) whether gome jrrigation projects
have been suggested to the World
Bank for assistance;

‘{e) if so, the nemes and ]ocnticns
of these projects; and

(d) the latest position regarding
the possibility of securing assistan‘e
from these institutions?

THE MINISTER OF AGRICULTURF
AND IRRIGATION (SHRI JAGJIVAN
RAM) (a) A statement giving the
necessary infoirmaton 1s enclowed

(b) and (¢} A proposal to pose mor
irrigation piojects for asistance from
the World Bank 15 under consider ation

(d) Credit assistance of 43 mellion
dollars for the Godavar: Barrage Pro-
ject has very recently been agreed to
by the World Bank Further possibili-
ties for securing moic awistance from
the World Bank aie being eaplore”

Statement

Peyects sent to the Interpatonal
Developm=nt Association for con-
suderation for Assistance

Senal
N tn"er Nam» of the Prcject Lcation
1. Godavari Bacrage
Pryject Andhra Pradesh
2. N rth Koel
(Palaman) - + Bihar
3 Damanganga- Gujarat
4. Uppir Krshra Karpataka
5. Kallnda- Kerala
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Serial
Number Name of the Project

—

6. Warna Mahara:htra
7- Krishna * * Maharashtra
8. Buma Maharashtra
9. Anandapur Barrage *  Orissa

10. Rajasthan Canal
Stage II

Loeution

Raja: then

Procurement and import of foodgrains
for buffer stock

849. SHRI NAWAL KISHORE
SHARMA: Will the Munster of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether a good “Rabi” crop
in the country 1s expected this year.
as a result of timely rains;

(b) 1f so, the extent to whi'l the
Guvernment 15 expecting the precur -
ment of foodgrains for bufter sinrk
after meeting normal domestis ir-
quirements, and

(¢) the extent to which the im-
poited foodgrains would be helpiul
to the buffer stock of the counuiv
and to ease the food situation in the
country?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB
P. SHINDE): (a) to (c). The winter
raing 1n several parts of North Indua
have proved beneficial to rabi crops and
if weather conditions are favourable
in the remaining part of the season.
rabi production may be expected 1o
register a substantial increase this
year. The procurement of rabi crop
will start from March-April, 1975 an
es such it is not possible to frame
any precise estimate of the guantum
of likely procurement of wheat dur-
ing the 1975-78 rabi marketing season
Foorgrainss are imported to the ex-
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tent consideved necessary for main-
taining the public distribution system
and bullding up of a minimum
reserve, keeping in view the need for
proper management of the present
food economy in the country.

Exploratory Tube Wells in Bahraich
UP

850. SHR] B, R. SHUKLA: Will

the Minister of AGRICULTURE AND

IRRIGATION be pleased to refer te

the reply given to Unstarred Question

No. 1849 on the 25th Novembre, 1974

and No. 917 on the 20th July, 1974
and state:

(a) whether inspite of the availa-
bility of deep boring rigs belonging to
Central Ground Water Board, in UP,
the work of constructing exploratory
tube-wells in the areas comprised in
Sirsia Jamanana  blocks,  diatrict
Bahraich (U.P.) is not taken up;

(b) whether Sirsia,
Bahraich District are
affected by drought; and

Jamaraha in
periodically

(¢) whether Government of U.P. is

not taking up the work on the ground
that the Central Government is not
co-operating in extending the use of
deep boring rigs in the areas con-
cerned?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB
P SHINDE): () Seven drilling rigs
of the Central Ground Water Board
are presently working in UP. Out of
these rigs, however, none is suitable
for drilling in the bouldery forma-
tions met with in the Sirsia, Jamnaha
blocks of Bahraich district. The Cen-
tra] Ground Water Board ig taking
steps to mcquire suitable rigs for dril-
ling in such formations. Meanwhile,
a preliminary hydrogeological survey
of the area has been done.

(b) Information is being collected
and will be laid on the tsble of the
; Sabha,
-

(c) The Government of UP. has
requested the Centél Government to
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take up exploratory drillin in the
bouldery formations of the Sstate. The
Central Water Board, however, nas
no!: yet been able to take up ths
drilling for want of suitable rigs.

Rajasthan Canal Project

851. DR. H, P. SHARMA: Will the
MINISTRY OF AGRICULTURE AND-:
IRRIGATION be pleased to state:

(a) whether final sanction of finan-
cial allocation for the Rajasthan
Canal Project for the current Year
(1874-75) has not yet beem announc-
ed while the year ig at its fag end,

(b) the reasong for the delay:

(e) whether uncertainty about the
quantum of financial allocation ior
the project and raw material avail-
ability has hampered the progress of
the Rajasthap Canal Project to a
large extent; and

(d) if so, the steps being taken to
ensure that adequate and timely al-
location of funds is made for the big-
gest irrigation project of the country,
an essentia] for the exploitation of
the agricultura]l potential of the wir-
gin desert lands of Rajasthan and ad-
joining States?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR NATH
SINGH)- (a) A provision of Rs. 9.5
crores for the Rajasthan Cann! Project
was indicated when the Annual Plan
for Rajasthan for 1974-75 was finalised
in January, 1974 and was. accordingly,
made in the State Budget for the
year. Subsequently an sdditional
advance assistance of Rs. 5.24 crores.
subject to the expenditure being in-
curred over and above the above pro-
vision, has also been made available
to the State Government for provid-
ing imployment to the drought affect-
ed labour on the Rajasthan Canal
Project.

(b) to (d), Do not arise. However,
some difficully has been experienced
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regarding supply of coal. The matter
has been taken up with the concerned
authorities,

Foodgralp shortage in Assam

852. DR, RANEN SEN: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

{a) whether Assam 13 facing acute
shortage of food which may result in
more starvation deaths, and

(b) 1f so, whether Central Govern-
ment hag sent any assistance to the
Assam Govein'ment?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB
P. SHINDE): (a) and (b). The food
position 1n Assam is reported to be
difficult as a result of set back 1n
kharif crops due to floods. In order
to enable the State to tide over the
ihe situation, the wheat quota of the
State has been increased from 10,000
tonnes 1n September to 17,500 tonnes
per month for October and November
and 20,000 tonnes per month for
December, 1974 and january and
February, 19875, In addition, 5,000
tonnes of rice and 600 tonnes of
coerse grains have also been allotted
to the State during the months of
September and October, 1974 respec-
tively. 65,680 tonnes of levy free
wheat is also reported to have been
despatched to Assam from Punjab
and Haryana on trade account. An
amount of Rs. 4 crores as wudvance
plan assistance has also been given
4o Assam Government.

Affect of increase in free sale guota
of sugar op public distribution system

853, SHRI D. K. PANDA: Will the
Minister of AGRICULTURE & IRRI-
GATION be pleased to state:

{(a) whether with the increase in
portion of free sale sugar from 30 to
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85 per cent, Govermment can assuré
that this change will not affect the
public distribution system; and

(b) what is the present need of
sugar to maintain the public distr-
bution system and the availabiiity
through levy?

THE MINISTER OF STATE IN THE
MINISTRY OF ARICULTURE AND
IRRIGATION (SHRI ANNASAHEB
P SHINDE): (a) Every effort will
be made to mamntain the guantum of
monthly releases of levy suzar un-
changed for distribution through fair
price shops

(b) Under controlled conditions in
operation since 1963, except for a
short break, the requirements of levy
sugar for public distribution are con-
tained within the himmts of avalability
from time to time Since  July,
1974, 180 lakh tonnes of levy sugar
1s being relcased every month for the
purpose.

Allocation of Foodgrains, Fertilisers
and Sugar to States In 1974 and
January, 1975

854 SHRI MADHU LIMAYE: Wil
the Mimister of AGRIGULTURE AND
IRRIGATION be pleased to state:

(a) whether the Mimstry ig respon-
sible for the allocation of foodgrains,
fertilisers and sugar to various
States,

(b) if so, the allocations State-wise
of each of these commodities in the
year January, 197¢ to January, 1975;

(c) whether these allocationg to
the State have been ‘made on popula-
tion, basis; and

(d) if not, the main criterla used
in this regard?

THE MINISTER OF STATE IN THE
MNISTRY OF AGRICULTURE &
IRRIGATION (SHRI ANNASAHER
P. SHNDE): (a) Yes, Bir.
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(b) Two  statementy indicating
allocations of foodgrains and Sugar
during the period january 1974 to
january 1975 and of fertilisers during
the same period are Jaid on Table of
the House. [Placed Th Library. See
No. LT-8976/75].

(c) and (d). Allotment of food-
grains from the Central Pool are
made kéeping in view the overall
availability in the Central Pool, the
requirements of the State Govern-
ments local murket availability and
other relevant factors. Fertilizer al-
locations for different States are fina-
lised on the basis of their agronomic
requirements. The monthly levy quota
of sugar of each Siate|Union Territory
is fixed after taking into mccount the
population factor and consumption
pattern during the year 1967-68 and
is adjusted according to the availabi-
lity of levy sugar for allotment as
State's quota.

Seniority list of Executive Engineers
Class 1 in CP.W.D.

855, SHRI C. K. CHANDRAPPAN:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) the seniority lList of Executive
Engineers Class 1 ip CPWD both for
Civil and Electrical ag on the 1st
January, 1975: and

(b) whether the above seniority list
is in accordance with the Judgement
of the Supreme Court delivereq on
the 11th December, 1974 in writ peti-
tion No. 489 of 19727

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS & HOUSING
(SHR] MOHAN DHARIA): (a) and
{b). The seniority list ol Executive
Engineers ig required to be revised
consequent upon the judgment of the
Supreme Court delivered on 1lth
December, 1874 in the Writ Petition
filed by Shri A. K. Subraman and
others. The implications of the judg-
ment of the Supreme Court are being
examined in consultation with the
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Department of Personne] and the
Ministry of Law and, thereafter, a
revised seniority list will be drawn-
up,

Committee on sindent unrest

856. SHRI M. V. KRISHNAPPA:
Will the Minister of EDUCATION.
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the Committee on stu-
dent unrest in the country has since
submitted its report to the Central
Advisory Board of Education;

(b) 1f so, the findings thereof; and

(c) the reaction of the Govermment
of India thereto?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CTLTURE
(PROF. S, NURUL HASAN): (a)
The report of the Committee is yet
awaited.

(b) and (¢) Do not arise
Natlonal Commission on Agriculture

857, SHR] DINEN BHATTACHA-

RYYA:
SHRI DINESH JOARDER:
Wil} the Minister o AGRI-

CULTURE AND IRRIGATION be
pleagsed to state:

(a) the progress so far made by the
National Commission op Agriculture;

(b) when the Commission is likely
to submit its final report:

(c) whether any interim reporis
have been submitted so far and if so,
salieny features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) and (c}. The National
Commission on Agriculture has al-
ready submitted 21 Interim Reports
as shown in the statement covering
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variety of subjects The more Interim
Reports are likely to be submutted
shortly The salient features of the
recommendations are contained in the
summary of recommendationg includ
ed in the relevant Interim Reports
copies of which have already been
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placed on the Table of the I ok Sabha
and have also been placed in the
Parhament Library

(b) The present term of the Com-
mission 1s upto 30 Junme, 19756 by
which date
pected to submut its final report,

the Commssron is ex-

STATEMENT
National Commission on Agriculture
INTERIM REPORTS RELEASED BY THE NCA

Date on
which

presented

Muluplication and Distribution of Quality Seed pertaning to High Yielding )
Varieties and Hybrids of Cereals

2 Fertihser Distribution 29 11-1971
3 Some Aspects of Agricultural Reserch Extension and Traiming 5
4  Credit Services for Small and Marginal Farmers and Agricultural Labourers
5 Mk Production through Small and Marginal 1armers and Agricultural )
Labourers { 11-1972
6  Establishment of Agro-Meteorological Divisions 1n Agncultural Umi
versities 4
7  House-sites for Landless Agricultural Labourers i
8  Production Forcstry—Man Madc Forests 3
9  Sail Survey and Soil Map of India | argim
10 Potato Seeds 5
11 Orgamsational Aspects of All India Coordinated Research Projects b
12 Modermsing Irngaton Svstems and Integrated Development of Com-
manded Areas s | 13-3 1973
13 Whole-Village Development Programme
14 O sation and lunctions of the Commodity Development Councils
nﬁ"ﬂmmm
15 Reorientation ot Programme of Small Farmers and Margmmal Farmers and
Agricultural Labourers® Development Agencies
16 Poultry, Sheep and Pig Production through Small Farmers and Marginal
Farmers and Agricultural Labourers for supplemenung their Income r 16-B-1973%
17  Senculture
18 Socml Forestry J
19 Forest Reserch and Educanion 1
20 Desert Development L 19-4-1974
21 Certun Important Aspects of Selected Bxported —Oriented Amculturd}
Cnamunodities

p— ————




o7 Written Answers PHALGUNA 8§, 1888 (SAKA) Written Answers 98

whw o SEw W e

858 st owwwry el W
i st fawrk siefr qg aamd o g
& fv

(%) wa goere & s @
wds & wow & Jared &1 A
wey fraifa fear §

(&) ufx gi, &Y smer s =@
& WY Wt gt o e T ) oA

(v) soere & w° aw few
aroTw T frar & aun ag freifea
wew &7 frat wfama § ;. WK

() sar g w7 fa=re WX
wfew @raTe wgw ST 61§ 7

wiw sl fawrf swreg & go-of
(st saTe wdw)i(w) Sradt 1974~
75 % fau &O% IeqEw AT IS
qa% qEr AEY TET A

(@) & (%) : 41 arw #Hied
z wTaw &7 agey w7 wey fermifien foean
T § e @ Q% & W12 el Y
agefy w1 wr e Y o T g

1874-75 & &0% mtaw &
e wgw feg wv adw & srersl
Fgaw # 22 Fad, 1975 96 ST
wrt e fag e § -—

IMAH 25.18 Hw MR =
W gy 2 wrw WA o

oy 27.18 ara Bied

wraw ¥ ager ¥ fraifor ser s
5 ofiT oo wrarwt o Wit wfas
T o ¥ oit marw feg ar @ §
307 LS—4

New system of examinationsy in Delhi

850. SHRI 8. N. MISHRA: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether the Centra] Board of
Secondary Education has recently

evolved a new gystem cf exuminations
in Delhi; and

r(b) if so, the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SO.
CIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI D.
P, YADAV): (a) Yes, Sir.

(b) The salient features of the new
system of examination to be introduced
from 1977 are:

(1) The results of the Secondary
School Course Examination will be
furnished in terms of gradesg for each
subject on a five point scale ag under:

Grade 1: Outstanding
Grade 2: Very Good
Grade 3: Good
Grade 4: Fair
Grade 5: Poor

(ii) No overall grade will be givel
for purpose of certification, The cer-
tificate will indicate the achievement
of the pupi} in terms of Grades in
each subject.

(iii) Any one desiring to improve his
Grade in any subject(s) at the Secon-
dary School Course Examination will
be permitteq to reappear in it at the
next examination,

(iv) A bright pupil may be allowed
to git for the Board’s examination, if
he 80 wishes, a year earlier than the
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time when he should normally take
the examination provided the Head of
the institution concerneq certifies that
the progress of the candidate during
the academic session preceding the
examination had been outstanding.

Allotment of quarterg for office of
the Parliamentary Forum for S.C.
and S.T.

861. SHRI S. M. SIDDAYYA: Wil
the Minister of WORKS AND HOUS-
ING be pleaseg to state;

(a) when did the Parliamentary
forum for Scheduled Castes and Sche-
duled Tribes apply for the allotment
of Government quarters to locate 1its
office;

(b) whether the allotment has been
made; and

(c) 1if not, the reasons for delay?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS.
ING (SHRI MOHAN DHARIA): (a)
In September, 1972 for a ground floor
flat in North/South Avenue; and in
March, 1973 for general pool accommo-
dation.

(b) and (c). It has not been possible
to provide accommodation to the forum
mainly due to shortage of Government
accommodation

Go-slow action of Delhi Univessity
Staft

B62. SHRI JAGADISH BHATTA-
CHARYYA. Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the “go
slow” action of the Delhi University
staff since 10th January, 1975;

{b) if so, the reasons for thig ac-
tion; and
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(c) the reaction of Government
thereto?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. 5. NURUL HASAN): {a) Mo,
Sir. According 1o Delhi. University,
there is no “go-slow” action on the
part of the staff.

(b) and (c). Do not arise,
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Encroachment of Gir Sanctuary

864. SHRI NIMBALKAR: Wil the
MINISTRY OF AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether the Government are
aware that the Gir Sanctuary for
lions is being encroached upon by
home saplens; ang

(b) if so, remedial action the Gov-
ernment propose to fake ip this 1e-
garde

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRCULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) Yes, Sir.

(b) The Governent of Gujarat have
formulated a Gir Lion Project, which
is being implemented since 1972 with
the following objectives:—

1. Prevention of human
ference,

nter.

2. Fencing of Gir Sanctuary area
by a loose rubble wall to keep
the cattle from entering the
sanctuary,

3. Shifting of 845 Maldhari fami-
lies which are residing in the
Gir Forest area and their re-
settlement outside the Gir
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Forest. Ninety-two families
were shifted in 1973.74 and
another 100 families are being
shifted in 1975,

4. Notification of a part of the Gir
Sanctuary as a national park.
The area tf the National Park
ig proposed to be further en-
larged, with a view to encom-
pass the entire Sanctuary in
future.

Freezing of admission at undergra-
duate level in Indian Institutes of
Technology

865. SHRIMATI BIBHA  GHOSH
GOSWAMI: Will the Minister of EDU-
CATION, SOCIAL, WELFARE AND
CULTURE be pleaseq to state:

{a) the reasons for the decision to
freeze admission at the undergraduate
leve] in all the five Institutes of Tech-
nology in the country;

{b) whether any instruction has
been given to those institutes recent-
ly to this effect: and

(c) if so, nature of such instruce
tions?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. 5. NURUL HASAN): (a) to
(¢). The Visitors, namely, the Presi-
dent of India under Section 9 of the
Institutes of Technology Act 1961 (No.
59 of 1961) appointed individual Review
Committeeg to report upon the deve.
lopment of each institute ang the fur-
ther development that should take
place in each LLT. The reports
of the Reviewing Commitiees we.e
examined by the respective Boards
of Governors of ILLTs., Some of the
reports included the suggestion that,
considering the investments made in
the institutes, they should restrict ad-
missions to Undergraduate courses and
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increase admissions to the Post.Gra-
duates ang Research courses in these
institutes. On a receipt of the com-
ments of the resective Boards of Gov-
ernors, the Council of Institutes of
Technology examined this matter and
an their advice the Visitor hag ordered
on 5th Setember 1974 that admissions
10 the Under-graduate courses in the
IITs should be restricted to the level
of intake as obtaining on the date and
that within thig restriction the admis-
sion can be rearrangeq among differ-
ent disciplines.

Distribution of Waste;Fallow Land
to Tribals in Kerala

866. SHRIMATI BHARGAVI THAN
KAPPAN: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) the number of landless tribals
in the State of Keralg and the extent
of waste land or fallow land in the
State; and

(b) the measures Government pro-
pose to take to settle the landless
tribals against the available waste
land in the State?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE -AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) The 1971 Census shows
that the total tribal population in the
State is 2,69,356. The data regarding
number of landless tribals are not
available from the Census. The total
extent of waste land (poramboke) is
35,501 hectares,

(b) Government poramboke land
available for assignment in each vil-
large is reserved for assignment to
members of the Scheduled Castes and
the Scheduled Tribes under rule 11(3)
of the Kerala Land Assignment Rules.
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Under the Kerala Land Reformg Act,
1983 out -of the total extent of surplus
land in a taluk available for distribu.
tion, 87.5 per cent is reserved for as-
signment to landless agricultural la-
bourers, of which one-half will be re-
served for assignment to landless agri-
cultural Iabourers belonging to the
Scheduled Castes and the Scheduled
Tribes. No reservation has, however,
been prescribeqd in the rules for gche-
duled tribes alone.” For fhe assignment
of land, Taluk Land Assignment Com-
mittees have been constituted by the
Government. Tahsildars and Sub.
Tahsildarg are entrusteq with the as-
signment work. The progress achievl
ed in this respect is periodically re.
vieweq by the District Collectors, the
Board of Revenue and the Govern-
ment.
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(Y are mw fog)  (5) gfowr #Y
wafg ¥ 2ruw s o Azt wr I
qgat ¥ o #v atr gf faadt Wi
#r Agel & forg 9 Sadem sar a4
a1 ) &7 agT WY, Ik grer quf feamd
fa o & goura & &2 famr rar ar |

(=) @@ = feand & faqg 15
feawy, 1974 Y TIF WO F AT
SYET 4T 41 VY HEAL K awrE F A
weargl & @t F7 utHy F Fgeard &7
af o4t ;

() 5w afi F=ar

(w) wes q@T #, wia fawrw
aifasor & wrafEwT ¥ sadr sfe
fawta &1 garg gL AT SYET STAT )

Procurement of Foodgrains by Orissa

868. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(8) the procurement of foodgrains
by Orissa Government in 1973-74,
1974-75 both Kharif and Rabi crops
respectively; and

«(b) the expected procurement of
Kharit crop by Orissa Govermment in
1975-769

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
1TRRIGATION (SHRI ANNASAHEB P.
SHINDE): (a) Procurement of fcod-
graing by Orissa Government during

Kharif and Rabi 1973.74, 1974-75 has
been as follows:

{In ‘000 tonnts)

Kianf Ra'™

Rice Wheat
1973-74 2141 05
1974-75 275

(Upto 15-2-1975)

(b) Paddy crop for Kharif 1975.78
1s yet to be sown and the markeling
season will commence from 1st Novems.
ber. 1975. 1t is too early to give any
assessment of the expected Khant
rrocurement in Orissa at thig stage

ag, W auT 06 6 Ew & f)
&tw, 7 10w aan Taard ot s @ vy

869. st wew fagrt awaar :
Sl W Wiy
ot wreo Wio @y
oft <o vaw wat
ot G® W wwi
w7 g wite fawrd w5 a8 TR
g w3 fr
(%) =, Id<s, g Aar 57
# §rvE AF, AT A4T AR T wYA]
¥ farq w1971 & wfy Ov e wie fes-
frry sg iz wiwr g ;
(&) €7 BT FTLAT A FH

AT T NT AT 1971 7 FAT AT HIL
wa T § ; WR

() & X fE AT A wrewey
F@ ¥ fag woRd Afa s g ?

yie ote §ard starorg & ao-dat
(fr sropev w2w): (%) wdATAR IR
w% ¥ 0 AT 4 N9 wadAr w7 &R
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FY AT & weAq w3 faw saoE
qroT & S ITey gU g WX
Aig # A, Fdony, far s awgd
¥ wfit FRTT AT F WA w0y G2
gz @ g oo 1 7 g e E [aqreT
w T T went o & 8977/
75] G AT TR FT g §, TGS
g e, afFeTE Wi IO Rqw TwEr
T 1973-74 N Aa ¥ wTHE A
fFq 1T & | O GNT AT FT TF
gefag v I vErg 1 IER R
1T WIS W 1974-75 ¥ §ME
% wrFe vwa feqor @}

(&) 1970-71% 1974-75 a%
¥ @l | @ A ¥ fog g, wEe
W g & fag fifcr g g o
q @ WY 92N 7 7@ ¢ fraer 2 ®
fre e F [warew § var gy | ifeg
TEaT T & ] T a% W W
WAy §, W SFR & 0 AN 77
faffer D T v &0 ool
Sy & sreamEt oo war fear oaw
uTe O arfafes W g7 agiqad
s 97 fraffeer fear omar &
TAFT SN AT 9T 9T @ T Far
37 fean AT 1 [qqTT 7 v AT
fgg oA & i

(1) 1w gew e
#eq W # faerfont & o a3
W Tvg T #Y qurg ¥ fraiter
frg & § | @1 W@ EwWw A
wafow  agerst 9T faae fisar omar §
foran foar S T g T 2T W
wraersar Wt miew § | i wear
R & ww® § AT 9T wnfies e
Ay adarar Afe ¥ wrerster ofveft & wvrearmy
¥ qg wrer & o g e &
T gF a7 R & 2 § R
Tt wiafaa Tl 7 & ok g war
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" AR ARy ok Froa W i wed
£ 1 1974-75 % Agw ¥ wrowm
¥ forw aifafus o ¥ og whad w<
fear mar § fis ag < frerd et wfg
wfer &7 w7 § &% 50 whywer war
TRt & W & wfaforr g &
A ae &

fiewelt & sy @forest @Y Ty o gery
wmifex wo

() = T A gEET &
forg wpargd &fere & s fraronde
§ W< afx &, & orer w4 aw Frol
¢ forar s ?

wi site fewrk svrere o oo st
(Wt wvwvefiw dte fa) : (¥)
Teee 3 wagk e ¥ fae
RAoft 3 WX AW 4 ¥ Ty FaA
waw fofwndy w1 10 wfree Wi 20
sfewre aw gz wrefor feg f 1 2 0%
@ wff gra WX A £
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(@) o (%) : feeelt s &
giwer fmar § e et sy oot & Qow
e e W o6 Tvm At g
faf & R F vefiea wiwml 7
w€ ford A wd €1 oW A

P & fg v & oY 3w
wiwgt Rt swomer & frarandte
§ W a7 ¥ wiwdi 9 fig
BRI PUPY PR

Famine conditiong in Jhumia Belt of
Tripura and Central aid therefor

871. SHRI DASARATHA DEB: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether the Government are
aware that the entire Jhumia belt,
particularly in upper portions of
Kailasaher, Kamalpur, and Khowai
Sub-divisions of the State of Tripura
have now been under terrific famine;

(b) if so, steps being taken at pre-
sent to protect, the affected Jhumia;
and

(c) whether Government propose
to provide a monthly casp dole to
each of the affected triba) family, as
is being provided to the refugees
from Bangladesh even to-day?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) to (¢). The information
has been called for from the State Gov-
ernment and will be laid on the Table
of the Sabha as soon as it is received.

Central Assistance to States fop im-
Dlementation of UGC Pay Scales for
Colleges/University Teachers

872. SHRI D. B. CHANDRA GOW.-
DA: Will the Minister of EDUCA.
TION, SOCIAL WELFARE AND CUL~
TURE be pleaseq to state:

(a) whether Government of India’s
offer of Central assistance to the
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State Governments for implementing
the University Grants Commission
pay scales for college and University
teachers has been reiterated; and

(b) if so, the reaction of the State
Government's thereon?

THE MINISTER OF [EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. 5, NURUL HASAN): (a) Yes,
Sir,

(b) Government of Uttar Pradesh
have issued orders for implementa-
titn of the revised scales while Go-
vernment of Bihar have accepted them
in principle. Government of Kerala
have proposed revised scales of pay,
which are substantially different from
those recommended by the University
Grants Commission. Other States are
examining the financial and other
implications of the scheme.

Urban Property Celling Bill

873. SHRI D, P. JADEJA: wiil
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether Government are con-
sidering to introduce an Urban Pro-
perty Ceiling Bill in Parliament dur-
ing the current Budget Session; and

(b) if so, the aims and objects of
the Bill?

THE MINISTER OF §TATE IN THE
MINISTRY OF WORKs AND HOUS-
ING (SHRI MOHAN DHARIA): (a)
and (b). The matter ig under active
consideration. Efforts are being made
to introduce the Bill in the Parliament
at an early date.

Enguiry inio the utilisation of credit
given by Gujarat State Land Deve
lopment Bank

874. SHRI JYOTIRMOY BO>u
Wil the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether an enquiry into the
utilisation of credit given by the
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Gujarat State Land Development
Bank in Kutch and Panchamahals
districts hasg shown that credit worth
Rs. 26 lakhs each im both the districts
wag either misused or partly used;
ang

(b) if so, the factg thereof and
action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB P.
SHINDE). (a) The Gujarat State Co-
operative Land Development Bank con-
ducted a gtudy in regard to utilsation
of loans advanced by it in Kutch and
Panchamahals districts. The study re-
vealed that possible bad and dobutful
debts 1n each of these districts were
around Rs, 26 lakhs.

(b) The Gujarat State Cooperative
Land Development Bank conducted
reinspection of 3180 loan cases in Kutch
district, which showed that m 1671
caseg loaps were not utilised for the
purposes for which they were granted.
Similar inspection in Panchamahals
district is under way. The Bank has
taken action under Section 139 of the
State Cooperative Societies Act to re.
cover the dues in these cases ag arrears
of land revenue. Strict vigilance is be-
ing exercised in these districts. The
Bank has also made a provision of Rs.
67 lakhs for bad or doubtful debis from
its profit and loss account for the year
ended 30th June, 1874,

Declaration of Inter-State Rivers as
¢ Natienal Assets

875. SHRI MOHINDER SINGH
GILL. Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether the inter-State river
.rivalries continue to forestall adop-

tion of rational approach to the pro-

blem of utilising water resourceg to
the best national advantage during
the lasy 25 years; and

FEBRUARY 24, 1075
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(b) whether some speedy legisla-
tive measures to declare inter-staie
rivers as national assets ig under the
consideration of the Government to
dea] with the problem once for all?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI JAGJIVAN
RAM): (a) and (b). Water is a State
subject and the State Governments
prepare their own plang for harnessing
angd use of waters of the rivers within
their territory. Conflicts with regard
to Planning and use of the waters of
the inte-State river often arise amongst
two or more States, and the differences
are settled by negotiationg amongst
themselves or with the assistance of
the Centre. When the Centre consi.
ders that the water dispute cannot be
settled by negotiations, the disputeg are
1o be referred to a Tribunal to be set
up under the inter State Water Disputes
Act, 1956,

Views of the State Governments were
sought on the suggestion that constitu.
tional amendment be made so as to re-
flect the concept of water ag a national
asset and to evolve modalities which
could be adopted for resolving disputes
amicably and expeditiously. The ma-
jority of the State Governments have
expressed reservations on the sugges-
tion ang have not reacted favourably.
The matter is, therefore, under consi-
deration.

Suggestion by Acharya Vinoba Bhave
for Collectiom of Land Revenue In
kind

876. SHRI ARVIND M. PATEL:Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to refer to
the reply given to Starred Question
No. 772 on 22nd Apxil, 1974 regarding
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suggestion by Acharya Bhave for col.
lection of lang revenue in king and
state;

(a) wheéther a final decision has
been taken in this regard, and

(b) if so, the broad outlines
thereef? .

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) and (b). Land revenue
being a State subject, the suggestion
made by Acharya Vinoba Bhave for
collection of Land revenue in kind was
referred to the State Government for
their consideration,

Assessment of ‘Project Tiger’
Programme

877. SHRI TUNA ORAON: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state;

(a) the outstanding achievements
and failures of the ‘Project Tiger’
programme with a special reference
of West Bengal and Assam; and

(b) Government's reaction thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) The outstanding achie.
vements of the Project are:—

1. Well documented management
plans of all the tiger reserves have
been prepared to implement the pro-
ject on scientific lnes.

2. A minimum of 300 sq, kms. of
core area in each of the tiger reserves
has been made free from disturbing
factors like grazing, felling of forest
and hunting. Hunting has also been
effectively stopped in the buffer areas
of the 9 tiger reserves.

3. The field staff sanctioned for pro-
tection of the areas and managing the
reserves has been appoinfed and post-
*ed in the fleld. Extra staff of the pro.
ject has helped in controlling poaching.
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4, Arrangements have been made for

providing new waterholes for the ani.
mals.

5. Equipment like guns and rifles to
appreheng poachers have been provid-
ed to Sunderbans (West Bengal), Manas
(Assam), Kanha (Madhya Pradesh) and
Ranthambhor (Rajasthan) tiger re-

serves. Jeeps have been provided to
all the Reserves.

6. Surveys have been conducteg in
Corbett Park and Manas for setting up
a net work of wireless system for strict
prolection against poachers and for fire
control,

The scheme is being effectively en.
forced in the tiger reserves of West
Bengal and Assam also. A sum of Rs.
30,92,000 is being utilised by the State
Government of West Bengal for im-
provment of the Reserve. The Manas
of Assam has been provided with ele-
phants for patrolling of the reserve.
Roads have been repaired to apprehend
poachers by better mobility. A sum
of 40.90 lakhs has been allocated for
this Tiger Reserve.

The effective protection of the habi-
tat and the wild animals has helped
in habitat improvement and increase
in population of prey animals. Tigers-
ses have been seen with cubs in Ran-
thambhor and increase in the tiger po.
pulation is becoming evident in some
of the other reserves.

Public relation campaign of the pro-
ject is creating awakening for pressr.
vation of wildlife throughout the coun-
try.

(b) The Government is satisfled with
the encouraging results achievegq by
the project during short period.

LS

Requirement snd Production of Vanas-
pati in West Bengal and Nerth
Eastern States

878. SHRI TUNA ORAON: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state the
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requirement of Vanaspati in West Bea.
gal and North Eastern States, State.
wise, and the production of Vanaspati
jn these States during the last one
year?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHR1 ANNASAHEB P.
SHINDE):

Name of the Estimated Produc-
S S
Vear 1974-Jan-
(Tonnes) '!]?021513:5)
West Bengal - 37,920 29,658
Assam 9,156 Nil
Manipur . . 300 ”
Meghalaya - . 180 "
Nagaland . . 1,140 »
‘Tripura : : 72 "
Arupacal Pradesh - 144 ”
Mizoram 180 ”

Requirement and Allotment of Sugar
to States during 1974

879. SHRI TUNA ORAON: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) total requirement of sugar in
each State and actual allotment of
sugar to each State during the year
1974, month-wise; and

(b) action taken by the Govern-
ment of India to meet the shortage
of sugar and control its price?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB
P. SHINDE): (a) Under the existing
policy ot partial control on sugar, re-
quirements of domestic consumers are
met {6 a reasonable extent by making
it available at a uniform price of Rs.
2.15 per Kg. through fair price shops

FEBRUARY 24, 1975

Written Answers 116

throughout the country. Bulk consu-
mers and domestic consumerg requir-
ing extra sugar, have to depend on
open market. A statement showing the
monthly allotments of levy sugar to
various States/Union Territories dur-
ing the year 1974 is attached. [Plac-
ed n Library, See No, LT-8078,75].

(b) Efforts are made to increase
suger production and contrei its price
by

(i) continuing thg polecy of par-
tial control;;

(ii) giving incentivey in the
shape of excise duty rebates;

(iii) commissioning new factories
and accelerating the expausion
programme of the existing factories,
and -

(iv) development of cane both
quantity-wise and quality-wise.

Central Directive on Permit System
for Issue of Fertiliser

880. SHRI DHAMANKAR: Will the
Mmister of AGRICULTURE AND IR
RIGATION
be pleased {o state:

(a) whether the Agriculture Minis-
try have issued instructions to the
State Governments to have a second
look into the permit system for issue
of fertilizers—the procedure being
time consuming and cumbersome;

(b) if so, the reaction of the
various State Governments to the
direction issued by the Ministry; and

(c) steps taken to do away with
the permit system and streamline the
distribution of fertilizers to cultiva-
tors?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHR! PRABHUDAS
PATEL): (a) The Ministry of Agricul-
ture had requested such of the State
Governments which had introduced
card/permit system for distribution of
fertilisers to review it in the light of
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complaints received that such & sys-
tem of distribution was affecting the
smooth off take of fertilisers.

(b) Almost all the State Govern-
ments have agreed to review the sys-
tem of distribution of fertilizers ob-
taining in the State to ensure that it
was not acting as a bottle-neck to the
smooth off take of {fertilisers. As a
matter of fact. consequent on this re-
view, the Slates of Biliar, Orissa, Ma-
dhya Pradesh, Gujarat and West Ben-
gal have withdrawn the card/permit
system obtaining in these States. The
system hag also been relaxed to some
extent in U.P, Maharashtra and An-
dhra Pradesh,

(¢) The Government of India makes
only State.wise allocations of fertili-
zers from imports and domestic pro-
duction. Distribution within a State is
done by the State Government con-
cerned. Government of India has  al-
ready requested the States to see that

the system of distribution doeg not'

form a bottle-neck in the way of fer-
tilizer construction.

T ey wt & ey oot | g, v
ot wras g

881. &Y wrea fag Wyrr : w=v
wir st fewrf st 77 @@ & Far
LIC

(%) m fir =t & dow -
T g, w0 AT ATAS FT qOW-ATT
firerr SeTE g ;

(7) sarer  gfz & fau &=
SRR AW GRT T G
% g o ; Wk

(7) Twa g & v gwmE
N few dwm aw wmifag fisar ?

whv wite fwrd stwrers & av st
ot wqeny wdw) : (%) @ HT A
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¥ row g, WA W wEw & T
QA T OF faacor aWr quer 9
@ AT {1 [qrawen § e o
“fag wem oW A 8973)75]

(@) Samrw @3 & fog e
T &1 A fag U I qE FA
T qeTe &Y 7 oy —

(1) =§

(1) & a< g #t g€ FTOM)
T HIAT R R AT
forq & oFq aret feent
) gwE # gudt aars
q &Y ) ot auTE w
7 faesa &Y amw, T@T ST
fomr &t siver & @
aeY et &t wfes @
TTAFT {IT A A ST ¥

(i1) vdw=i € sgfaa amar #7
sfem wavr 1 ot s@ #r
= & A QT qRE &

s forar smg o

(i) wgwr v ¥ w7 ¥ g
ugfaare & a1 qT ST
® T FW A qwg &
w§ ot

(iv) ®waqT «< & 8g AT IF
fears F@T)

(v) Tt oy fareere enbeiot
w1 73 G o< fren X
wiferwror AT

2. WAT:
(i) go* gu At wr s
(ii) orefz-ger JEOR FT TR,
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(iii) weresfer-Terer Surar WA
3. wiw:

(i) ugr fafimg w7 & fourf
Juwen Y Ayt SrgETiaw
wé&faar s o e 9T
Aur s gafoaa  fear
o |

(ii) w1 g For  arfw
sfaw STor 3w et
N g dErEaR AN war
F7 9T ey o 9F )

«(iil) 7ET *1 oy fge #<A
w1 @va @ freifa s
ofis 9g SWa e #1 @Y

& wEA &

(iv) wgr W fef & gfong
JIESH g1 QT HISHFTAA
aT ¥ weria A w1 faa
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arreefia e frs ey firemlt & erow
v wyet

882 it wrew Ty Wigmr : =
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(7) vu¥ ¥ fimmr oM 39-
st 3 faafor firar mar ; ik

(w) Ay wrar & ¥ ¥ foufy
gt

ghr et fownd swmwa § Tow
st (Wt wwmEge qo  f)
(%) & (). foed @7 a9t & 2k,
AT a¥-AC Wy A fomr Ry
fafew goerd ofY I et
Nt g« sfunfa wma, aronfer s
W TR faaTor worelT & STt
¥ fafam aar st st g wre g —

(srg frzd zv F)

af wfonfa  waEaEEd
faazor

1972 77 4 105
1973 84 36 114

1974 57 49 110
(srewa )

(W) 1974 ¥ 5= 7 &7 O

[ FWIA & 906 ST W
WY 24 M HEQ T a7 WY B"H

fafw it #F wewEr & WAL
g frrmsfar sl &

Distribution of Lang during Silver
Jubllee Year of Bhoodan Movement

883. SHRI MOHINDER SINGH
GILL Will the Minister of AGRI-
CULTURE AND IRRIGATION be

pleased to state:

(a) the area of the surplus Govern-
ment land which is intended to be
distributed alongwith the Bhoodan
lands during the silver jubilee year
of the Bhoodan movement;
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(b) whether any list of the per-
sans to whom this land is to be dis-
tributed has been prepared; and

(¢) what precautions have been
taken to see that no exploitation or
bungling takes place in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) to (c). The information
is being collected from the State Gov-
ernments and a reply will be placed
on the table of the Sabha when re.
ceived.

Setting up of Cell to Coordinate
Women Welfare Activities

884. SHRI MOHINDER SINGH
GILL: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND CUL-
TURE be pluased to state:

(a) whether a decision has since
been taken to set up a cell soon to
coordinate women welfare activities;
and

(b) stepg proposed to be taken
through this cell to better the lot of
women folk in the villages and
backward areas of the country and
for allotment of money for these
schemes?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SO-
CIAL. WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI
ARVIND NETAM): (a) and (b). There
15 olready a Division of Women Wel-
fare and Social Defence in the De-
pariment of Social Welfare which looks
after programmes on women's welfare
This Division will coordinale the prog-
rammes of women's welfare of the va-
rtious Ministries and Departments and
will now take up in addition program-
mes relatihg fo the International Wo-

Y men's Year and those arising out of
the Report of the Committee on the
Status of Women in India. In case it is

considered necessary, this Division will
be suitahly strengthened.

2. In addition to general programmes
such as the establishement of mate-
nity hospitals, programmes for fhe
welfare of women workers under the-
Factories Act, educational institutions
for girls and women, etc.. the follow-
ing are ihe special programmes which
are meant for the benefit of women,
particularly those resident in the vil-
lages and backward areas:

(i) Condensed courses of education
for employment ang vocational
training for adult women;

(ii) Socio-economic
for women;

programmes

(iii) Functional literacy for adult
women;

(iv) schieme of financial assistance
to voluntary organisations for
construction and expansion of
hostels for working women;

(v) Welfare extension projects
(urban, original pattern, and
coordinated pattern) horder
area projecis, etc., implement.
ed through the Central Social
Welfare Board;

(vi) Family and Child
programme;

Welfare

(vii) Incentive schemes for pro-
motion of girls’ education
(supply of books and clothing,
construction of quarters for
women teachers, etc.);

(viii) Applied nutrition program-
me ({nutrition and health edu.
cation for women);

(ix) Training of associate women
workers;

(x) Incentive
Mandals;

awards to Mabhila

(xi) Development of Mahila Man-
dals;

{xii) Training of hereditary dais;
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(xiii) Special schemes for immiu.
nisation of pregnant motHers
and prophylaxis against nutri-
tional anaemia among mothers;

(xiv) Scholarshipgs to women for
pursuing medical and nursing
etucation.

3. For the implementation of tHe
.above schemes a total provision of Rs.
129.54 crores is envisaged in the draft
.Fifth Plan,

Production Capacity and Actual
Production of Vanaspati

' 885. SHRI SAKTI KUMAR SAR-
KAR: Will the Minister of AGRICUL-
“TURE AND IRRIGATION be pleased
to state:

(a) the number and nameg of mills
manufacturing Vanaspati in the
country;

(b) their licenced production capa-
city and the actual production during
last one year from month to month
‘unit-wise;

(c) the monthly requirement of
Vanaspati in the country, State-wise;
and

(d) the steps taken by Govern-
ment to ensure availability of Vanas-
pati in the market?

THE MINISTER OF STATE [N THE
MINISTRY OF AGRICULTURE AND
IRRIGATION. (SHRI ANNASAHEB
P. SHINDE): (a) to (c). A statement
is laid on the Table of the House.
[Placed in Library. See No. LT-
8980,751.

(d) The fall in production duridg
1974 had been attributed to inadequate
availability of raw oils at economic
prices in relation to the controlled
prices of the vanaspati. With the de-
control of prices, effective from 5th
January, 1875, this difficulty should no
longer be there. In fact the product is

freely available in the market now.

FEBRUARY 24, 1075
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886. SHZRI SAKTI KUMAR SAR-
KAR: Will the Minister 6f AGRI-
CULTURE AND IRRIGATION be
pleased to atate:

(a) the demand for phosphatic fer-
tilizer in the country, State-wise,
during the last three years;

(b) the production of phosphatic
fertilizer in the country, unit-wise
during the same period; and

(e) the action taken up-to-date to
meet the demand of Phosphatic Fer-
tilizer in the country with particular
reference to West Bengal and North
Eastern Region States, State-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) A statement showing the
statewise net demand of phosphatic
fertilisers for the years 1971.72, 1972-
73 and 1973-74 is laid on the Table of
the House, ([Placed in Library. See
No, LT-8981/75].

(b) The unitwise production of
phospatic fertilisers during the wvoars
1971-72, 1972.73 and 1973-74 is laid on
the Table of the House. [Placed in
Library, See No. LT-8981/75.

(c¢) The demand for phospatic fer-
tilisers in the country is being partly
met through indigenous production and
partly through imports. This is true of
all States, including the State of Wesl
Bengal and other States in the North
East region.

Licence for Vanaspall Factory
in Assam

887. SHR] S. N. SINGH DEO: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether a licence hag Deed
issued for setting up of 'w Vanaspati?
factory in Assam;
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(b) it so, the particulars of the unit,
with its location; and

(c) the work done for establishing
the unit up-to-date?

THE MINISTER OF STATE IN THF
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB
P, SHINDE): (a) and (b). Two licen.
ces for setting up vanaspati factories in
Assam were issued in November, 1971
vide particulars given below:—

Name of the Party  Capacity Location
tonnes/ ofthe
day. plant.

M/s. Assam Vegerable 50 Kamrup/

Products, Gaahati. Nowgong

Distt.
M/s. Assam Vanaspati so0  Goalpara
P:yducts, Gauhati or
Cacher

(c) Neither of the licensees had in-
fimated any progress in this regard.

Enquiry against FCI branch of Punjab

888. SHRI §. N. SINGH DEO: Will
the Minister of AGRICULTURE AND

IRRIGATION be pleased to state:

(a) whether the enquiry against the
F.C.I. Branch of Punjab for manipu-
lating and sending sub-standard rice
to West Bengal has been completed;
and

(b) if so, the action taken by the
Centra] Government against the F.C.1.
officials responsible for such action?

THE MINISTER OF STATE IN THF
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB
P. SHINDE): (a) No, Sir.

(b) Doeg not arise,

Demand by Cane Growers in UP, to
raise cane price

889. SARDAR SWARAN ESINGH
SOKHI: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether cane growerg in U.P.
went on strike to raise the cane price
to Rs. 20 a quintal;

(b) whether any increase in the
cane price has been accepted by the
Government; and

(c) if so, the price fixed?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB
P. SHINDE): (a) Cane growers in
the areas of operation of some sugar
factories in U.P. delayed the supply
of cane to the sugar faclories during
December, 1974 and January 1975, in
order to press their demand for higher
can prices.

(b) and (c). The statutory minimum
cane price at Rs. 8.50 per quintal link-
ed to a recovery of 8.5 per cent or Le-
low, with a premium of 10 paise for
eve'y 1ncrease of 0.1 per cent in re-
covery has been notified for the com-
plete season 1974.75. However. the
sugar factories in U.P. have under-
taken to pay prices higher than the
statutory minimum cane price in con-
sultation with the Government ot U.P.
Initially, Rs. 12.50 per quintal and Rs.
13.25 per quintel of sugarcane respec.
tively was paid in East UP.. and in
Central and West U.P. Later, from the
7th December. 1974, these payments
were respectively stepped upto Rs.
13.50 per quintal and Rs. 1450 per
quintal of cane.

Cooperative Milk Dairies in Gujarat
890. SHRI VEKARIA:
SHRI ARVIND M. PATEL:
Will the Minister of AGRICULTURE
?tNtD IRRIGATION be pleased to
ate:

(a) the number of milk dairies run
on a cooperative basis throughout the
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State of Gujarat and their location;
and

(b) their production figures and pro-
gress during the last two years?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
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PATEL)* (a) and (b) Five Coopera-
five Milk Products Factories and four
Cooperative Milk Schemes are at pre-
sent functioming in the State of Guja-
rat

The production figures and progress
of these and their location is as given

IRRIGATION (SHRI PRABHUDAS below —
Year of Plant Handling Handhing
Name of the Dairtes starting  capacity  of milk of milk
during duning
the year  the
1973-74  month
Oct. 74
(Upto
15-10-1974)
Coop ive Milk Products Factori
kaira Dustrict Coopeative Milk Producers Union
Ltd, Anan 1948 700,000 3,09,666 3,71.540
Mehsana District Cooperatne Milk Producers
Union Ltd , Mehsana . . 1964 3,50,000 1,73,580  3,00,000
Banaskantha District Cooperative Milkh Producers
Umon Ltd Palanpur 1969 1,25,000 32,300 50,000
Milk Conservation Project, Rajkot 1963 37,500 7,870 19,000
Sabarkantha Dustrict Coop Milk Producrs Union
Ltd , Himatnagar 1964 1,25,000 30,000 72,000
Cooperative Milk Schemes
Baroda District  Cooperative Milk  Producers
Union Ltd , Baroda 1965 55,000 46,890 62,944
Surat Distnict Cooperauve Milk Producers
Enmn Ltd , Surat 1967 50 020 42,603 43,502
Budhsarita Dairy Bhavnagar 1970 5,000 4478 4,750
Broach Dustrict Cooperative Milk Producers
Union Lid , Broach 1973 5,000 3,903 9,700

Release of Funds in advance to States
for secarcity conditions

891 SHRI G C DIXIT Will the
Ministey of AGRICULTURE AND
JRRIGATION be pleased to state

(a) whether the State Governments
of Orissa Rajasthan, Gujarat and

M P approached the Centra] Govern-
ment to release play funds for the
next two-three years in advance this
year to the State Governments to meet
the scarcity conditions in the States,

(b) if so, the Central Government's
reaction thereto; ang

(c) if the matter is still under con-
mderation, how long will it take the
Central Govermment to decide it?
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THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL). (a) Yes, Sir.

drought situation 1n each of the States
Government has sanctioned advance
plan as-isiance and short-term loan
assistance to them to the following ex-

(b) and (c). After studying the tent:

Name of State Advance Plan-asststance Short term loan assistance
Origsa Rs. 7.91 crores Rs. 3.31 crores
Rajasthan Rs. 10.24 croies Rs. 175 crores
Guiarat Rs. 14.14 crores Rs. 10.00 crores
M. P. Rs 6.50 crores Rs. 5.30 crores

Additional Foodgrains for Madhya
Pradesh

892. SHR] G. C. DIXIT: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether the M.P Government
approached the Central Government
for extra allocation of foodgraing to
meet the requirements in the scarcity
affected areas of the State;

(b) if so, the particulars of the
request made by the State Govern-
ment; and

(c) Central Government's reaction
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB
P, SHINDE): (a) to (c). In December
1974 the Government of Madhya Pra-
desh had asked for an additional al-
lotment of 10,000 tonnes of wheat. In
view of Hmited stocks of wheat in the
Central Pool and the demands from
olther States, an additional allotment
of 2,000 tonnes wheat was made to
Madhya Pradesh Government.

v
3507 L&—s

On its reguest for allotment of some
small quantities of milt available with-
in the State, the State Government has
also been permitted to lift milo to the
extent of the shortfall in supply
against earlier allotments.

Heq TR HOHTT ¥ g fararerdi Ferard
qfetora

893. =t war wuwr fwa ¢ v
wiw sitx fawrf &= og 7o &Y For
w01 fF

(%) =1 Fw s A W
faar of@lemT o= 3w A& F
gafae & Ay woft & ; Wix

(=) afx g, & 99 & =T v
2

gt wix fawrf swrem & gow
(<t e e Feg) () R (R).
fraifa sfemr & same, oo g@
7E qgm aur wegw fawrd @
qfcirer Fee g o= wEw A
wodt § | @ ot FolEl wr awre
qderer firgr omaT & @9 e Wi
wifew qEpi 9% WAWE §AET T



131 Wnitten Answers

feeafiray, welmon/aun & fad,
afe W€ &), T TTHR WY KA oy
(4

anite CerTe Eeaw g wEww &
dwin geiwy @ § WO adw
‘ez foohw’ ol

894 St vy wewr difer : W
of site fewrf wef oz T A w0
w9 fr

(%) w7 AW ¥ @A
g7 & ot 7w v arfto Joae
qE3T L7 FUW F wRra w8 de
LILIR LA

(@) afx g, & feay safedy w1
Qwme fear wr & W) A AT
Ty fgar wwm

() s=a, 1974 ¥ 30 faamay,
1974 & @9 g ¥4t q¢ e a=-
fn s Ay g 7

iy uix feaf swoy & T
it (st worenfaw dte i) (7)
¥ (1) goOoTEE VT @R
1T /9T T2 9T T@ & sipl ?

Teaching of Sanskrit in Twelve-Year
School Pattern

895 PROF NARAIN CHAND PA-
RASHAR Will the Minster of EDU
CATION, SOCIAL WELFARE AND
CULTURE be pieased to state:

(a) whether there 18 any scope for
the teaching of Sanskrit in the new
12-Year Schoo] pattern which is bemg
adopted by the Government; and

(b) if 80, the outhines of thiy pattern
mndicating the elective and compulsory
subjects and the stages at wiich
Sanskrit finds a place in the curricu-
lam?

FEBRUARY 24, 1876
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THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND 80-
CIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI D
P YADAV) (a) and (b} Schoel
education 1s primarily the responsibi.
lity of State Governments The langu.
ages taught in schools are generally
three vz, a regional language, Hindi
and Enghish There 15 usually provision
for study of Sanskrit as an optional
language at the mddle and secondary
level or as an elective subject in the
higher secondary course The Central
Board of Secondary Education have
formulated new syllabi and courses of
study for the Secondary School Exami
nation 1877 for classes IX and X The
new scheme of studies for classes IX
and X provides for the study of Sans-
krit on an optional basis as an addi- °
tional subject Provision has also been
made for the study of Sanskrit on an
optional basis under the syllabus re-
lating to the study of Hindi as well as
a few other modern Indian languages

Some representations have heen re-
celved against the new scheme of stu
dies reliting to languages The entire
matter s therefore, being re examined
by the Cential Board ot Secondary
Education

The curriculum  committee of the
NCERT hag evolved a curriculum for
the first 10 years of general education
Sanskrit finds a place in the curricu-
lum proposed by 1t and can be opted
a, one oi three language. from the
middle/lower secondary stages Tins
currtculum 15 ntended for guidance
of Stale Education Departments The
subjects to be studied at the secondary
level according to the NCERT curricu-
lum are —

1 Three languages

(a) First language n  primary
stage which will usually be the
mother tongue.

(b) Second language 1n the muddle
gtage which will be Hind for
non Hind1 speaking areas and
a modern Indian languagé
other than Hindi in Hind spea
k ng areas (English or Sans
krit may also be offered if &
State can provide for I8},
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(¢) Third language in middle or
secondary stage which will be
generally English but any
other foreign language can also
be offered or Sanskrit or Per-
sian.

2. Mathematics

3. Science

4. History, Geography, Civicg and
Economics

5. Work exeperience

@ Art

7 Health and Physica! Education.

Out-of-turn allotment of residential

accommaodation
896. PROF. NARAIN CHAND
PARASHAR: Wil the Minister of

WORKS AND HOUSING be pleased
to slate:

(a) the number of cases in which
out of turn allotment of residential
accommodation have been sanctioned
to Government employees during
the past three years; and

(b) the reasons which are consi-
dered valid for the out-of-turn allot-
ment?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAN DHARIA): (a)
2500.

{b) Ad hoc (out of turn) allotments
are at present considered in the fol-
lowing cases:

(i) Serioug illness of the officer
or a member of his family;

(il) Personal staff of Ministers,
Members of the Planning
Commission, the Speaker and
the Deputy Speaker of the
Lok Sabha, the Chairman and
the Deputy Chairman of the
Bajya Sabha, and the Chief
Justice and Judges of the
Supreme Court;

(iii) Eligible dependent relations
of reliring/deccaced gllottee
Government servants and al-
lottee officerg transferred out-
side 1D«a.'lhi or to an ineligible
office in Delhi/New Delh:,

(iv) Officets who are required fo
vacate accommodation in other
pouls on account of their
transfer to an office eligible
for allotment from the general
pool; '

(v) Other compassionate; grounds
involving extreme hard<hip.

Ad hoc pensiop to retiring teachers in
Gujarat

897. SHRI D. P. JADEJA:
SHRI ARVIND M PATEL/

Will the Mumster of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether any arrangement has
becn made for paymg ad hoc pension
to retiring teachers in Gujarat Stale;
and

(b) 1if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE ANL IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV) (a) and (b). Inior-
mation is being collecteg frpm the
State Government and will pe laid on
the Table of the Sabha when received.

. »
Acute shortage of drinking water Ian
Jamnagar and Rajkot districts of
Gujarat

898. SHRI ARVIND M. PATEL.
SHRI D. P. JADEJA:

Will the Minmster of WORKS AND
HOUSING be pleased to state.

(a) whether Government are aware
of an acute ghortage of drinking water
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in Saurashtra Region in Gujarat State
particularly in Jamnagar and Rajkot
Districts; and

(b) it 50, the steps that are being
taken {6 meet the situation?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAN DHARIA): (a)
and (b). Information is being col-
lected from the State Government and
will be laid on the Table of the Sabha.

Shortage of drinking water in Gujarat
State

899. SHRI VEKARIA: Will the Min-
ister of WORKS AND HOUSING be
pleased to state:

(a) how many villages and areas
are suffering from acute or complete
shortage of drinking water and allied
facilities in Gujarat State; and

(b) suggestions made and imple-
mented a5 a remedy?

THE MINISTER CF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAN DHARIA): (a)
and (b). ' The requisite information is
being collected from the State Gov-
ernment and will upgn receipt be
laig on the Table of the Sabha.

Amount of relief granted to State
' Govgmmunt of Keraja

900. SHRI C. K. CHANDRAPPAN:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state;

(2) the approximate damage caused
in Keralg due to heavy lang slide,
rock-burst and floods in 1974;

‘(b) the amount of relief the State
Government had' requested for;

"(e)’ the amouitit grmM; and

(d) the recommendations made by
the official team of the Union Gov-
ernment whidh visiteq Kerala to
study the problems arising out of this
calamity?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR NATH
SINGH): (a) The damage caused by
the floods ete. in "1974 in Kerala as
reported by the State Government is
as follows:

(Rs.in Crores)
Damage to Crops  * . . 12°57
Damage to houses - . . 1'7%
‘Damage to public Utilities : 7°43
ToraL - . . . 2178

(b) Immediately after the occur-
rence of the floods and land slidées 1n
July, 1974, the State Government of
Kerala had requested for an imme-
diate release of Rs. 1 crore pending a
detailed assessment of the siluation
for flood relief measures. The Chief
Minister Kerala had also written indi-
cating the need for additional fundg
for flood relief.

(c) On the advice of the Sixth
Finance Commission, the earlier
scheme of providing non-plan Central
assistance to the Stales for relief ex-
penditure has been rescinded beginn-
ing with the Fifth Five Year Plan.
The States have, therefore to find the
necessary funds for relief expenditute
on their own through such measures
as the utilisation of the margin money
provided by the Finance Commission,
adjustments within the Plan, econo-
mies in other expenditure and raising
of additional resources.’

A margin money of Rs. 30 lakhs
per year has héén providéd by the
Centre to the State Government of
Kerala towards relief expenditure in
the scheme of devolution of Central
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revenues to the States. A Ways and
Means Advance of Rs. 1 crore was
also released to the State Government
of Kerala py the Centre in order to
avoid the strain on the State’s ways
and means position in undertaking
the relief measures immediately
needed for tackling the situation.

(d) The Technical Team constitut-
ed in August 1974 by the erstwhile
Ministry of Irrigation and Power to
make a scientific study of flood snd
land slide situation in the State and
consisting of experts from Geological
Survey of India, Minisiry of Agricul-
ture and Central Water and Power
Commission, made the following ob-
servations and recommendations in
their report submitied in December,
1974:

(i) The late on set of south-west
monsoon and the beavy
and continuous down pour
during the latter half of July
are the immediate reasons
ior the hill slips/rock slides
and the unprecedented rise
in the water level of rivers
and streams. There is no
significant geological factor
like rockbursts which could
be related to the gecurrence.

(ii) No damage of any significan-
ce has been reporfed {o irri-
gation works.

(iii) There was no direct camage
to the Iddik: project works
and the projects schedule
would not be affected by the
hill slides.

(iv) Long-term and short-term
measures would be necessary
for repairmg the Lunds,
draining out water from ag-
ricultural lands and clear-
ing flelds of debriz deposited
by land-slides. Arrange-
ments for finance geeds, plant

protection measures and fer-
tilisers would also be neces-
sary.

(v) An expert or team of experts
may be assigned the job of
evolving a future land use
policy in the State along with
framing of recommendations
regarding the soil conserva
tion measuces which should
be adopted to suit the pre-
vailing agricultural practices.
This team can also assess
what should be the optimum
area to be retained under
forest cover vis-a-vis the
land area used for agricultu-
ra] purposes.

(vi) If despite the view of the
Team that the slides have
taken place primarily due
to heavy and continous rain-
fall in the latter half in July
1974, the local impression
persists that some unusual
phenomanon like Rock Burst
is involved, then the matter
hag to he studied in grealer
detail by a separate feam of
experts svecifically constitut-
ed for the purpose.

Central Assistance to C.M.D.A.

901. SHRI R. N. BARMAN: Wil
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether at the time of formation
of the Calcutta Metropolitan Develop-
ment Authority in 1970-71 the Cen-
tral Government had promised assis-
tance to the tune of Rs. 150 crores
for its developmeny activities for the
next four years;

(b) it so, the year-wise break up
of assistance given so far and the
estimates for 1074-75;

(¢) whether there has been any de-
lay on the part of Central Govern-
ment in this connection; and

(d) if so, the reasong therefor?
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THE MINISTER QF STATE IN
THE MINISTRY OF WORKS AND
HOUSING (SHRI MOHAN DHARIA):
(a) No, Sir. But in May, 1970 an se-
celebrated programme of Urban Dev.
elopment at an ~stimated cost of RS.
150 crores, including assistance from
the Central Government for Calcutta,
was recommended for the 4th Plan
period.

(b) Total Central assistance for
the 4th plan stood at Rs. 31.01 cror-
es and that for 1974-7: at Rs. 7.50
crores ag per details below.—

1

(Rs.1n Crores)

Bustee Special Total
improve  Cenptral
Year rmentgrant  assistance
loans)
1969-70
1970-71 ° 1°38 4-12 5'50
1971-72 * 3:12 4 co 712
1972-73 * 3°33 900 12°33
1973-74 2-56 3+50 6-06
Tarav: 1039 20 62 31°01
1974-75 * 7 so* 7°50

#*sybject to matching contnbution
from the State Government and satis-
factory expenditure by Calcutta Met-
ropolitan Development Authority

(c) No, Sir.
{d) Does not arise

Cancellation of Licences of Fair Price
Shops

902. SHRI M. M. JOSEPH: Wil
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether licences of many fair
price shops in the capital have been
cancelled for allegeq irregdlarities
during 1074-75; e

FEBRUARY 24, 1875
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(b) the number of those fair price
shops who have lost their licences;
and

(¢) the number of licence holders
arrested and the total amount of
money collected from them ip the
form of fine so far?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB P.
SHINDE): (a) to (¢). The Delhi ad-
ministration has veported that autho-
risations of 177 Fair Price Shops were
cancelled from 1-4-197¢ to 15-2-1875.
199 lLicence holders of Fair Price
Shops were arrested duiing the suid
period and a sum of Rs 8,000/- was
realised from the conviclej licence
holders. .,

Visits of Foreign Cultural Delegations

903 SHRI R N BARMAN:

SHRIMATI BHARGAVI
THANKAPPAN:

SHRI K LAKKAPPA:

Wil] the Mimster of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state,

(a) the number and nature of
foreign cultural delegation which
visited India during 1974,

(b) expenditure incurred by the
Government thereon; and

(c) the results achieved through the
visits of cultural delegations?

THE DEPUTY MINISTER IN
THE MINISTRY OF EDUCATION
AND SOCIAL WELFARE AND IN
THE DEPARTMENT OF CULTURE
(SHRI D. P. YADAV) (a) 76
cultural delegations visited India dur-
ing 1974¢. These comprsed Writers,
Scholars, Professors in various fields
of art and culture, Educationists.
Painters, Musicians, Dancers, Ex
perts in the fields of museum, archiv-
es, archaeology, theatre, etc, Ministers
of Education and Culture, Journalists,
ete. and Performing Troupes.
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(b) An expenditure of Rs. 20.35,082.43
was incurred by the Government on
these delegations.

{¢) The primary object of receiv-
ing cultural delegations is to promote
mutual understanding and good-will
and to project the cultural image of
this country in foreign lands through
their own natlonals, thereby strength-
ening our cultural bonds with these
countries. ‘This has been achieved to
a great extent by the visitz of cul-
tural delegations.

Change in Education System

904, SHRI R. N. BARMAN: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) whether Goverrrment are pro-
posing a change in the education
system throughout the country;

(b) if so. the facts thereof; and

(c) what has been the reaction of
State Governments in thig respect?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) and (b) The
Education Commission 1964—8g (Koth-
ari Commission) had recommended
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the adoption of the 10-2-3 pattern of
education in the country. Under this
pattern about 80 per cent of the
school going children woulg receive a
general education course of 10 years
duration without elective subjects.
The rest are expected to join pre-
vocational courseg alter primary edu-
cation. Work experience wilj be
an integral part of course throughout
ten years of schooling. There will
be a 2-year higher secondary course
thereafter in which ultimately 50
per cent of the students would un-
dergo vocational course ard the rest
a general course, There will be infer-
changeability of credits between the
two. The Government of India adopt-
ed an Educational Policy Resolution
in 1968 which inter alia proposed a
broadly uniform educational structure
in all parts of the country with the
ultimate objective of adopting the
10-2-3 pattern. The Central Advisory
Board of Education on which all State
Education Ministers are represented
has also adopted a resolution recom-
mending that the 10-2-3 pattern of
education should be introduced all
over the country by the end of the
Fifth Plan, The pattern is to consist
of 10 years of schnol education fol-
lowed by 2 years of higher secondary

education and 3 yearg of the first
degrea course.

(c). The present position regarcing
the introduction of the new pattern
is given In the statement,

STATEMENT
States/U.Ts. that have introduced the 1. Andhra Pradesh
104243 pattern in full. 2, Karnataka
3. Kerala
States/U,Ts, that have decided to intro- 1. Assam
duce the pattern and ere in the 2. Gujarat

‘Process of implemenigation.

3. Jammu & Kashmir

4. Mgharashtra

5. West Bengal
6. Goa, Daman & Diu
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7. All the schools of Union Territories of Andaman

& Wicobsr Islends, : Pradesh, . -

,De!}ﬁmdm&:;almndanm._ =
ated to the Central Board of Secondary Edu-
cation. The Board hes decided that the 10+2
school Fntern be introduced in its 'member-
schools from

May, 1975.

The schools of the rest of thefUnion Territories

are affilisted to the neighbouring State Boards

of Secondary Education and the changes made

by the respective States will apply to those Union
erritories.

the academic session beginning in

8 Uttar Pradesh has already 12 years of schools

Reconstruction of Lower Damodar
Canal between. Hooghly and
Howrah

905. SHRI R. N. BARMAN: Will the
Minister of AGRICULTURE AND IR-
RIGATION be pleased to state:

(a) whether the reconstruction of
Jower Damodar Canal between Hoogh-
1y and Howrah hag been stopped be-
cauge of the non-availability of Cen-
tral assistance;

(b) if so, what wag the Centra] al-
location fixed for the job for 1873, 1874
and 1975;

(¢) how much of thig allocation was
sanctioned and utilised; ang

(d) the steps being taken to release
the blocked funds if any?

E DEPUTY MINISTER IN THE
MITI&II-KISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR NATH
SINGH): (a) 1o (d) Flood Control and
Drainage Schemes form part _cf the
State Plan and no Central assistance
to any specific scheme is normally p.w-
vided a part from the Central assist-
ance by way of block loans and grants
that is givem for the financing of plan
schemes of the State. However, during
last 2 years of the IV Plan, viz. 1972-
73 and 1973-74, special financial assis-
tance of Rs. 3 crores and Rs. 8 crores
respectively had been given to the

level education but has to convert 2 year degree
course to 3 years course,

State Government of West Bengal for
the speedy implementation of Certain
priority flood control schemes including
the scheme for Improvement of Lower
Damodar area with the understanding
that adequate provision for these priori-
ty schemes will be made in the State
Plan during the V Plan. However, no
specific alloiment of Central assistance
for the scheme for Improvement of
Lower Damodar Areas was made dur-
ing these two years., The expenditure
on the scheme reported by the State
Government during 1972-73 and 1973-T¢4
was Rs. 2.36 crores and Rs. 2.98 crores
respectively,

For 1974-75, outlay provided in the
State Plan is Rs. 1 crore and the anii.
cipated expenditure is Rs. 1.06 crores
on the scheme for the Improvement of
the Lower Damadar Areas. There is
no provision of Central assistance for
this scheme during 1974-75.

No report has been received from the
State Government that t{he work on
the scheme has been stopped.

John Committee on Higher Education
in Gujarat

906. SHRI VEKARIA: Will the Minis-

ter of EDUCATION, BSOCIAL WEL-

FARE AND CULTURE be pleased to
state:

(a) whether V. V. John Committet

has submitted its report on highet
education to the Gujarat Govern:
ment;
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(b) rHhetlw_-:' the report has not
been published; and if so, the reasons
therefor; and

(c) the main
contained therein?

recommendations

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a): Yes.
Sir.

(b) and (e). According to theinfor-
mation furnished by the State Govern-
ment, the report of the Committee has
not so far been published as 1t is still
under their consideration.

Daily Wages Paig to Labourers in
Gujarat Employed on Rellef Works

907. SHRI VEKARIA: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) the daily wages paid to the
labourers in Gujarat State scarcity
area employed on relief works;

(b) ~vhether any other facilities are
being provided to them; and

(c) if so, the particulars thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) The average rate of
wages for relief work ranges between
Rs. 2 to 3 per day with a ceiling of
Rs. 3 for a full day’'s work.

(b) ang (c). Facilitics of drinking

water, medical aid, and additional

. quota of ration from fair price shops,

3 are being provided to labourers on
famine relief works.
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Food Position in the Country

911 SHRI JYOTIRMOY BOSU Wili
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state

(a) whether speaking at a pubhe
function in Jaipur on 22nd December,
1974, he c¢laimed that “the food crisis
in the country had ended”,

(b) 1f so, the basis of such opti
mistic statement,

(¢) how far the slight decline in
the wholesale price 1index of food-
grains during October to December,
1974 has been reflected in the retail
prices,

(d) whether he 1s aware of the
observations of the RBI 1n its report
on currency and finance 1973-74 vz,
“1t 135 necessary to emphasize that
recent changes have been more in
price expectations than in actual
prices, particularly at the retail level |
and

(e) 1f so, Government’'s reaction
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB
P SHINDE) (a) Yes, Sir

(b) The over-all food situation has
shown an improvement since the last
quarter of 1974 Market availability
of foodgrains has become relatively
easy and their prices are, by and large,
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steady. The winter rains in several
parts of North India have proved bene-
ficial to Rabi crops and if weather
conditions are favourable in the re-
maining part of the season, rabi pro-
duction may be expected to register a
substantial increase this year.

(c): The All India index number of
wholesale price of food grans (Base:
1861-62=100) declined by 7.8 per cent
from 440.3 at the end of September,
1974 to 406.1 at the end of December.
1874. The All India average consumer
price index number of fcod (Base:
11960—100) for industrial workers de-
clined by 1.3 per cent from 382 in Sep-
tember, 1974 to 377 in November, 1974
(latest available so far).

(d) and (e). Government are aware
of the observations of the Reserve Bank
of India and are keeping a close watch
on the situations.

Demand and Production of Vanaspati

912, SHRI JYOTIRMOY BOSU:

SHRIMATI ROZA
DESHPANDE:

SHRI SAMAR MUKHERIJEE:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state;

(a) total demand and production
of Vanaspati in the country, month-

wise, from March, 1874 to January,
1975;

, (b) retail controlled price of this
tommodity region-wise and month-
Wise from March 1974 to January,
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1975; and whether it has been alleged
that Vanaspati is not available at con-
trolled price in the open market;

(c) if so, the facts thereof;

(d) whether it is g fact that statu-
tory price control on this commodity
has recently been lifted; and

(e) if so, on what grounds?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB P.
SHINDE): (a) the demand for vanas-
pati in the country during the period
March, 1874 to January, 1975 is esti-
mated at 42,000 tonnes per month. The
production during this period was as
shown below:—

Month Production
(tonnes)

March 1974 42,229
Apnl, 1974 40,430
May, 1974 - 4 ' 35,152
Junc, 1974 17,748
July. 1974 25,494
August, 1974 - 18.340
September, 1974 14,080
October, 1974 * * . 21,255 |
November, 1974 : : 31,152
December, 1974 . . . 29,926
January, 1975 * 38,604

(b) and (c). The retail prices of
vanaspati in the different zones, exclu-
sive of sales tax, during the period
March, 1974 to January, 1875, as noti-
fied by fhe Government, were as
shown below:
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(Rupees)
Size of North South East West West
Period pack zone zone zone m zone
ot ‘Gujarat
(oane (Guijaraty
Gujarat)
March 1 16° 5 kg 129° 96 128-07 130° 52 129+ 61 128- 62
June 14 40Kg 34" 09 33-63 34'23 34'01 33°77
2 0kg 17°71 17° 48 1777 17- 66 17° 54
Loose 786 774 7'89 7-84 7°78
per kg.
June 15§ . . 16' 5 kg 160° 49 160' 25 160 82 16178 158-32
Jan. 4 . 40kg 4203 4198 4357 42'34 41° 50
20kg 21" 85 21°82 22" 62 22-01 2159 .
Loose 971 969 10°09 979 9'58
per kg.
(c) target of procurement and

(d) and (e). Control on prices of
vanaspati was hfted with eftect from
the 5th January, 1975 Ths decision
followed a marked improvement in the
supply position of vanaspati and the
assurances given by the Vanaspatl
Manufacturers’ Association of India on
behalf of the industry, to improve pro-
duction and to take steps to ensure
that the prices charged by the facto-
ries will be kept under check.

Production, Procurement, Release and
Stocks of Foodgrains, Cereals and
Pulses

913 SHRI JYOTIRMOY BOSU
SHRI K. LAKKAFPA:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state

(a) what is the final estimate of
production of foodgrains, cereals and
pulses separately, for 1973-74;

(b) estimated production during
10874-75;

actual achievement, State-wise, during
1973 and 1974,

(d) average monthly release of
foodgrains through public distribu
tion system during 1873 and 1974;

(e) total stock with the Central
and State Governmentg as at the end
of 1973 and 1974;

(f) number and percentage of
population served by (1) Statutory
and (i1) modified rationing system as
at the end of 1973 and 19747

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB P
SHINDE) (a) All-India final estimates
of production of cereals, pulses and
total foodgrains, 1973-74 are indicated
below:—

Crop Production
(Millicn
tornes®
Cereals 9_1. 86
Pulses - . . . . 9 75,

Total foodgrains 103 61
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(b) The final estimates of produc-
tion of foodgrains during 1874.75 will
become available after the close of the
agricultural year ie., gometime in
July—August, 1975.

() A statement indicating the tar-
gets of procurement and quantity actu-
ally procured (State-wise) during
1973-74 is laid on the Table of the
House, [Placed in Library. See No.
LT-8982/75). Traders’ levy was resort-
ed to for procuring wheat during Rabij
marketing season 1974-75 and 1n the
nature of things, no targels could be
fixed. The procurement targe: fixed for
rice for 1974-75 ard the actual pro-
curement of rice, wheat and coarse
grains during Rabi and Kharif 1974-
75 is indicated in the statement laid

"on the Table of the House. [Placed in
Library. See No. LT-8082/75]. No
target has been fixed for Kharif
coarse grains for 1974 75 as there is no
resiriction on the movement of these
grains,

(d) The average monthly releases of

foodgrains through the public distribu-
tion system during 1973-74 were of
950 lakh tonnes and 8.84 lakh tonnes
(tentative) respectively.

te) The total stocks with the Gov-
ernment (both with Centre and State
Governments) at the end of 1973 and
1974 were as follows:—

At the end of 1973

estimated stucks a*
* the end of 1974.

2.9 million tonnes

2.4 million tonnes
(Tentative)

(I) The data relating to the popula-
tion covered by the rationing system
at the end of 1873 and 1974 and the
percentages thereof with reference to
the estimated mid.year population of
the country in 1973 and 1974 are fur-
nished below:—

1973 1974
() Population covered
by statutory rationing
system ¢ . . 170 178
lakhs lakhs

3 (ii) Pe f
Dercentage, of () t0
the couptry - ¢ 3% 3%
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Pupulation  covered

by informal/modified

rationing system - 4182
lakhs

(iii)

&3

(iv) Percentage of (iii)
" to total populat

of the country * 73:2% T71°3%

(*)=figures tentative.
Krishny River Water Dispute Tribunal

914, SHRI S. A. MURUGANAN-
THAM:

SHRI K. LAKKAPPA:

Will the Minisier of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether his attention has been
drawn to a statement made by Chief
Minister of Karnataka that the State
would seek the services of a jurist of
International repute from outside the
country to represent Karnataka before
the Krishna River Water Tribunal;

(b) if so, the facts thereof; and

(¢) Government's reaction there-

to?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI JAGJIVAN
RAM): (a) Yes, Sir.

(b) The Government of Karnataka
had approached the Government of
India to agree to their proposal of
obtaining the advice of an eminent
jurist of the United States on the
report of the Krishna Tribunal and
for release of foreign exchange
amounting to 25,000 U.B. dollars to-
wards consultation fes.

{c) The Government of India have
not agreed to the proposal
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Expected Rabi Crop and Procurement
Drive

915. SHRI SARJOO PANDEY:

SHRI N. K. SANGHI:

DR. LAXMINARAIN
PANDEYA:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) the latest position of food in
the country;

(b) expected rabi crop this season;

(c) how far the procurement drive
would be successful;

(d) whether Government are
having any assessment about it; and

(e) 1if so, the broad outlines there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB P.
SHINDE). (a): The over all food posi-
tion has shown an improvement since
the last quarter of 1474. Al present
market availability of foodgrains 1s re-
latively easy and their prices are, by
and large, steady.

(b) The winter rains in several parts
of North India have proved beneficial
to rabi crops and if weather conditions
are favourable 1n the remaining part
of the season, rab: production may be
expected to register a substantial in-
crease this year,

(¢) to (e). Rabj procurement season
will start from April, 1975. It 1s not
possible to make any assessment of
the rabi procurement at this stage.

Project of National Federation of
Indian Womeén

916. SHRI SARJOO PANDEY: will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state.

(a) whether Government are aware

of the fact that National Federation of

FEBRUARY 24, 1075
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Indian Women have submitted a pro-
Ject to Government to make literate
2 lakhs of women in 1975;

(b) if so, the contents thereof; and

(c) the Government's
thereon?

decision

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI D.
P. YADAV): (a) and (b). Yes, Sir.
The National Federation of Indian
Women have sent proposals for mak-
ing a Lttle over 2 lakh women literate
in 19 States/Territorles during 1975,
being the International Women’s Year,

(¢) The proposal 18 being examined.

Imports of Fyodgrains during July-
December, 1974

817. SHRI D P. JADEJA:
SHRI VIJAY PAL SINGH.
SHRI HARI SINGH:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to stale

(a) the total quantity of foodgrains
imported during the last six months
i.e, July to December, 1974, and

(b) the names of the countries from
which imported quantity-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB P.
SHINDE): (a) and (b). A total quantity
of 24 19 lakh tonnes of foodgrains was
imported from different countries dur-
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ing July to December, 1974 as per de-
tails indicated belowi—

(In 1000 tonnes)

ﬁmng Wheat Milo Q'Eghltlity
Argentina . 83 364 447
Augtralia . 20 AN 20
Canada . . 207 .. 207
USA . . 1,543 .- 1,543
U.SS.R. . . 202 . 202

— e p— —

2,055 364 2,419

Agreement with U, 8.A. for Import of
Wheat

818, SHRIMATI ROZA DESH-

PANDE:

SHRI PURUSHOTTAM
KAKODKAR:

SHRI SHRIKISHAN MODI:
SHRI N. K. SANGHI:

SHRI M. RAM GOPAL REDDY:
SHRI SAMAR MUKHERJEE:

SHRI RAGHUNANDAN LAL
BHATIA:

SHRI D. D, DESAL:

SHRIMATI PARVATHI
KRISHNAN:

SHRI ANADI CHARAN DAS:
SHRI R, S. PANDEY:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether United States has
agreed to supply one million tonnes
of wheat to India during the current
Year;

(b) i so, the broad outlines of the
agreement made in this regard;

(c) whether China and Soviet Union
have cancelled the agreements of
Wheat trade with US.A.; and

(d) if so, whether in such circum-
stances the Government have ap-
proached U.S.A. for more supply of
wheat and if so, the facts thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB
P. SHINDE): (a) and (b). The gques-
tion of import of foodgrains from
U.S.A. and the terms of the import are
under consideration,

(c) and (d). Such reports appearing
in the Newspapers have come to the
notice of the Government. Govern-
ment of India have not, however, ap-
proached the U.S. Government for
more supply of wheat as a consequence
thereof,

Criteria for Financial Grants to
Universities

919. SHRIMATI ROZA DESHPANDE
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether University Grants
Commission has decided to follow a
new criteria for financial grants to the
Universities; and

(b) if so, the broad outlines thereof?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE AND CUL~-
TURE (PROF. S. NURUL HASAN) : (a)
and (b). Section 12A of the University
Grants Commission (Amendment) Act,
1972 provides that no grant <hall be
given by the Central Government, the
Commission, or any other organisation
receiving any funds from the Central
Government, to a University which is
established after the commencement of
the University Grants Commission
(Amendment) Act, unless the Commis-
sion has after satisfying itself as to
such matters as may be prescribed, de-
clared such University to be fit for re-
ceiving such grant. The rules under
which the Commission may declare a
University fit to recelve grants have
since been notified. A copy of the
notification was laid on the Table of
the Sabha on December 2, 1874. A copy
each of the Guidelines circulated by
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the Univesrity Grants Commission to
Universities and affillated Colleges for
preparation of proposals for the Fifth
Five Year Plan has been placed in the
Parliament Library.

Pokhara Dam

821. SHRI M. S. PURTY:
SHRI N. E. HORO:

Wil the Minmster of AGRICULTURE
AND IRRIGATION be pleased {o state:

(a) whether certain hostile ele-
ments are blaming Indian design ani
engineering for the [Pokhaita Dam
collapse;

(b) if so, whether enquiry int: the
maintenance of the Dam by the De-
partment concerned is being demand-
ed: and

(c) if so, the facts thereof?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SIIRI JAGJIVAN
RAM)- (a) The Nepalese Government
have not 1n any way sought to blame
India for the collapse of the Pardi Dam
at Pokhara on 2nd January, 1975. No
leadirg newspapers has made any such
allegation. However, three Nepalese
publications having a hmited circula-
tion and known for their anti.Indian
biag have sought to involve India with
the mishap.

(b) and (c) According to a Nepalese
press report, the Nepalese Government
has formed a three member committee
to investigate inio the causes leading
to the collapse of the dam. The com-
mittee will examine whether the col-
lapse was due to natural factors or due
to negligence in the maintenance of
the dam. The findings of the Com-
mittee are not known.

Comprehensive Legislation on Town
and Comntry Planning
922. SHRI VASANT SATHE- Will

the Minister of WORKS AND HOUS.
ING be pleased to state:

(a) whether there is a proposal to
«enact a comprehensive legislation on

FEBRUARY 24, 1075 Written Anawers 160

town and country planning and deve-
lopment; and

(b) it so, @t what stage the pro-
posal stands and the salient features
of the Bill proposed to be enacted?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS.
ING (SHRI MOHAN DHARIA): (a)
No, Sir. The subject is dealt with by
the States. However, a revised model
Town and Country Planning legislation
18 being prepared by the Town and
Country Planning organisation flor
circulation to the States.

(b) Does not arise,

Increase in Price of D.M.S. Milk and
Milk Products

923. SHRI VASANT SATHE:
SHRI DHAMANKAR:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state.

(a) whether there is a proposal
under consideration of the Govern-
ment to enhance the price of milk and
milk products of the Delhi Milk
Scheme; and

(b) it so, the facts thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHES P.
SHINDE): (a) and (b). The sale price
of milk products marketed by the
D.M.S. was revised with effect from
26th December, 1974. While there is
no proposal for further increase in
prices of milk products, a proposal for
revision/rationalisation of the sale
price of milk is under consideration of
the Government.
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Unsold Books Lying with CHD, NBT,
Sabjtys Akademi and Lalit Xala
Aksdemi

924. SHRI VASANT SATHE: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether books are lying unsold
with Central Hindi Directorate, Na-
tional Book Trust, Sahitya Akademy
and Lalit Kala Akademi worth Rs. 60
thousand, Rs. 53 lakhs, Rs. 25 lakhs
and Rs. 10 lakhs respectively; and

(b) if so, whether Government have
investigated into the matter, if so,
findings thereof and the action taken
thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI D.
P. YADAV): (a) According to informa-
tion furnished by the organisations, the
value of books lying unsold, calculated
at sale price, is as under:—

Value As on

Rs. in lakhs
I.-a;;l Hindiﬂ B
Dircctorate 19°27 13-2-75
2. National Book
Trust . . . 65°61 31-12-74
3. Sahitya Akademi 2300 31-3-74
4. Lalit Kalg Akademi 987 15-2-75

(b) An inter-departmental Commit-
tee is being set up to take steps for
the speedy disposal of the unsold
books.

Subsidised Houses to economically(
weaker sectlong

925. SHRI MUKHTIAR SINGH
MALIK:
SHRI BIRENDER SINGH RAO:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether Government propose
to provide subsidised houses to econo-
3507 L8—6

mically weaker section and sell those
houses on ‘no loss mno prefit’ basis
through Housing and Urban Develop-
ment Corporation;

(b) if so, the broad outlines of the
proposal; and

(c) the financial jmplications there.
of?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAN DHARIA): (a)
Government have ng such proposal
under consgideration.

(b) and (c¢). The question does not
arise.

Indo-Bangiadesh Joint Rivers
Commissjon

926. SHRI MUKHTIAR SINGH
MALIK;:

SHRI BIRENDER SINGH
RAO:

SHRI KRISHNA CHANDER
HALDER:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
slate;

{a) whether a meeting of the Indo
Bangladesh Joint Rivers Commission
wag held in New Dclhi in January,
1976.

(b) it so, the nature of discussions
held: and

(¢) the decisions arrived at

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI JAGJIVAN
RAM): (a) Yes, Sir. The twellth
meeting of the Commission was held
in New Delhi from 31st December,
1474 to Tth January, 1975,

(b) and (c). At this meeting the
Commission exchanged ideas regard-
ing the formulation of a joint report
to the Governments on the best means
of augmentation of the fair weather
flows of the Ganga. Both fides agreed
to continue their efforts to fAnalise
such a report early.
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New formula for fixing sugarcane
price
p27 SHRI ISHAUWUE SAMBHALI
Wil} the Minister ¢ AGRICULTURE
AND JRRIGATION be pleased to
state

(a) whether wovernmeni has been
working up a new formula to fix the
sugarcane price, and

(b) 1if so, the board outhines thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB P
SHINDE) (a) and (b) No Sir
However 1n pursuince ol the recom-
mendation of the Sugar industry
Enquiry Commussion, a slatutory pro-
vision has been made 1n the Sugar-
cane (Control) Order, 1466, for shar-
g, with effect siom 1st October, 1974,
of the eacess realisafions of the fac-
tories from the sale of levy free sugar
with the growers on 50 50 bhasis

Scheme for Production and Distribn-
tion of Seeds py Natipnal Seeds
Corporation

928 SHRI P GANGADEB
SHRI SHRIKISIIAN MODI1
SHRI RAJDFO SINGH
SHRI RAGHUNANDAN LAL
BHATTA
SHRI D D DESAI

Will the Mimi.ter of AGRICUI TURLE
AND IRRIGATION be pleasel to stale

(a) whether any stheme 1o enlarge
the seed production i1s undecy the con-
sideration of National Seeds Corpora-
tion,

(b) if so, whether improvement of
distribution machinery 1 the country
18 also covered by the scheme

(¢) the total cost of the scheme,
and

(d) whather the stheme aims at
building up a buffer stock of quality
seeds and {f so, guantum thereof?
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THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL) (a) to (¢) Yes, Sir. lhe
National Seeds Corporation has drawn
up a scheme for expansion of produc-
tion of both foundation and certified
seeds at  a tolal cost of Rs 1180
crores during the 5th Five Year Plan
period An putlay of Rs 300 lakhs
has been approved in the 5th Five
Year Plan for giving Gowvernment
assistance to the Corporation for equi
ty shaie contrihution and working
capital loan for thy, scheme It 18
envisaged that foundation seed pro-
duction would attain a level of 2700
tonnes and the certified seed produc-
tion a level of 71,000 {onnes m 1978-79
The scheme also provides for expdan-
swon of markeling and distnibution
system

(d) The Corpo ition have also
drawn up a separate scheme for build-
Ing up bufter <tock of quallty secds
at 1 fotal cost of Rs 65427 lakhs
Under this scheme the follow'ng qv n
fities of foundation ang cerlified sceds
would be muntaine!{ annuilly Ly the
Corpoation as recerve <lock —

(Quar iy an 1 )
Fuw fan nC tifed

Seud See i
ybr ! Mus (4 500
IIybnd Sorghum 90 240
Hybr 1 B 1iry . ¢ 270
Paddy . . 45 900
Wheat 300 2000

"smg 740

Suitable storage facilities would be
bwilt by the Corporation to mawntain
the stock Additiona] Seed pro esung
plants would also be set up An (ut-
lay of Rs 300 lakhs has been provided
in the 5th Five Yea: Plan for givng
assistance to the National Seeds Cor-
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poration for meeting the annual re-
curring expenses and the cost of con-
struction of additional storage go-
downs and Installation of processing
plants.

Higher Education for under Privileged
sectiong of Soclety

929. SHRI P, GANGADEB:
SHRI SHRIKISHAN MODI:

SHRI RAGHUNANDAN LAL
BHATIA:

SHRI D. D. DESAI:

Will the Minister of EDUCATION,
30CIAL WELFARE AND CULTURE
se pleased to state:

(a) whether during the Fift,, Plan
ccent is to be laid on higher educa-
ion of underprivileged sections of
ociety;

(b) if so, whether special attention
7ill also be given to the removal of
egional imbalances;

(¢) whether any measures have
been taken to achieve these objectives;
and

(d) if so, salient featureg thereof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
‘PROF. S. NURUL HASAN): (a) to
(d). The University Grants Commis-
sion 1n its Guidelines communicated
to the universities for preparation of
Fifth Five Year Plan propcsals (1974~
79) has laid emphasis 01 the need for
special facilities to be provided for
backward areas and for special efforts
to be made towards removal of region-
al imbalances by creating opportuni-
ties for higher educalion for under-
privileged sections of society and also
for underdeveloped areas in each re-
gion, The needs of educationally
backward districts in the country
would be specially taken into account
by relaxing conditions of minimum
enrolment ang staff strength, while
tonsidering programmes for the Fifth
Five Year Plan. One of the criterla

for establishment of new universities
would be its vrogramme for the up-
lifting of backward areas or removal
of regional imbalaaces.

The Commission has cdecided thak
where colleges are assisted to cons-
truct hostels for students, 20 per cent
of the seats therein would be reserved
for students belonging to Scheduled
Castes and Scheduled Tribes. The
Commission has also from 1974-75 on-
wards decided to reserve 10 per cent
of the Research Fellowships awarded
by it to students belonging to Sche-
duled Castes and Scheduled Tribes.

A copy each of the guidelines cir-
culated by the Umversity Grants
Commission fo uniersities and affili-
ateq colleges for preparation of the
proposals for the Fifth Five Year
Plan has been placed in the Purlinment
Library.

The Commission's assistance pro-
grammes to univacsilies have always
taken into account the special needs
of hackward areas as emphasized by
the umversities an,j the several mea-
sures for development of educational
programmeg for backwaid areas and
under-privileged sections of society
includey in the programmes have
been accepted and financial assistance
sanctioned by the Cnmmuission.

Foreign Assistance for Operation
flood Milk Project

930. SHRI P, GANGADERB:
SHRI PURSHOTTAN KAKO-
DKAR:
SHRI ANADI CHARAN DAS:
SHRI SHRIKISHAN MODI:

Wil the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether any assistance has
been given to India for the Milk Pro-
ject “Operation Flood” under the
United Nations Food Programme;

(b) if se, broad features thereof;

(¢) whether any progress has been
made in the completion of the project;
and
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THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) and (b). Under a five-
year project concluded between the
World Food Programme and the Gov-
ernment of India, 1,26,000 tons of
sm.p. and 42,000 MT of butter oil is
being supplied to the Indian Dairy
Corporation on behalf of the Govern-
ment of India. Transfer of these
commodities to the public sector dai-
rles is expected o generate funds to
the extent of Rs. 9540 crores to be
used' for dairy extension ang cattle
development in the country through
various action items including expan-
sion of four metropolitan public gector
dairies in Delhi, Bombay, Calcutta
and Madras, setting up of rural milk
producers cooperative organisations,
implemention of milk production en-
hancement programmes, establishment
of rura] feeder balancing dairies and
connecteg aspects,

(c) Although the inflow of W.F.P.
donated commodities and consequent
generation of funds has not been to
the extent expected, the 1.D.C. has
been able to provide fuads to the ex-
tent of Rs. 37.0 crores. This has ena-
bled the existing dairies in Bombhay,
Calcutta, Delhi and Madras to com-
plete the planneg expansion, enabling
these dairies to handle 12.3 lakh litres
per day as compared to pre-project
throughput of 9.0 lakh litres of milk
daily. The new dairies in Delhi, Cal.
cutta, Bombay and Madras are under
different stages of construction/com-
pletion, In addition, six feeder/balan-
cing dairies have been commissioned
and another 14 are at advanced stage
of construction.

(d) Does not arise,

Break-through in milk production
931. SHRI P. GANGADEB:

SHRI ANADI CHARAN
DAS:
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Will the Minister of AGRICULTURE
AND IRRIGATION be plessed o state:

(a) whether India is on the thresh-
old of a new break-through in milk
production; L wab

(b) whether there has been in-
crease in milk production during the
last quarter of the year; and

(c) if s0, whether Government are
optimistic about substantial increase
in the country’s milk production?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) to (c). An increase in
the country's milk production is ex-
pecteq to be achieved from 23.2 million
tons in 1973-74, to 28.4 million tons
in 1978-79. 1t is hoped, it will be
possible to achieve this objective as
a result of various cattle development
programmes in operation and those
proposed to be taken up and imple-
mented during ihe Fifth Five Year
Plan. Cross Breading Programme on
a large scale in the important milk-
sheds in the country is expected to
bring about accelerated rate of in-
creased milk producticn,

Although statistical data on the
basis of quarterly production is not
maintained, increased procurement of
milk by public and couperative sector
dairies is indicafive of increased pro-
duction and availability of milk in
selected areas during Qctober—Decem-
ber, 1974,

Development of Neenda Kara Fishing
Harbour, Kerala

932, SHRI C. JANARDHANAN:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased fo
state;

(a) whether the Keraln State Gov-

ernment have sent a project report for™

the development of Neenda Kara
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Fishing Harbour for approval of Cen-
tral Government on July 4, 1970;

(b) it go, whether Goveinment have
taken a final decision on this project;

(c) the facts thereof and the rea-
sons for such a leng delay; and

(d) the time by which the Govern-
ment will be able to accord the appro-
val for this project?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) to :c). The Government
»f Kerala submitted in July, 1970 a
proposal for the construction cf a
fishing harbour at Neenda Kara ot an
wtimated cost of Rs. 762.33 lakhs.
The proposal included, besides basic
harbouy facilities, provision of certain
mcillary facilities not normally covered
under the Centrally Sponsored Scheme
of the Government of India. The in-
vestment survey was entrusted to the

Projeet on Pre-Investment Survey of
Fishing Harbours at Bangalore. The
Project completed the investment sur-
vey and submitted economic and en-
gineering reports by March, 1874.
The revised cost was indicated by the
project as Rs. 160 lakhs. The Stuafe
Government, however, revised this to
Rs, 182 lakhs in May, 1974, based wvn
the rates prevailing at that time. It
was, however not possible to proceed
with the processing of this case in
view of high cost of compensation re-
quired for land acquisition. Accord-
ing to the pattern of assistance of
Government of Indla, cost of land,
acquisition ig outside the purview of

present Centrally Sponsored
Scheme,

The World Bank Expertg who visited
the site in November, 1974 asked for
additional investigations ang develop-
ment of the harbour on the southern
bank for meeting the immediate re-
quirements. This has again resulted
in need for further designing and
revising the cost estimates. The pro-
posals in this regard are awaited from
the State Government,

(d) As soon as the revised Project
Report is received, the Report would
be examineq and an investment deci-
sion taken as early as pssible.

Increase in Vanaspati Prices

933. SHRI C, JANARDHANAN:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state,

(a) whether the prices of edible
oils and seeds used in manufacturing
Vanaspat: have declined considerably;

(b) if so, whether the prices of
Vanaspati have veen increased by the
mills; and

(c) if so, the incraase in the prices
of Vanaspati and Government's reac-
tion thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB P.
SHINDE): (a) Recently the prices of
edible oils and sceds have generally
declined.

Tb) and (c). Following decontrcl
of Vanaspat: prices on the 5th Janu-
ary, 1975, a number of factories ralsed
their prices marginally (by 4 to 5 per
cent) mainly in respect of product
packed in small containers, Later,
some of them 3lso effected reduction
in their prices. As the industry had,
for some time past, been representing
against inadequacy of the notified
prices, and a few factories had even
challengeq these prices in court, some
increase in prices fsllowing decontrol
was only Yo be cxpected,
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Shyamilal College, Delhi

934 SHRI Y. ESWARA REDDY:
Will the Mmister of EDUCATION,
SOCIAL, WELFARE AND CULTURE
be pleased to state

(a) whether Shyamla] College, Dclhi
wag recently zept closed for some
days due to some violence disturbing
the academic atmosphere of the col-
lege, ang

(b) if so, the reasons therefor?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF § NURUL HASAN) (a) and
(b) According to the information
turmshed by the University of Delh,
8hyamlal College remained closed for
three days in January 1975 and for
six days in February 1975 on account
of aisturbances by a group of students
and ouisiders Some of the students
also indulged 1n acts of viclence and
harrassed other stulents, the Princi-
pal and members of teaching and non-
teaching staff

Opening of Post (raduate Classes 1n
Colleges 1n G P
935 PROF S8 L SAKSENA Wiu
the Minister of EDUCATION, SOCIAL.
WELFARE AND CULTURE be pleaced
to state

(a) the reasons why no fresh Post
Graduate classes are being allowed to
be opened in colieges affiliated to the
Unner<ities since April 1974 by the
University Grants Commission 1n
Uttar Pradesh and tne rest of India,
ang

(L) what was the total number of
'(1) Universities {11) affiliated colleges
in Uttar Pradesh agnd in the rest of
India as on 1st Apnl 1974, and in
how many Universibes and affillated
colleges in Uttar Pradesh and in the
rest of India, Post Graduate classes
are being run?

THE MINISTER OF EDUCATION,
BOCIAL WELFARE AND CULTURE
(PROF S NURUL HASAN). (a) The
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Unmiversity Grants Commission 15 at
present engaged in laving down suit-
able norms for the gwdance of the
universities for granting affiliation to
colleges for post-graduate teaching.
The Commission has therefore, sug-
gested to the Univeisities that until
these norms are prescr bed, they should
withhold granting fresh affiliation to
colleges for purpose of opening post-
graduate classes during 1974-75 The
Universities who were addressed in
the matter have generally accepted
the suggestion of the Commssion

(b) Information as furnished by
the Umversity Grants Commussion for
the 1973-T4 session, is as follows —

UP Restof
India

(1) No of Universities inclu-
ding Deemed Universities 15 89

(u) No of affiliated colleges

() No of Affiiated  colleges
having provisiont of post-
graduate 1NSTEUCTION Yumm

(a) Arts, Science and Co-
mmeree Coll.ges 98 486

(b) Professtonal Colleges 13 197

491 3584

Note All the umver-ities including
Institutes deemed to be umversities
were providing faculities for post
graduate education during the 1973-74
§ess10n

Increase in levy price of gugar
94 PROF MADHU DANDA\ATE
SHRI HARI SINGH

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state

(a) whether the President of the
Indian Sugar mills Association has de-
cided that the increase in the quota of
free sale sugar from 30 to 35 per cent
was not sufficient compensation for
keeping the price of levy sugar fixed;
and
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(b) if so, whether the Government is
likely to increase ‘the price of levy
sugar under the pressure of the sugar
industry?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB P.
SHINDE): (a) The President of the
Indian Sugar Mills Association is re-
ported in the press to have expressed
disappointment over the Government’s
decision to keep unchanged the levy
price of sugar as the additional 5 per
cent releases for free sale would not
be sufficient to meet the increased
cost of production.

(b) There is at present no infention
of changing the levy price of sugar.

Consumption of cement and steel
in comstruction

937. PROF, MADHU DANDAVATE:
Will the Minister of WORKS AND
HOUSING be nlzased to state,

(a) whether any rescarch has been
undertaken to reduce the consumption
of cement and steel in the construc-
tion of house; and

(b) if so, whether any steps are
taken to utilise the results of these
researches for constructing low-cost
houses for the employees who are de-
nieq accommodation even after jong
years of gervice?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAN DHARIA): (a)
Yes, Sir.

(b) The followimg steps have been
taken to utilise the results of research
in actual constiuction includimg that
of low-cost houses; —

(1) Large scale experimental
housing construction is under-
taken by the National Build-
ings Organisation to assess

(2

—

3

—

4)

)

and evaluate the claims of
the research laboratories and
to promote the utilisation of
new construction techniques
and materials.

Training courses are organised
by the N.B.O. {0 impart spe-
cial knowlerige to engineers
and arcm‘ects fos adoption of
proven iesults of rescarch in
the field. Tramning is also
imparted to artisans such as
plumbers, masons, etc. to ac-
quire necessary skills for
adoption of new technmiques
or materialg proposed by the
research insiitutes,

Technical data in readily us-
able form such ag data sheets
giving practical irstructiors
and precantions required to be
taken in the adoption of re-
sults of research are published
by the National Building Or-
ganisation for vide dissemina-
tion.

Mimimum economic specifica-
tions have been evolved for
mummising/avoiding the con-
sumption of cement and steel
and have been circulated to
State Governmen's and Cons-
truction Departments The
Chief Ministers of States have
been requested to  1ssue
instructions to the local bodies
tv sanction plans o, the con-
difion ‘hat specificatior wonld
be follow=ad,

The C.P.WD. keepg in tcuch
with the results of the re.
search done by various Re-
search Organisation 1n the
country as wcll as develop-
ment in technology and adopts
such measures and ideas as
could pring about economy in
cost of construction, improie-
ments in design and saving in
consumption of cement and
steel.
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Expenditure g maintenance of Vigyan
Bhawan and Mavalankar Auditorium

838. PROF. MADHU DANDAVATE:
Will the Minister of WORKS AND
HOUSING be plewsed to state:

(a) what is the increase in the ex-
penditure on maintenance of Vigyan
Bhawan and Mavalankar Auditorium
from 1972 to 1974;

(b) what are the reasons for in-
crease in expenditure; and

(c) whether there is any move to
use these auditoria for screening stan-
dard Indian and foreign filmg to make
the auditoria economically viable?

THE MINISTER OF STATE IN THE
MINISTRY OP WORKS AND HOUS-
ING (SHRI MOHAN DHARIA): (a)
Increase in maintenance expenditure
in 197874 as compared to 1971-72 is
as under:—

Rs.

(i) Vigyan Bhavan . + 2,530,942

(ii) Mavalankar Auditorium 23,321

‘(b) The increase in expenditure is
due to higher wages paid to work-
charged staff, higher cost of material
used on maintenance of buildings,
electric installations air~conditioning
and lifts, etc.

(e¢) No, Sir.
Huiment dwellers in Delhj

989. PROF. MADHU DANDAVATE:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether in the period of three
yearg from 1971 to 1974, the number
of hutment dwellers in Delhi living
under insanitary conditions has in-
creased enormously; and

(b) if so, steps taken to prowvide
cheap alternate accommodation with
minimum civic amenities?,
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THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS.
ING (SHRI MOHAN DHARIA):
(a) Precise figures for the number
of hutment dwellerg in 1974 are not
available. However, in a recent sur-
vey undertaken by the Town and
Country Planning Organisation on
Jhuggi Jhonpri settlements in Delhi
the number of Jhuggi-Jhohpris in
1971 and 1973 are given as under:—

1971 . . . . . 115961
1973 . . . . f 141755

(b) Alternative accomnmbdation in
the form of open developed plots are
being provided under the JJR.
Scheme. These plotg are provided
with common facilities for water and
sanitation ag well ag street lighting.
Provision is also made for network of
roads and lanes. Besides tenements
are also built under the slum clear-
ance scheme for rehmbilitating the
slum dwellers in better and heaMNier
surroundings.

Prosecution of F.P.O. licence holders
under PF.A. Act

940. SHRI SHASHI, BHUSHARN:
Will the Minister of AGRICULTURE
AND IRRIGATION bhe pleased to
refer to the reply given to Unstarred
Question No. 3533 on the 26th August,
1974 regarding extension of Fruit
Products Order to soft Drink Industry
and state:

(a) whether the Health Ministry has
been asked to issue instructions for
not lmunching prosecutions of F.P.O
licence holders ynder the P.F.A. Act;
and

(b) in case prosecution have already
been launched against F.P.O. licence
holders, whether such cases are pro-
posed to be withdrawn?
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THE MINISTER of STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATON (SHR ANNASAHEB P.
SHINDE): (a) No Sir. The provi-
sions of both the PF.A. Act and the
FP.O. are supplementary and cumu-
lative in their operations. There is,
therefore, no bar to prosecutions being
launched against manufacturers Jicens.
ed under FP.O. by PF.A. authorities
if the manufacturers contravene pro-
visions of the P.F.A, Act or the Rules
made thereunder.

(b) Doeg not arise.

Strike by F.CI employees
fy 941 SHRI R. S. PANDEY:

SHRI CHANDRA SHEKHAR
SINGH:

‘Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state;

(a) Whether the employees of the

F.CI. godowns in Delhi and other
Stateg went on strike quring the last
week of January, 1875;

(b) if so, the reasons therefor and
steps taken to avoid inconvenience to
the public for non-supply of articles
of ration; and

(c) the decizion taken by Govern-
ment on their demands?

* THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHR ANNASAHEB P.
SINDE): (a). Yes, Sir.

(b) and (c). In the strike notice, the
FCI workers Union raisedq a number of
demandg regarding their service con.
ditions ete. through their main demand
pertained to the re.instatement of
887 workers retrenched due to shrink-
8ge of work in the West Bengal
fegion. In the last offer made
in February, 1975 the FCI pro-
‘vosed to take back 325 to 350 retren-
®™red workers subject to verificat:on
of antecedents, medical examination
and ap undertaking being given for
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maintenance of discipline and indus-
trial peace. Despite the ptrike sup-
plies to the authorised rationing depots
State Governments are being duly

maintained by the Food Corpouration of
India.

Indo-US Sub-commission on
Education and Cujture

842. SHRI R. S. PANDEY: Wil
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) whether the Indo-US. Com-
Enission on education and culture held
its meeting in New Delhj on 3rd Feb-
ruary, 1975; and

(b) if so, the decisions arrived
thereat?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) A meeting of the
indo-U.S. Sub-Commission nn Educa-
tion and Culture was held in New
Delhj from 3rd to 5th February, 1975.

(b) Agreement was reached on a
number of programmes in such areas
as museums, exchange of art objects
on a loan basis, educational techno-
logy and educational materials, broad-
casting, T.V. and filme and exhibi-
tions designed to enhance awareness,
understanding and wppreciation of
each other's culture. Binational semi.
nars on a number of fields of common
interest to India and U.S. scholars,
such as agricultural education,
museums as educational resources,
medical pedagogy etc. were planned,
The Sub-Commission noted the posi-
tive steps taken by the two Govern-
ments to curb illicit trade in anti-
quities, and they hoped that the two
Governments can enact legislation to
deal with procedures to eliminate this
problem. They also recommended &
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proposal to develop in addition to
existing arrangements Government to
Government programme of scholar-
ships and visitors.

Recommendationg of the Sub-Com-
mission will be considered by the
Indo.U.S. Joint Commission.

Reclamation of cultivable land

943. SHR] CHANDRA SHEKHAR
SINGH:

SHRI SAKTI KUMAR
SARKAR:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether about 15 million hec-
tares of cultivable land is lying waste
in the country;

(b) if so, the ' State-wise break-up
thereof; and

(c) the measures being taken for re-
claiming this waste land?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
JRRIGATION (SHRI PRAEBHUDAS
PATEL): (a) Yes, Sir.

(b) State-wise break up of culti-
vable waste land is given in the State-
ment.

(c) At the out-set it may “we stated
that the subject of “Land” fall in the
State List of the Constitution, as such
its development is the primary concern
of the respective State Government.
However, coniinous efforts are being
made to reclaim these lands. As a
result of such efforts area of cultur-
ahle waste lands in 1971-72 has reduced
to 15.90 million hectares as against 23
million hectares in 1951-52.

In the draft Fifth Five Year Plan,
provision has been' madg) for the fol-
lowing Central Sector Programme,
having bearing on the reclamation of

culturable waste land..

Name of the Pwsrgmme

- Proposed
Outlay
. dtu‘in%
Fifth Five
Year Plan
(Rupzes in
Crores)

I. Pilot projects for protecti
of Table Lands agd gf:ll;:?
lisation of Rubionous areas. 3-00

2, Pilot Projects or Control
of Shifting cultivation .

3. Pilot Projects for Gainful
Empl nt  through
Land Colonization . 5700

4. Pilot Projects for Recla-
mation of Saline, Alkali &
Acid soils . '

10-00*

13-00

*Includes Rs. 5-00 crores provided by the
North Eastern Council through the Minister
of Home Affairs.

STATEMENT
CULTURABLE WASTE LAND DURING
I971-72
(Provisional) (000 hectares)
State! Unjon Territory Culturable
Wasteland

Andhra Pradesh . . . 1,0?:'2
Assam (b) . . . . 184
Bihar . . . . . 509
Gujarat (b)Y . . . . 552
Haryana .. . . 37
Himachal Pradesh | . . 163
Jammu & Kashmir (c) . . 165 :
Karnataka . . . . 593
Kerala . . . . . 78
Madhya Pradesh . . 2,016
Mahatashtra (¢) . . . 1,496
Manipur (d) .
Meghalaya . . . . N.A.
Nagaland . . . . N.A.
Orissa (c) . . . . 771
punjab . . 8o




181
Provisioral ooo hectares
State/Union Culturgble
Territory Wasteland
Rajasthan .. . e 6,112
‘Tamil Nadu . . . . 479
Tripura (c) . . . . 2
Uttar Pradesh . . . 1,325
West Bengal (c) . . )
Andaman & Nicobar Islands . 5
Arunchal Pradesh (c) . . 149
Dadra & Naga Haveli
Delhi . . . 3
Gos; Daman & Diu (d) . . 93
Lakshya Deep
Mizoram . . . . .
Pondicherry . . . I
ALL INDIA . . . 15949

(b) Relates to the year 1969-70
(c¢) Relates to the year 1970-71
(d) Ad-hoc estimates

(e) Relates to the year 1967-68

(f) Included unter the head “Land under
Misc. tree crops and groves etc.”

—— e

Door-to-Door Checking before issne
of New Ration Cards in Delhj

944. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether Government  have
made door-to-door checking of ration
cards before jssuing the new cards in
the month of January, 1975 in the
Unijon Territory of Delhi; and

(b) if go, the number of excess
tood cards and units recovered as a
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resuly thereof and action taken

thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNASA-
HEB P. SHINDE): (a) The Delhi Ad-
munistration has reported that ng
door to door checking was made by
them before issuing new ration cards
in the month of January, 1875.

(b) Does not arise.

Licences of Fair Price Shops Cancel-
led or Suspended during January,
1975 in Delhj

945, SHRI SUKHDEO PRASAD
VERMA: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state the number of fair
price ghops licences of which have
either been cancelled or suspended for
alleged malpractices during the
month of January, 1975 in Union Ter-
ritory of Delhi? *

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNASA-
HEB P. SHINDE)- The Delhi Admin-
istration has reported that licences of
28 fair price shops were cancelled
and those of 13 were suspended dur-
ing January, 1975 for alleged mal-
practices,

Capacity of Sheep Breeding Farms

946. SHRI SUKHDEO PRASAD
VERMA; Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) the number of sheep breeding
farms in each of the States with
total capacity of each at present;
and

(b) the steps Government propose
to take to develop the present ca-
pacity in the near future?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
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PATEL): (a) A statement ghowing
the number of sheep breeding farms
in each State together with their lo-
cation and the present flock strength
is enclosed. [Placed n Library, See No.
LT.8983/75]. These farms are main-
taiming the flock to the full capacity
consistent with the availability of fa-
cilities at these farms.

(b) State Governmants have been
advised to expand the present feed
and fodder arrangement and improve
the existing pastures to enable the
Farms to take on additiona] sheep on
these farms,

Agency for Inspection of Wheat Pro-
. ducts before Supply to Publie

947. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of AGRI
CULTURE AND IRRIGATION It
pleased to state:

(a) whether the Roller Flour
Millers Federation of India has pro-
posed to the Government to create
an agency for inspection of wheat
products before they are supplieg to
the public; and

(b) if so, the reaction of the Gov-
ernment thereto and the necessary
measures Government propose to
take in this direction?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB
P, SHINDE): (a) Yes, Sir.

(b) The matter 1s under considera-
tion.
Sanction for Fishing Harbour at
Malpe, Karnataka

948 SHRI P R, SHENOY: Will the
Minister of AGRICULTURE AND IR-
RIGATION be pleased to state:

(a) whether the proposal for the
construction of a fishing harbour at
Malpe in Karnataka is pending dis-
posal before the Investment Board;

(b) if so, when the proposal came
4o Board and when the Board ig ex-
pected to take a decision; and
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]
(c) the reason for the long delay
in taking the decision?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION| (SHRI PRABHUDAS
PATEL): (a) Yes, Sir.

(b) and (c). The proposal was first
considered by the Public Investment
Board on 1st September, 1973, but a
decision wag deferred, pending fur-
ther detailed scrutiny by the Project
Appraisal Division of the Planning
Commission. The necessary details
and clarification have been furnish-
ed on points raised from time to time,
A meeting of the Public Investment
Board to consider the proposal 15 ex-
pected to be convened shortly,

Paddy and Rice contribution to
Central Pool and Demand made by
Earnataka

849, SHRI P. R. SHENOY: Will the
Minister of AGRICULTURE AND IR-
RIGATION be pleased to state:

(a) the total contribution of paddy
and rice to the Central poo] by Kar-
nataka State during the last three
years and the demand for the
current year;

(b) whether the Government are
aware that certam regiong in Kar-
nataka State are deficit in rice; and

(c) if so, the steps taken by the
Government to protect the interest of
these regions?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
TRRIGATION (SHRI ANNASAHEB
P SHINDE): (a) No paddy or rice
wag contributed by Karnataka State
to the Centra] pool during the last
three years, nor any contribution is
envisaged during the current year.

(b) and (c). Karnataka ag a whole
1s normally self-sufficient in rice
The distribution of the locally pro-
cured rice is the responsibility of the
State Government, who have report.
ed that the needs of the various re-
gions are duly kept in view.
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Control Price of Wheat Bran and
Levy Price of Paddy

950. SHRI M. R. LAKSHMINARA-
YAN: Will the Minister of AGRICUL~
TURE AND IRRIGATION be pleas-
ed to state:

{(a) the controlled price of one
quintal of wheat bran useq for catile
feed and also the price of one quintai
levy paddy; and

(b) if the price of paddy is low,
the reasong therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNA-
SAHEB P. SHINDE): (a) and (b).
Only ex-mill prices of wheat pro-
ducts, including bran, are controlled
in most of the States, These prices
differ from State to State depending
on a number of factors. The pro-
curement price of paddy (coarse va-
riety) has been fixed at Rs. 74 per
quintal uniformly throughout the
country for the Kharif marketing
season 1974-75 and is not considered
low.

Nataraja Idol

951. SHRI ARJAN SETHI:
SHRI D, B. CHANDRA
GOWDA:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether any legal béttle s
stil] going on over the famous idol of
Nataraja which was stolen from South
India’s most sacred temple of Siraj
Gaurinath Swamy and smuggled out
to the United States; and

(b) if so, the facts thereof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) and
(b). Legal proceedings have been in-
stituted in UK. and U.S.A. to sesk
restoration of possession to Govern-
ment of India or Government of

Tamil Nadu of the Nataraja from the
temple of Sivagurunatha Swami at
Sivapuram in distriet Thanjavur. The
idol, which was found in the premi-
ses of a restorer in London early in
December, 1974 has been placed in
Coutts Bank, London, by the court in
UK. The suits are against Norton
Simon Foundation, Norton Simon In-
corporated, Foundation for Education,
Hans Bros, Mr. Norton Simon, Mr.
Ben Heller and Miss Anna Plowden,

Award of benefit to retired teachers
by U.G.C.

952. SHRI ARJUN SETHI: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) the names ang number of the
retired teachers awarded benefit under
retired teachers scheme by the Uni-
versities Grants Comrmission for the
year 1973-74; and

(b) the criteria for such selection?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) A
list of teachers who were given fresh
benefit under the scheme of utilisa-
tion of services of retired teachers
during the year 1973-74 ig attached.
[Placed in Library. See No, LT-
8984/75),

(b) Teachers with an outstanding
record of work (research and/or teach-
ing) in a university, college or insti-
tution of higher learning (recognis-
ed under the University Grants Com-
mission Act) are eligible for award
after their retirement from service.
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Diversification of FCI activities

953. SHRT MOHINDER SINGH GILL:
SHRI NIMBALKAR:

Will the Minister of AGRICUL-
‘TURE AND IRRIGATION be pleas-
ed to state:

(a) whether there are proposalg to
diversify the activities of the Food
Corporation of Indig towards handling
of other items of masg consumption
for public distribution which wil] help
fuller utilisation of the capacity the
Corporatiop has built during the last
decrade; and

(b) if so, when a fina] decision is
likely to be taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB
P. SHINDE): (a) and (b). In the con-
text of State Fooq Corporations hav-
ing been set up by a number of State
Governments, certain proposalg for
diversifying the activitics of the Food
Corporation of India consistent with
the objectives and functions ag laid
down in the Food Corporation of
India Act 1964 are under cxamination
of the Government.

‘Non-implementation of U.G.C. grades
in Delhj

954. PROF. NARAIN CHAND
PARASIIAR: Will the Minister of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to state:

(a) whether Government are aware
of the threat given by the Delhi Uni-
versity 'Teacher® Association for

FEBRUARY 24, 1975
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boycotting the University Examina-
tiong for non-implementation of U.G.C.
Grades;

(b) if so, the reaction of Govern-
ment to thig situation; ang

(e) the likely date by which the
Grades would be implemented?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE AND CUL-
TURE (PROF. S. NURUL HASAN):
(a) Government have received a copy
of the resolution passed by the Delhi
University Teachers Association on
January 28, 1975 to the effect that if
ils demands, including one for imme-
diate implementation of revised pay
scales, are not conceded by February
23, 1975, the Association will be forced
to resort to direct action including non-
cooperation with the University and
college authorities and boycott of
University examinations,

(b)Y ang (c). The University Grants
Commision communicated orders
regarding revision of scales of pay of
teachers in Central Universities to the
Universily of Dells on November 11,
1974 The matler 1s being  exammed
by the University.

House building loan to Central
Government cmployees

955 SHRI N. K. SANGHI. Will the
Mininster of WORKS AND HOUSING
he pleased to state:

(a) whether the present limit of
Rs. 25000 given ag loan to Central
Government employees is not sufficient
to buy a government built house or
construct a house privately;

(b) whether the ban on construe-
tion work by Government have ren-
dered nearly two lakh construction
workers and a large number of archi-
tects jobless in the capital only; and
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(e) it so, whether Government are
considering the desirability of lifting
the cut and restoring the loan limits
to 76 monthg pay as before?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS.
ING (SHRI MOHAN DHARIA): (a)
The maximum amount of Rs. 25.000
now admissible ag house building
advance may not be adequate for
construction/purchase of a large house
but is considereq reasonably adeguate
for construction/purchase of a small
house.

(bY Government had imposed a ban
unly on the construction of new non-
‘unctional buildings by the Govern-
nent and Public Sector Undertakings.
The functional and continuing works
which haq crossed the plinth level,
went on. Moreover there is no ban on
private housing,

Some archilects and workers might
have berome jobless due to the reduc-
tion of building activity in the
Governmenta] Sector on account of the
ahove ban; but no assessment of their
number has been made.

(c) A review of policy will depend
on the avaliability of funds during the
next financial year.

Procurement and distribution policy
. for Rabi crop

956. SHRI RAM PRAKASH: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether Government have an-
nounced its firm procurement and dis-
tnbution policy for the Rabi crop due
in the market by the '‘middle of
March, 1975; ang

(b) if so, the broad features there-
of?

4, THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND

IRRIGATION (SHRI ANNASAIIEB P.

SINDE): <(a) and (b). Government
will formulate its policy for the next
Rabi marketing season 1975.76 near-
about the time of the harvesting of the
crop.
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Committee on Statug of Women

958. SHRI HARI SINGH.
SHRI M. RAM GOPAL REDDY;
SHRI M. C. DAGA:
SHRI NIMBALKAR:;

Will the Minister of EDUCATION,

SOCIAL WELFARE AND CULTURE
be pleaseqd to state:

(a) whether the Committee on the
Status of Women has submitted its
report to the Government; and

(b) if so, the findings of the Com-~
mittee?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL. WELFARE AND IN THE
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.~ DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM): (a) Yes, Sir.

{b) A statement containing the im.
porfan{ recommendations of the Com-
mittee is laid on the Table of the House,
[Placed in Library. See No. LT.3985/
75]. The Report itself was placed on
the Table of the Sabha on 18th
February, 1975.
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Rise in prices of foodgrains

960. SHRI SHANKER RAO
SAVANT,.
Will the Minister of AGRICULTURE
AND IRRIGATION
be pleased to state:

(a) the extent of rige ip priceg of
{oodgrains during the current financial
year;

(b) the reasons therefor; and

() sttempty made to bring then
down and with whag success?

THE MINISTER OF STATE IN THE.
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB P.
SHINDE): (a) The rise in the all-India
index number of wholesale prices of
foodgraing at the end of January, 1975
was 22.3 per cent as compared to that
prevalent towards the end of March,
1974.

(b) The Main reasons for the rise
in prices of foodgrains are as follows:

() The cummulative effect of the
a1l in production of foodgraing
during 1971.72 and 1972.73.

(ii) Prevailing psychology of short-
age and expectation of a
further rise in prices loading
to a tendency to hold or
acquire larger stocks by the
farmers, traders and consu-
mers.

(iil) Increase in the procurement
and issue priceg of cereals.

(c) A statement is attacheq indicat-
ing the measures taken by the Govern-
ment to check rise in prices. The
overall food situation has shown an
improvement since the last quarter of
1974. At present market availability
of foodgrains is relatively easy and
their prices are, by and large , steady.

The following measures have been
taken by the Government to improve
the availability of food articles and
to check rise in prices:—

(i) Streamlining ang strengthen-
ing of the ‘Public Distribution
System through fair price
shops/ration shops to make
available foodgrains at fixed/
prices; :
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(i) Curbing wasteful consumption
of foodgrains by enforcement
of the Guest Control Order
and retriction on the number
of courses 1o be served in hotels
and other eating houses.

(iii) Removal of restriction on in-
terzonal movement of coarse-
grains so as to allow free
movement of these commodi-
ties from surplus States to
deficit States;

(iv) Enforcement of various Control
Orders ang provisions of the
D.IR., MISA and the Essen-
tial Commoditieg Act, 1955 for
taking action against persons
indulging in hoarding and
black.marketing. The State
and Central Governments have
been keeping a close watch
over any possible hoarding by
the traders and other persons.

{v) Sustained all-out efforts for
increasing  agricultural pro.
duction and maximising pro-
curement of fcodgrains to
that the public distribution
system is maintaineq at a
reasonable level

Central Sugar quota to Calcutta
rationing area

961. SHRI SAKTI KUMAR
SARKAR: Wil the Minister of
AGRICULTURE AND IRRIGATION
be pleased to state:

(a) whether supplies of sugar from
the Central quota to Calcutta ration-
ing area for the last few months were
shor¢ of the requirementg of the area;

(b) if so, the reasons therefor: and

(c) the steps taken to ensure requi-
site supply?

THR MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB P.
SHINDXE): (a) Yes, Sir,

3507 L.8—7

(b) The following are the main
reasonsg.—

(i) As stocks of levy sugar of
1973.74 season’s prodction
with factories were not ade-
quate for allotment to various
States for November, 1874 and
the levy prices for 1974.75
were not finalised, it became
inescapable to utilise the pipe-
line stocksg available with the
Corporalion in various
Centres.

(iiy A large number of sugar
factories challenged the ex-
factory sugar price for 1974-
75 seasons, notified on 28th
November, 1974 at the level
of 1973-74 production pending
consultation with the Tariff
Commission and obtained
interim orders for charging
higher prices.

(iii) Operational and transport

bottlenecks.

(¢) 1. The pipe.line stocks of the
Food Corporation of India utilised have
been replenished,

2. The interim orders have largely
been modified by the court enabling
the Foog Corporation of India fo lift
sugar.

5. Ag despatches in piece meal
wagons over long distances took congi-
derable time, the Food Corporation
have decided to move sugar by road
to selected rail-heads and from special
rakes to ensure quicker movement.

4. Foog Corporation of India have
also decided to lift the sugar from the
tactories where mill owners delay
placing of indents for wagons.

5. Operational difficulties are being
resolveq by liaison and coordination at
various levels.

The sitwation ig ynderstood to have
improved. -



195 Written Answers

Loang to persons belonging to SC &
ST owning less than one acre of land

962. SHRI BHOGENDRA JHA: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether Goverrmments of Uttar
Pradesh and Bihar have enacted legis-
lations treating as paigd the loans
standing against persons owning less
than one acre of land and belonging
to the Scheduled Castes and Scheduled
Tribes and Backward classes;

(b) if so, whether these enactments
have been implemented and how many
families 1n both these States have
become debt free due to these enac'-
ments, zgnd

\¢) whether it 1g proposed to bring
all those ownmng below one acre of
lang nespective of caste and ccm-
‘mumty and also for all the States and
Union Territories, and if so, the sahient
features thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB P.
SHINDE) (a) and (b). The Governcr
«i Uttar Pradesh has promulgated the
Uttar Pradesh Scheduled Castes, Sche-
duled Tribes and Deaotified Tribes
Debt Relief Ordinance, 1u74--on  1st
October, 1974, which wholly duscharge-
persons owning less than ore acre of
land and belonging to the above-men-
tioned categories the debt of private
money lenders including the interest
thereon which was not evidenced by a
registered document. The State Gov-
ernment have introduced Uttar Pra-
desh Bhumin Krishi Sharmik Rin
Anutosh Vidheyak, 1974, which would
benefit every agricultural labourer
having less than one acre of land ir-
respective of caste and community.
The number of families who have be-
come debt free due to the above-men~
tioned Ordinance is not available.
The State Government of Bihar has
been requested fo furnish the requir-
ed information in this regard which
will be plated on the Table of the
Housg ag scon ay it is received,
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{c) The subject “Money lending
«nd Money Lenders; relief of agricul-
tura] indebtedness” 4s included as
Item 30 in the State Last of the VIIth
Schedule 7f the Constitution of India.
As such, 1t is not possible to indicate
the position for all the States and the
Union Territories in this regard.

Amendment of copyright Act

963, SHRI BHOGENDRA JHA:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Government have a
proposal under consideration to mtro-
duce cerlain amendments to the copy-
right Act, 1957, concerming books; and

(b) 1f so, the mamn
objectives thercof?

THE DEPUTY MINISTER TN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV)* (a) and (b). Yes Sir.
The¢ amendment are under congidera-
tion.

featureg and

Demonstration by All India Federation
of University and College Teachers

964 SHR] BHOGENDRA JHA;
PROF. NARAIN CHAND
PARASHAR:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to siate:

(a) whether Government’s atten-
tion has been drawn to the decision
taken by the All India Federatiop of
University and College Teachers
Organisation to hold a demonstration
in all the State capitaly on Februsry
24, 1975 to protest against the non-
implementation of the new pay scales
recommended by the U.G.C.; and

(b) if so. the facts thereof and Gov-
eroment’s reaction thereto?

¢ THE MINISTER OF EDUCATION,
SOCTAL WERLFARE AND CULTURE
(PROF. 8. NURUL HA:&N}: tn) ;
decision to this effect reported

have been taken by the Executive af
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the Federation at jtg meeting held on
January 24, 1975 at Bhopal.

{b) The Government of India have
already offereg to the State Govern-
ments financial assistance to the ex-
tent of 80 per cent of the additional
expenditure for the period January 1,
1873 to March 31, 1979, if they wish
to adopt for teachers in the State Uni-
versities and in Colleges in the States
the pay scales approved for teachers
in Central Universities. The State
Governments have also been inform-
ed that Central assistance will be
available even if they decide, after
taking local condilions into conside-
ration, to introduce scales of pay di-
JTerent from, but not higher than thuse
tor Ceniral Universities. The new
scales could be enforced from Janu-
my 1, 1973 or a later date.

Government of Uttar Pradesh have
1s-nied orders of implementation,
while Government of Bihar have uac-
tepted the revised scales of pay fin
principle. Government of Kerala
have proposed to introduce revised
scales of pay which are substantially
different from those recommended by
the University Grants Commission,
Other States are examining the fin-
anrial and other implecations of the
scheme,

Divergion of funds allotied to states
undey emergency rabi production
programme

65. SHRI VARKEY GEORGE; Will
the Minjster of AGRICULTURE AND
IRRIGATION be pleased to gtate:

(a) whether the funds allotted to
different States for emergency Rabi
Production Programme, 1873, were
used for projects other than agricul-
ture; and

‘(b)whatherﬂuGovmont have
Mmade sny inquiry into thiy and if so,
 the findings thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB
P, SHINDE). (2) "The periodical pro-
gress reportg received from the State
Governments on the implementation
of the Emergency Agricultural Pro-
duction Programme, 1972-73 do not
indicate that funds allotted to the
Stateg under this programme were
used for projects other than agricul-
ture.

(b) Does not arise.

Unhygienic conditiong jn D.M.S.

966. SHRI VARKEY GEORGE: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether the Government are
aware of the complamts by the public
from {ime to time that the dairies
under the D.M.S. are working under
unhygienic conditions;

(b) whether the D.M.S. ig not
observing the dairying principles
strictly; and

(c) steps taken to
working of DM.S.?

improve the

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) There have been mno
such complaints recently.

(b) and (¢). The D.M.S. has a full
complement of trained and experi-
enced technical officers in the field
of dairy technology, dairy engineer-
ing and quality control to ensure that
dairying principles are observed and
improve on efficiency continuously.
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(a) whether India has signed cul-
tural agreementy with foreign coun-
tries; recently; and

(b) it 80, names of the countries,
gains to our country and salient fea-
tures of the agreements?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a). Yes, Sir.

(b) Since March, 1974 India has
signell Cultural Agreements with the
following eleven countries on the
dates mentioneg against each of
them:-~

1. Peoples’ Democratic Republic of Ye-

2. Senegal 21-31974
3. Argentina . 28-5-1974
4. Columbia 22-5-1974
5§ Republic of Korea 12-8-1974
6. Sudan 2R-11-1974
7. Guyana . . . 30-12-1974
8. United Arab Emirates . 3-1-1975
9. Bahrain 8-1-1975
10. Tanzania 17-1-1975 «
11, Zamina . . 26-1-197§

These Agreements envisage coopera-
tion in the fields of art, culture, edu-
cation including academic activity in
the field of science and technology,
sports, Public health, mass media of
information and education Copies of
the Agreements are available in the
Parliament Library.

Interngtional Foodgrain Bank

968. SHRI HARI KISHORE
SINGH:
SHRI M. V. KRISHNAFPA:

Will the Minister of AGRICUL~-

TURE AND IRRIGATION be pleas-
ed to state:

(s) whether there is any proposal
from F.A.O. wsources to create an
“Internations] Foedgrain Bank”;
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(b) if go, the broad outlines there~
of; and

(c) the resopnse of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB
P. SHINDE): (a). No. The FAO, how-
ever, proposed the adoption of an In-
ternational Undertaking on World
Food Security which recommended
winter-alie, that all governments
should

(i) adopt policies concerning ce-
real stocks which take into
account the policies of other
countries and would result in
mamtaining a minimum safe
level of basic cereal stocks
for the world as a whole,

(ii) review or establish, or take
measures aimed at establish-
ing, stock targets or objec-
tives which have the pur-
pose of maintaining stockg of
cereals in the country or in
the interested groups of coun-
tries concerned at least at the
levels regardeg wms nécessary
for ensuring continuity of
supplies including provision
for emergency situations in
case of crop failure or natu-
ral disaster.

(i2i) take measures aimed at en-
suring stockg are replenished
as soon as feasible whenever
they have been drawn down
below such minimum levels
to mieel Bood shortages.

The Undertaking was considered
by the World Food Conference (Rome,
November, 1974) and finally gdopted
by the FAO Counell (November,
1974). The Council urged govern-
ments to participate actively in the
implementation of the provisions of
the International Undertaking in
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(b) A copy of the Undertaking ia
laid on the Table of the House.
[Placed Library. See No. LT-8986/
75].

(c¢) The Government of India sup-
ported the FAO’s World Food Secu-
rity Policy.

Availability of non-levy wheat

969. SHRI HARI KISHORE SINGH:
Wil} the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) the basis of fixing Rs. 150 per
quintal as price of non-levy wheat in
the country;

(b) whether thig has yielded expect.
ed results:

(c) if not, the reasons therefor; and

(d) the steps Government propose
to take to improve the situation of
availability of non-levy wheat at rea-
sonable prices?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB P,
SHINDE): (a) to (c¢). On 5th June.
1974 the Government of India fixed
Rs. 150/- per quintal as the maximum
price of wheal for inter-state transac-
tions in the States of Punjab, Haryana,
Madhya Pradesh, Rajasthan and Uttar
Pradesh and the Union territory of
Chandigarh. The price fixed takes
into account the price at which wheat
18 purchased by dealers at the mandi
points, the taxes payable and all other
incidentals incurred upto the loading
point as well ag a margin of profit for
the dealers. The fixation of this price
has helped to keep the open-market
price of wheat at a reasonable level.

(d) The public wholesalers in the
two surplus States of Punjab and
Haryana are continuing to export their
stocks of levy-free wheat to the deficit
States. . Maximum stock-limits have
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been fixed for dealers in wheat to
prevent boarding and improve availa-
bility. Also, the maximum wholesale
and retail prices of wheat are being
controlled in some of the deficit States.

Delay in unloading of foodgraing from
railway wagons by F.CL

970, SHRI HARI KISHORE
SINGH: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether Railway Wagons of
foodgrains are not unloaded by the
Food Corporation of India in time
and as a result thereof F.C.I. have
been paying huge demurrage;

(b) if so, the amount which was
paid by Food Corporation as demur-
rage during the last three years, year-
wise upto 31st January, 1975; and

(c) the steps takep or proposed to
be taken by Government to improve
the situation?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB P.
SHINDE): (a) Foodgrains Wagons are
generally unloaded in time by the
F.C.I. but in certain unavoidable cir-
cumstances, ruch as bunching of wagun
in transit and in arrivals due to un.
avoidable operational reasons or other
exigencies like the ‘go-slow’ tactics
adopted by labour, levy of demurrage
becomes inescapable.

®) figures in
rupzes (approx.)
1972-73 .. . 55'98
1973-74 (Prov.) . . 41'10

1974-7s(Prov. . .

3494
Upto Jshuary, 1975)- .
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The quantity of sponsored foodgrains
moved 1n 1972-73, 1973-74 and 1074-75
(upto 31st January, 1975) was 82, 82
and 81 million tonnes, respectively
For every million tonnes of grains over
43500 wagons were loaded

t¢) Close lhaison and co ordination
1s mamntained with the concerned
Railways in planming movement So as
to avoid bunching of incoming wagons
In cases where justification exists the
Railways are approached for, and gen
erally agree to, waiver of demurrage
Every possible effort 1s also as io see
that the handhng labour or deterred
from adopting ‘go-slow’ tactics whach
may result in demurrage As and
when necessary, the State Govern-
ments are alsp approached for assist-
ance

Utilisation of Ravi, Beas and Sutlej
Waters under Indus Water Treaty

971 SHRI NITIRAJ SINGH CHAU-
DHARY Will the Minster of AGRI-
CULTURE AND IKRIGATION Le
pleased to state

(a) the reasons why entire water
of Ravi, Beas and Sutle; Rivers could
not be used in India so far,

(b) the time bv which full waters
of the above rivers would be used n
India,

(e) the volume of water that floweq
to Pakistan since the allotment of

these Rivers to India under Indus
Water Treaty,
(d) whether Government have

claamed compensation from Pakistan
for the use of water of these Rivers
after they fell to India’s share, 1if so,
results thereof, and

(e) if no claims were made, rea-
sons therefor?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI JAGJIVAN
RAM) (a) fo (c) ¥or fully harnessing
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waters of the three rivers, Ravi, Beas
and Sutlej, construction of storage
works and canal systems of adequate
capacity 1s essential As a result of
the Indus Waters Treaty, 1960, waters
of these rivers became available for
exclusive use by India at the end of
the transition period in 1870 Off the
33 MAF of water available in a mean
year from these rivers, with the help
of Bhakra Dam on the River Sutlej and
other completed works on these three
rivers, India had been utilising, on an
average 24 MAF of water The com-
pletion of Beas Dam at Pong last year
would enable India to harness about 30
MAF of the water and this figure would
further increase to about 32 MAF on
the completion of Beas Sutle; link Pro

Ject next year The remaimning about
1 MAF of water could be hainessed
only after a ~hortage 1s created on the
River Ravi It has not bee1 possible
to take up 1ts consirucnon so far due
to lack of romsensus among the con-

cerned States in respect ol certain
mter-State aspects
Prior to the construction of Beas

Dam at Pong last year on an average
about 9 MAF of flood waters used to
flow down to Pakistan every vyear in
the monsoon period from July to Sep
tember when most of rivers in Pakis
tan would also bc 1n spate However
as a result of the completion of «
storage dam on Beas only about 25
MAF of water flowed down to Pahistan
duning the 1974 flood -eason

(d) and (e) Does not arise as there
18 no such provision in the Indus
Waters Treaty

Pengjonary benefity to retireg person-
nel of NFC.

872 SHRI K LAKKAPPA Wil the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state

(a) whether some of the temporary
employees o Nationa] Fitnbsy Corpe.
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have retired without any pensionary
benefits even after putting in nearly
20 years of service;

(b) whether the then Cabinet Se-
cretary, Shri B. Shivaraman during
Negotiation with the Employees had
agreed to examine the possibility of
declaring certain posts as permanent
by crealing Supernumerary Posts for
purpose of giving Pensionary Beneflits
to retired personnel;

(c) if so, whether the Ministry pro-
pose to exped:te the cases on humani-
tarian grounds and extend the benefit

of pension to all those already retired;
and

(d) the number of employees So
retireq and so retiring during 1975
and 1976 category-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND IN THE DEPART-
MENT OF CULTURE (SHRI D. P.
YADAV): (a) Most of the employees of
NFC who have so far retired are re-
employed Ex.army personnel who are
gelting pensionary benefits from the
Army. A {emporary employee retiring
on superannuation is enlitled to tre
grant of terminal gratuity in accord-
ance with the rules.

(b) and (c). Following the meeting
of Shr1 S. M. Banerjee, M.P. and other
representatives of NFC Organisation
on the 10th June, 1970, the poss:bility
of declaring certain posts in the NFC
Organisation permanent under the
rules was examined in all its aspects.
It was not found possible to make the
posts in the NFC permanent in view
of the decision to decentralise the NFC
programme and to transfer the NDS
Instructors 1o the State Governmenis.

(d) The information is being col-
lected and will be laid on the table of
1he House.

Selection of Indian Table Tennig Team

973. .SHRI C. K. CHANDRAPPAN:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:
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(a) whether serious charges were
levelled against the selection of Indian
Table Tennig team, for participating
in the world Table Tennis Champion-
ship held in Calcutta recently;

(b) whether the Government of
Karnataka also protested against the
manner in which the selection body
had eliminated a top table tennis
player from that State; and

(c) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND IN THE DEPART-
MENT OF CULTURE (SHRI ARVIND
NETAM): (a) to (c). Complaints were
received in this Ministry about the ex-
culsion of Shri K. Jayanth, India No. 1
Tennis player from the National team
which participated in the Common.
wealth Table Tennis Championships
and the 33rd World Table Tennis
Championships held during January
and February, 1975 respectively. This
matter was also brought to the notice
of the Ministry by the Minister of
State for Information and Youth Ser-
vices, Government of Karnalaka.

The matter was taken up with the
Table Tennis Federation of India who
had explained that Shri Jayanth was
excluded from the Indian team on dis-
ciplinary grounds susiainable under the
guidelines issued by the All India
Council of Sports in the matter of
selection of National feams.

As the selection of the teams fall:
within the purview of the concerned
Nalional Sports Federation/Association
the Government of India did not con-
sider it advisable to interfere.

Dairy Development Scheme in M.P.

974. SHRI RAJDEO SINGH: Will the

Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether a Rs. §l-crope., dairy
development scheme jz likely to come
into operation this year in some dis-
tricts of Madhya Pradesh; and
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(b) if so, the reasons for selecting
the districts of Madhya Pradesh only
under this scheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) Yes, Sir. An agreement
for implementing a project for dairy
development in Madhya Pradesh with
World Bank assistance has been sign-
ed Pre-requisites for actual operation
are being completed. The total estim-
ated cost of the project is Rs. 24.90
crores.

(b) It is not a fact that scheme has
been taken up in M.P. only. Similar
projects are being implemented in
Rajasthan and Karnataka on the same
pattern of assistance.

Cultivation of taploca

975. SHRI RAJDEO SINGH: Will
the Mimster of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether the production of ta-
piocg in Andhra Pradesh has been
moie than double in 1973-74;

(b) whether this mncreased produc-
tion is due to increased acreage of
cultivation; and

(c) whether tapioca can be cultiva-
ted commercially 1n other places and
States?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNA-
SAHEB P. SHINDE): (a) Yes, Sir.

(b) The increased production of
tapioca in Andhra Pradesh is due
partly to better yields and partly to
increase in area.

(c) Yes, Sir.
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Cultivation of dates in Rajasthan and
Haryans

976. SHRI RAJDEO SINGH: Wil
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether g pilot project for
commercial cultivation of dates in the
irrigated and arid regions of Jaisal-
mer and Jodhpur in Rajasthan and
Hissar in Haryana is under way; and

(b) if so, whether as a result there-
of the import of dates from Iran and
other Arab countries is likely to stop
altogether?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNA-
SAHEB P. SHINDE): (a) No Sir. At
present there is no pilot project for
commercial cultivation of dates,

(b) The question does nol arise at
this stage. Even when date planta-
tions are established, it will take about
seven years for the palms to start
bearing.

Central aid to drought affected areas
in States

977 SHRI S M. BANERJEE:
DR. H. P. SHARMA:

Will the Mimister of AGRICULTURE
AND IRRIGATION be pleased to state

(a) whether further help Tbeen
given to the drought affected areas
in varioug States and if go, its break-
up, State-wise and criteria for allot-
ment for such aid; and

(b) whether statu'ory ralioming
has been introduced in those areas?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) States affected by drought
and floods have been sanctioned the
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following assistance during 1974-75 as
advance Plan assistance and short trm
loans:

(Rupees in crores)

Advance Short

State term

assistance loen
1. Bihar . 4-00 10°2§
2. Gujarat . 1414 10°00
3. Haryana 2'00 Nil
4. Madhya Pradesh 6-50 §°30
5. Orissa 791 331
6. Rajasthan 1024 175
y 7. Tamil Nadu . 7-50 Nil
8. Uttar Pradesh. Nil 800
9., West Bengal . 2'25 3°00

Advance Plan assistance will be ad-

justed against the amount of assist-

ance due to the States in future years.
The old system of giving ad hoc grants
and loans to States affected by drought
and floods has been ertirely given up
following Government’s acceptance of
the Sixth Finance Commission’s recom-
mendations. The criteria for giving
advance Plan assistance are the State’s
tinancial situation, the margin money
allowed to it by the Sixth Finance
Commission for the relief of distress
caused by drought and floods, the ex-
tent of damage caused by the drought
or floods and the size of the effort
which needs to be made by the State
{o provide employment to the affected
population. Short term loans are given
un the basis of the States’ needs in
relation to its agricultural production
plan and the availability of funds with
the Government of India.

(b) No, Sir. The distribution of food-
graing and the introduction of statu-
tory rationing are the responsibility
of the State Governments. At present,
statutory rationing is in existence only
% Calcutts, Durgapur and Asansol
Industrial belt in West Bengal and in
Bombay in Maharashtra.
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Minor irrigation schemes during Fifth
Plan

978. SHRI 8. M. BANERJEE: Wil
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(8) whether further steps have been
taken to set up minor irrigation sche-
meg in various States during the Fifth
Plan;

(b) amount sanctioned for this pur-
pose to U.P.; and

(c) progresg made in this regard in
various States?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNA.
SAHEB P. SHINDE): (a) Yes, Sir,

(b) The Public Sector outlay for
minor irrigation proposed in the draft
Fifth Five-Year Plan is Rs. 150 crores
as compared to Rs. 80.84 crores actu-
ally spent during the Fourth Five-Year
Plan. It is expected to be supplemented
to the extent of Rs. 190.00 crores by
institutional investmeni during the
Fifth Five-Year Plan as compared to
anticipated institutional investmenti of

Rs. 100 crores during the Fourth Five-
Year Plan,

(c) Statewise progress of minor irri-
gation in terms of area benefited at the
end of Fourth Plan, i.e. 1973-74 and
that is likely to be attained at the end
of Fifth Plan, i.e. 1878-74, is given in
the Statement.
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STATEMFNT
Name of State  Base Level 1978-79
No 1973-74 Ew“ff‘
1 2 3 4
1 Andhra Pradesh 15 75 18 oo
2. Assam 370 6 20
3 Bihar . 17 00 21 00
4 Guarat 14 28 18 o3
5 Haryana 9 00 11-50
6 HimachalPradesh o 80 I 00
7 Jammu & Kashmir 3 co 3 50
8. Kawnataka 8 50 IT 50
9 Kerala 275 3 50
10 Madhya Pradesh IX 00 17 00
11 Maharashtra 13 00 I 50
12  Mampur o 18 0 34
13 Meghalaya o 10 0 25
14 Nagaland 0133 o 44
15 Ornssa 4 00 7 50
16 Tunjab 26 50 29 50
17 Rajsthan 17 68 19 00
18 Tamul Nadu 19 30 21 00
19 ‘Tnpura o 30 o 45
20 Uttar Pradesh 65 00 99 00
21 West Bengal 11 00 16 00
Total States 243 17 312 81
Lmon Territories o073 110
“ToTAL 243 90 313 91
Assumed All India
Figures . . 23500 295 o0
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Setilement of ocutsianding lssues re-
garding decentralisation of N F C

979 SHRI 8 M BANERJEE Will
the Mimster of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state

(a) whether the All India National
Fitness Corps Employees Association
has expressed 1ls desire for negotiated
settlement of all outstanding 1ssues
with regard to decentralisation of Na
tional Fitness Corps,

(b) whether the Association has ex-
pressed its readiness to wrthdiaw all
the Court cases in the event of a ne
gotiated settlement, and

(¢) if so whether Government pro-* |

pose to call the leaders of the emplin-
yees across the table and thrash out
all the 1ssues bilaterally?

THE DEPUTY MINISTER IN THLC
MINISTRY OF EDUCATION SOCIAT
WELFARE AND IN THE DFPARI
MINI' OF CULTURE (SHRI D P
YADAV) (a) to (c) A statement 1s
atlached

STATEMENT

The All India NFC Employee
Assoclition in their letier No GSn(l
7/75 ASSN dated 24th Jan 197> al
dressed to Secretary Mimstry of Edu-
cation referred to the following mat
ters —

(a) Grant of enhanced dearnes, al
lowance to NDS Personnel wef
Ist October 1974

(b) Rewvision of Pay Scale of NDS
Personnel 1in terms of III Cel
tral Pay Commission and

(c) Absorption of NDS Personnel 1n
the State Cadre

It has also been stated in the leiter
that the Association ig prepared to
withdraw all cases that are pending 1n
varioug High Courts, if the 1ssues In
quesiion ware to be settled on a
lateral footing.



213 Written Answers PHALGUNA 5, 1888 (SAKA) Written Answers 214

2. The position regarding the above
matters is gs followsi— .

(a) Enbanced Dearness Allowance.—
"The question of grant of Dearness Al-
lowance to NDS Instructors is being
Jooked into by Government.

(b) Revision of Pay Scales.—The
1ird Pay Commission did not think it
necessary to recommend any revised
scules for NDS Instructors. The Gov-
ernment of India have accepted this
position.

(c) Absorption in State cadre.—The
terms of transfer of NDS Instructors
1o State Government services were
gettled after prolonged negotiations
with the State Governments. Govern-
ment have given very careful consider-
ation to the various demands made by
and on behalf of the NDS Instructors.
As a result of such examination and
in order to meet the point of view of
ihe State Governments the terms of
transfer were liberalired more than

once. Thege terms, inter alic provide
that—
(1) The Stale Covernment should

create the requisite number of
posts to enable them 1o take over
these instructors.

{1i) The service rendered in the ('en-
tral Government would count for
flxafion of pay in the Btate ser-
vice and for retirement benefits.

(iii) The pay and allowances drawn
under the Central Government at
the time of absorpfion in the
State service will be protected.

(iv) In order to meet any possible
financial difficulties of the iSate
Government in accepting the
liability for salary of such ab-
sorbed staff, the Central Govern.
ment agreed to meet in full, the
expenditure on the pay and al-
lowances of these Instructors, if
necessary, for so long as they
remain in service.

So far 621 Instructers have been
absorbed by the State Governmants of
Assam, Bihar, Orissa and Tripura and

Union Territory Administrations of
Dethi, Chandigarh, and Goa. A num.
ber of State Governments are in the
process of completing the formalities
of absorption. The process of absorp-
tion has slowed down considerably, as
some of the Instructors have filed writ
petiions in the various High Courts
challenging the decision of the Govern.-
ment of India to transfer the NDS In-
structors to State service,

The All India NFC Employees’ As.
sociation has been recognised for the
purpose of representation in the De-
partmental Council of this Ministry
under the scheme of Joint Consultative
Machinery; and issues relating to ser-
vice matters of the employees are re-
ferred by this Association to the De-
partmental Council. As regards decen.
tralisation of NFC, it is not proposed
to reopen this question.

Quasi permanency o employees of
NFC,

980. SHRI §. M. BANERJEE. Will
the Mimister of EDUCATION, SOCIAL
WELFARE AND CULTURE be please |
to state:

(a) whether some of the employces
of Nationa) Fitness Corps are still to
be declared quasi-permanent;

(b) if 80, the number of such cases
that are pending and the reasons
therefor; and

(c) action being taken to expedite
the casesy

THE DEPUTY MINISTER IN THE
MINISTRY oF EDUCATION
AND SOCIAL WELFARE AND IN
THE DEPARTMENT OF CULTURE
(SHRI D, P. YADAV): (a) Yes, Sir.

(b) Quasi-permanency cases of 55
NDS Instructors are pending, inter alia
on account of the following reasons:—

(i} Employees concerned have not
furnished necessary informa-
tion; '
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(1) Court/Vigilance cases;

(ii1) Non-completion of admunistra-

tive formalities.
(c) Matter is being pursued where-
ever necessary, with the employees/
authoritieg concerned.

Scheme for the olg and gestituies

081, SHRI M. C. DAGA: Wil the
Minister of EDUCATION, BSOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether any scheme has been
framed at the national level for the
old and destitutes in the country to
enable them to live comfortably or
whether Government have given any
guidelines to the States in this re-
gard: and

(b) if so, the facts thereof and the

FEBRUARY 24, 1975
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vide necessary assistance to the old
ang destitute persons?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND IN THE DEPART-
MENT OF CULTURE (SHRI ARVIND
NETAM): (a) and (b). The Central
Government does not have a scheme
for old age persons. No guidelines
have been given by the Centre to the
State Governments. Social Welfare
being a State Subject, several State
Governments have thelr old age pen-
sion schemes. A Statewise statement
showing the number of beneficiaries,
rate of assistance, criterla etc. is

criteria op which varioug States pro- attached.
X h Present rate of No.of Amount
1%[0 Nms?:n: ¢ pension per month beneficiaries paid as
' pension
during
1970-71
Hyderabad/ Rs qu'
. . i eraba . 25 39,300 1,18
1. Andhra Pradesh ® IS cgbad 4,900
ii) In town having
® population of 1 lakh
ana above Rs. 20
(iii) In small towns and
R villages Rs. 15 56
2. Haryana . . . Rs.250 3,399 165,000
. . Rs.20 17,419 Not avail-
3. Kerala . 3 ! kol
. . . . Rs.30 12,78.000
;. yuﬁg{: . . . %8 25 MI’F’?BO 233,35,328
i . L] . o ¥ ¥
6. Rajasthan . $- 3 number not 4125
availble.
7. Tamil Nadu Rs. 20 41,819  95,00,000
8. UttarPradesh . . Rs.20 15,665  37,00,000
9. West Bengal Rs. 20 10,350  18.52,000
1o0. Himachsal Pradesh Rs. 15 205 54,758
i Mﬁm . Rs. 25 24 4,835

147,697 2.91,33:493

Nots: The quatifications prescribed generally are:
5 Minimum sge limit (65 years for men and 6o for women)

2. No mesns of Hivelihood.
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Tweqwr § wrfearig wiw e frior

982. 8t wx Wy W : FO ww
e fawrk et ag =am & FaOT FA
fr e

(%) v W agder  (Toream)
¥ wfeqrig i & frmfor & fodr =t
T @ § e afx @, o ag =iwfa 5=
&g

() wx frmfor o ga feaan
=7 g W

(7) ®n @ ww & fwiw &
qforrerey TAgR dgdie & WEH
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Permanent posis of CPWD Engineers
Class I

983, SHRI C. K. CHANDRAFPAN:
Will the Minister of WORKS AND
HOUSING be pleased to refer tp the
reply given to Unstarred Question No.
4564 on the 1Bth December, 1974 and
place on the table of the House a
statement showing:

(a) exact lgi-&k of date
When the pemuen?m of S:per!n-

tending Engineers, Executive Engine-
ers and Assistant Engineers Class II
in CPWD were sanctioned; angd

(b) the number of permanent posts
filled in each grade on the dates men-
tioned in part (a) above?

THE MINISTER OF STATE IN
THE MINISTRY OF WORKS AND
HOUSING (SHRI MOHAN DHARIA):
(a) The information 1s given in the
statement enclosed. [Placed in Library
See No. LT-8987/75].

(b) The information is being col-
lected and will be laid on the Table
of the House.

.Clarification on award of Krishna
Water Dispute Tribunal

984, SHR] ANNASAHEB GOT-
KHINDE: Will the Minister of AGR!Y
CULTURE AND IRRIGATION be
pleased to state:

(a) the galient points of the referen-
ces filed by the States of Andhra
Pradesh. Karnataka and Maharashtra
and the Central Goverrment, seeking
further clarification ar guidance on
certain points of the award of the
Krishng Water Disputes Tribunal;

(b) whether these references have
been considered by the Tribunal; and

(e¢) if so, the decision of the Tribunal
thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR NATH
SINGH): (a) to (c). The Krishna
Water Disputes Tribunal gave its Re-
port in December 1973. As provided
in the Inter-State Water Disputes Act
1956, the Government of Andhra Pra-
desh, Rarnataka and Maharashtra and
the Government of India have made
references to the Tribunal seeking cer-
tain clarifications on various noints
arising out of the Report; and these
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references are still under consideration
of the Tribunal. The Report of the
Tribunal shall be deemed to be modi~
fied in accordance with the further
Report of the Tribunal on the refer~
ences. The matter being before the
Tribunal, it will not be in public
interest to disclose the salient ooints
of these references, at this stage.

Central granis for establishmeni of
Commang area development authorities

985. SHRI ANNASAHEB GOT-
KHINDE: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state;

(a) whether it has been decided to
provide matching grants on 50:50 ba-
sis by the Centre to the State Gov-
ernments for the establishhment of
Command Are; Development Autho-
rities;

(b) the nameg and locations of the
commandg of major and medium :rri-
gation projects proposed to be taken
up for area development programme
under the Command Area Develop-
ment Authority scheme; and

(c) the amount of matching grants
that will be provided by the Centre to
the State Governments for the esta-
blishment of these authorities gepara-
tely?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNA.-
SAHEB P. SHINDE): (a) to (c). It has
been decided to take up an integrated
Command Area Development Pro-
gramme in selected irrigation com-
mands in the country. A list showing
the names of Stateg and the command
areas is laid on the Table of the
House. [Placed in Library. See No.
LT-9888/75].

2. It has been decided to provide
matching grant on 50:50 basis to the
concerned State Governments towards
the' additivna] expenditure incurred for

the establishment of Command. Area
Development Authorities. The umount
of grant to each State will depend upon
the actual expenditure that is incurred
from time to time. '

Drought. in Gujarax

986. SHRI P. M. MEHTA: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether half of Gujarat has
been declareq as scarcity area;

(b) if so, whether 142 villages of
Godhra Taluks of Panchmahals dist-
riet and 36 villages of Limdi Taluks
in Surendranagar district have also
come in this category thig year;

(c) whether nearly 8320 villages
in the stale are scarcity affected and
acute scarcity prevails in 7,364 vil-
lages;

(d) if so, the total villages that
have come under the scarcity area up-
till now; and

(e) whether this is the third con-
tinuoug year for the State of Gujarat
to face the famine and drought and if
so, the extra help and other steps
taken by the Union Government to
help the State?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) and (b). Yes, Sir,

(¢) and (d). The State Goverrment
have declared 9168 villages as scarcity
affected and 2434 villages as semi-
scarcity affected.

(e) Forty-six Taluks of 8 districts in
the State are facing scarcity conditions
for the 3rd year in succession. An
sdvance plan assistance of Rs. 14.14
of Rs. 1 Erorés havé been pantbloried
by the Government of In A
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Procurement of rice

987. SHRI P. M. MEHTA: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased tp state:

(a) whether Union Government
have achieved the procurement target
of rice in the current seasons;

(b) if so, what wa. the target fix-
«d and achieved;

(c) what was the last year’s target
and how much more it was than *he
present season; and

(d) whether Union Government is
nfitlent of achieving the rice target
w1075 season?

THE MINISTER OF STATE IN
'HE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNA.-
SAHEB P. SHINDE): (a) to (d)
Viatnsl a target of 41.00 lakh tonnes
ot riee fixed for the procurement dur-
g the current Kharil  marketing
svson 1974-75 about 25.20 lakh tonnes
l.ne been procured as per information
avatlable upto 22-8-1975. The procure
ment season iz still on, and will con-
tnue f1ll end of October. 1975 The
procurement iz progressing satisfac.
torily ut present. It is however too
sarly to give any categorical assess.
ment of eventual achievement, at this
Stage

The procurement target for rice last
vear during the marketing season
1973-74, wag 50.00 lakh tonnes, which
was 9.00 lakh tonnes more than that
fixed this year.

Tubewells loang
988. SHRI P, M. MEHTA: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

,(l)whillhulmz!m by the

have been obtaineqd against bogus
claims;

(b) if so, whether the report of the
Auditor-General of India on the work.-
ing of the Punjab Government reveal-
ed that out of the total of 12,127 loan
cases involving Rs. 2,48 crores, 3,090
persons who had secured loans worth
Rs. 61,94 lakhs did not have tube-
wells;

(c) if so, whether the Union Gov-
grnment have taken notice of the
lapses or irregularities of the central
loans to the Punjab Government; and

(d) if so, what action Union Gov-
ernment have taken?

THE WMINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHR]I ANNA
SAHEB P. SHINDE): (a) to (d) The
intormation is being collevied from the
States ete. and will be laid on the Table
ot the House,

Return of acquired land to the owner
in Gujarat after Supreme Court’s
judgement

489. SHRI P. M. MEHTA: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether Supreme Court has
quashed the land acquisition proceed-
ings launched by the Gujarat Gov-
ernment in 1961 to acquire land for

the Baroda Industrial Development
Corporation;
(b) whether Gujarat Government

had acquired the land in different
places without giving adequate com-
pensation;

(c) it so, whether after this judge-
ment the whole land acquired by the
State Government since 1061 will be
given back to the owners; and .

(d) i so, the tota] land that will
be given back?
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THE MINISTER OF BSTATE IN
THE MINISTRY OF WORKS AND
HOUSING (SHRI MOHAN DHARIA)
(a) to (d) The information 1s being
collected and will be laid on the table
of the House

Establishment of University at Cachar
in Assam

990 SHRI TUNA ORAON Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to slate

(a) whether there 1g proposal for
the establishment of an Unmiversity at
Cachar in Assam,

(b) if so, whether wany refereace
has been made to the Centre, and

(c) financial 1mphcation nvolved
in the above scheme?

THE MINISTER OF EDUCATION
SOCIAL WELFARE AND CULTURE
(PROF S NURUL HASAN) (a) No
such proposal 1s under consideration
of the Central Government

(b) and (¢) Do not arse

Results of modermisation of rice mulls
by FCI

991 SHRI R V SWAMINATHAN
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state

(a) whether the programme of
modernisaiion of rice mills in the
country, launched by the Food Cor-
poration of India, hag started yielding
results,

(b) 1f so0, the broad outlmes there-
Ofr and

(c) the states where guch an ex-
periment was made ang whether in
view of its success thiz will be in-
troduced in other States?
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THE MINISTER OF BSTATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNA
SAHEB P SHINDE) (a) to (c) A
programme of modermisation of rice
mills in the country was sponsored by
the Government a few years back Suit
able amendment to the Rice Milling
Industry (Regulations) Act and the
Rules thereunder have been made to
promote modernisation of the indus
try  Arrangements for traiming of
technical and managerial personnel
development of 1mproved egquipments
in the country and for dissemination
of technical information on modernisa
tion have been made The Food Cor
poration of India 1s assisting the pro
gramme by setting up modern rce
mills disseminating technical know
how and organising seminars

As a result of these programmes a
large number of existing rice mulls
have been modernised and new modern

rice mills installed 1n  the variou.
Stales

Setting up of regiona] branch of
International Council on Archives
for South and West Asian
countrieg

992 SHRI NAWAL KISHORE
SHARMA Will the Mimster of EDU
CATION SOCIAL WELFARE AND
CULTURE be pleased to state

(a) whether there 1is a pioposal
under the consideration of the Gov-
ernment of India to set up a regiomal
Branch of the International Council
on Archives for South and West
Asian countries,

(b) if so, the subject matter to be
considereg by the Counal and the
nameg of the countries from where
archives would be received,

(c) whether the Council would be
visiting some foreign countries in this
regard, it so, the faets thereof; and

{d) the benefits to b, derived frem
such a councl] and {ty Tunctionsy
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THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND IN THE DEPART-
MENT OF CULTURE (SHRI D. P.
YADAV): (a) Yes, Sir.

(b) to (d). The International Council
on Archives (ICA) is a non-Govern-
mental, non-political organisation affi-
liated to UNESCO. The Regional Bra-
nch proposed to be set up, SWARBICA
will bring together the Archivists of
Iran, Afghanistan, Pakistan, India, Ne-
pal, Bhutan, Bangladesh and Sri Lanka.
It aims at providing a forum for the
archivists from these countries to
promote regional cooperation jn the
development of archives and facilitate
mutual exchange of microfilms of re-
cords of interest. The Regional Branch
s also expected to project the archival
requirements of this region before the
international community and UNESCO
No visits from the side of the Couneil
are visualised at this stage.

Enaciment {o protect monuments in
Unijon Territory of Delhi

993. SHRI ' NAWAL KISHORE
SUARMA: Will the Minister of EDU-
UATION, SOCIAL WELFARE AND
{'ULTURE be pleased to state:

(a) whether high powereq Commit-
lee of the representatives of Delhi
Administration and the Archaelogical
Survey of India has recommended to
the Government for having ap enact-
ment to protect all monuments in the
Union Territory of Delhi;

(b) if so, whether some Acts are in
vogue in the country to protect the
vational monumentg in the country
ind if so, the main features of the
proposed fresh legislation in  this
Tegard;

(c) whether the proposed legislation
‘would be applicabls to Delhi only or
1o the whole country; and

(d) whether there is any proposal
vunder the consideration to appoint
such a high powered committee for
.1he State of Rajasthan also?

THE MINIBSTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
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(PROF. S. NURUL HASAN): (a) to
(¢). The Ancient Monumenis and
Archaeological Siteg and Remains Act,
1958, empowers the Union Government
to protect monuments of national im-
portance. At a meeting of the officers
oi Delhi Administration and Archaeo.
logical Survey of India it was felt that
the responsibihity for the protection of
monuments of historic and artistic
interest which have not been declared
as monumentis of nulional importance
should be entrusied to the Delhi Ad.
munistration and for this purpose fresh
legislation be cnacted, if necessary. The
matter 158 being examined in grealer
details by the Delhi Administration.

(d) No. Sir. The State of Rajasthan
has already enacted 1fs oWn legislation
for the protection of monuments of
State 1mportance. The monuments of
Nationsl importance are covered under
the Ancient Monuments and Archaeo-
logical Sites and Remaing Act, 1658.

House siteg te landless workers in
ruraj areas

‘994. SHRI NAWAL KISHORE
SHARMA: Will the Minmister of WORKS
AND HOUSING be pleased to state;

(a) the progress made so far in

providing house siteg top landless
workers in rural areas;
(b) whether the transfer of the

scheme from the Central sector to
States Sector hag proved beneficial
or retrograde for the progress of the
scheme; and

(c¢) financial help likely to be given
to the landless to build their houses
on the house sites allotted to them?

THE MINISTER OF STATE IN
THE MINISTRY OF WORKS AND
HOUSING (SHRI MOHAN DHARIA):
(a) A statement giving the requisite
information 1s laid on the Table of the
Sabha. [Placed in Library. See No.
LT-8989/75].

(b) The Scheme for providing house.
sites to landless workers in rural areas
has been transferred to the State Sec-
tor from 1st April, 1974, in accordance
with the decision taken by the National
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Development Council. The progress
will have to be watched for sometime
before a conclugion can be arrived at.

(c) The Central Government does
not give any flnancial help for con-
struction of houses, under the above
mentioned Scheme. The Scheme pro.
vides for allotment of house-sites; free
of cost, to families of landless rural
workers. On the house-sites so pro-
vided, the workers may build houses/
huts thereon with their own resources
or the funds provided by State Govern.
ments and voluntary organisations.

Concept of Green Revolution not
suited to solls

985. SHRI NAWAL KISHORE
SHARMA: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether the Government have
noted the remarks of Dr. N. R. Dhar,
Director of Sheily Dhar Institute of
Soil Science at the Indian Science
Congress to the effect that the concept
of green revolution advocated by
Dr. Borlough and others iz not suited
to the soil of India;

(b) whether the Government’s at-
tention has been drawn to the method
of fixation of atmoshpheric nitrogen
in the soil jtself as advocated by
Dr, N, R. Dhar; and

(c) the reaction of the Government
to the suggestiong put forth by
Dr. Dhar?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNA-
SAHEB P. SHINDE)* (a) Yes, sir, the
Government 18 aware of the statement
made by Dr. N. R. Dhar at the recent
Indian BScience Congress.

Dr. Norman Borlaug’s main contri-
bution to Green revolution is well
known to be evolution of high yielding
and fertiliser responsive dwart wheat
varieties The dwarf wheat varieties
are efficient users of fertilizers and do
not lodge when higher level of fertili-
zerg are applied to the soil. The high-
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yielding dwarf wheat varieties produce
higher gram yields as compared to
earlier tall vaneties at all levels of soil
fertility. Another important feature of
the new wheat varieties is their ability
to yield higher return per unit of
nutnient. This i8 why such strains have
become very popular with our farmers.
Dr. Borlaug has, however, not sdvo-
cated the use of fertilizers to the ex-
clusion of organic manures.

(b} Dr. Dhar's finding of photo-fixa-
tion of atmospheric nitrogen by the
combined application of calcium phos-
phate and organic matter has not heen
confirmed by other scientists.

(c) Further experiments are being
encouraged on different methods of
fixing atmospheric nitrogen. At the
same time, steps have been taken to
conserve all orgamc wastes for use as
manure, through schemes for the pre.
paration of composts and the establish-
ment of Gobar gas plants.

Implementation of U.G.C. scales for
West Bengal College Teachers
Association

996. DR. RANEN SEN: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pledsed
to state,

(a) whether the Minister had as-
sured the delegation of the West
Benga) College Teacherg Association
regarding 1mplementation of the
U.G.C. scales for the University tea-
chers; and that he would talk te the
Chief Minister of West Bengal in thi2
regard; and

(b) it so, whether such talks bet-
ween the Education Minisier and the
Chief Minister of West Benga] touk
place #nd the outcome of these talks?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND IN THE DEPART-
MENT OF CULTURE (SHRI D P
YADAV): (a) and (b). A delegation of
the West Bengal College and Um-
versity Teachers Associstion met Edu-
cation Minister on December 8, 1074
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und he had explained to them the im-
plications of the Government of India’s
decision communicated to the State
Governments with regard to the revi-
sion of scales of pay of university and
college teachers. Subsequently, he dis-
cussed the matter with the Chief Minis-
ter, the Finance Minister and Educa.
tion Minister of West Bengal. The pro.
posal is being examined by the State
Government.

Request for rice from Orissa

897. SHRI D. K. PANDA: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether Orissa State Govern-
ment has urged the Centre to allocate
more rice to the State:

(b) it so, Government's response
thereto; and

(c) the total quantity of rice given
to the State during the year 1874 and
1875 so far?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNA-
SAHEB P. SHINDE): (a) to (c). Orissa
is normally surplus in rice. However,
tbhe Government of Orizsa had asked
for an allocation of 20,000 tonnes rice
in October, 1974 due to drought. Con-
sidering the limited avallability of rice
in the Central pool and the needs of
heavily defieit rice consuming States
like Kerala and West Bengal, 5,000
tonnes paddy was allotted to Orissa in
October, 1974.

In a very recent communication,
Orissa Government have indicated
their requirement of rice for the cur.
rent kharif year at 3 lakh tonnes. No
rice or paddy 3 been allotted to
Orissa so far during 1875. However,
the wheat quota of the State has been
increased from 8,900 tonnes per month
during -July-August, 1974 to 25000
tenmes for November 1874 and further

to 28,000 tonnes per month for Janue
ary and February, 1975.

Implementation of U.G.C. scaleg in
States ang Union Territories

998. SHRI MADHU LIMAYE: Wil
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether the State Governments
and the Union Government have
implementeg the new scales of pay
recommended by the U.G.C. ang the
Government of India for the Univer-
sity teachers;

(b) the newmes of the Stateg and the
Unien Territories which have not
implemented the new scaleg of pay;
and

(c) if so, the reasons for the delay
in implementing the new scales of

pay?

THE MINISTER OF EDUCAT1ION,
SOCIAL WELFARE AND CULTURE
(PROF. 8. NURUL HABAN): (a) to
(¢). The University Grants Commis-
sion has conveyed to the Central Uni-
versities the decision to introduce re-
vised scales of vay. Similar orders
have been issued by the Goverrment
of India in respect of teachers in the
Indian Institutes o? Technology, Irdian
Institute of Management and the In-
dian Institute of Science, Bangalnie.

As regards States, so far, Govern-
ment of Uttar Pradesh have issued
orders for implementation of the re-
vised scales of pay, while Government
of Bihar have accepted these in princi-
ple. Government of Kerala have pro-
posed to introduce revised scales of
pay which are substantially different
from those recommended by the Uni-
versity Grants Commission. Other
State Governments are examining the
financial and other implications of the
scheme.
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Allocation of foodgrains, sugar and
Fertllizers to states and Union
Territories

999 SHRI MADHU LIMAYE Wil
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state

(a) whether 1t 15 a fact that the
Ministry of Agriculture and Irrigation
15 responsible for the allocation of
{oodgrains, sugar and fertilisers to the
various States and Union Terntores,

(b) if so, the allocations made for
the months of Seplember, October,
November and December 1974 and
January and Febiuary 1076 to the
varous States and Umion Termtores,
and

(c) whether the Governmenl haie
1ssued amy ustructisn to the States
in regard to the tightening up of the
distribution machinery and elimina-
tion of corruption’

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNA
SARER P SHINDE) (a) and (b)
Statements showing allotment of food
grains sugar and fertiliser for Sept
74 to Feb 75 are laid on the Table of
the House [Ptaced in Labrary See
No LT18980/751

(c) State Governments/Union Terr:
tory Admnistrations have been ad
vised from time to time to streamline
the distribution system and to prevent
corruption and malpractices

Drainage schemes for Chyor Land
areas in Bihar

1000 SHRI MADHU LIMAYE Will
the \imister of AGRICULTURE AND
IRRIGATION be pleased to state

(a) whether Government have
camed out or have asked the Slate
Government to carry out an extensive
survey of North Western Bihar with
a view t6 draiung out water from the
Chyor land areas and enabling the
farmers to raise crops therein,

(b) it so, the tetal area of such
Chyor lands in North Western Bihar
and
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(c) whether Goivernment intend to
mmplement such drainage schemeg in
co-operation with i{be State Govern-
ment?

TIIE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR NATH
SINGH) (a) to (c) Flood control and
Drainage from part of the Stale Plan
The State Goverrrment of Bihar are,
therefore primarily responsible for the
planning and implementation of scheme
for drainage of the Chaur areas (low
lying apess), The State Government
consult the Centre for any specific
technical advice as necessary 1n  the
planmng and 1mplementation of the
schemes

1he total Chaur areas m North Wes-
tern Bihar covering the Ghagra and
(andak basins has been estimated by
the State Government as about 12 lakh
ha A number of schemes for draiming
the depressions have alteady been im
plemenied to benefit about 50 000 ha
Four scheme, estimated to cost Rs 98
lakhs have been sanctioned for imple.-
mentation and these will benefit about
1 2 lakh ha Investigations tor the plan-
ning of lurther schemes are being
carried out by the Srate Government.

——

1200 hrs.

RE QUESTION OF PRIVILEGE
AGAINST THE MINISTER OF HOME
AFFAIRS

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) Sir, I have given
notice of a privilege motion against
Shr1 Brahmananda Reddy While re-
plying tot Jama Mas;d debate he
made a wr..4g statement, regarding
Farida

MR SPEAKER You should fol-
low the procedure laid down under
Direction 115

S8HRI JYOTIRMOY BOSU- 8ir, I
have got the entire tape-recording
(Interruptions).

SHRI SHYAMNANDAN MISHRA
(Begusarai)* Sir, apart from the fact
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the Minister must try fo ascertain
the truth, the more important point
is that the girl herself has said that
she has been sghot at from a point
blank distance, We cannot go by the
statement of the hon. Minister. 1Is
it not the right of the House to know
the truth? (Interruptions),

MR. SPEAKER: The procedure is
Iaid down under Direction 115. I have
said this a number of times.

SHRI JYOTIRMOY BOSU: Sir, I
have got the tape-recording. (Intcr-
ruptions).

MR. SPEAKER: I am not allowing
it. There is no privilege involved.

1 am not allowing any Member.

Where the correctness of any state-
ment is questioned, the proper thing
to do is to follow the procedure laid
down under Direction 115. I have
brought it to the notice of the House
a number of times.

I am not allowing. Papers to be laid
on the Table.

Y srew fagre avaday (arlee):
gy F2r &8 fF o115 mmEem
ITHT ST HAT § ) aF UF HA AT
I DRTHT | qF HEATS FT ke
¥ wtm ! zafar gaa syfsfmas
AT ¥y 9 &Y 4 0 s d|r @
waT & g8 WA fear w@mEr A
FHATE AW HWT AAT |

MR. SPEAKER: 1 have to go by
the procedure. I cannot go by what
you say. I have to follow the proce-
dure, A statement was made in the
House. If the hon. Member says
that it is not correct, I shall send it
to the Minister.

(Interruptions).

You should not get up like this: I
have not called any Member. The
procedure js that in the case of an
incorrect statement or observation, if
a Member says that it is not -orrect
or that there is something wrong,
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we send it under direction 115 to the
Minister and he makes a reply, After
that the Member concerned has a
right again to bring it to the notice
of the Speaker and he can make his
own statement. That is how the mat-
ter is settled. As far as the Ministers
are concerned, there is a separate
procedure, not like this. No question
of privilege is involved.

SHRI SHYAMNANDAN MISHRA:
115 relates to statements of N pisters.
It does not relate to any misrepre-
sentation of facts, deliberately made,

MR, SPEAKER: Please resume
your seat; I am not calling anybody
now, If the Minister says something
and you bring some stiatement from
outside, you cannot confront the Min-
ister with that; the proper remedy is
the court. Hundred and one things
are said by people outside. A Min-
ister is not bound to go by that. If
anything is said inside the House and
the Minister mrakes another state-
ment, it 1s a different issue. If some=-
body outside says something, you
cannot confront the Mini sr with it
inside the House I am sorry. All I
can do is to send it to the Minister.
He can come with a statement. I am
sorry; 1 am not agreeing to that.

wi vy fma (aiwr): o ag &
21X oY G 7 S TS FE § 99 N
A @Tez wre wE #.. dgwW A
T g

MR. SPEAKER: I have not allow-
ed any Member. I have not allowed
the matter to be raised, I have said
that 1t wil] be sent to the Minister for
clarification,

SHRI JYOTIRMOY BOSU: You
have made some observations in your
wisdom We want you to be kind
enough to give us an opportunity.

MR. SPEAKER: No debate on
that. I can send it to the Minister for
comments. We shall see to it later
on.
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SHRI SHYAMNANDAN MISHRA:
Why is it that the hon. Member is
being deprived of his right to raise a
point of order?

MR. SPEAKER: On what?

SHRI SHYAMNANDAN MISHRA:
On this very matter. You kindly
hear him,

SHRI K. LAKKAPPA (Tumkur):
Nothing is on record.

MR, SPEAKER: There can be no
point of order on this.

st Ay fomd : weaw  wWEEw,
¥ @iz 9% w¥T )
wew wga ;R o< ?
"N [ it wy ford: w A ¥ S w
# oz = sHfinta @g 3 St &7 I9F
| . .
weqw wgw : fFe an ax ?

w Wy fawd : o) faade o e
9T waT § 9 9% |

MR. SPEAKER; Do not lose your
temper; I cannot allow it.

stay formd : e ag & e
150 ¥ Y7 ¥ =raey sy § o frfader
¥ a0 W ¥ WA T 'R § 1 W
0E ¥l w7 T R, v R
e wrarEg 150 ¥ wWrmm ) Efew
WX WAEART ¥ WOS AW
TE Th § WR 9w W g v 6T
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saer firar war § ) ofvee & finfa &
weTe wg frfadw o7 qave @ omav
% v ¥ww o § P wrewr wow
T o Tew fad W sk wg W
gfd fir w7 AT g wef & wee-
T wFT T warE fer § 0 oW W
€ AT W) arfar v w% o firfadrr
FT FATH HEL IS |

MR. SPEAKER: 1 have clearly
told him that it is not a matter of
privilege, I can gend it to him for
comments. I am not bound to hear
anybody.

(Interruptions)

SHRI PILOO MODY (Godhra): I
accept the procedure that you have
laid down for the clarification of this
matter like to
submit to your consideration one
amendment And that is, that when
a matter i1s brought up, it should be
brought up in the House. The Min-
ister has made a statement. Later on
we find that it is not correct, It must
be pointed out in the House. There-
after you can send it to him for his
comments; he can make whatever
statement he likes. It is in that con-
nection that I should Tike to read to
you the signed afidavit of the pirl

However, 1 should

MR. SPEAKER: No, no. I am not
allowing it. What he has written to
me, I shall send it to the Minister.
No, more debate. We shall see it
later on when it comes up, not now.
Papers to be laid.
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Economic Survey, 1974-75

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): I beg
to lay on the Table a copy of 'Econo-
mic Survey, 1974-75'. [Placed in
Library. See No. LT-8958/75].

ANNUAL REFORT OF BANANA AND FRUIT

DEVELOPMENT CORPORATION Lirp., MAD-

RAS FOR 1973-74, Frurr PropucTs (2ND

AMNDT. oRrpER, 1974, AND NOTIFICATION

UNDER WIDE LIFE (PROTECTION) AcCT,
1972

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL):

I beg to lay on the Table a copy of
the Annual Report (Hindi and En-
ghsh versions) of the Banana and
Fruit Development Corporation Li-
mited. Madras, for the year 1973-T4
along with the Audited Accounts and
the cemments of the Comptroller and
Auditor General thereon, under sub-
section (1) of section 619 A of the
Companies Act, 1956, ([Placed in
Library. See No. LT-8959/75].

I beg 1o lay on the Table a copy of
the Fruit Products (Second Amend-
ment) Order, 1974, (Hindi and En-
ghish versions) published in Notifica-
tion No, S.0. 741 (E) in Qazette of
India dated the 30th December, 1974
under sub-section (6) of section 3 ot
the Essential Commodities Act, 1955.
[Placed in Library. See No, LT-
8960/175].

I beg to lay on the Table a copy
cach of the following Notifications
(Hindi and English versions) under
sub-section (2) of section 63 of the
Wild Life (Protection) Act, 1972:—

(i) The Chandigarh Wild Life
(Transactions and Taxidermy)
Rules, 1974, published in
Notification No. G.SR. 675
(E) in Gazette of India dated
the 2nd December, 1974

PHALGUNA §, 1806 (SAKA)
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(ii) The Chandigarh Wild Life
(Stock Declaration) Rules,
1974, published in Notifica-
tion No, GS.R. 678 (E) in
Gazette of India dated the
2nd December, 1974, [Placed
in Library. See No. LT-
8961/75].

GUJIARAT GOVERNMENT ORDERS UNDER

GusaraT VacanNT LANDE IN URrBaN

AREAS (PROHIBITION OF ALIENATION)
Acr, 1972,

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI DALBIR SINGH): I beg
to lay on the Table:—

(i) A copy of the following Guja-
rat Government Orders under sub-
section (4) of Section 7 of the Guja-
frat Vacant Lands in Urban Areas
(Prohibition of Alienation) Act, 1972,
read with clause (c¢) (iii) of the Pro-
clamation dated the 9th February,
1974 jssued by the President in rela-
tion to the State of Gujarat:—

(1) Order No. VCT-1472/126027-
V dated 27-11-1972 in the
case of Shri Prabhu Parshva-
nath  Cooperative Housing
Society Ltd., Ahmedabad.

(2) Order No. VCT-3074/113801-
V dated 28B-11-1974 in the
case of Shri Ahmed Ibrahim
Patel of village Baleshvar,
Taluka Palsana in the District
of Surat,

(3) Order No. VCT-3174/105630-
V dated 28-11-74 in the case
of Shri Koli Versi Puna of
village Dhrangadhra in the
Distriet of Surendranagar,

(4) Order No. VCT-1474/57245-V
dated 2-12-1974 in the case of
Shri Meghdoot Cooperative

Housing Society (Proposed),
Ahmedabad.
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Order No, VCT-2374/87754-V
dpted 6-12-1874 in the case of
Puspak Cooperative Housing
Society Ltd, Junagarh

Order No VCT-3874/128798-
V dated 7-12-1874 in the case
of Shr1 Chhotabhai Parsottam
Patel of willage Sonsak,
Taluka Olped in the District
of Surat

Order No VUT-1474/97032-V
dated 7-12-1974 in the case of
Shri Gampatbhai Somnath of
Vasna, Taluka Dholka in the
District of Ahmedabad

Order No VCT-2074/10456-V
dated 7-12-1974 in the case
of Shr1 Many Dula of Village
Bodali, Taluka Navsar: in the
District of Bulsar.

Order No VCT/SR/164/7 (3)
dated 25-11-1874 in the case
of Shr1 Bhagubhai Parsottam-
das Pate] of Village Kanabhsa,
Taluka Dascro: in the District
of Ahmedabad

Order No VCT/SR/172 dated
27-11-1974 1n the case of M/s
Agarwal Industries, Ahmeda-
bad

Order No VCT/SR/174/(8)
dated 28-11-1874 in the case
of the Hitendranagar Coope-
rative Industrial Estate Ltd,
Ahmedabad

Order No VCT/SR/136/7 (3)
dated 28-11-1974 in the case
of Shr1 Bhagwanbhai Khoda-
bhai Bharwad of wvillage
Vajalpur Talukm City in the
District of Ahmedabad

Order No VCT/SR/134/7 (8)
dated 30-11-1974 m the case
of the Anar Cooperative In-
dustrial Estate Ltd, Ahmeda-
bad

FEBRUARY 24, 1075
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(18)

(18) Order No

(20) Order No

(21)

(22)
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Order No. VCT/SR/M4T/%2
dated 30.11 1974 in the cese of
M/s Trang India Cinema,
Ahmedabad

Order No VCT/SR/114/
72,210/74 dated 4121974 in
the case of M/s Gujarat Iron
and Steel Co Ltd, Ahmeda.
bad

Order No VCT/SR/174/7(3)
dated 6121974 in the case Of
Shnn Khanchand Varahmoul
Sitland, the Partner Eagle
Glass Co, Ahmedabad

Order No VCT/SR/137/(3)
dated 6121974 in the case of

M/s Tarah Dairy Farm,
Ahmedabad
Order No VCT/SR/25/74

dated 23 11 1974 in the case of
Shn Ramanbhai Desaibha
Patel and otherg of willage
Sokhada, Taluka Baroda in
the District of Baroda

VCT/SR/33,74

dated 23111974 m the case
of Shn Shanabhai Mangabha:
Nalk and others of willage
Chhani, Taluka Baroda in the
District of Baroda

VCI/SR 24/74
dated 5121974 mn the case of
Shrimat: Bhlikhiben daughter
of Shr1 Shabha: Jethabhat of
Vaghodia Taluka Waghod:a 11
the District of Baroda

Order No CH/VCT/Reg 49/
74 dated 28/30111974 in the
case of Shri Ashokkumar
Hasmukhlal Shah Partner of
Choksy Chemnlcals Industries
Kabilpore, Taluka Navsar: D
the Distt of Bulsar

Order No CH/VCT/Reg 6 74
dateq 6/9121974 in the case.
of Mavani Chemicals Private
Ltd Bombay
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(23) Order No. Vacant Land case
No. 58 dated 23.11.1974 in the
case of M/s. Pankaj and Co,
Rajkot,

{24) Order No. VCT.land.Case No.
47 dated 20.11.1974 in the case
of sailesh Engineering Works,
Rajkot.

(25) Order No. Vacant.land case
No. 48 dated 3.12.1974 in the
case of M/s. Transister Power
Clock Industry of Morvi in
the District of Rajkot.

(26) Order No. Vacani-land case
No. 45 dated 5.12,1974 in the
case of M/s. Mavji Kanji and
Bros., Rajkot.

(27) Order No. Vacant.lang case
No. 57 dated 7.12.1974 in the
case of M/s. Rajesh O1l Indus.
try, Rajkot.

(28) Order No. Vacant-land case
No 51 dated 9.12.1974 in the
case of M/s. Parbha Cement
Pipe Production of Upleta in
the District of Rajkot.

(29) Order No Vacant-land case
No. 80 dated 9.12.1874 in the
case of M/s, Forge and Forge
Pvt. Ltd, Rajkot.

(30) Order No. LND/VCT.6367
dated 25.11.1974 in the case of
Shri Madhucant Vinilal Desai
of Ankleshwar Distt. Broach.

(31) Order No. LND/VCT-6261-
dated 20.11.1974 in the case of
the Gujarat Paints Maktam-
pur, Taluka Broach, Distt.
Broach.

(32) Order No. LND/VCT/6369
dated 29.11.1974 in the case of
Syed Plastic Industries
Bholard, Distt. Broach.

(33) Order No. TNC/VCT/SR-207.
Ws-20.11.1974 in the case of
Shri Ramanlal Bapujibhai
Patel Nadiad, Distt. Kaira,

(34) Order No. LND N-27/6 dated
28.11.1974 in the case of
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Thakore Panchal and Co.,.
Kalol, Distt. Mehsana.

(35) Order No. Land (2) (c) 3167
dated 23.11.1974 in the case of
Shri Mahavir Corporation,
Junagarh.

(ii) A statement (Hindi and English
versions) showing (i) reasons
for delay in laying the above
Orderg ang (ii) for not laying
the Hindi versions thereof
[Placed in Library. See No.
LT-8962/75]

ANNUAL REPORT OF SALAR JUNG MUSE-
um Boarp HYDERABAD FOR 1972-73,
VicToRi, MEMoORIAL (AMNDT)
Rures, 1974 axp INpIaN MUsEUM
RECRUITMENT (SECOND AMNDT)
RuLes, 1974

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): I beg to lay the Table:

(1) A copy of the Annual Report
(Hindi and English wversions)
of the Salar Jung Museum
Board, Hyderabad, for the
year, 1972.73. [Placed in
Library. See No. LT-8963/75].

(2) A Copy of the Victoria Memo-
rial (Amendment) Rules, 1974
(Hindi and English versions)
publisheq in Notification No.
G.S.R. 112 in Gazette of India
dated the 25th January, 1975,
jissued under gection 5 of the
Victoria Memorial Act., 1903.
[Placed in Library. See No.
L'T-8984/75)

(3) A copy of the Indian Museum
Recruitment (Second Amend.
ment) Rules, 1974 (Hindi and
English versions) published in
Notification No. G.S.R. 1335 in
Gazette of India dated the 14th
December. 1874, under sub.
section (3) of section 15A of
the Indian Museum Act 1910.
[Placed im Library, See No.
LT- 8985/175)
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STATEMENT re. ESSENTIAL DRucs AW

Covmon HOUSE-BOLD REMEDIES IDEN-

TIFIED EBY vy CoMmrrTze ON DRUGS AND
PuarMacEUTICAL INDUBTERY

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
1 beg to lay on the Table a statement
(Hind: and English versions) on the
Essential Drugs and Common House-
bhold Remedies identified by the Com-
mittee on Drugs and Pharmaceutical
Indurtry. [Placeq in Library. See No.
LT-8967/75]

SHRI INDRAJIT GUPTA (Alipore):
‘We should know what he lays.

MR. SPEAKER: He did not lay an
egg. He lays on the Table only
papers.

A2.15 hrs.

ARREST OF MEMBER

MR. SPEAKER: ] have to inform
the House that I have received the
following wireless message dated the
22ng February, 1975 from the Execu-
tive Magistrate, Raipur:—

“I have the honour to inform you
that I have found it my duty in the
exercise of my powers under Section
151/107/117(3) CRPC to direct that
Shri Sharad Yadav, Member, Lok
Sabha, be arrested for prevention of
breach of peace. Shri Sharad Yadav
was accordingly arrested on 22nd
February, 1975 at 7.15 P.M,, and is
at present lodged in the Central Jail,
Raipur.”

That was on the 22nd. At present he
is sitting in the House.

Calling Attenton.
ot wy formd (wrtwy) s

wgrET, A caviz WG WM & 1 W
¥y wwrw fog ®1 e ImET 9@ @

MR, SPEAKER: He has mentioned
the sections,

SHRI MADHU LIMAYE: Section is
not giving the reason,

MR. SPEAKER: He has mentioned
breach of peace.

sit wryg fowdr ¢ o s i
@ ger &1 A wow Aiw § fw
TR ag e, @Y ag e, s
fex, mfagr &), gt &, ¥ w0
w1y ATfEy 1 WAT JwT AT oy G
¢ wafed wor ag wga faeemr
#qw JewT F1T FET T oA § )
sy ®fm @ X & wmw g
fe w1 ag Qg § 7

MR, SPEAKER: He cannot possibly
send everything in a telegram. We
will have to devise a procedure for it

SHRI SHARAD YADAV (Jabalpore)
rose—

MR. SPEKER: You are not given a
chance to speak.

Please do not introduce this practice.
I am not allowing this practice, This
is something new. I cannot allow if

May I tell you once and for all that
I will not listen to the Member so ar
rested when he is present In the
House? I have just to announce ii 0
the House. I have nothing else to do.
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CALLING ,ATTENTION TO MATTER
©OF URGENT PUBLIC IMPORTANCE
ARISING OUT OF SLUMP
Corron Prices

SHRI M. C. DAGA (Pali): Sir, 1
<all the attention of the Minister of
Commerce to the following matter of
urgent public importance and 1 re-
quest that he may make a statement

“The situation arising out of
cotton growers getting no buyers in
the market, particularly for long
staple cotton, Cotton Corporation of
India not purchasing cotton and
Government mnot coming forward
with price support.”

THE MINISTER OF COMMERCE
{PROF. D, P, CHATTOPADHYAYA):

MR SPEAKER: Sir, some Hon'ble
Members have drawn our attentlon to
the decline in the prices of long staple
verieties of cotton and its conse-~
quences for the cotton growers. At
the outset, I would ke to reiterate
that 1t would be Government's objec-
tive to ensure a fair balance between
growers receiving reasonable prices
for thier crop and consumers finding
cloth priceg within their reach, while
cotion growers should recelve reason-
able incentive to augment cotton pro--
duction, we have to see that cotton
priceg do not become too bullish to
interefere with our objective to prevent
the recurrence of inflationary pres-
sures in our economy,

There has, no doubt, been a decline
in the level of prices of both Kapas
Ang lint as compared to the high aver-
4ge achieved during 1974, For in.
stance, price of MCU-5, a popular long
staple variety, which was around Rs.
385/- per quintal in the last week of
November, rose to Rs. 420 per
Quintal in last week of Jahuary, 1075,
but has come down to around Rs. 400/-
{Per quintal. Similarly, the lnt price
of this variety, which increased from
Bs, 3,200/- per candy to Rs. 3,800/-
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per candy in the corresponding period,
is now around Rs. 3,725 per candy.
It is, however, important to realise
that the peak prices achieved in some
months of {074 reflected high
demand for cotton emanating from
a textile boom both in the domes-
Hic and the international muerkets
This boom could mot persist in-
definitely. The decline in the price
of long staple cotton from Rs. 550/
perqulntalofKapnstoRa,m;'-per
quintal also reflects g relative impro~
vement in the supply of long staple
cotlon as compared to the prevalent
demand trends, During  1974.75,
production of long staple cotton would
bearcundntolslakhbales,mtot
a total estimated crop of 62 to 63 lakh
bales which represents an increase in
production of 5 to § lakh bales over
the preceding season. On the other
hand, price of medium staple ootton
has continueg to be more firm in view
of an imbalance between the demand
and supply of middle and short staple
cotton, The increased demand of short
and middle staple cotton hag been
confributed by g doubling of controll~
ed cl_oth obligation on the mills and the
réquirements of the export market

While I would be happy if an increase
in the demand for long staple cotton
could improve returns to these cotion
Browers, their present ruling prices
need not cause any serioug alarm.
Hon'ble Members are aware that the
Agricultural Prices  Commigmbn,
which goes into the economics of
various agricultural commodities as
well as their inter-se return on invest-
ment basedq on cost of production
data, has recommendeq for 1974 g
minimum support prices for Kapas of
average quality of Punjab American
320-F varlety at Rs, 195/. per quintal
&s compared to Rs. 170/- per quuntal
recommended in the preceding year.
The prices of other varieties were to
be fixed on the basis of normal
differentialy between 320-F ang other
varieties. On this basis, the support
price of Sankar-4 and MCU-5 would
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[Prot D. P Chattopadhyaya.]

work out to Rs, 208-304 per quintal,
respectively In view of the incregse
in the price of inputs, the Ministry of
Agriculture and Irrigation have re-
viewed the recommendations of the
Agricultural Prices Commission and
have proposed a support price of
Rs 324 per quintal for Sankar-4 and
MCU-5.

The present prevailing prices of these
varietieg are still well above the
support prices recommended by the
Agricultural Prices Commission

However, in order to encourage pur-
chase of long staple varieties by the
Mills, restrictions on holding of stocks
of these varieties are being hfted by
the Textile Commissioner

As an additional measure of support,
Covernment are keen that the Cutton
Corporation of India should enter the
market and make some purchases.
While the volume of funds available
with the Corporation 15 at present
Limited 1t has already purchased
1,700 bales of Sankar 4 1n Gujarat, and
15 also making arrangements to pur-
chase cotton m other States

We are keenly aware of the impor-
tance of ihe cultivation of long staple
cotton and the useful coninbution
made by the growers n effecting signi-
ficant import substitution on this comn-
modity resulting in the tonservation
of sizeable foreign exchange We
would Iike to sustain suitable incentive
to these growers. I assure the House
that we are conacious of the interest of
colton growers and would like to
strike a reasonable balance between
the need to ensure fair return to
growers with the importance of keep-
ing cloth prices within the reach of
the common men,

St qY WA WM WA HEIET,
aw A qzer @ & wg & wfq ST s
% g, 7@ faw fe mo & 1 wOn
30 M1 FIRY JEATEHT FY ATA KT AT |
¥fis qF ara #1 R TEEH §——TT
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®TE S guT T g AT WY A
A fadr wga wrer § 4 e e
gwr X ghr &), @ SeEr anR
& ford wrowy o WY e qEd o
% wTow) WET WY @R | R TG ST
urww TS e qrieey W ¥ T
qeT Eﬁ'!ﬂ'q, dro firod wmEw,
St a® a® wwor ¥ , IR qO B
an gugraw aww, o faw W &,
&o go arf @wgw, M 103 fret &
afes §—3ax g €. .

www Wy : WY faear &, 99 &
9@ =i )

ot {® wiq qymr S, (R A
ag fades w1 § fF ¥ 79 far w7
g € & Fiforsg wat WY ¥ ArdAT
g p 6 gma A ooy ¥ T
Hor 7Y ], g% ¥ wrd av gF awdr
# v gt wreT ¥ 2@, AfEw w9 @
ot foms ggw &Y wET § W @ R
Ffa wraT £ et ¥ dw @ &1 W
ot Eo Qo gt AET FY FTT@ W I
} @ §, g AEE A AT FT I
2 @ ¢ o gur, TwEEE,
WTEE AW, W AT & TF H0E
9 ¥rE FTEETT A AW a9 '@l
%3, agd SRT WET I FAT F,
W1 T OF RN 30 fpen) ARSI
arfgw, a8 fored arge & fosd o6 @@
fenr fea, aTO AT IRW AW
Tt ¥ ;AT | WX 9w FEEA g
qur &Y AT ATeE qaTeET §E
& ford aF TFT ¥ 35 Go WY FT T,
Y FTHTT 60 To GRS FFT WA §
ST ¥ 0F wew g e
wHYET ¥ FTEEEC o wH WY W
g9 ¥ I AKT LA 9T Wq WY
w2y wTEER ¥ Fgr fw ware & AHifad
T g W w1 fewe ¥ ffad wfw
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c4)
TEA wgr 5 gATR qTe qar AE g
T I w5 A @ e w'nw R/
Y W 92T

T FTEIFTU A 900 FILIT Fo FT
w1ew dar w¢ famr o o e § A
Wi, HEA SEOTHA F I, s
AN Fg1 77, FF &7 10 FAT %o
I AT § WK AT T AR )
Fe ¥ qg # AR gHA 900 FAT H
wqr GeT R WIT WY 10 FIT Fo
& goft T W | FTEHTL 1 fareEw
TEEMA /A 9w aifesaw ¥ 25
S e FTHFRA AT @ E O 9
mE qm R W7 40 ¥ 45 TW®E
I ¥WE FW FG Qe ¥
T & e v g & 9w v e
w9 ¥ & qwr

QT #o o #Y 103 A vl §
A i A A% gifaw & IR
240 FLIE FT F127 118 | 9 Y A&
¥ 0 7 3g w9 g wY 9@
e & fix wrwraTe #Y Yo T AR
£, 3a% WW w7 yoq SqIfIq FEAT AEY
§ O T TR 9T TEA ¢ ) AT Y
4 w9 g wew 103 fasr w
femridr 1

war Y Ty 8, T WY o g g d
s 7Y 97 srod e aad & f frer
T ¥ fveen ww Favan | foed q
T et AW T AT A, T
Y ¢ 7 w7 1971-72 ¥ faat
Y 11 FOT w7 W FAT, 1972-73
¥ 31 W% #7T A 1973-74 X 65
O w s et | W) e e §
fs .

“It is good that the Textile Com-
missioner hey brought to Light the
fuge profits made by the mills. It
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18 evident from the above that the

profits 1n 1973 74 have 1increased
maore than double as compared with
the last year We want that he
should publish the figures of gross
profits Dbecause net profit 18 highly
dressed due to appropmations Will
he publish cost of production of
these milis” Financial account hke
profit and loss account and the
balance sheet 1s a misrepresentation
including squandering of money "

o¥ w9 ¥ @7 gae frar & FEey
WA ¥ 90 77 WA WY 2fag

year VP RM GP P/BT

1970-71 1173 576 69 29
1971-72 1327 721 63 14

1972-73 1461 705 102 49

@ qg WOH WIEE Fgr 4 WO
A fr ey fey ? gl we grd
I g A /T qaR v W A
qMEN 7 | w9 RTMRFH TqE fw W@t
gaTd AT § SE) AT %I HI HY
tgfsm A fa sy
7 #g frafafas s # @y
T e

qHoHlego—5 600 Fo Nfa feazer
grefas—4 600 %o Wiy feazs
T 1,000 §o Wit 19wzw
e, g

wifz 1,000 %o ufy faxeer
1007, 1412

e 2f

w2 300 %o Wiy Meizw

T 9T [OET WwTT R ! w1
wTT oy wga W Aare g e s S
W g8 sTRETe ¥ e adar ?
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[t ™ wrq wym]

TR A g W wrew wre qrfieT
ot gud At & oo W f ag o
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“There is a shortage of about B
lakh tonnes of cotton. In any case,
the Government to be wary in this
respect and categorically assure the
cotton growerg that their interests
will not be sacrificed at the alter of
export effort and that no further
cotton imports will be allowed.”

i u wgd § e g W evw
frer o &1 @ ag frwwr A a7 ?
g 3w a1 Tfwea fevdde wr | ag
FIRETC w1 %l § $9 Wi geere R
FowTe ¥ owd vy § fe o Sy
wren Y ff uTe w5 A oawy §)
TR W TR e ¥ W g §, W
TCAAT ¥ o #Y § ure & @ 8
T A, qeEgEH A AT A § ) g WY
Wt gor Ao} Wik wgw v Hifd
w0 37 fe anferey #) ST W € 7 i
¥ 6 qAT wT W A wifad | vefg
& wg fie 3 @1t W o1 e A
w1 Ty wer ¥ o A g e d Ay
% gt Wit o qor we firdly Wy ¥
' oyt v w¥

% wr & Wit wpn et g
wTT W e wed w1 wor ey o,

e & g v ¢ fs gw ug gt

This is some confusion in your own
department,

PROF, D, P. CHATTOPADHYAYA:
By participsting in the discussion, I
think I will be able to clear the confu-
sion.

Reference has been made to the
cotton purchase from Pakistan. 1}
must submit that the varietieg of cot-
ton that we have purchased from )
Pakistan are in short supply in the
country and, therefore, the prices of
textiles manufactured out of those
varieties have gone up. By importing
those varieties of cotton, that is, muddle
staple vaneties, we will be doing a it
of marginal service to the textile con-
sumers of that group.

The second point that I would like
to submit is that the landed cost, not
only the price but even including the
landed cost of the Pakistan cottons, is
less than the corresponding Indlan ,
varieties by Rs. 600 to Rs, 800 per,
candy. 8o, you will Apprecists that
we have ngt: purchased from Pakistan
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anything which we could possibly get
inside our country or by giving a price
which g unreasonable by any criterion.

Mention hag been made about the
Cotton Corporation's purchase policy.
We have our policy, and that policy
enfoins purchase directly from the
primary market, ie., from the growers.
But, as the hon. Member himself has
said and I have also said in my state-
ment, the fund available with the
Corporation is Rs. 10 crores, So, we
cannot enter into the market in a big
way. But it must also be remembered

the Finance Ministry and the Agricul-
tre Ministry, and we hope that a
decision would be taken soon, so that
the purchase programmes of the cotton
Corporation could be extended to some
other States also. But I must also
subrnit that, so far ag the price of the
middle staple varietieg is concemned,
the price is good; because of the short
supply of the crop, it is good. But in
the long staple cotton, as I have al-
ready stated in my speech, in relation
to the demand, the supply fs much
large, the five to six lakh bales of
increased production....

SHRIMAT T, LAKSHMIKANTH.
AMMA: Has Government net en-
couraged the agnculturists to grow
more? So, Government should take
the sesponsibility for this,

SHRIMATI V. JEYALAKSHMI
(Slvakasf): Theve iv mo’ stabllity ix
the price of cotton. Last year the game
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Varalakshmi cotton has been purchas-

ed for Rs. 1000/. per quintal and this
year there is nobody to purchase it
even for Rs. 500/—.

MR. SPEAKER: There are very
strong women at your back]

SHRI INDRAJIT GUPTA (Al
pore): In view of the International

Women's Year, she should be gallant
enough to yield to them!

SHRIMATI V. JEYALAKSHMI:
Merely because 1t ig international
Women’s year we are not speaking but
we are speaking on behalf of the
agriculturists.

MR. SPEAKER: I am suspemding
the rule because of the International
Women's year; otherwise you are not
entitled under the Rules.

PROP. D. P, CHATTOPADHYAYA:
Sir, I tuke the point made out by the
hon, Lady Members. This is true
that Government intended the grow-
ers to go over to the ares of produo~
tion of the long-stable varieties, but
in various units, particularly because
of high profits, the growers have
gone in a very big way and they have
produced quantities much larger than
the industry can possibly economi~
cally absorb,

SHRIMATT T. LAKSHMIKAN-
THAMMA: They grow more quan-
faity in  the same acreage. That

ecems to be a complaint of the hon.
Minister.

MR, SPEAKER: I am addressing
you also. You need not make five
speecheg for flve Members. You
should be concise in what you may.
We setiled that there will be five
Members, the. first one wiil have
seven minutes and the others will
have five minutes each, and thus we
will be able ta finish the Calling
Attention subject in 45 minutes. But
it you take so much time and the
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[Mr. Speaker,)
gracious women at your back inter-
vene every time there is no end to
the debate,

S

PROF. D, P, CHATTOPADHYAYA:
Sir, I will try to be brief, I have
sard that there was this large produc-
ijon of the long-staple varieties. In
our purchase programme we will see
to it that these problems are ade-
quately taken care of and all depends
upon the final decision which we ure
expecting very soon. He made men-
tion about the profitabiity of the
cotton industry. I would hke to sub-
mt that theig are some cost-efficient
units, They have made very good
profits, But there are also some
whith have not really made profits
over the lasti ¢ or § years, they have
gone gick and a substantial number is
now lost and that does not speak very
highly m regard to the high profi-
fability of the industry as a wheole.
So, there may be some units which
may be domng very well There are
also gther umits which are not doing
that well,. And I may say that the
profit rate as & whole of the textile
industry 1 less than the average pro-
fits of the different industries taken

together?

8o, Sir. what I think 1s, this com-
plex picture of the industry will have
to be taken into account and atten-
tion should not be focussed only on
the high-efficient units.

Lastly, 1 would submit that the high
price for MC.U fibre Sujata which
hag been suggested by the hon. Mem-
ber will not be borne out by the
factual scrutiny or by anlysis. 8o,
we shall try to see that good price
js given to this variety. The Cotton
Corporation is ultimately accountable
to Parliament and, as & Commercial
Corporation, we cannot force this Cor-
-poration to purchase cotton at price
which it will not be able to sel at
& the industry and not even to the
NT.C.
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MR. SPEAKER: Bhrfl Sathe. He is
not there, Prof. Dandatate,

PROF, MADHU DANDAVATE
(Rajapur). Mr. Speaker, Bur, I have
tabled this Call Attention Notice anly
ufter an  on-the-spot study of the
region of Vidarba, Marathwada and
Khandesh as well as cotton growing
belts of Haryana and Punjab.

Only on the basis of that study, 1
would like to seek certain clarifica-
tions from the hén. Minister, And 1
Iope those clarfications will be for-
theoming.

Firstly, as far as Msharashtra State
18 concerned, ' though ‘tHere 15 a
stheme of ‘monopoly proeurement of
cotton mtroduced in order to pro-
tect the small cotton cultivator, the
manner m which the scheme is
sbught to be implémented shows that
actually there is no protection avail-
able to the small cultivators. In other
States, likg Haryana and Punpab,
t!;ejre has been a persistent complaint
af the agriculturists growing cotton
that the National Textile Corpora-
tion s not comung forward with the
adequate purchase of c¢otton at a
remunerative price, These two as-
pects, both in those regioms where
monopoly procurement is there and
where the Corporation is making the
purchases—those lacuna in the pur-
chase policy—will be completely eli-
minated.

At the very beginning, I would like
to sound a warnung and also seek
clarifications from the hon. Minister
that in the State of Maharashtra, the
hig cultivators are trying to take ad-
vantage of the exipting situation and
they mre making a demsnd from Go-
vernment that purchases of cotton
ghould not be left to the tender miercy
of a free competitive market. If that
is done, the small cultivators will be
completely We would
therefore like to have a clemrcut xs-
gursnce from Government whether



Cotton Prices
97 (CA)
a8 it has been introduced in Mabara-
shira has failed to a great extent be.
cause of very inadequate assstance
from the Centre and from the Reserve
Bank of India and also because of the
number of malpractices and whether
that particular policy will be con-
tinued so as Lo protect the small culti-
vators. The question of textile mag-
mtes has been brought in here. I do
not want to repeat the figures of pro-
fit that have been given by the tex-
tile magnates. But, incidentally, 1
may make a mention that by indirect
methods, the textile magnates have
also been pwrchasing cotton from
these very belts of Maharashtra. And,
actuslly, they are offering a better
price than whatever price is be_ing
offered by the Marketing Federation.
Of course, there are a number of mal-
practives to  which I would make a
reference. May be, very often the
plea is made to the cotton growers
that it is better that a remunertive
price is offered to the cotton. In that
case, the price of cloth will go up.
But the entire cost structure of {ex-
tile industry indicates that there
need noi be any increase in the price
of cloth as a result of the assurance
given for offering a remunerative
price to cotton growers. For instance,
there are a number of methods bv
which the price of cloth can be fur-
ther brought down. I hope the Minister
will admit the factthat 3.000 varieties
of cloth are produced by the textile in.
dustry and if the number of varieties
is decreased and more stress is siven
in the production of coarse-cloth,
probably, the needs of the common
man will be subserved and. at the
same time, the prices of cloth can
also be brought down, On the other
hand. better and remunerative orices
can be offered to the cotton growers.

As regards the policy of the Re-
serve Bank of India, it has been a
consistent complaint from the Go-
vernment of Mubarsshtra and also

3507 LS—b
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from the cotton growers that the Re-
serve Bank hag insisted upon pursu-
ing its rigid policy regarding the
credit limits. Though the scheme is
@ progressive one, they have imposed
a limitation of Rs. 20 crores credit ag
far as this ycheme s concerned. And,
Bs & result of that, even if the Go-
vernment decides to eliminate those
nmalpractices, it will not be able to
make the experiment 2 success unless
Rs. 125 crores of credit facilities are
made available, Ang, therefore, the
Testriction that has been imposed by

the Reserve Bank must be also eli-
minated,

There are certan difficulties and
Mmalpractices m the working of the
manopoly procurement scheme of
cotlon in Maharashtra. I myself have
gone to the cotton belts and I met a
number of cotton growers—small ag
well as big—and I niso met the re-
bresentatives of the various credit
societies and marketing federation
and we found that there are a num-
ber ot malpractices. Firstly, up till
yesterday, 30 per cent of the price of
the cotton purchased by the market-
ing federation in Maharashtra was
paid n cash. There was a demand
by the cotton growers that the cash
component must be increased from 30
per cent to at least 60 per cent. Sir,
the new Chief ..inister of Mahara-
shtra has made a welcome pronounce-
ment that instead of 30 per cent cash,
60 per cent of the price will be given
in cash and the rest will be adjusted
with the credit facilities and loans.
This is a welcome announcement by
the new Chief Minister, But, if this
new pronouncement is to be effective-
ly implemented, it is necessary that
additional central assistance and addi-
tional credit facilities should be made
available and I hope that lacuna will
be removed.

Again, the gradation of cotton is
creating a lot of malpractice. While
offering to the cotton growers, two
categories in grades of cotton are
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assigned and it has been the experi-
ence of many cotton growers that as
far as the officials of the marketing
federation are concerned, they are in-
duldging 1n lot of malpractices consi.
derable bribe 15 taken to give a parti-
cular gradation to the cultivator and
thereby a greater price 1s never
offered. This malpractice should be
completely eliminated Then, Sir, as
far as the gmall cultivators are concern.
ed, in Vidharba and in-Marathwada Re-
gions, they have been demanding
Rs 600 per quintal as remunerative
price, because they have no facilities
and they are actually sellng away
their cotton at the low price of
Rs, 160 per quntal To whom are
they selling?” Because they are not
getting adequate cash, the smal| cul-
tivators in Maharashtra are actually
selling then cotton to the bhig cultl-
vtors. We are supposed to have a
monopoly procurement scheme But,
the small cultivatois are selling their
cotion at Rs 150 per quintal to the big
cultivators and what do the big cul-
fivators do®* He puts his cotton on
atruck and 1n a clandestine way he
crosses the border of Mahaiasntia by
giving bribe to the police authorities
He goes to Adilabad side of Andhra
Pradesh and on the Adilabad side of
Andhra Pradech, there 1s big trading
<ompany board which has been put
up there Until day before yesterday,
the board carried the name of Vasant
Trading Company. 1 do not know,
after Vasanirao Naik has been re-
placed by Shankarrao Chavan, whe-
ther the name of the trading com-
pany 15 gowmng to be converted to
Shankar Trading Company, I hope
that this will not happen Cotton is
sold to this Vasant Trading Company
and they send it for ginning and those
bales are sent to the textile magnates
in Bombay This 1s how, in a clandes-
tine manner, the entire scheme of
monopoly procurement is being com-
pletely sabotaged. Not only that.
Even when the marketing federation
purchases cotton from these blg cul-
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uvators, they never enquire from
where they have secuned the cotton,
They actually by-pass the fact that
these small cultivators have sold theip
cotton at Rs 150 Per quintal to the
big cultivators and 1t 13 only the g
cultivators who claim that 1t 15 thier
cotton and they have gold it to the
marketing  federation. The schems
i Maharashtra 18 that when the mar-
keting federation purchases cotton, al-
ways the assessment of the credit
socleties 15 made to the tune of 40
ber cent of the production, and on the
basir of that, adjustments are made,
and theiefore, the small cultivators
always suffer. Therefore, this mal-
practice also has to be elimnated

Then, thete 1s another malpractice

that 1s taking place The hon. Com-
merce Minister must have come acloss
Lhis, that in Maiathwada and Vidnarba
T€glons, repeatedly, cotton bales have
been set on fire Thig 15 happening
because a number of officials of the
Gouvernment and the marketmg fede-
1ation are purchasing a certain guan-
tity of cotton In the record, the
quantity shown 1» of one magnitude
and the actual purchase 1% something
else To hide the gap between the
actua] purchase, and the purchase re-
corded 1n the documents, very often,
cotton bales are set on fire, 50 that
there 15 no 1ecord left, as to how
much cotton 1s there, how muth is
stocked etc and as a result of that,
new malpractices are taking wlace,
This mlso will have to be stopped

13 00 hrs

Therefore, the clarifications that I
would like to seek from the hon.
Munister are; will the Government
take precautions to see that there is
a relaxation of Reserve Bank credit
policy and more central masistance 18
made available? Secondly, will o1l
the malpractices arising out of grada-
tion of cotton, stocking them up and
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clandestine crossing of cotton to
Andhra Pradesh and Madhya Pradesh
be ptopped? Incidentally, 1 may tell
the House that when I went to the
Vidarbha region, I came to know from
the cotton growers that game police
officers told these cotton growers who
were carrying on clandestine export
“You tie us to a tree, let your car pass
the boundary and when you enter
Andhra Pradesh, we will shout “These
people had tied us to this tree; they
assaulted us when we tried to stop
them and now they have actually run
away across the border to Andhm
Pradesh’.” All these malpractices
must be stopped.

Then remunerative prices should be
offered. I would concretely ask when
the {following remunerative prices
would be made available:

MCU 5 Rs. 600 per gquintal
Hybrid 4 600 per quintal

Varalakshmi Rs. 600 per quintal

Sujata, Survin Giza

and other varieties; Rs. 900 per
quintal.

In this connection, the reply given
by the hon. Minister to a question of
Sha1 Daga’s is incorrect, He said that
only these categories had been pur-
chased from Pakistan which were not
available >m our cotton growers.
Whatever news has appeared in the
Economic Times Financial Express
and meny other economic journals
clearly indicates that even those varie-
ties which are available indigenously
huve been purchased from Pakistan,
He should check up his records and
find out the gap between reality and
the statement he made and see if it
cannot be removed.

In conclusion, I would make &
specific suggestion. If the monopoly
procurement scheme in States lke
Maharashtra is to be a success, it
thould be extended to the nationsl
leve] so that no lscuna will be left
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and there will be an incentive to
corruption and clandestine export to
adjoining States will stop. Jf the
experiment is to be effectively imple-
mented, this should be done, I would
like w categoric reply to all these
points.

PROF. D. P. CHATTOPADHYAYA.:
The hon, member has said that we
have imported precisely that variety
of cotten from Pakistan which is
available here. In fact, what I said
was this. Those variaties are avail-
able here, but they are 1in short
supply. While we need around 68
lakh bales of medium staple colten
for our internal consumption and
export, our production is only of the
order of 60 lakh bales. Thercfnre,
there is a shortage of nearly 8-9 lakh
bales, That accounts for thehigh price
of textiles for poor middle class people
and export variety. It has also to be
borne in mind that the cotton price is
reflected in the price of the fnished
poods to the extent of 50—55 per cent.
So if the price suggested by the hon.
member, a verv leading socialist, is
given, he should also be squarely and
fairly aware of the consequence of
that being reflected 50—55 per cent in
the price of cloth of a variety which
1s precisely meant for the poor people.

PROF. MADHU DANDAVATE: I
had concretely suggested reduction of
the number of varieties from 3,000, by
which the cost of production can be
brought down.

PROF. D, P. CHATTOPADHYAYA:
1 have noted this point for reply.
Alrealy we have a very big number,
more than 1000 varieties. We are
already effecting a 10 per cent reduc.
tion. We are thinking of more, A
steady reduction in the varieties is
what is necessary. Otherwise, it
creates dislocation, both in the pro~
duction sector and ulso in the hand-
loom sector. The reduction of varle-
ties idea is very good; we are com-
mitted to it. But we must also be
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carefully aware of the comseguences,
For example, for the handloom sctor,
finer counts of yarn are necessary, The
poor handloom weavers depend very
much on these vaneties of yarn. If
the price of long staple cotton is
pushed up, it will be reflected in the
yern price and it will be difficult for
the weavers to take it at that high
price. All these consequences should
be borne in mind Even then as
an idea, it is good and we have already
accepted it and from last October, this
year, we had decided to bring about
a ten per cent reduction in the total
number of varieties of cloth, 1109 in
all.

SHRI PILOO MODY (Godhra):
You must take this as the good in-
tentions of a socialist.

PROF. D, P, CHATTOPADHYAYA:
It is a good intention and I share it.
The hon Member referred to monopoly
purchase operations of the Maharashtia
State Cotton Corporation The Reserve
Bank of India, I find, had given them
Rs. 20 crores while the Cotton Coi=-
poration of India which has to ovw-
chase cotton all over the country bad
been given only Rs. 10 crores I
concede that the credit accommoda-
tion neither to the Cotton Corporation
of India nor to the Maharashtra Cor-
poration is mdequate. But at the .ame
time it is to be viewed in the context
of the overall credit sgueeze pohcy.
After all 1t 15 a trade sector. T do ap-
preciate the feasibility of ensuring fair
price to the cotton growers but it Is
also to be remembered that if
the vrice level is pushed wup
there are other consequences. Next
in importance tc food, is texli'e
and 1if cotton price is rushed up
55 per cent of it is reflected in the
cloth price—it will not be upprecinted
by people as a whole. We should
strike a bhalance between a fair and
reasonable price which could be given
in these circumstances to the grower
and also the end.product consumers,
We have every sympathy and I

appreciate the point made that a fair
price should be ensured to cotion
growers, and credit accomodation, if
possible, should be ingreased. We sre
already in touch with the Finance
Ministry as I have sald but it must
be appreciated that we must not add
to the inflationary presgure and this
should be borne in mind by all of us,
He referred to the bond scheme. It is
1n order to minimise the impact of the
increased money supply in the market
that we have thought of the bond
scheme, not to pay the entire amourtt
downright in cash, but partly in cash
and partly in bonds, spread over
several months This scheme is baing
considered and a decision will be taken
ag early as possible.

He referreq to the question of
malpractices If any specific case 18
brought to our notice, we will get in
touch with the concerned State Gov-
ernmenis you will apprecate that
allegations of smuggling operations are
primarily to be loocked into by the
State Governments But I am not
shifting responsibility between the
Staie and the Centre If some specific
case of malpractice in respect of grada-
tion or degradation or smuggling is
brought up, I shall look into it

SHRI ANNASAHEB GOTKHTNDE
(Sangly). He has pot replied to the
extension of the monopoly cntton
procurement to all over India

PROF. D P CHATTOPADHYAYA:
The figures quoted by me, the credit
accommndation referred to by me is
enough to show that under the present
difficult ciremustances, it will not be
possible

SHRI NATWARLAL PATEL
(Mehsana): You know that Gujarat
grows one-third of ¢he total cotton
production in India. Our farmers
used to grow short staple cotton five
yeatrs ago. They had switched over
to long staple. especially on the advice
of the Government of India. At that
time the Goverpment of Indla had
assureq them that if need arose price
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would be given by the Gov-

On this assurance ulli

farmers swilched over to long staple
cotion I think the hon Mumster ke
forgotten the oajchive of the Cotton
on of :rdia Accordiog to

me, the Cotton Corporation was estab-
fished only to protect the intercs.s
of the growers Al present it 1» domng
nothing at all t» rrotect the interests

of fhe growers

Whe hon Muustr has gtated 1n hus
statement that some directive has been
pven to the Coiton Corporation te
enter the matket and start purchusc
of cotton In Surerat 1 think they
ha.e ourchased about 1700 bales
According tc me it 1s nothing lhis
18 not pce support List year our
long staple cotton was sold at Rs 6600
per kandy, at piesent 1t 18 selling at
Rs 3000 There1s such a big fall 10
the price of cotton

| mey draw the attention ot {ne
hon Minister lo the panty betwer
the prices of 1ong staple and short
staple couton  When our long staple
cotton Shankei-i was geling at
Rs 6,000, the “aort stapie was gellimg
at Rs 3,200 o Rs 3,400 There was
a gap of Rs 1500 to Rs 2,000 pe1
kandy but at present, our long stapi
18 selling at abrut Rs 43 and the
short staple at about Rs 2,800 The
gap 18 only about Rs 600 I would
hke to pomt out to the hon Minister
that the growers of long staple cotton
have to make us of costiler mnputs ik
fertilisers They have to give seven
or eight ey {he water to thew fie.ds
There 1§ no canal wafer m Gujarat
and so the farmers heve to depend
upon very costly wrrigation

The hon Miaster m his statemem
has stated that they are trying to
protect the interests of the Lommo)
pegple, to see that they gei cheap
cloth This 1s not a bad thing, bu
nothing should be done at the cost of
the farmers
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He has mentioned in his statement
that the growers of long staple cotion
are helping the Government of India
so far as foreign exchange 1s concern-~
ed As a matter of fact, after they
gtarted growing long staple cotton,
Government 1s not importing 1t from
foreign couniries, and thereby they
are saving huge foreign exchange

The growers of long staple cotton
go to Mandis with their carts and, as
there are no buyers, they have lo go
back to their villages If the situa.
tron continues like this, next time
they will all switch over to shoit
staple they will not bolher to grow
long staple If that happens, the
Mini try would be responsible for
that by not giving price support

So far as Andhra 18 concerned, they
aic growing a very fine vauety
MCUS I understand this vanelh
«old last year at Rs 500 per quintal,
but today there 1s nobody to Juy 1t
even at Rs 350

So, are you gomng to give anv
quarantee to these farmers so far as
piice 15 concerned or not” I under-
s‘and that some guidelines have been
gnen to the Cotton Corporation I do
not exactly know what they are, but
it seems that they have been asked
fv pay only one_third of the price m
cash Two-third of the amount 15 {0
be given in the form of a bond at 6
per cent interest You understand
whit 1s the 1ate of interest today
No farmer can afford to sel] hus
colion on this condition to the CCI
It 15 a cruel joke on our farmers

The ohjectite of the establhshment
of the CCI was to safeguard the in-~
terests of the growers 1 know that
interests conflict with each other You
want to have cheap production of
cloth 1n this country by making cheap
cotton available to the mulls But
don't bother about 200 people of the
countty  You bother about lakhe
and crores of growers of long staple
cotlon
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I have said all these things only fo
draw the attention of the Minister to
take action in the matter before the
gituation goes from bad to worse. He
ghould take the necessary steps to
see that the cotton growers in Gujarat,
Andhra and other States are given
remunerative priceg and saved {rom
this califnity.

PROF D. P. CHATTOPADHYAYA:
I share many of the ideas and senti-
ments expressed by the hon. member.
1 agree that it 1s our basic responsi-
bility to ensurg a fair price to the
growers There are no two opinions
about it But there should be a
rational balance, The interests of the
cotton growers have to be looked
after nn doubt, but not in isolation
but mn 1elation to the consumers’ in-
terets.

SHRI NATWARLAL PATEL:
Before ou arrive at a decision about
the cort of production of coiton,
kindly vonsult the representatives of
the growers.

PROF. D. P, CHATTOPADHYAYA:
There are lakhs of growers and we
have Lo do what we can for them, Lut
we have also to look uafter the
interests of the crores of consumers
and strike a balance somewhere in
between I hope this 1s an idea which
will be shaied by hon. members. We
do not like to do anything at the ex-
pense of the poor growers. I have
already placed on record our apprecia-
tion of the services rendered by the
mowers of long staple cottons thereby
enabling us to save our foreign ex-
change which we had to spend pre-
viously on imports, But the produc-
tion is 80 per cent more than what
the country can lake. We need 8
lakh bales but because of the high
price incentive, w large number of
growers have rushed into that fleld
in the last one year and production
has jumped to 12 lakh bales a year.
This has been possible because of the
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hard work und the usg of g

ing seeds. But we lhotl?d‘h bu”:mi;
mind that medium staple cotton is in
short supply. It is actually 8 lakh
bales less than what we need. The
production now is only 50 lakh bales.
We need this for domestic consump-
tion ag well as for exports purposes.
So, we would like the growers to go
In a big way into this area also. I
can assure my hon. friend that I am
as much concerned ag he is about
ensuring = reasonable price to cotton
growers, particularly long staple
variety because they are in difficulties
now. The policy of the Cotton Cor-
poration will be to help them to the
best of its ability and subject to credit
constraints imposed by the Govern-
ment in the larger interests of the
country.

SHRI INDRAJIT GUPTA: How
much long staple cotton are you im=-
porting now?

PHOF D P CHATTOPADHYAYA:
So far as medmm and short staple
cotton are concerned, there is a short-
age of 8 to 9 lakh bales and we have
imported only 2 lakh bales. So far
ag long staple cotton is concerned,
we are in surplus. So, where is the
guestion of importing?

The Cotton Corporation is a com-
mercial organisation. It has to bear
in ming its commercial objectives. We
cannot force the Cotton Corporation to
purchase cotton at a price at which it
will not be able to sell it to the {ex-
tile mills But, within the constraints
we will try to do whatever we can to
protect the interests of the growers

SHRI NATWARLAL PATEL- What
about the minimum price to the
grower?

PROF. D. P. CHATTOPADHYAYA"
We are considering it.

MR. SPEAKER: Shri D. D. Desa—
I find he is not here, Shri Sathe. He
will get only half the time because he
came late,
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SHRI VABANT SATHE (Akola):
Thanks to the new Railway Minister
the trains are becoming more punctual.
My train came only 24 hours late, I
am coming straight from the railway
station,

There are a few things on which
first I would like to disabuse the mind
of the hon. Minister. First I will
come to the story of long staple cotton
production being more than what is
required Just two or three years
back we used to import about 10 jakh
bales of long staple cotton, required
by our mills in the name of promoting
exports. The entire Rs. 100 crores
worth of cotton, which was long staple,
was 1mported from America, Egypt
and Sudan. All these imports were
done at the pressure of the mills, in
the name of export. I would jike to
know from the hon. Minishter, firstly,
how much fine and super-fine cloth
produced from the imported Ilong
staple cotton did we ever export and
how much did we earn from the export
of fine and superfine cloth? Because,
the long staple cotton is required only
for the production of fine and super-
fine cloth, unless of course you say
that long staple cotton can be used
for the production of medium varieties
also, in which case your next argu-
ment that thete is a shortage of
medium staple in the country, because
long staple cotton production is nore,
and that is why we are now required
to import medium staple will fall fiat.
Therefore, since you imported long
staple cotton all these years in the
name of exports, please tell us how
much of fine and superfine cloth pro-
duced from the long staple cotton did
we export and earfi foreign exchange.

SHRI INDRAJIT GUPTA: Also,
how much did we smuggle out?

BHRI VASANT SATHE: I do not
know about smuggling. My informa-
tion is that more than 80 per cent of
our exports are of ghort and medium
staple varieties of cloth, which ure

PHALGUNA 5, 1806 (SAKA4)

Cotton Prices 2
(CA) 7

produceq from indigenoug cotton. And
yet, although the indigenous cotton is
an export earner, we do not give a
remunerative price to the producer of
medium staple variety and we always
tell him “you cannot get a remunera-
tive price, because you are not pro-
ducing long staple cotton, and what
we need in this country is jong staple
cotton, of which we are importing 10
lakh bales”. Now, being encouraged
by you and the Agnculture Ministry,
the farmers in States lLke Andhra,
Gujarat and Haryana took to produc~
tion of long staple cotton.

You will recall, Sir, in 1972 in my
very first speech here, I had made a
mention of the calamity of the cotton
growers who were given the lowest
price for having produced more cotton.
They produced a record crop in 1971-72
and they were given a bonus of the
lowerst prices ever! That stock was
carried on for more than two years by
the mill-owners and they reaped huge
profits for two years. This iz an
accepted fact. I have again and again
been reminding the Government about
our policy towards our growers. You
say that we must look to the consumer,

PROF, D. P. CHATTOPADHYAYA:
And also growers.

SHR] VASANT SATHE: This very
simplistic economic talk, which is
imported from western countries, i.
used here also. I will tell you how.
In western countries the grower is
hardly 10 per cent of the population
and. therefore, they say, ‘“We must
look to the consumer who ig the
majority, 90 per cent, namely, the
working class and others,”. Therefore,
a balance has to be struck. Look to
the greater consumer. In this country
the greater consmer is the agriculturist
himself and the clasg living on agricul-
ture. 80 per cent of the people live on
agriculture here. They are your real
consumers. When you talk of the
consumer, whom are you talking
about? The consumers are also the
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farmers. If you do not give a re-
tunerative price to the farmers, how
can you ensure a fair wage to jandless
labour? You do not give purchasing
power to the farmer and the agricul-
turist class. Is this your idea of
trying to improve the standard of life
of the majority of the people?

Then, 1 have never been able to
understand this talk of anti-infla-
tionary measure. This talk of credit
squeeze and anti-inflationary measure
to deprive the agriculturist class of
even a remunerative price, I feel, is a
suicidal talk, because if you do not
give a remunerative price, the cotton
producers wil] not produce cotion as
they did in the case of jute. How
much you have suffered in the case
of jute, my friend himself will tell
Jute production fell down by 30 per
cent in one year. How much we lost
in foreign exchange and what trouble
we arc having in the miils—all that is
known. Toworrow, if the cotton pro-
ducerg <top producing cotton or veduce
cotton production, think of the vicious
circle and the result that it will have
both on production of cloth and on
employment. Therefore, this whole
idea of anti-inflationary measure is
wrong. Shortage of cotton produe-
tion for want of remunerative wniice
will again increase cloth prices.

MR. SPEAKER: Please do not
think that it is a debate going on; it
is a call-attention motion. -

SHRI VASANT SATHE: He said
that we must strike a blance, that is
why I am asking this.

MR. SPEAKER:
tion.

SHRI VASANT SATHE: All that
we are wasking is: you want to
beneflt the consumer but what do
you mean thereby? The price of
cloth must not go up; all right We
gat with their own technical people
and experts in the field and said that
you peg the prices at what they are

Ask your ques-

3
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today or wherever you want to for
superfine and all varleties, then go
back to find out the cotton price and
whatever the price of cotton {s
arrived at, see that that is paid to
the farmer. It is the middlemen
who are exploiting the farmers today.
They exploit us at both ends. They
exploit the consumer- by increasing
the price of cloth. The middlemen
are the agents of the mill-owners,
Now that the Cotton Corporation, I
am told, is going into the fleld, I would
like to know from the hon. Minister
what is the price that they are going
to pay to the farmers. Be specific
about it. Take, for example, MCO5.
The experts themselves have opined
that the price should be between
Rs. 425 to Rs. 450, Are you going to
ray the price or not? This is the first
thing thal we must know,

Secondly, although you have just
now said that you =are not going to
import cotton, I would like to have
a more positive statement from you.
What about some cotton deal with
Sudan? For diplomatic reasons, are
you going to import some long-staple
cotton from Sudan? That is another
thing that I want to know.

If the hon. Minister clarifies these
things, we will be very thankful to
him.

PROF. D. P. CHATTOPADHYAYA:
Sir, the hon. Member, Shri Vasant
Sathe, has spoken on the floor of
the House and to me outside, I know
his views. He is quite well-informed,
As you will find, even experts like,
Prof. Madhu Dandavate and Shri
Vasant Sathe differ. One suggested
that for MCOS5, we should give Rs. b00
per quintal and the other has said that
the price should be Rs. 425 to Rs. 450
per quintal.

SHRI VASANT SATHE: That is
what your experts have said. I accept
it.
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PROF. D. P. CHATTOPADHYAYA:
What I say is that even informed
people differ in the matter of assess-
ment, Other things have also be taken
into view.

SHRI VASANT SATHE: Please
dop't try to divide us.

PROF. D. P. CHATTOPADHYAYA:
No division; just comparison, There
is no question of seiting one =against
the other. You are very good friends,
I know.

Ag I have already said, we have had
discussions with distinguished Mem-
bers from different States, like, Shri

' Vasant Sathe, Shr1 Raghu Ramaiah,
who took a lot of interest in this
matter and others. I have looked into
the matter, Andhra Pradesh i5 a jute
growing State.

THE MINISTTER OF WORKS
AND HOUSING AND PARLIAMEN-
TARY AFFAIRS (SHRI K RAGHU
RAMAIAH): Cotton

PROF. D. P. CHATTOPADHYAYA:
It 15 a cotton growing State It is al<o
a jute growing State. Don't forget
about that,

As I have already said, we are in the
market but not in a big way because
of credit restrictions We are alieady
in touch with the Finance Ministry.

About protecting consumers’ in-
terests, I have already said it. Mr.
Sathe has said some other things. I
do not like to enter into cconomic con-
troversy particularly in the presence
of Dr, V. K, R. V. Rao sitting here. I
stick to what I have said. But, at the
same time, I submit, that reasonable
Price will be given to the growers.
For that, we are already in touch with

; the Finance Ministry and a decision

. Will be taken soon. I can only repeat
vhat I gaid before that we will strike
! balance hetween the growers' in-
erests and donsumers’ interests,
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13.33 hrs.

The Lok Sabha adjourned for Lunch

till therty minutes vust Fourteen of
the Clock.

The Lok Sabha reassembled after
Lunch at thuty-four minutes past
Fourteen of the Clock.

[Mg, DEPUTY-SPEAKER in the Chair].

SHRI SAMAR GUHA (Conta1) Sir,
I want to raise an urgent malter of
ptblic importiance. The news that
has been flashed asout hfling of the
embargo on American arms supply
to Pakistan is a very serious matter
causing concern to all of us. I hope
the Government wiil give an oppor-
tunity to this Htu.e to express its
views .

MR. DEPUTY-SPEAKER: That is
enough.

SHRI SAMAR GUHA: The United
States has developed a knack.

MR DEPUTY-SPEAKER
making a speech

SHRI SAMAR GUHA: One minute,
Sir  The Umted Siates has develop-
ed a knack in international diplomacy
to do wrong things at the ripe mom-
ent for right things. The United
States has mentionced about supply of
Russian arms to [ndia, It conven.ent-
ly forgets about the continued supply
of arms to Pakistan by China and
France The U.S A. has also men-
tioneq about the imagmary fears of
India and Afghanistan against Pakis-
tan, but it forgets that the arms sup-
plied to Pakistan would be used to
crush the people of Pakhiooaistan,
Baluchistan and Sind. In thus con-
nection I want {o draw your attention
to our anxiety sbout Shr1i Khan Ab-
dit} Ghaffar Khan.

We are worried about the genocide
committed on the people of Paktoonis~
tan and Baluchistan With one word 1
will conclude. The Government of
India should take #%eps in :ppropriate
international forms to raise the issue
of the safety and security of Xban

You are
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Abdul Ghaftar Xhan and of the
people of Paktoousten. By stren-
gthening the arms might of India or
Pakistan you will not be able to en-
sure peace ang progress of the sub-
continent It is only by having a
Confederation of India, Pakistan and
Bangladesh that you will be able fto
bring about peace, prugress and pro-
sperity 1n the whole sub-continent.

ot wze fagrdy ot (@vferaey:
FUTSTH HENET, 3 4 WY S AMA FY
I 99 q9 &7 wfaw  wrela
st w g swEfoger =
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qgd Ag 39T X & W 9 AR 15
FET B W OF w9 e 5 omw
g Rfeqq 1 IJ9@T 1T AT
§ W 22 ard & fazsi oAt e
gg QeI AR Aot W g &
v & fm AR @AY ¥ oanw 4
o fem om0 gEmw @fmw
7w wE I A4 FT W § A7
gfovas weiw WA vAEAMA w0
wfwdw z1 4w 2 1 @ ¥8 fam
qEd | TERAT AT gwT AT | & FE
Froor femrt 4 W f& e
w9 99 %1 39 & §fqq w@r g g
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QW 199 |, T A g9 59 w0 fauy
+ 3 AT AU wiadew agy H3 |
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agT AR N Y F Frar o @ )
g § Ay ... (waw)
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ot wRvwe fewr (g ograne)
TEd ¥ W) ofe feer v &7 WiR

A qresd Wy oqar fr @1 wwfen
T Y 31 9 wiwduw 0 w7 Jrrn
faer wifgg

MR. DEPUTY-SPEAKER' Shal
Shankar Dayal Singh not here. Who
will gpeak from his party Shrli Ram
Singh Bhai Verma.

1438 hrs
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MR. DEPUTY-SPEAKER: You have
taken twenty minules; kindly con-
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15 hrs.

MR DEPUTY-SPEAKER- EKindly
conclude How long will you take?
Here I have a request from your
Minister to give each Congress Mem-
ber only ten mnutes. You have
taken 21 munutes. How long more
do you want
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SHRI INDRAJIT GUPTA (Ali-
pore): This Address by the President
shows as much seriousness about the
situation facing the country as is
digplayed by the attitude of the senior
members of this Government towards
the present debate. They could
not care less. Maybe they had
their lunch and they are comiortably
gleeping in their homes, and this is a
futile exercise which this House has
to go through.

The President's Address is, 1 find,
extremely half-haarted, confused and
lacking in any kind of forthright
statement regarding the :erwus cri-
sis which this country iz facing. 1
am surprised—this matter has been
commented on <lsewhere alsn, but I
musi mention it—that there is not
even a passing refcrence in the Ad-
dress to the fact that a senior mem-
ber of this Govarnment, n Cabinet
Minisier, met his death, violent death
in a bomb outrate only a few weeks
ago, There is not even a rassing
reference to 1f, which will allow
friends like Mr. Mady tu say that they
are happy about it. It 15 for the
Government to say, not for me, but
1 would think that even as a matler
of form, it is not 4 very happy thing
that there is not even a passing vef-
erence.

Mr. Samar Guha just now drey the
attention of the House to the fact that
news has just come over the tele-
printer to tho effect that the Gnvern-
ment of the USA has formally in-
formed our Government that the ten-
year old embargo on the supply of
arms tp Pakistan iz being lifted.

SHRI PILOO MODY: It is in the
Paper this mornng.

SHRI INDRAJIT GUPTA: It has
been in the paper for several days, but
the formal anncuncement has come
how, The question I wish to raise is:
just at this time when the American
Government in a very cold and calcu-
lated manner has decided to re.arm
Pokistan, just st the moment when
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they are showing much more increased
military aclivity in this area, building
bases in the Irdian Ocean, openly talk-
ing about the United slates right to in-
tervene for purposes of de-stabilisa-
tion in any couniry which they may
choose 1o select us their iarget, just
al the moment when they are threat-
ening the oil-producing countries that
ii the United Siates feels that it is
being  strangulated, then it bhus the
right 1o intervene military—all
these things have been said publicly
hy rtesponsible people of the United
States Goveramenti,—in other word
just when supreme vigilunce and pre-
poredness is needed to defend our
country’s securily and 1ndependence
against any sort of danger com:ng from
outside, why 15 11 thalt Mr. Jayvaprakash
Narayan has <decided te -all upon the
army and the police t «1solev orders
which they ~onsider to be against the
interests of the people or the cnantry?
1 am posing this questim ang I want
all members of this IHouse tn» ponder
ahout it. I want LIr. Jayaprskash
Narayan’s friends in {his House tp say
something about it when they :peak.
I do not want them to keep quite on
this issue because otherwi-.e the ‘Worst
susp:cions of everybo-ly will be corro-
borated. They shouln speak out and
say whether they support this sort of
thing or disapprove of it. It is said
that Mr. Jayaprak4sh Narayan has only
asked the armed firces o disobey
orders which are anti-people and not
against the Constitution.  Somcbody
made a statement like that the other
day. I would like ‘o remind the House
that under article 33 of the Constitu-
tion, the supreme command of the
armed forces in this country is vested
in the President. Thatl is the position
under the Conslilut'sn, to which the
armed forces have taken the osth of
allegiance,

I do not think it is a coincidence
at all—-Mr. Bhutto spenking the same
language from across the border sbout
the settlement in Kashmir and our
friends of the Jan Sangh speaking
from within our country. Just at this
moment Mr. Bhutio is calling for a
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. hartal against this settlement end the
Jan Sangh is also calling for a move-
ment—I Ho not know what form it is
going to take—against this settlement.
I suggest that this is a very conscious,
planned pificer movement where geem-
ing opposifes meet together, where Mr.
Bhutto on next Friduy when he has
threatened to call a sirike will be able
to say that consideruble sections of
people in India also are opposing this
agreement. meaning thereby the Jan
Sangh. Also at a time when the
United States is ihreatening again to
stoke the fires of war on the sub-conti-
nent, Mr. Jayaorakasi Na:ayan arks
the army not to nbey orders which 1t
considers to be not in the interests of
the people or the country. Is this the
time for anybodv to tamper with the
loyalty of the army and to try to sow
doubts and discussioas among the
jawans? If a member of the Coramu-
nist Parly had spoken like this in a
meeting. what would you heve done?
You would have howled for our blood
and called us traitors from mcrning
til] night. But now there seems to he
some kind of silent conspiracy bet-
ween both Mr. Jayaorikish Narayan's
friends and our friends o, the other
side.

SHRI N. K. P, SALVE (Betul): No,
no.

SIRI INDRAJIT (.UPTA: Let them
speak out.

SHRI PILOO MODY: Do nof inter-
rupt your masters.

SHRI INDRAJIT GUPTA: 1 want
to know what they have to cay about
this, I want to know what the Defence
Minister or the Prime Minister has to
Say about this. T do not know if the
Rashtrapati, who is the Supreme Com-
mander of the Armed Forees..,

SHRI PILOO MODY: God forhid.

SHRI INDRAJIT GUPTA:. ..is
thinking of this problem or not, but
ucertainly ve in this House would very
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much like fo know what is in the
minds of fhe people both ou thie side
and that side.

I would just point out that even a
paper like The Statesman, which is
generally very well disposed towards
Shri Jayaprakash Narayan—and it is
not surprising also, because we know
whose paper this is—iz highly em-
barrassed by what Shri Jayaprakash
Narayan has said. In its editorial of
the 21st of February it says:

“Policemen and juwans who were
inviteq to examne the orders they
receive and to accept only thore
which they believe to be moral are
in effect being encouraged to des-
troy the structure on which the
society wholly d:pends. This struc-
{ure springs from the Constitution,
loyalty to which Mr, Norayan has
unconditionally recommended.”

So, even The Statesman is a Bit em-
barras~ed about this kind of cpen
appeal being made.

Incidentally, I fio n91 know in which
country, certainly not in a country
whose regime is claimed 1o be fascist
or semi-fawcist,—it 15 permilted to go
about freely and publicly making ap-
peals of this type to the aimy. I
would like to know where 1t is per-
mitted.

Though it may be 1 it cut of place,
I would hke to vemihd this House
that the Indian army and armed
forces, for which we have the highest
regard in this flo ive and to which we
have pmd fributes timss without num-
ber, used to be al one time a mercenary
army, utilized hbv the British rulers
for various colonial and impenal wars
abroad. But, since indepeulence, this
army has a proud and patriotie record.
Angd despite the fact *hat in the ear-
lier years’ they were unprepared 10
terms of modern arms or training, or
modern techniques . warfare, our
armed forces did bravel; defend the
country's borders against externul 8-
gression, in 1947 on the very eve of
independence, the dawn of indepen-
dence, in 1962, 1965 and 1871, And in
1671 this army performed a new role, -
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which it had never performed vetore,
and that is going to the help of the
Lberation fighters of our neighbouring
tountry, Bangladesh, where they shed
their blood for the freedom of a bro-
ther people. It is a secular army, it
is a pafriotic army. It is an army
which has also done a lot of humani-
tarian work, in coming to the aid of
people who are affected by natural
calamities in our country. Above all,
it has preserved up to now its histori-
cal tradition of being above pulitics.

Now Shri Jayaorakash Narayan is
trying to change this. He is calling
upon this army, whose tradition is
non-political, apolitical, to become poli~
tical, to become involved in thiz move-
ment. He ig irying tc sow the seed of
disruption and disumty in their ranks,
creating disharmony among them in
the context of this pew threat from the
Uniled States ang Pakistan, about
which he is conspicuously silemt; he
has not said a word about it. I am
sure, in this conaection, that the pat-
riotic and democzratic-minded jawans
and officers of our armed foices will
refuse to fall....

SHRI P. K. DEO (Kalahandi): De-
mocratic?

SHRI INDRAJIT GUPTA: Yes, up
till now; I am sure they will refuse
to fall into this dangerous anii-naficnal
trap. Now I am only waiting to hear
my hon. friends speak on this parti-
cular point when they get their turn.

It is not surprising at all because
Shri Jayaprakash Narayan's line is
daily becoming clearer and clearer.
He is now entirely and openly depend-
ing for his movement on certam righ-
tist parties. He ig not prepared to
give up the Jan Sangh or the Cong.
(O) for the sake of the CPM. He has
said so openly in his specch on the
19th—three days ago-—in Patna, He
hag gaid in his speech:—

“Mr. Jayaprakssh Narayan blunt-
ly told CPM leaders thst he was
not prepared to accept their ‘1sbels’
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for the Jana Sangh™and the Ol
Congress and jettison these parties
from the movement.

They could not be asked to quit.
It was unthinkable,

If the CPM leaders think that these
parties (Jana Sangh and Cong.
O) were ‘small’ ihey would do well
to realise that they were”’, that is,
the CPM—

“a more constituent of the nine-
party front crealed in West Ben-
gal” and he..askeq the CP-M lea-
ders to “finalise their attitude to-
wards the mov:meut without de-
la}’-“

Why do I say this? Because a
theory is being mooted about that it
18 possible to detach Jaya Prakash
Narayan from these rightist parties;
it is possible to wean him away; he
18 a good man faller into bad com-
pany. That is8 not what I am say-
ing; 1 am quoting what cther people
are saying. I have my own views;
we know him for many, many years.

SHRI PILLO MODY: What are
your views about him?

SHRI ATAL BlHARI VAJPAYEE:
{Gwalior): We are more interested in
hearing your views about him,

SHRI PILOO MODY: Why do you
hide your own views?

S8HRI INDRAJIT GUPTA: He has
made it quite clear that he is deter-
mined to align and be more closely in-
voiveq with parties like the Jan
Sangh and the Cong (0O): that be
is not prepared 1{o radicalise the
movement by breaking with them as
some people in this country perhaps
hope.

SHRI ATAL BIHARI VAJP.AYm
What about the BLD?

SHRI INDRAJIT GUPTA: That is
the reason why he cannot speak open-
ly about United States arms end bas-
ef; he has not uttered a gingle word.
This is why he has to abuse the
USER »prd tms to praise Mao as his
guru.
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SHRI RILOO MODY: Cardinal
#in of this world!

SHRI INDRAJIT GUPTA: This is
why he hag to remain mum on land-
lords' atrocities on poor peasants and
harijans. Has he said a word about
them? That is why the exploitation
of the working clasg by big monopo-
lists in this couniry does not find
any echo in any of his speeches or
statements. This is his political phi-
losophy,.....

SHRI ATAL BIHARI VAJPAYEE:
Why do you not join the wmovement
and radicalise 1t?

SHRI INDRAIJIT GUPTA: ..end
not the big leaf of partyless democracy:
that is only a big lesf. Hig tclal
revolution means nothing else than
total counter—revolution.

Now, 1 think, everybody here ag-
rees that recently we had an example

of how fascism came to power
through military coup in a Latin
American country calleg Chile

SHRI PILOO MODY: What
about Bangla Desh? No mention
of Bangla Desh!

SHRI INDRAJIT GUPTA: Just
for your information and interest. I
would like to read to you a small
passage from the speech made at
the recent Congress of our party
held in Vijayawada by the delegate
who came there from the Communist
Party of Chile. Orlando Milas,
member of the Central Committee of
the Communist Party of Chile said
in his speech—I just guote ane pas-
sage—

“We know how fascism is born. We
have ourselves experienced it.

Fascists masked themselves when
they were in the opposition. They
wore suits of democrats, of people’s
friends, presented themselves as
honest men, as enemies of cor-
ruption. They took advantage
from revanchism, from petty—
bpurgeois desperation, from primi-
tive sectarlan:sin, from blind dogma-
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tism and from {irresponaible ultra-
leftist opporfunigm. They used
meaningless slogans, shouting for
total or integral revolutions. Supplied
with funds by the monopolists raised
in blackmarketing and speculation,
they demagogically utilised people's
sufferings, even organising women
marches where empty pots were
beaten.

And, above all, their favourite
weapons were anticommunism and
antisovietism.”

SHRI PILOO MODY: What is
wrong with ant{-communism? 1t s
the most respected thing in the
world.

SHRI INDRAJIT GUPTA: So. 1
would appeal to ul] friends, who are
indulging in pipe dreams of having a
dialogue with Jaya Prakash Narayan
with the object of lelinking him
from Bhri Vajpayee and Shri Piloo
Mody. ... (Interruptions).

SHRI PILOO MODY: Don't mis.
quote yoursell.

SHRI INDRAJIT GUPTA:.. .be-
cause his linkg with them are getting
stronger and stronger every day. So,
the champions of dialogue, the anti-
CPI crusaders, the ex-party card-
holders of the PSP.... (Interrup.
tions): The expression ex-party
card-holders’ ig supposed to have a
very sinster meaning. Now, we
See a new category which has em-
erged, the ex-party card-holders of
the PSP.. ....

SHRI ATAL BIHARI VAJPAYEE:
It is only the Communist Party which
has card system,

EHRI INDRAJIT GUPTA: They
were members without cards so
that they could not be identified.
Whenever it was convenient, they
could say they were members or not
members. So, these people, three
musketeers. . ,.

SHR] PILOO MODY: Name
them.

S8HRI INDRAJIT GUPTA: Ther
must tell us exactly where they stand
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vig-a-vig these questions. 1 want a
* clear answer from them. This kind
of hoodwinking and evasion cannet
go on, Let them speak up regard-
ing JP's call to army regarding JP's
velations with Shri Atal Bihari Vaj-
payee.....

SHRI ATAL BIHARI VAJPAYEE:
1 can tell you,

SHRI INDRAJIT GUPTA: Re-
garding JP’s relations with people,
lLike, Goankag and Tatas. Because
they are big guns, these so-called
anti-monopoly fighters do not say a
word about these things. They
want to wean away JP. But JP
says, “I will not be weaned away, I
am going to remain with these peo-
ple, the Jana Sangh and the
Cong. (0). Therefore, I want to know
from Mr. Mohan Dhana, Mr. Chandra-
shekhar and Mr. Knshna Kant and
from other people of the same cate-
gory what they have tp say about
this,

PROF., MADHU DANDAVATE
(Rajapur): Mr. Krishna Kant 15 not in
this House. How can he reply to
that? (Interruptions).

SHRI INDRAJIT GUPTA: Plesse
don't interrupt me. You will also
have your chance. I know I am pro-
voking my friends here. Some un-
pleasant things are being sa:d.

SHRI ATAL BIHARI VAJPAYEE:
We are only amused.

SHRI INDRAJIT GUPTA: Now, we
are accused sometimes of trying to
<ivide the ruling party in order to
get into power as if nobody else is
concerned with getting into power and
*hat we are only concerned with it..

SHRI PILOO MODY: You are wel-
vome to do it.

SHRI INDRAJIT GUPTA: JP him-
self gometime ago made an open
statement saying, “I would ask my
friends in the Congress not to come
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out of the Congress but to remaln in-
side the Congress.” What was that?
Was he not trying to divide the Cong-
ress? What about some papers, like,
the Statesman which in the same edi-
torial that I quoted g little earlier sald.
It says:

“Mr. Dharia’s ‘utterances’ tend to
‘undermine the prestige of the Cong-
ress’ will be widely applauded both
inside and outside the party. It is
to date the only slender evidence
that all hopes of a revivifiend Cong~
ress have not evaporated; and it is
also the only possible answer by
independent-minded Ccngressmen to
their party's official Line.”

Is this not an aftempt to divide the
ruling party? Why does not anybody
talk about that?

SHR1 PILOO MODY: What is wrong
with it. By all means, divide the
ruling party. All strength to my el-
bow. If I can do anything for you,
let me know.

MR. DEPUTY-SPEAKER: A new
axis!

SHRI ATAL BIHARI VAJPAYEE:
Piloo Mody-Indrajit Gupta.

SHRI PILOO MODY: I would prefer
him as the Prime Munister of this
country.

SHRI INDRAJIT GUPTA: I would
repeat again that the presant offensive
of reactioniiry and rightist forces, pro-
American and pro-imperialist forces,
anti~democratic  forces, pro-landlord
and pro-monopoly forces in thus count-
ry, cannot be repulsad simply by cling-
ing to the position of status quo. I
say that fo my friends in the ruling
party that by clinging to the status
quo, you will never be able to repel
the attack which is coming and which
has already been launched. For that,
it is necessary to not only talk about
radical programmes for democtatie
change, fof economic and socizl re-
forms, but to implement ang to carry
them out seriously, a matter in which
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the ruling parfy has failed completely
but I say that all those people whe-
ther they are there or some of them
may be here also—I do not doubt—
who stand for such programmes, for
such reforms, should cooperate with
each other in this struggle. We shall
continue to say this, whether anybody
mis-interprets it or distorts it to mean
that we are trying to divide anybody.
We say that there is no hope for this
country, there is no hope of gtaving
off this attack which has come and
which is coming, unless the people
who stang for radical and democratic
reforms, economic, political and social,
get together and cooperate with each
other in advancing 1 movement on that
basis to defeat reaction and to take
the country forward. And it is in
this sense that our Farty has projected
the perspective of forming govern-
ments of left and gemocratic unity.
It means Governments in which pro-
imperialist, pro-landlord ang pro-
monopolist forces are either isolated
or have been purged . ..

s swAwe faw (yegrame)
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When we say this, those three ex-
PSP musketeers are conjuring up
vigiong in their statements of a horri-
ble spectre, a fantastic, frightenirg
spectre of the Red flag flying in the
place of the Tri-colour; they are try-
ing to put the Red flag in place uf the
Tri~colour; but they do not mind if
the Jana Sangh flag goes in flying
more and more demonstrably in the
rallies and movements of Mr. Jaya-
Drakash; they do not ming that....

BHRI ATAL BIHARI VAJPAYEE:
No flag at all.

BHRI INDRAJIT GUPTA: They are
talking about the Red flag replacing
e Tricolour. They ghould not give
us too much credit, We are a very
sinafl party. What we have said, we
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have said openly and we go on repeat-
ing. We have never sald that the
Kerala-type coalition should be re-
peated in all States. We have never
said that. Nowhere in our documents,
nowhere in our party resolutions will
you find this phrase ‘Kerala-type
coalition’ used at all. This is a phrase
manufactured by the press outside and
used in order 1p. confuse the people
and to creats some anti-Communist
feelings among some people. We have
nowhere said this. We have sald that
we want that the democratic forces
ang the leftist forces ir. this country
should work together for replacing—
I make it quite clear—the present
governments by governments of broad
leftist and democratic unity.....

PROF. MADHU DANDAVATE: Is
Kerala-type different from the Vijaya-
wada pattern?

SHRI INDRAJIT GUPTA: I do nit
know. But it i8 certainly very diffe-
rent to other Minisiries. You explain
to me.~Please try to think about it:
do not make cheap jibes—how 15 1t
that governments with such huge and
massive majorities, overwhelming
majorities, are not able to carry on.
They break down frequently, they can-
not manage to carry on, due to various
factors. ...

AN HON. MEMBER: No, no.

SHRI INDRAJIT GUPTA: What ‘no,
no'? What has happened in meny
States? And how 1s it that, despite
everything, despite all these difficul-
ties and Limitations, the Keraia Minis-
try with a small majority of only four
or five, I think, in the House has, after
all, managed to carry on for five
years? No other Ministry is able to
do it in today's conditions.. ..

AN HON. MEMBER: Arresting
workers under MISA.

SHRI INDRAJIT GUPTA: And doing
many other, things also—giving land
to the agricultural labourers, nationa-
liging foresfs without compengation
and doing so many other things also.
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Nobody says that it is a perfect Gov-
emment, It cannot be within this
framework. It has to work with cer-
tain limitations., But the question you
have to reply is this. Is there no
MISA used, in your view, by the Cong-
ress ‘Governments? You are missing
my’ point altogether. With maseive
majorities, with majorities which you
cannot alter at all, so many govern-
ments have broken down., They can-
not carry on. I do not know why you
are defending them. (Interruptions).
The real danger which is feeding this
reactionary movement and the reac-
tionary forces is the Government's
negative and anti-people policies, It
is that which is bringing grist to the
mill of the reactionary forces. That
hag to be understood. I have no time
now and no desire to go into the de-
tails. But we all know some of the
main things which, I say, this Presi-
dent's Address completely evades and
glosses over, Take the question of
procurement. What is the use uf
saying that we are likely to have a
good crop this year also?....

SHRI PILOO MODY: It is his pre-
diction.

SHRI INDRAJIT GUPTA- A good
<rop standing in the flelds, as know
from bitter experience, does not neces-
sarily mean plentiful food for the
people at reasonable prices. The two
do not go together necessarily. In
between gomething-else is regquired.
A proper procurcment is required. A
proper distribution machinery is re-
quired, but it says nothing about that.
So, we continue to depend upon the
weather Gods and on imported food-
grains, but not a word is said here
about the miserable failure of pro-
curement by most'of the State Gov-
€rnments and the total refusal, in spite
of some talk now and again thrown
out in the press, to set up a really
viable distmibution machinery which
will be able to provide people not only
with foodgralns but with other essen-
tial commodities alsp at reasonakle
vriceq.....
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SHRI PILOO MODY: And party
funds.

SHR1 INDRAJIT GUPTA: Mr
Mohan Dharia, I believe, was made
the Chairman of a Committee which
went into thig question of public dis-
tribution system and they are sup-
posed to have submitted a report
while he was stil] the Minister in the
Planning Ministry. What has hap-
pened to that? Why does pot Mr.
Mohan Dharia start a crusade about
that? His own report, his own re-
commendation—what has happened to
that? Why did he not bother about
that? Why did he not start a big
hullabaloo and a crusade about get-
ting implementation of that recom-
mendation about the public distribu-
tion system? He does not seem to bé
interestej any more once he left the
Planning Ministry, He now only sees
the visiong of the red flag flying over
the Red Fort. Idietic persons they are.

Then, my friend, Shri Remsingh
Bhal has also indicated it. I will say
that in the last one year, 197475 and
I regret to gay (hat, the labour policy
of this Government, instead of moving
forward a more pregressive manner,
is going backward. A more retro-
grade labour policy has been intro-
duceq over the last 12 or 14 months.
There are no signg of that long-pro~
mised Industrial Relations Bill, A
wage freeze has been introduced
Strikes are sought to be suppressed
by repression...

SHRI PILOO MODY: Only 31 mil
lion man-hours.

SHRI INDRAJIT GUPTA: About
the working class, the President here
in his Address offered his congratu-
lations for the hard work they are
doing ang so on. It sounds like &
cruel joke when the workers to-dmp
are being put to the greatest difficul
tles imaginable in the face of the'
rising prices on the one hand end
theéir wage freeze 6n tha nthas
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Another thing is this/projected sell-
out of the public sector,...(Interrup-
tions) 1 would like to know about
this. Mr. Salve's Party allowed Mr.
Subramaniam sometime ago to get
away with a statement assuring all
private sector people that there would
be no more talk of nationslisation. All
right, no more nationalisation. From
that, this Government has gone one
step further and said now, ‘We will
put tbe shares of the public sector
on sale’ There is a difference bet-
ween no more nationalisation and sell-
ing out the public sector.....

SHRI N. K. P. SALVE (Betul): It
will be sold to the employees.

SHRI INDRAJIT GUPTA: We
know how much capacity the emplo-
wyees have got to buy up the shares in
the great public sector concerns, This
is exactly what the Tata memorandum
has very clearly demanded in 1972.
This is clearly what Mr. Birlas recent
memorandum has demanded....

SHRI N. K, P. SALVE: I never
mind what the Communists have to
say. But would you have any objec~
tion to it?

SHRI INDRAJIT GUPTA: The
Tata’s and the Birla's memoranda are
now bearing their poisonous fruit. And
Mr. T. A. Pai has the gumption to go
round the country hawking this new
jdea of selling out the share of the
public sector which goes directly
against the Industrial Policy Resolu-
tion which was approved and accepted
by the Parliament,

Then, as far as the drive against the
smugglers and black money goes, at
Seast we had welcomed it very much
when it was launched and I think it
did have some salutary effect to begin
with. But there seems to be a per-
ceptible slackening of it. Why? We
want to know, What is the reason
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for it?7 Bome of my friends here
would like to say that it is because
the elections are coming. On the
other hand, these same friends did not
like strong steps to be taken against
these smugglers and black money
operators, So they are a bit quiet on
the question just mow; but what has
the Government to say? Therefore
1 say, unless these issues and many
other issues, the question of land re-
forms, the question of actually distri-
buting the surplus land, the actual
question of giving homesteag rights
guaranteed to landless peasants and
agricultural labourers, if these things
are not tackled, il you have not got
the will and the determination to Bo
about doing these things, then you can
only take resort to tbese dreams of
flirting with Jayaprakash, having dla-
logues with Jayaprakash for wesning
him away somehow or other from Mr.
Atal Bihari Vajpayee's clutches or
something like that. Ard, he goes on
saying, and he is moure emboldened now
to the stage where he is making open
calls to the army to disobey orders. 1
was surprised to read in today's
papers that Mr. Jagjiiwan Ram was
asked somewhere; How long will you
allow anybody to make calls of this
type to the army? And, Mr, Jagjiwan
Ram is reported to have said in today's
papers, perhaps he said it jokingly, I
don't know, ‘'so long as his appeals
do not produce results. Sir, what
does it mean? —That is, only after
the appeal beging to produce results
and here and there when orders begin
to be disobeyed by the army, only
then, according to Babu Jagjiwan Ram
who is a former Defence Minister, I
say, only then, he will be worried
about thiz tinkering with the army.
I don't understang this kind of namby-
pamby, milk and water, defensive,
vacillating, half-hearted, confused
attitude on behalf of the Government.

Therefore, Sir, I will end by saying
that on all such vital issues, the Presi-
dent’s Address is absolutely 8 master-
piece of half-heartedness and evasion.
And Mr. Stephen, who wag put up a8
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the opening speaker here to propose
this Motion of Thanks to my surprise
said a few things,—not the usual sort
of thing we expect from him—I am
very glad for that change. But one
thing he did say and that was that
the present capitalist system which is
ridden in crisis today in all capitalist
countries by inflation, by growing un-
employment, by various types of
financal erisis and so on, this capitalist
gystem this capitalist path with which
our economy is intimately linked, can-
not solve the people’s problems, this
crisis will go on-. being aggravated,
and if, in our country, we refuse to
take even the elementary steps to-
wards some radical changes, some
radical economic refirms, giving re-
lief to the people, then that same
crisis-ridden, inflation-ridden, unem-
ployment-ridden, capitalist path will
spell doon for our couniry too. There-
fore, Sir, I would end by saying that
it is high time people woke up to the
danger, to the menace of this danger,
and not to be taken away by the face-
tiousness of my friends here; it is all
right to be always a clown and a jokar.
But there are certain forces which are
there working behind them and also
goading them on. There are some
Jessons which we have to learn from
the pages of history so that we can
save the country before it is too late
and I will end by saying, by request-
ing, by reminding my friends here and
there also that when they speak kind-
ly let them say something either in
favour or against, either yes or no,
about what they think about JP's
appeal to the army, Don't try to
cover up, don't try to soft pedal, don’t
try to hide it. Please say something
and by what you say you will be
judged by the people of this country,
And say something also about Jaya-
prakash Ji's repreated insistence that
he is going to refuse to be weaned a-
way from the parties of {he right. He
says, he will depend wupon them, he
will remain with them, whatever
others might say, and he says, I am
not going to leave that, it Is unthink-
able, I will remain with them'. There-
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fore, now pleas¢ check up your posi=
tion viz-g-vig this movement, and tell
us what you propose to do and then
only it would have been worthwhile to
some extent, in my opinion, to bave
this debate.

SHRI MALLIKARJUN (Medak):
Mr. Deputy-Speaker, Sir, I convey my
thanks for the speech made by the
President,

.

15.40 hrs.

[Surr DiNEsH CHANDRA GOSWAMI in
the Chair]

He made a mention about the future
programmes that are going to be
undertaken by this Government. I
express my concern for the rising
prices, persistent inflation and corrup-
tion prevailing in this country and, at
the same time, I also appreciate the
measures adopted by the Government
to solve all these things. However, it
has become a fashion for the Opposi-
tion to make constant allegations em-
phasising on the failures on the part
of the Government of India to meet the
needs of the people of this country.

Sir, it is their duty to accuse the
Government but, at the same time,
they are also shirking their own res-
ponsibility to the people and to what
extent they are responsible as Opposi-
tion Party., In a Parliamentary
Democracy the responsibility of the
Opposition is also to see that the in-
terests of the people are protected,
However, Sir, my hon, friend, Shri
Mavalankar quoted in the last session
certain Sanskrit quotations inscribed
in the various doors of the Parliament
House, but he has forgotten unfor-
tunately to mention the Sanskrit
quotation that is written in one of the
doors of this House. I shall quote
what has been written in this door,

It is as follows:—
wReTATTrTTeT AT GRY ware

To-day my government is perlorming
its duty and now it is up to the people
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of this country to appreciate it. It is
for the people of this countiry, the
Members belonging to this side as well
as Members of the Opposition and
whose responsibility it is, to see that
various policies evolved for the welfare
of the people of fhis country by Shri-
mati Indira Gandhi are fully imple-
-mented with a cooperative spirit so
that they can result in the betterment

of the common man in this country.

Of course, there are lapses on the
part of the citizens of this country
who belong to four categories—one
may be the common people, the other
may be the ruling party and the third
may be the Opposition party and the
fourth may be the bureaucracy. I
want to emphasise on one vital point
which the people of this country be-
lieve is that there 18 a national eco-
nomic and political crisis, The Opposi-
tion too says that there ig a national
and economic crisis. I believe that
this national and economic crisis and
political crisis can be saved only by
one citizen, that is, by Shrimati Indira
Gandhi, the Prime Minister of this
country and by nobody else. How-
ever stalwart a person like Shri Jaya-
prakash Narayan Ji in North and Shri
Kamaraj in the South and in between
Shri Morarji Desai may be, they can-
not help in safeguarding the interests
of this country, They are making
provocative speeches which are highly
destructive, They have forgotten that
in this country the result of Shri
Jayaprakash Narayan Ji iz nothing
but violence, arson, looting and law-
lessness even though I have great re-
gard for Shri Jayaprakash Narayan Ji
who is the follower of Mahatma
Gandhi. Mahaima Gendhi fought
against Imperalism and the weapon he
used against imperlaliam was truth
and non-violence. But before resorting
to such an agitation this stage, what
Mr. Jayaprakash was doing fifteen
years ago?

Sir, thelr main object is to gee that
disruption takes place. They have
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completely forgotten the spirit of ger-
vice to the nation. This country which
has acquired name in securing perfect
democracy, secularismh and socialism,
the people of this country must nef
become prey to the misleading of the
Opposition whose actions are fully
based on malafide intentions. Except
accusing the Government they have
no other duty to perform,

I can also reveal in this House the
efforts on the part of Government of
India to eliminate poverty, ignorance
and to providing shelter to the com-
mon peasants are really praiseworthy.
Additional investment in agricultural
production, irrigation, power, fertiliser
and now in oil exploration is very
helptul to achieve the objective of the
people. Our monetary and fiscal
policies are quite helpful at this junc-
ture to check inflation and corruption,
Mr. Pai is here in the House, If his
policy of public distribution essential
commodities is adopted, the same will
result in eliminating some of the pro-
blems.

Sir, we have to appreciate the with-
drawal of the railway strike, under-
ground nuclear explosion &and other
steps taken by our Government, Even
though some of the great countries of
the world have not liked our under-
ground nuclear explosion yet I am of
the view that nuclear explosion is
absolutely indispensable for the de-
fence of our country as well as for
peaceful construction of various pro-
jects in this country.

Sir, after the visit of Dr. Kissinger
and the constitution of Indo-US.
Jrint Commission, it is painful that
America has resumed supply of arms
to Pakistan, The resumption of such
arms aid may result in aggression but
I am fully confident the people of this
country will face the aggression under
any circumstances with a spirit of
sacrifice ag was established {n the past
Indo-Pakistan war for Bangladesh.
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Lestly, 88 we know, the policy of
Panchsheel and non-alignment en-
unciated by Nehru is being observed
by us in our international affairs,
India’s relationg with other countries
are all right. We expect that rela-
tions with Ching will also be normalis-
ed and finally we will work with a
united spirit for the development and
progress and prosperity of this coun-
try. Bir, lastly, I would appeal to the
Prime Minister that gshe must adhere
firmly to the policies laid down by
her. People of this country are be-
hind her and they are not going to be
deceived by the Opposition whose
constant alm is to blame the Govern-
ment and to frame allegations against
the Ministers in Government, They
have forgotten their basic duty as the
repregentatives of the people,

Sir, I would also emphasise this

point and I expect that Government -

will work towards creating more em-
ployment potential which is the most
important factor today and which has
resulted in frustration and restlessness
among young men. At the same time,
1 also expect that Government will

" bring forward the urban ceiling law,
I have every confidence that the Gov-
ernment will stand by the firm policies
that have been enunciated without
being worried about what the Opposi-
tion says. I am also confident that
the Government will work for the
unity and prosperity of this great
country.

SHRI P. K. DEO (Kalahandi): Sir,
like old wine in a new bottle, the
President’s address is a repetition of
in annual ritual, praising the activi-
lies of the Government and it is a
futile exercise, without taking into
tognisance the serious and burning
troblems of the day, without giving
iny new directive or projecting any
|dtmension to tackle the problems like
\orruption, upemployment, abnormal
Brice rise, economic bankruptcy, in-
iﬁaﬁon and electoral reforms.

i
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8ir, the Presidont has fafled to see
the writing on the wall He has
failed to realise the anti-people poli~
cies of his Government which have
been outright rejected by the people
at large. This has been manifested
in the by-elections held in Jabalpur,
Govindpura ang in Haryana, Bir, they
must not gloat over the result of
Barpeta, They should realise that
their margin has been reduced from
a lakh ang thirty six thousand to only
twenty eight thousand in spite of the
President visiting that area. Sir, the
President has also failed to appreciate
the spontaneous popular upsurge
under the Gandhian leader, Shri
Jayaprakash Narayan, who hag the
determination to fight the anti-people
policies of the Government till the
end.

Sir, the President has not admitted
his Government's failure to tackle
these various maladies which is the
result of the persistent pursuit of the
same dogmatic policies and priorities,
without taking into consideration the
pragmatism. This hag brought this
country to this mess.

Sir, Japan and West Germany, de-
feated and humiliated nations in the
Second World War have re-built their
economy, like phoenix arising from
the ashes. Now, they are among {he
top-most economic powers of the
world, Even China hag made tremen-
dous progress. The growth rate of
China in steel, coal, foodgrains, crude
oil and foreign trade is fantastic. I$
is an oil exporting nation today be-
cause it has taken to pragmatism, be-
cause the peasanis after working in the
communes are permitted to cultivete
in private plots ang priorities, and in~
centives are given in the industrial
sector to skill, Sir, ideology is secon-
dary there, They have realiseq that
econormic incentiveg are more effective
than dogmatic expositions.

Sir, in this countrv, the creative
genius of man, the creative gentus of
the individual has been curbed hy
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permits licences and quotas which 1 condemp in the strongest terms

have opened the flood-gates of cor-
ruption. It has impedeq the growth
of the nation.

The President speaks of ecoromic
stability. In 1964-85, real national
income was estimated to have increa-
sed by Rs. 4,160 crgres. In the same
period, money supply expanded by
Rs. 6,741 crores. This imbalance
is the main reason for the econcmic
erigsis. The imbalance has further
worsened since 1971-72. The real
national income rose by Rs. 1,348 cror-
e and money supply by Rs. 8,860
crores. That means that the national
income rose by 7 per cent and money
supply by 54 per cent.

What is its effect on prices? The
index price of fooq articles (Base
1861-62: 100) has reached 360. The
purchasing power of the rupee has
gone down to 25P 1n terms of its value
in 1949-50. There hag been com-
placency in the President's Address
on the seasonal decline of prices, be-
cause there has been a good harvest
this year. I submut thiz is a tem-
porary phase. The rprice of rice
which is the staple fooj in eastern
India has gone up to 400 per cent
which is beyond the purchasing pow-
er of the common man. The situa-
tion has been further worsened by
the bungling of the FCI and the State
Government’s arbitrary imposit.on of
levy for procurement of paddy at
unremunerative prices, If it {s anti-
hoarding, I fully support it, but we
find that resistance 1s coming from
the youth of the area. They want
the surplus grain to be stored in their
panchayats so that it cuuld be dis-
tributed in the lean months among
the villagers, But Government's
policy is that the surplus paddy should
go to the millowners who have been
given the benefit of exporting 25
per cent and relling at any price in
the market.

Thus there hag been a clash, Fir-
ing has taken places in two places
in Sambalpur, in Chattisgarh in Rai-
pur district and in Balaghat.

violence which is a part of our life
today, which has been injecteq iInto
the body-pelitic of the country, and
I condemn Government's failure to
curb it. Government has not yet
unfold the mystery of the death of
a Cabinet Minister, SBhri Lalit Nar-
ayan Mishra. There 15 the case of
Shri Parsuram ‘"Satvathi, a brdding
Journalist and BLD worker of Bolan-
gir, who was crushed to death under
the wheels of a Congress jeep on
28-11-74.

MR, CHAIRMAN: The hon. mem-
ber might continue later. We inter-
rupt the debate now {o enable the
hon. Prime Minister to make a state-
ment on Jammu and Kashmir,

1640 hrs.

STATEMENT RE. JAMMU AND
KASHMIR

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF PLAN-
NING AND MINISTER OF SCIENCE
AND TECHNOLOGY (SHRIMATI]
INDIRA GANDHI): In pursuance of
Government's policy to secure the ac-
five cooperation and nvolvement of
all democratic, secular and progressive
forces in the country it was considered
desirable to have a dialogue with
Sheikh Mohammed Abdullah. Hon'ble
Members are aware that Sheikh Ab-
dullah had played a notable part in
the freedom sicuggle and in the acces-
sion of the State of Jammu and Kash-
mir to the Indian Union. He formed
and headed the Government of the
State for a number of years after In-
dependence. Despite the differences
which led to the subsequent estrange-
ment it seemed clear from the public
statements made by Shelkh Abdullah
as well as personal talks with him that
his commitment to basic national ideals
and objectives haq remained unchang-
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ed. He reaffirmed that the accesgion
of the State to the Indian Union was
final and irrevocable. His main area
of concern was about the legal and
constitutionl changes made after
August, 1853.

It was decided that Mirza Afzal Beg
whom Sheikh Abdullah named for the

purpose and Shri G. Parthasarathi |

whom I entrusted with the task should
examine these changes in depth and
make appropriate recommendations.
After extensive discussiong they reach-
ed agreement on various points which
are incorporated in the Agreed Con-
clusions, a copy of which is placed on
the Table of the House. These conclu-
siong formed the subject matter of
further discussions at a political level
in which Sheikh Abdullah, Syed Mir
Qasim, the Chief Minister of the State,
and Sardar Swaran Singh participated.
As a result of these an understanding
hag been reached ag disclosed in the
letters exchanged between me and
Sheikh Abdullah, copies of which are
also placed on the Table. I shall refer
to certain basic features of the under-
standing,

The Agreed Conclusions have been
formulated within the frame.work of
the Constitution of India. The cons-
titutional relationship between the
State of Jammu and Kashmir and the
Union will continue as it has been and
the extension of further provisions of
the Constitution to the State will con-
tinue to be governed by the procedure
prescribed in Article 370. There will
be no weakening of the ties which exist
between the Union of India and its
constituent unitgs of which the State
of Jammy and Kashmir is one. 7The
existing jurisdiction of the Centre to
deal with activities directed towards
qguestioning, or disrupting the sove-
reignty and territorial integrity of
India, or bringing about cession or sece-
ssion of any part of the territory of
India from the Union, will alse conti-
nue. It has also been agreed that any
amnendment of the Constitution of the
State on certain specified matters of
impartance will not becrme effective
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unless the assent of the President is
obtained. The Agreed Conclusions seek
to reassure the State that in case the
State Government comes up with any
proposal to change any Central law
made after 1953 on matters in the Con-
current List such as social welfare
measures, cultural matters, sicial
security, procedural laws and the like,
the grant of assent to the Bill will be
sympathetically considered.

A proposal was made by Mirza Af-
zal Beg that the jurisdiction of the
Supreme Court in relation to the State
should be curtailed. This was not ac-
cepted as it is considereq important
that the Supreme Court should conti-
nue to have its original and appellate
jurisdiction in the metter o2 Writs, ap-
peals and other matters. However, it
wag agreed by collateral letters (Copies
of which are placed on the Table) that
the provision in Article 132(2) enabling
the Supreme Court to grant special
leave on the refusal of a certificate by
the High Court need not apply to the
State. Action on this w:l1 however,
be taken only when the State Govern-
ment comes up with a proposal in this
behalf,

Hon'ble Members will notice that
the question of nomenclature of the
Governor and the Chief Minister could
not be settled. Thig is a matter which
is provideg for in the State Constitu.
tion which at present uses the expres-
sions “Governor” and *Chief Minie-
ter”. A change in the nomenclature
can be made only by amendment of -
the State Constitution by the State
Legislature. So far as the Chief Mi.
nister is concerned, there should be no
objection to the adoption of the desig-
nation "Wazir.e-Azam' in the State if
the legislature of the State of Jammu
and Kashmir amends itg Constitution
accordingly. Until this is done, the -
present designation will continue,

Sheikh Abdullah was very anxious.
that to start, with the constitutional "
relationship between the State and the -
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Centre ghould be as it was in 1953
when he was in power. It was ex.
plained to him that the clock could
not be put back in this manner. Mirza
Afzal Beg pressed for the transfer of
provisions relating to Fundamental
Rights to the State Constitution, the
removal of the supervision and control
of the Election Commission of India
.over elections to the State Legislature,
and the modification of Aiticle 35¢ to
require the State ‘Government's con-
currence before imposing President's
Rule in the State. It was not found
possible fo agree to any of these pro-
posals. I must say to the credit of
Shiekh Abdullah that despite his strong
views on these issues, he had accepted
the Agreed Conclusions.

The State Government is in agree-
ment with the understanding reached
and the approach in regard to politi-
cal cooperation with Sheikh Sahib and
hig followers as being in the interests
of the State and the country

Hon’ble Members will have seen the
statement made by Mirza Afzal Beg
on February 6th, 1975 to the effect that
in the changed circumstances plebis.
cite has become irrelevant and that
the name and objectives of the Plebis-
cite Front have to be changed accord-
ingly. We have been wmnformed that
this statement was endor-ed ot the
recent meeting of the Executive Com-
mittes of the Party and that Mirza
Afzal Beg has been entrusted with
the task of calling a meeting of ihe
General Body of the Front for taking
the necessary follow up action in this
regard.

As is disclosed in the letters ex-
changeq Sheikh Abdullsh has stated
in clear terms that the future of Jammu
and Kashmir lies with Indla and that
as one who cherishes the ideals of de-
mocracy, secularism and socialiam, he
has come forward with his cooperation
with a view to further strengthen the
tond between the State ard the Unlon.
We bave every confidence that he will
.make his own distinctive contribution

St. Re. Jomviu
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to the task of strengtheming the nation
and sustaining its ideals,

The settlement that hag been reach.
ed is an entirely domestic matter. It
has been endeavour of Government to
fing satisfactory solutions for political
problems in a spirit of conciliation. The
manner in which differences with
Sheikh Abdullah have been resolved
showg the vitality of the functioning
of our democracy. It is my sincere
hope that the agreement will open a
new era of understanding and coopera-
tion with those in the State of Jammu
and Kashmir who had not associated
themselveg with the main stream of
national life during the last two de.
cades. It will also amply demonstrate
the identity of interests and ideals of
the people of the Btate with those in
the rest of India and mark a milestone
in the onward march of our nation.

Agreed Conclusions

1. The State of Jammu and Kashmir,
which is a constituent unit of the Union
of India, shall in itg relations with
the Union, continue to be governed by
Article 370 of the Constitution of India.

2. The residuary powers of legisla-
tion shall remain with the State; how-
ever, Parliament will continue to have
power to make laws relating to the
prevention of activities directed to-
wards disclaiming, guestioning or dis
rupting the sovereignty and territorial
integrity of India or bringing about
cession of a part of the territory of
India or secession of a part of the ter.
ritory of India from the Union or caus-
ing insult to the Indian National Flag,
the Indian National Anthem and the
Constitution,

3. Where any provision of the Cons-
titution of India had been applied to
theBtateu!JanﬂnuandKaﬂ:mkwlth
adaptations ang modifictions, such
adaptations and modifications can be
alterned or repealed by in Order of the
President under Article 370, each indi-
vidusl proposal fh this behal? being
considersd on its merits; but wvmm
of the Constitution of Indla slréady
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applied to the State of Jammu and
r without adaptation or modi.
fication are unalterable

4. With a view to ussuring freedom
to the State of Jammu and Kashmir
to have its own legislation on matters
like welfare measures, cultural matters
gocial security, personal law, and pro-
cedural laws, in a manper suited to
the sepical conditiong In the State, it
{s agreeg that the State Government
can review the laws made by Parlia.
ment or extended to the State after
1053 on any matter relatable to the
Concurrent List and may decide which
of them, in its opinion, needs amend-
ment or repeal. Thereafter, appropriate
steps may be taken under Article 254
of the Constitution of India. The grant
of Pregident’s assent to such legislation
would be sympathetically ronsidered.
The same approach would be adopted
in regard to the laws to be made by

Parliament in future under the proviso
to clause 2 of that Article; the State
Government shall pe vonslted regard.
ing the application of any such law to
the State anq the views of the State
Government shall recelve the fullest
consideration.

5. As an arrangemernt reciprocal to
what has been providud under Article
368, a suitable modification of the
Article as applied to the State should
be made by President:al Ordzc to the
effect that no lows made by the Legis-
lature of the State of Jammu ard
Kashmir, geeking to make any change
in or ip the effect of any provision of
the Constitution of the State of Jamnu
and Kashmir relating to any of the
undermentioned matters shall ‘ake
effect unlegs tha Bill having been re-
served for the consideration of the
Président receives his assent; the mat-
ters are:
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(a) the appointment powers, func-
tions, duties, privileges and
immunities of the Governor;
and

(b

—

the following maiters relating
to Elections, namely, the sup.
erintendence, direction and
control of Elections by the
Election Commission of India,
eligibility for inclusion in the
electoral rolls without discri-
mination, adult suffrage, and
composition of the Legislative
Council, being matterg speci.
fleq in Sections 138, 139, 140
and 50 of the Constitution of
the State of
Kashmir.

Jammu and

6. No agreement was possible on the
question of nomenclature of the Gover-
nor and the Chief Minister and the
matten is therefore remitted to the
Principals.

Afzal Beg Mirza Mohammad
G. Parthasarathi.

New Delhi.
Dated: November 13, 1974.
Copy of letter of Sheikh Mohd. Abdul-
lah to the Prime Minister
CONFIDENTIAL
3, Kotla Lane,
New Delhi
Dated 11-2-73
My Dear Prime Minister,

I have seen the text of the conclu-
sions reached between Shri G. Partha-
sarathi and Mirza Mohammad Afzal!
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Beg on the various constitutional issues
concerning the Centre-State relation.
ship between the State of J & K and
the Union of India. I have studied the
document and have also had discussions
with you. As you are aware, it ig my
view that the constitutional relation-
ship between the Centre and the State
+of J. & K. should be what it was in
1953. Nevertheless, I am happy to say
that the agreed conclusions provide a
good basis for my cooperation at the
political level ang for Centre.State
relationship.

I appreciate that the main purpose
of the dialogue was to remove mis-
apprehensions on either side to ensure
that the bond between the Union and
the State 1s further strengthened and
to afford to the people of the State full
scope for undertaking social welfare
and developmental measures.

The accession of the State of J. & K.
to India is not a matter in 1ssue. It
‘has been my firm belief that the future
of J. & K. lies with India because of
the common 1deals that we share. I
hope you would appreciate that the
sole reason for my agreeing to co-
operate at the political and governmen.
tal levels is to enable the State Gov-
ernment to initiate measures for the
well-being of the people of the State
which I have always considered as my
.sacred trust. It will be my constant
endeavour to eusure that the State of
J & K continues to make its contribu-
tion to the sovareigntly, integrity end
progress of the Nation. Bv the same
token, I am sure that the Central
Government would cooperate with the
State Government fully in respect of
measures to be undertaken by the
State Government to fuither the pro-
gress and welfore of the people of the
State as an integral part of India.

The country ig passing through a
critical period ang it is all the more
'necessary for all of us who cherish the
ideals of democraay, secularism and
:socialism, to strengthen your bands as

FEBRUARY 24, 1975

St. Re. Jammu 316
and Kashmir

the leader of the Nation ang it is in
this spirit that I am offering my whole-
hearteq cooperation,

Yours sincerely,
8d/- (8. M. Abdullah).

Shrimati Indira Gandhi,
Prime Minister of India,
New Delhi,

——

Copy of the Prime Minister’s letter to
Sheikh Mohd. Abdullah

CONFIDENTIAL
New Delhi.
February 12, 1978
Dear Shiekh Saheb,

1 am happy to receive your letter
expressing your concurrence with the
conclusions reacheq between Mirza
Mohammed Afzal Beg and Shri G.
Parthasarathi, on certin constitutional
aspects of the relationship of the Cen-
tre with the State of Jammu and Kash-
mir and offering your whole.hearted
cooperation at the political and govern-
mental level to further promote the
well-being of the State of J. & K. 1
am aware of your views on the Centre-
State relationship in respect of the
State of J. & X. I have already explain-
ed to you that the clock cannot be put
back and we have to take note of the
realities of the situation. I am appre-
ciative of the spirit in which you have
expressed your agreement with the
termg of the agreed conclusions,

The agreed conclusions have been
examined and I am in a position to in-
form you that such appropriate execu-
tive action as may be necessary to give
effect to them will be taken. I have
been in close touch with the Chief
Minister of the State who is in agree-
ment with the approach in regard to
political cooperation with you and the
understanding reached about the re.
lationship of the State with the Union.

The Central Government would un-
doutebly continue to cooperate with the
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State Government fully in respect of
measres to be undertaken by the State
Government to further the progress
ang welfare of the people of that State,
which is of equal concern to the Cen-
tral Government.

As pointed out by you, the country
is passing through a critical period and
it is a matter of great satisfaction to
me that a person of your stature who
made &n outstanding contribution dur-
ing the freedom struggle should come
forward again to cooperate in the task
of strengthening the nation and sus
taining its ideals,

Yourg sincerely,
8d/- (Indira Gandhi).

Sheikh Mohd. Abdullah,
3, Kotla Lane,
New Delhi.

—

Copies of collateral letters
November 13, 1974.

Dear Shri Parthasarathi,

In the course of our discussions, I
made a proposal that appeals to the
Supreme Court under Article 132 of
the Constitution of India from the de.
cision of the High Court of Jammu
and Kashmir, should lie only on a cer-
tificate under clause (1) of that Article.
After a detailed discussion on this, you
had agreeq to the proposal and stated
that it can be implemented by an Order
under Article 370 making suitable mo-
difications made under Article 367.

Kindly acknowledge receipt of this
letter.

Yours sincerely,

8d/- Mirza Mahammad Afzal Beg
Shri G, Parthasarathi,
31 Aurangzed Road, New Delhi.

November 13, 1974,
Dear Beg Saheb,

I acknowledge receipt of your letter
dated the’ 13th November, 1974. The
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proposal referred to therein was dis-
cussed between us at length and agreed
to by me. It can be implemented by
an appropriate Order of the President
in accordance with the procedure pres-
cribed under Article 370.

Yours sincerely,

Sd/- G. Parathsarathi.

Mirza Mahammad Afzal Beg,
Camp: New Delhi,

— L)

ot wew fagrd qroadt : (vnrfene)
e T, OF A7 fFamTr ww y )
A WA AT 9T 9T W@ o § oAy
gt = & faafo e o, ww
aeg 1 w7 f7dw § 1 o o "erd &
W A A AEAE . . (wAA).
fewrwm &Y wer g

friossewr v A sy & s
¥ g ¥ mfefsw 370 M
TCITAE T AW far § 0 wnfefee
370 gAR dfmam ¥ FRE &
AgE ot ¥ w7y a1 % ag weex fad-
o e e 1w Faert wrorer 37
w1 g FE I }7 s wifefe
370 d@fqam ¥ gAwr & fag @@ r
@m?

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RAMA-
IAH): Let him read the papers that

have been laid on the Table. After.
wards these things will arise.

SHRI ATAL BIHARI VAJPAYEE:
Am I to understand that the Prime
Minister is not going to reply to my
questions? (Interruptions)

st wAree i : (gmAmR)
awrafy off, & swdT qutr wd ¥
TF FEE W W 0. (sqwwin)

oo XEg, W ¥ AR o & W

T o fret W @ B
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SHRI B, K. DASCHOWDHURY
(Cooch-Behar): On a point of order,
Bir. It is a convention of this House
that atier g statement ls made by the
Prime Minister or any other Minister,
no clarification is allowed. May I
ktow under what rule are you allow-
ing them?

SHRI K. RAGHU RAMAIAH: Let
the papers be circulated. Let all the
hon. Members read them and after-
wards we will have a discussion. Gov-
ernment themselves will come forward
with a motion and you will have enough
time to discuss it

MR. CHAIRMAN: Normally when
a statement is made, no questions are
permitted. But in this case, two mem-
bers wanted to have certain clarifica-
tions. The Mmister of Parliamentary
Affairs has suggested that after the
papers aie c.rculated, obviously this
will be debated. Let them put the
questions. This will give an indica-
tion as to what type of questions may
come up.

SHRI K. RAGHU RAMAIAH: This
18 an irregular procedure. How can
you distinguish between one member
and another member and not allow
questions by some members?...
(Interruptions)

st e fw @ 2fEd, woEY
ST B A W A AW @ F

st wew fieyd xwga ;g
@Y, gk fow A faw 7 Fd

MR. CHAIRMAN: Let us not go
into it.

off wrw fagrey ot : A F
T I o @ g AW
afl &, Tdw & wwefa off, @ ¥
g W1 f5 gae g ww ¥ oW
gl 9l Wi 9 e sEnlt @t
wT T aff qe @7
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is not a question of one or two mem-

bers putting questions. It s a ques-
tion of the whale House reading these
letters, which will be circulated, and
then asking questions, It can very well
happen that many of thg points that
they may raise would be clarifled by
the papers themselves. So, my sug-
gestion is this.. Let them read those
papers first and then ask questions. ..
(Interruptions)

SHRI PILOO MODY (Godhra): 1
take strong objection to this brow
beating. . . (Interruptions)

MR. CHAIRMAN: There is no ques-
tion of brow beating.

SHRI PILOO MODY: The Congress
Party wants fo know under what rule
you are speaking.

MR. CHAIRMAN: Shri Vajpayee
had two suggestions. One was that
the documents should be ecirculated.
The second was that he wanted to
ask some guestions. Now the hon. Mi.
nister of Parhamentary AfTairs has said
that the documents themselves may
give a clue or answer to some of the
questions,

SHRI K. RAGHU RAMATAH: I said
“generally"; not to all guestions.

MR. CHATRMAN: Therefore, I am
suggesting that these documents should
be circulated today.

SHRI PILOO MODY:
get out of this.

You cannot

MR. CHAIRMAN: I am not getting
out of it. You persue those documents.
After that, if there ig any question
left, you will have opportunily to ask
those questions.

320 .-
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SHRI PILOO MODY: Pleage give
me one minute. Now you cannot ask
him not to ask the question. If you
had stopped him suo motu from asking
his questions, it would have been an-
other matter, Now after the interven-
tion of the Mimster of Parliamentary
Affairs it becomes a matter of self.res-
pect for us, that Shri Janeshwar
Mishra is allowed to ask a question.
It is as simple as that. Why are you
wasting time?

SHR! SHYAMNANDAN MISHRA
(Begusarai): Sir, on a point of order.

SHRI R. S, PANDEY (Ramand-
geon): Under what rule are you per-
mitting him to speak? Atfter a Minls-
ter has made a statement, {here canuot
be any discussion.

MR, CHAIRMAN: He is rising on
a point of order.

SHRI SHYAMNANDAN MISHRA:
I am rising on a point of order. You
were pleased to call upon the hon.
Member, Shri Janeshwar Mishra to
seek certain clarifications. Now, in
the meantime, an interruption was
made by the hon. Minister of Parlia-
mentary Affairs, The question that
arises is, when the chair had plready
taken a decision wath regard to a re-
quest made by an hon. Member, could
that decision of the Chair be modified
by the intervention of the Mimster, of
the Government? Secondly, it is for
the Government fo consider, when cer-
tain questions are acked, particularly
the one that hasg been put bv the hon.
Member, Shrl Vajpayee, whether such
questions should remain unanswered.
Woulg it not give an impression that
the Qovernment is proceeding about
the whole business In a very secretlve
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manner? A clarification is sought with
regard to an important point. Whe-
ther I would seek that clarification at
this stage or 1ater after having studied
the document is a different matter. So
far as I am concerned, ] am reserving
my comments, although in certain parts
it appears to be a happy thing that there
is an attempt at restoration of under-
standing and goodwill between the
Government of India and a certain
section of the population. But since
this question, a very important ques-
tion, had been asked, which is Lound
to resound in the country, if you allow
it to remain unanswered, the whole
thing that it going to take place to-
morroyw would be taking place under
the ghadow of doubt in the country,

MR. CHAIRMAN: When I permit.
ted Shri Vajpayee, I did not hear the
other side. If I have to give a ruling
I have to hear the other sgide.

SHRI PILOO MODY: There was no
other side to be heard.

SHRI P. K. DEO (Kalahandi): They
callenge your ruling.

SHRI PILOO MODY: Under the
rules, we cannot challenge your rul-
ing. You are perfectly within your
rights to let him have his say. He Is
seeking a clarification. Why are you
unnecessarily wasting time?

MR. CHAIRMAN: When the hon.
Minister of Parliamentary Affairs has
sald that after perusal of the docu-
ments, much of the doubts that hon,
Members have may be clarified....
(Interruptions).

SHRI SHYAMNANDAN MISHRA:
It would be compromising the posi-
tion of the Chair....(Interruptions).

MR. CHAIRMAN: I am not saying
for a moment that Members will
have no opportunity of clarifying
doubts. What I am saying is that the
Minfster has himself said that the
document may clarify the doubts,
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Why do you not go through the docu-
ment?

SHRI PILOO MODY: Please do not
prevaricate, It has nothing to do
with the document. It has only to do
with parliamentary procedure.

MR. CHAIRMAN: How do you
know, without going through the
document, what is said there? You
go through the document.. (Inferrup-
tioms).

SHRI SHYAMNANDAN MISHRA:
After all, they have read the docu-
ment. They can refer Members to
these parts of the document....(In-
terruptions).

SHRIMATI INDIRA GANDHI: My
hon, friends are unnecessarily using
up a good deal of energy and time
when we need to conserve all of it.

SHRI PILOO MODY: Any energy
that I can lend you, you are welcome
to it.

SHRIMATI INDIRA GANDHI' I
have plenty of my own. I thmnk,
my coleague’s remarks have been
misconstrued. He is not trying to
question the Chairman’s ruling or to
browbeat anyhody. He was point-
ing out that if two people are allow-
ed to ask questions, others will also
wish to do so....{Interruptions).

off wew fagrdt avodalt : 7 W
T A OO, W g 9T & arern
g ¥

siveeh ¥Frey wih : el & g
ae W€ arer Y o &)

SHRI PILOO MODY: Only Shri
Janeshwar Misra,

MR, CHAIRMAN: After Shri
Janeshwar Misra, Shri Mathotra wants
to ask a question; Shri Aga wants to
ask a question....{Interruptions).
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MR. CHAIRMAN: Nobody has given
to me.

ot waw fugrer wogqt  feay
gAT ¥ | WO 7 W oo &Y

MR. CHAIRMAN: You go through
the document and clarify the doubt
yourself. I am sorry. If I allow him,
1 cannot then stop others from asking
questions,

SHRI R S PANDEY: Sir, when
you allowed two gentlemen to put
questions, then immediately the atten-
tion of the Chair was drawn to rule
372 that after the statement of the
Minister, the Membera are not cn-
titled to put questions, At that time,
Mr. Raghu Ramaiah said that every-
thing has been explained in the docu-
ment, that the document will be elr-
culated to Members and that after
studying the document, then only the
questiong could arise.

SHRI INDRAJIT GUPTA (Ali-
pore)- Sir, I do not know whether
Mr. Vajpayee hag written to the Chair
or not—he tells me he has ..

MR, CHAIRMAN: No.

SHRI INDRAJIT GUPTA: Anyway,
whether he has written to you or not,
you permitted hMm to put a question.
Mr. Misra is in the unfortunate posi-
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tlon of having been called but not
¥yet been allowed to put g question.
That you eould settle with Mr, Misra.
There may be many others who wouid
like to put a question. The simple
point that I am making is this, Our
views on this question are diametni-
cally opposite to those of Mr. Vaj-
payee, But gince you have permitted
him—you ;hould not have permitted
him or anybody to put a question—
since you have permitted Mr. Vaj-
payee to put a question, that question
will go to the country. A reply can
be given as brief as the question is.
Not to give a reply now, once a ques-
tion has been put, will create a dis-
torted understanding in the country
which I do not want,

SHRI PILOO MODY: In any case,
by now, she hag forgotten the qucs-
tion,

SHRI INDRAJIT GUPTA: I appeal
to you that once you have allowed
him to put a gpecific question, soms-
body from tne other side may be per-
mitted to give a reply. It can be a
very brief reply. The question was
also a very brief one. What is wrong
with that? Nuw, the question will go
to the country without any reply.

MR. CHAIRMAN: The difficulty 1s
this. Mr, Vajpayee immediately stoud
up and sald that this ghould be cir-
culated and rut a question. I did not
tell him that I would ask the Govern-
ment to answer it. I did not say that.
Mr. Vajpayee immediately stood up
and put a question. At that very
moment, it was not possible to stop
him,

SHRI PILOO MODY: If the Gov-
ernment doe2s not reply, let it not
reply.

SHRI SHYAMNANDAN MISHRA:
The Government does not want to
answer the question put by the hon
Member, Mr. Vajpyee, . That |is
understandable. But it i8 not under-
standable at cll that the right of an
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granted by the Chair should be
withdrawn,

MR. CHAIRMAN: If I permit Mr.
Janeshwar Miara, I cannot prevent
others. It will become a debate.
Therefore, I cannot permit him.

SHRI SHYAMNANDAN MISHRA:
I say, on behalf of the entire Oppom-
tion, no other Member of the Oppis-

sition would put any question except
Mr, Janeshwar Misra,

MR. CHAIRMAN: What about the
Congress gide?

SHRIMATI INDIRA GANDHI: if
the House agrees that only two ques-
tions will be put and this will not be
regarded s a precedent for the
future, to put questions after tle
statement, then we agree tp it.

MR. CHAIRMAN: What about the
Congress gide?

1f I permit you, I cannot shut them
out. Therefore, what I suggest 1s that
you read this document, (Interrup-
tiong). What about Congress members?

st wew fgrd wwddt ogn
o fafret & 99 5T 357 S w9
faam

sitmt §faa atay - T, w0

SHRI A, K. GOPALAN (Palghat):
The first question asked by Shri Vaj-
payee is g gquestion which is wvery
important. The Prime Minister nas
agreed 1o reply to two questions,

MR. CHAIRMAN: I cannot shut
the Congress memberg out if they
want to ask questions. If the Con-
gress members and the other Opposi-
tion members agree that no further
question will be asked, them I can
allow. -

SOME HON. MEMEERS: Yes,
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So far as erticle 370 is concermed,
you konow that Jammu & Kashmir is
the only State which had constituted
a separate Comstituent Assembly for
the State to determipne its Constitu-
tion and the gphere of Union juris-
diction over the State. It was left to
that Assembly to decide whether
article 370 should remain or be modi-
fied or abrogated. That is reflected
in clause (3) of that article. That is
why, article 370 wag calleq tempo-
rary, a8 the Constituent Assembly for
that State had not given its decigion
by 1850. That Assembly completed
it work in 1956, but it did not suggest
the deletion or modification of article
370 which, therefore, became a per-
manent part of our Constitution since
1956.

st wew fagrer modat g W
waTq & 1| @A Aoew g fr ofefaw
370 #1 quiw T faar wv & WK
WTd & gfaa Y gagaar } TE )
gaEfa oY, 99 ]1% AW 7 AW @
grit f& s o & &1 @
s dE @ ifgy 1 Wg
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(@) ag saw Wt 7 fRe &
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st qoar ey (fmmgR)
ag a1 feer o W maT g

ot wizw fagyer Mraday . qET TE
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o1, 3 AT TA-sEgR o frer g 7

MR, CHAIRMAN:; You asked a
question and the answer hag come.
Whether you are happy with the
answer or not, I cannot help you
Therefore, let us not have a debate
on~this You will have enough oppor-
tunity of discussing this either in the
debate on the President’s Address or
otherwise. So, let us not go into the
merits of it now,
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SHRI SHYAMNANDAN MISHRA:
Have the Government taken into ac-
count the interprotations of the consii-
tutional position in thig regard after
1956 as given in the United Nations
and by Prime Minister Nehru, on the
floor of this House?

MR, CHAIRMAN: Now, we resume
the debate on the President’s Address.

16.32 hrs.

MOTION OF THANKS ON THE
PRESIDENT'S ADDRESS—Contd,

MR. CHAIRMAN: Shri P. K. Deo,
you may wntinue resume your
speech,

SHRI P. K DEO: I was narrating
how a budding journalist and a BLD
leader of Bolargir wag done to death
under the wheelg of g Congress jeep
and some big shots of the area were
arrested and buil was also refused by
the High Court But as the Criminal
Procedure Code has been gmended,
they have been let off because nn
charge-sheet tras yet been framed
against them and, if no charge-shest
could be frimed within two months
of the incident, the Crimina] Proce-
dure Code 13 very clear, that they
should be let off. They have been
let off and they are now creating
havoc and are intimidating the wat-
nesses. Only the other day we learnt
with great regret how there was a
firing on the peaceful processior of
Jayaprakash Nerayan from the Indira
Brigade.

While talking about electoral re-
forms, the President has been silent
about the role of the big money and
foreign money which hag been cor-
rupting our electiong and making the
electiong a mockery, The poverty and
the ignorance of the people are being
exploited. [ would have welcomed
the President’s Address if he had
given an indication that all the poli-
tical parties snould declare their assets
and annually publish the statement
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of their rececipts and expenditure for
public scrutiny. It will curb to a
great extent the corrupting influence
of money power and the partisan
attitude of the big monopoliss and
money bags.

Regarding corruption, in cvery
session, even though the opposition
parties are very small, they have ex-
posed various skeletons from the
Congress cub-board and it is higl
time that there ghould be a TLokpal
and Lok Ayu:ita an institution to go
into public grievaaces and complaints.
Even though the Government of India
as early as 1971 introduced a Bill, it
has not yet been pussed by this House.
That is why Jayaprakash Nartayan,
according to Mr. Masani, acts as the
non-official Ombudsman of the nation,

While discussing the President’s
Address, I would like to point out
that various irrigation projects and
varwous hydzl projects have been kept
in abevance, No clearance has been
given by the Central Water & Power
Commission because it is subjec: to
adjudication by the Inter-State Water
Disputegs Tribunal. It ig high tirae
that clearance is given to the Upper
Indiravati project in Orissa a3 also
the Narmada project That would
go a long way in solving the power
shortage and the food shortage of the
country. No indicaticn is being given
regarding the termination of emer-
gency in this country. Emergerc:
has been clamped down in the wake
of the Pakistoni aggression in 1971 to
meet the threat to India’s security.
The Union Government hag beéen
made a repository of vast powers the
fundamental rights and other justi-
ciability stood suspended, Sir, in the
meantime, normalcy has been restor-
ed. There wa3 the Cease-firz in De-
cember, 1971. There was the Simla
Pact in 1872. We had the repatriation
of prisoners of war in 1974, We had
the mutual rostal telacommunication,
visa and protoco] agreements, These
agreementg have been signed. In the
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meantime many general elections have
been taking ploce in the States, So,
there i absoiutely np reason for the
continuance of the emergency. On
the other hand, to our great dismay,
we find, the Defence of India Rules 1s
being used to extern politica. and soci-
al workers, to suppress their legitimate
trade union movemerts, to breaking
the railway gsirike and ip ban sucial
and political g1ganisations and censor
newspapers. MISA hag been misused
to detaiming peuple without any valid
grounds, In Bihar out of 300 pcrsuns
detained under MISA 299 have been
released by the High Court. So, it
is high time that the emergency pow-
ers enjoyed Ly the Government and
the emergency which has been clamp-
ed down ghould be gbrogatea.

Aftr going through the President's
Addresg I have come to the conclu-
sion that the Government is for
assuming dictatorial powers. Other-
wise the head of the bigges., demo-
cracy would not have falicitated
Sheikh Muyjibar Rahman in Bangla-
desh, for whos: liberation we shed
our blood and sweat so much, And
when Sheikh Majibur Rahman has a
assumed gweping presidential execu-
tive powers, anq when he can even
veto legislation which could be pass-
ed by the elected Pailiament, can set
up a single rational party, shuiting
out opposition parties, not g little
finger here was raised by this Gov-
ernmers.

8ir, while dealing with Forewn
Affairs, the Piesident ha; mentioned
mostly regard'ng the visit of foreign
dignifaries of the couniry. Qur foreign
policy is 2ot well-defined, 3o far as
non-alignment ig concerned, the Pre-
sident has mentioned;

‘We greatly appreciate the gup-
port given by the USSR to our
policy of non-alignment and friend-
ship among el nations'.

1 cannot understand why the USSR
has been singled out. Our foreign
policy is not subservient io Russian
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interest. Non-alignment is only a
superficial claim. It hag no objective
proof, Non-alignment is only an ex-
tension of the gpecial relationship with
the Soviet Union, Sir, we should
have equal frendship with all big
powers. We should not be sucked
into these block power politics. Re-
garding the rogional balance of puwer
we should not be pawns in the in-
ternational chessboard. We ghould
have an independent foreign policy.
We should bz able to speak from a
position of strength. It is a good
thing that our foreign policy is being
framed by an able Minister Mr.
¥, B. Chavan but at the same {ime I
cannot understand why there ghould
be another person in the name of
Mr. G. Parthasarathy who would be
siting over Mr. Y. B, Chavan and
decide the forsign policy ga Chair-
man of the Policy Planning Com-
muttee, a sort of Supre-Foreign Min-
ister as pointed out by Shri Janesh-
war Mishra.

1t 1s because of our leanings to a
particular pig power that our neigh-
bours, Shri Lanka and Nepal have
their leanings more toward: China,
and South Asia has become a region
of mutual suspicion, tension and arms
race which we all dislike,

In this regard, I would like to point
out that the Government of India
cannot afford to be a propaganda me-
dia of USSR ke our CPI {fric.ds.
The design of the CPI is to capture
power by miltration finto the ruling
party and :ubotaging the demccratic
institution which has been very well
manifested in their Vijayawada the-
sis. It is a mty that in thirty years.
we have failed even to earn the good-
will of all the nations,

Another thing I would like to point
out is regarding the P.R.G-— Provi-
sional Revolutionary Government of
South Vietnam. The President has
mentioned about estgblishing a “or-
mal contact or more direct relation
with the PRG of South Vietnam. I
feel that it is not consistent with our
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domestic policy. When we condemn
Sir, the PRG is ap institu-
tion which iy tiying to overthrow tle
established Government by use of
violence, We have diplomatic ties
with South Vitenam Government, It
is something like the Nagaland Na-
ttonal Council which callg itse'f the
Federal] Government of Nagaland
after getting Chinese arms aid. Sir.
we condemy the killingg of the Ins-
pector General of Police and other
high officials in Mizoram by the Mizo
hostiles. When we condemn the US
armg to Pakistan, how can we support
the supply of arms by the USSR to
National Liberation Front of South
Viet Nam which has now proclaimed
itself to be the PRG or the Provi-
sional Revolutionary Governmenti?

So, I would ke to point out in this
regard that :he President’s Address
has completaly belied all our expec-
tation and it is far from satisfactory.
It ghould be thrown lock, stock and
barrel.

SHRI P. R, SHENOY (Udipi): Mr.
Chairman, sir, I iise to support the
Motion thanking the President for
his Address -n the eve of the current
sesston,

Sir, the President dealt with rise
in prices and T am glad that a consi-
derable part of his Addresg is deal-
ing with common man’s problems,
The hard ships nf the pecple went on
increasing from the days of Rangla-
desh war. When our country was
trying o reduce the import of food-
graing and other essential commodi-
ties soon after the Hangladesh war
was over, with a view to achieving
self-reliance, there were fomines,
droughts ang cyclones in many parts
of the country. Naturally, the Gov-
ernment had fo fight all these prob-
lemg on a humanitarian gronnd. Sut,
just then, there was an intarnational
oi] crisis and there was an increasing
demand for every commodity every-
where and there was reduction in
production, The result was that the
prices went up rapidly and neareity
in many of tha essentia]l commodities
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was found. The Government took
measures to check the rise in prices
by putting a curb on expenditure both
in plan ay weli ag in non-plan, waste-
ful and developmental unproductive
private and public expenditure.
And ag g result the prices have been
controlled to some extent and many
of the essential commodities have be-
come less scarce. 1 must wpoint out
to the Government that the price of
rice ig still pong up gradually in the
whole country and thig 1s due to cer-
tajin wrong policie; followed by the
State governments perhaps at the
instance or ¥ith the approval of the
Central Government. So, 1 request
the Centre to take serious notice of
this fact,

There is nu doubt that inflation is
a 'world phenomenon but it is also a
fact that the adverse effect of infla-
tion on the middle and the working
clasg people of thig courifry is 4 non-
world phenomenon. In other coun-
tries the wageg and jncome have gone
up rapidly in proportion to rise in
prices but in our country the wages
and incomes .f the middle and the
working class people have not gone
up in proportion to the rise in prices
and as a result the real incomes and
wageg of the common people have
come down, It is the middle and the
working class people who have made
the maximum gacrifice during this
inflation period and the Government
should not forgef these sections while
forming plans and production pro-
grammes.

Sir, the President rightly has con-
rratulated the nuclear scientists and
engineerg for ibe remarkable advance
made in the nuclear fleld. The future
of thig couniry and the prosperity of
thig country and the responsibility of
increaseq production by scientific me-
thods lies in our engineers and scien-
tists and not in the hands of mono-
polists and the economists who supply
them economis theories. It is regret-
table that these engineers and scien-
tists do not pet enough encourage-
ment in the couniry and there is a
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brain drain, [ request the Govern-
ment to formulate some scheme to
see that thig brain drain ig reduced to
the minimum and the scientists and
engineers of thiy country contribute
to the advancement of the people of
our own country.

I am glad that the President has
made a reference to corruption. The
President is anxious to pass the Lek-
pal and Lokayukt Bill in the current
year iteelf, 1 hope, that this Bill be
passed in the current Session itself.
Corruption growg rapidly whede there
is wide gap between the income of
a publie servart and the income of a
private individual who is a leading
lawyer or a busy doctor or a  big
businessman. At higher level corrup-
tion represents greed for power and
at lower leve] it represents an urge
for survival. Sir, corruption can be
reduced in the country only by tak-
ing some economic measures such as
ceiling on urban property and other
economic measures. T am glad that
the President has made g reference
to certain economic mensures which
the Government will undertake dur-
ing the current year. In th» Piesi-
dent’s Address, it has been stated
that the Government i undertaking
different programmes for educational
reforms Tn this, the Government hes
a fundamentil duty, It is one of the
Directive Principles that free and
compulsory elementary  education
should be given to all children be-
low fourteen Sir, it is 25 years since
the Constitution came into force, Yet,
this directive principle has not been
fulfilled by tne various Governments
in the country. I horve the Govern-
ment will give top priority tu elemen-
tary education and gee that a1 child-
ren below fourlieen and above six
vears are given free angd compulsory
education thirughout the country
Sir, in Karnalnka, Tamil Nadu and
some other places, secondary educa-
tion is free with the exception nf con-
vents and somg other schools I hope
that the pecomdary education will be
made free throughout the country in
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all the States without any exception.
In colleges, some private mahage-
ments find it difficult to run the enl-
legeg because they do not get suffl-
ctent grants, gnG therefore they are
compelled to collect forcible donationyg
from students by adopting question-
able methods. I request the Govern-
ment to see that the private manage-
ments do not resort to these queston-
able methods and see that they get
enough grants.

Sir, one of the best metlrods of
solving ihe un-mployment proublem is
self-employment Lakhg of educated
young men caa be employed, i1f they
are encouraged to start small scale
industries or fair price shops or hotels
or restauranis For this, they should
be given assistance by nationalised
banks Nationalised banks do not give
much assistance to small scale indus-
tries though we talk much about it.
In fact, there are no guidelines to
help small scale industries by the na-
tionalised banks So. the nationalised
banks should formulate some guide-
lines to help the small scale indus-
tries and other small units for pro-
moting self-employment, The Life
Insurance Corporation is taking mno
interest at all in the gmall man
though it gets much business from
the small man. Therefore the LIC
should also take interest in this and
it should also try to solve the prob-
lem of unemployment, by providing
self-employment to our young men.
Sir, we have piven top priority In our
Plans to irrigation and power. Bu,,
instead of dams, disputes are coming
up over the river waters everywhere
in the country. The Guwernmeni
should see that there are no more
river water disputes and for that, the
present River Water disputes Act
should be ymended and we should
see that all the river water disputes
are settled a9 quickly as possible.

Sir, there is shortage of power. In
the Fourth Plin, we have nut reach-
ed even 50 per cent of the target ani
50 per cent of the capacity Is not uti-
Hsed, Government is talking of
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power generalicn. But, they are not
giving sufficleat aid to the States to
increase the power generation. The
Kali river project iz a standing ex-
ample, The Kali river project in
Karnataka is rot being implemented
nuickly for want of funds. I would
request the Government that they
should provide enough funds for
implementing the Xali river project
so that the total power generation in
the couniry can be increased

In this coumiry, Sir, there are cer-
tain safeguardz for linguistic minori-

ties. But, Sir in Kerala, in the Kan-

nada-speaking Kasargoq taluk, the
government employeeg are rompelled
to pasg difficult tests in Malayalam,
1t is impossible to pasg thes2 tests
Therefore, the Central Government
should intervene ang see that the in-
sistence by the Kerala Government
on Kannada-speaking employees to
pass these difficult tests in Malayalam
i removed.
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SHRI SYED AIIMED AGA (Bara-
mulla) Sir, tris accord with Sheikh
Abdullah has removed the bitterness
which was there during the last 22
years It has created an atmosphere mn

which the misunderstandings have
been removed. It hag created a wel-

wgufi ot ¥ ¥ w1 fax fenr ome change in attitude both on his

fi gar? ¥m ¥ wae . oart and on the part of the Plebiscite
il" t Afeer fag o) 3 m:?m* Front, who ure also changing thewr
L P g g ¢ fw name All these things should be wel-
PRI S ST g Wiy wgr agw comed by all the people in the country

Shelkh Abdullah was a man who
fought for the freedom of the country.
Ile was there when Mahatma (undhl,

o o ¥ W I ¥ W oA ®
RuTA ¥ 757 it § orafe wrgar gard
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Pandit Jawsharlal Nehru and Maulana
Azag were there, He is a mun of that
age. He is a man of that calibre and
it is to be welcomed that he has come
back.

SHRI ATAL BIITART VAJPAYEE:
Then why was he arresied in 1953?

ol §a% WFRT AT :

qr V4 T N WA § AT
7 wkAn Al AE
g o fam wwer ST 9 2

a1 WA Wvy

ot wew fagrd amday g Ew
arr & AR fr fawar 198 W
farreeniT fpmr 3uaT T Hrva. 71T
faar o ?

SHRI SYED AIIMED AGA: We for-
get certain things. !i was Sheikh Ab-
dullah who educated pulic opinicn
in Kashmur aga.i partilion. When
Mr, Jinnah came to Kashmir, the peo-
ple of Kashmir told him to go back.
Shri1 Vajpayee forgets that. This 1s
the contribution of Sheikh Abdullah,
The stature of Sheikh  Abdullah is
very high. He s giving confidence to
the people who have stood for inte-
gration. He has; sud a number of
timeg “I am f{or complete integiation
with the 105t of tue country”. It was
Sheikh Abdullahh again who initiated
steps for land reiorms in Koshmir.
We have not (o this diy land reforms
anywhere else; t is oniv in Kachmir
that we had land reforme

There was a ¢l ss of people, who
were landlords, and who were afleclted
by this move They started an sgita-
tion in the name of Praja Parished,
and Sheikh Abdvliah somchow fell
irritated to such an  extent that ho
came down on them with a heavy
hand, Because of his apprehensions he
could not control himsecif and, there-
fore, he did -ideirack a little at that
time when he was theve. s
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Actually, the negotiations for this
accord were starterd by Panditji him-
self, who laid down the policy for this
country, who laid adown our foreign
policy, who laid down the base for
this country to grow. The basis of
this accord is that. Panditji initiated
action and dialogue with him and
brought him round, trying to bring
him back to the mainstream where he
was due. Because of the demise of
Panditji and all that, we could not help
it, Sheikh Abdullah went into wilder-
ness for some time. Nuw Indiraji, our
madam leader, has shown a gense of
history. She is not thinking of the
present tumes, of the prescnt regime or
the present strength. Shc is looking
ahead at the future history. She has,
therefore, called him »ack to the main
stream to share the ¥ irden and to
share the respaasibilitae

Now Sheih Ab.dublah is i~ymg to
go ahead with th: rest of the covniry
in the solution »f the prob'emns that
face us today. Therefevre, Sheikh
Abdullah's stauce has to be viewed in
this context, in 1his background, and
not on some things like article 370
and so on. It is the attitude that
matters, It is the peopie of Kashmir
who have to vome here and say “this
is our country”. You cannot do jt by
laws. Laws bave no meaning.

SHRI ATAL BIIARPI VAJPAYEE:
Really they have no meaning'

SHRI SYED AIIMED AGA- Now this
accord has created some furore in
Pakistan. Bhutto has given a call far
hartal. The Tan Sangh here has also
given a call for bartal in  Jammu.
They are thinking alike, Let me con-
centrate myself on the call for hartal
given by Bhutto. That hartal may be
therc whether partiz] or complete,
but it shows the att‘iude of Pakistun
that they have felt unnerved

At this time, I am reminded of
other things whi~h are perhaps more
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important and which we must take
note of,

What is the atittude of the Umted
States. They have lifted the embargo
on the arms supply to Pakistan, Ob-
viously, they are not happy with this
accord that has taken place They are
also not happy with the normalisation
of relations between India and Pakis-
tan. They do not want the Simla
Agreement to be mmplemented, That
is why Mr. Ford is lifting the embargo
on the supply of arms to Pakisian

What else is Mr. Ford domng’ Mr,
Ford has done this in spite of the as-
surance given by Dr Kissinger here,
when he miet the press, that they wili
see that ilo.c 12l not be an arm.
race. Why 't Ford is duving all
these things is breause he 13 not hup-
py with us as we have always had an
independent foreign policy We have
always supporied the Arab cause und
have stood by the African Jaheration
Movement, 'Wr gave shelter to the
Bangla Desh refugees W foughti back
Pakistan, whom they gave arms and
liberated Bangla Desh; the Scventh
Fleet had to go back

There was our nuclear exrlosion
Now he says “I am piving arms to
Mr. Bhutto hecause. I want balance
of power”. What balance of power?
He only wanis somoerturg hke a cone
frontation between Tndia and DPakis-
tan; therefore, he 15 arming Mr. Bhut-
to He wants Mr Bhutte to have a
confrontation with us Whv does Rir
Bhutto want to ¢o this? It 13 because
he has he own diffwuliles In North
West Frontier there was the ascuscina-
tion of Sherpao and the upsurge fol-
lowing it and the steps Bhutio had
to take to suppress that

Then, there was a news item some
days ago—it woas armounced DLy the
Chief Whip in tha Orissa Assembly—
that a cheque from a foreigzn agency
was sent for acception to Java Pra-
kash on his orrival there Is that not
CIA® Then, Jaya Prakash also cays
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that there shouid be .onmiplete disobe~
dience by the nrmy, the civil servants
and the police. He wanty complete
anarchy He has also said other things,

Then, we heard the news yesterday
that :n New York a book had been
pubhshed. That hook has useq filthy
language about the daughter of the
Prophet of 1slam and his wife, That
book has come here for subversion.

Then, the Uniled States Information
Service printed the Koran in Calcutta.
Unbound sheets of that were printed
i such a way that the perrens work-
mmg there and the Umited States In-
formation Se:vice men could take out
these paperg and five them to the
grocers for u-e as paper bags again for
prompting subversion.

The United Stawa is wanting that
there <hould be sabveision 1in the
countiy  Thev are encouriging move-
ment. like that of Jaya Prakash Na-
rayan  All that mean, thal they
want to weaken the Guvernment here

They are 1ot content with  that
They have Dbrough at Diego Garcia
laige nimber of militury arsenal ind
personnel They are irying 1o over-
awe all the hittoral countries They
have tuken MVawerah from Oman The
Sheikh of Oman also wants to over-
awe hjs people He says, “I have given
the wland but mibitary awd is coming,
let the United State. be there and let
averyhing clse also be there,” 'Then,
it Gwadar and Makatan in the Ara-
nan Sea, Pakistan is offering port fa-
ifirs to USA  This 1s important be-
ause 1n an emergency the United
tales can obstrucy the flow of oil
supphes from the Guif States, whether
il 1s from the Irag or Sauli Arabia or
the Gulf States, to thig country. The
United ‘tatos of Ame 'ica iz not sitting
ille  They are tiywig n cvery posi-
tive manner to harm cur country.
That 1s whete our attention should go,
and not 1o irticle 370 and to these
smal] things w~hich are being talked
about.
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49 Address (M)

It is the threat of Americans that
must be in pur mind, We must think
over it as to what they aie doing. They
do not want peace in the sub-conti-
pent. We were hoping that, perhaps,
the Asian Collec'ive Security would
succeed. But what is Kissinger doing?
He is offering a partial Peace Plan for
West Asia, IHe is trying all these
things which will divide the Arab
world and dividing the Arab world
meang that, again, the United States
of America would be there and there
will be no peace in the sub.confinent
of Asia.

I am happy that today's news, per-
haps, from Cairo was that Sad had
gaid that the Geneva Conterence has
been accepted by the Umiled  States
of America. The suggestion had come
from Brezhnev that there be a Geneva
Conference in which the PLO must be
there as an equal member, 1 that hap-
pens it can be that There may be peace.
I have still a feeling that the mten-
tions of the United States ot America,
so far as we are concerned, are some-
thing about which we must he  very
careful.

I am also happy about this thing
that the Defence Minister of th So-
viet Union is here accompanied by the
Chief of the Air and Naval Forces. It
is very important that we munufac-
ture all sophisticate weapons in col-
laboration with them and their advice.
We have got 3000 miles long coast.

What I say is, while on the one hand,
we must be careful about the move of
the United States of America, on the
other hand, we must welcome the col-
laboration, the cooperation and the
assistance that we are getting {rom
the Soviet Union.

I would also like to invile your
attention to the usual ways of creat.
ing confusion here by saying that both
the super powers are in the Indian
Ocean. The Soviet Union being in the
Indian Ocean has no meaning. For the
United Stales of America, the Indian
Ocean ig a place which is very impor-
tant to them. Therefore, they are trying
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to confuse it. This thing is also con-
fusing the people. We must be very
clear on this,

What are the intentions of ithe Unit-
ed Stales of America both in the Indian
Ocean and in the littoral States and
inside the country also by creating
confusion which ig being done here,
by having “March towards Parliament”
* disobedience by Civil servanls” and
all that, All these things we must clear-
ly know. What is JP's ‘Total Revolu-
{ion’ slogan?

I conclude by quoting a verse in
which I would say what JP means and
what JP really says.

arx ot M § oHmE an w

He sayy something but he actually
means something else.

AvdTs § 41 v &, it A gt A

There are two sides of the picture,
What 1s visible ig different; what is not
visible 1s the real thing,

With these words, I support the Mo-
tion of Thanks on the President’s Ad-
dress

o 71 Fo WeW CrEERT (FIHH):
Famty A, g5 seaddrr afgmad &
T §a q A7 ATEe ¥ & wqiy
w7 { were il wfgem o8 & o
ar gard qw F wigamal & wir o,
AN AT =7 ¥ FIr 47 qAEew
Y meAoTT A GIATT TIET 9T WY
It gA geT aifge | sfeaTre
LERLEICRIE CEALAELER LT IR
gt wraw fodr 3R ufger wamgel &
A # falt 7 g0 woft &7 1 wfema
Fr ¥, faares wfe & feeral v qeat
¥ ufgerd § Y s qrar omar @
78 q& g 3T 7 Wifgy 1 afgaraf
& favg oY gera fwar wrar § a8
wer e & faey & o ¥
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Address (M) for Polyester Fibre
(HAS DIS)
[srafa & wedimrawr} e o e oy fre wfrse i oy

¥ ey w9 wfet
wifge | Tt S wegdafy St &
wiryer ¥ off grar &Y vurar west §ar )
e fewT ¥ Wi oI AT fad ar

ey
L4

MR CHAIRMAN Now it 1z 5-30
pm We have tp pass on 1o the
next item The hon. Member may

@ W T A0 W7 WIea { g
1 =T Frar | U A & Y "o fo
afers ¥ wr § fw oo 2w & afgaray o
wifer gaefy A #9 € 7 vHd A A
8 &gy 2 r afesrel ¥ sz ¥ fawew
g FY fovaardy g9 o3 &, <t afgar
wog waer af fafreet &, s AT 9z o
qag q= ¥ afgasr & I &y
wa¥ faviw geeaifaes & ®0 § @i
foar & 78 | @0 g% qE w1 EHN
#7 & {5 oy oot ¥ 7v A9y T
A faar & 95 90 m7 fqore 43 A7
arad fr agt w9 w14 four 1 6K
aga & afa ¥, S i g { A fpar
LT

|NITY AEET, 9 § F7 amfaee
w0 § FO YA gur & 1 A4 oy
gl e & A} ger o wfeams
¥ art ¥ g Wwr @ At g
2w ¥ wrf o o gr AN v § T
N agd | A & 3 fafa
1 favden 733 & fa¥r @R
oF gfafe @ET 9F ®K 99 F g
& ¥ ooy fe & & frw & o
wfamt A 2T FE Fel ¥ W a9
A g« oy AT oY e gt § gAY
g SR s arE g fea W
AT WEHTA & W T F¥ qreor wigad
T g a% afes O g WIS F ot
¥ o ofedw & @Ay § 0 a@
frqrg & foray g &1 ;07T ofefa 7
Troifas wifg: N7 grarfas sqE
a¥Y gz A% ANT HATy qF F ANRT
@ | 2 Jgar F G g wife-
e afgw oY 71 Iaw! & T far

continue her speech tomorrow

SRS WPy . gl o,
7w 3 g fr g sar e qw
f-l'ﬁl 3w

MR CHAIRMAN We shall see to
morrow

1730 hrs.
HALF AN-HOUR DISCUSSION

Issue of import hicences for Polyester
Fibre

MR CHAIRMAN We now iake up
the half an hour discussion Shri Ma-
dhu Lamaye to raise if

st vy foed (amT) awnf
wgeg, 6 fawvat @1 & arofew wwr
Y qifee oreax & HAE & At ¥
q@T 9T IW TT W WAE WAl AGRY
¥ g g s Sy 93 98 W A a9
war@ & | AT gV & gEeq
Wt wERT ¥ wgr 97 faw @
®r OfET SRET WO 3
g & 7€ 3w F AR ¥ A=-
FT yFes T W1 W E 1 W W
¥ gwT 0w 9 @ s e o
HEX ¥ A W 9 rEeg A 7 fRee
H1SAT F AT & 413§ 929 B oA
¥ @ w1 F7a agy feur | wwfag aw &
g & srgar f6 gw | T W @ ek
T9 WL W N T TEN 99N w
F QA ART @, Wy fanr
§ 3T 4§ FT AW gTE wearfa,
gife
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for Polyester Fibre (HAH DIS)

gamafe Wy, @ & 9 9g w9
¥R WA T HT ATAAT WEq 990
W ¥F 9% A A7 9ET | &rAN A
T ag ¢ fF o6 wiw, 1974 W CF
ke oq ¥ g & eedfy St ¥
war ot fis fRw st e ¥ A
a® &y g7 weadr g @, WeEnw gan
¢ ot = #t forer srwr 26 feg
o Y g A—ag 6 W AT W F—
¥ wrg s ar fR A= T
WA Z1G AT KT FH R AE AT,
fprie o ®lT ¢ Ak @ R
Nfeeex FTaT g F7W A7 B A
m, arvR Wy fF dw weT d
o frag &% YA w1 9 & faom
fear w11 W ¥ q17 WOIS WERW
N AR qA-STATT {97 Y A,
wew S ®7 9= i gAY e w1 o0
qar WA @ T A I AT 3e W
TR AT A AL, A AW fAmErd
¥ gl I U7 GHTT TEA F TeW
yore w8 fear # o amr w1 fev
) R M T IET
g 97 # % A9 wEw e I
W & 2 are AT A7 oY fF 9T ¥ g
o frafr fpar mar @, W F TET A 9T
® g &7 & gz famet =iEm o
&t g 5 w1 wiwar &1 weET R
WTATAR AR IR 129790, 1 71
N = F wfoaw 9 qAfAER g
WX wE ¥ e W, faRw s
et ¥ @7 o7 Tw ¥ 397 g fao fea
wr fF oW SEW W™ W #
ATEET W17 e ave s o T W
w<r #r ge A wngn, afEm #3
R gor ur fr wr food @ 7 W
e s T frdy fear qr o 9w
¥ fadw & aravg ag Froig fear @
a1, Iq T Ay S, g fEar

A A @ ECgIA R L AT
N qg W

Import Licences
jor Polyester Fibre (HAH DIS)

“At what level and on what date
the decision to 1ssue a letter of au-
thority to the said firm for import.
ing nylon yarn and thread/polyester
fiure was taken, and whether this
was not in opposihion to the views
expressed by the Reserve Bank and
the Chief Controller as also in vio-
lation of the policy then in force?”

gy Y A fE

“The deusion to 1ssue CCP and
Intier of authority for nylon yarn
and thread was taken on 12th Janu-
ary 1971 at the level of the then Mi-
nister of Foreign Trade The deci-
s1on 10 mnclude polyester fibre was
taken on 3rq March, 1971 again at
the level of the then Minister of
Foreign trade”

&% 7z w31 a1fF W1 99 WA F A
frgtfe #ft 6, 38 & 7 fawms
a1 ? # Foid dw o A FRE
T T ¥ 7% faars a7 1 T # HE
e ¥ s faar § WK oW A agw
¥ 17 ¥ gfz g &= W9 wyATed, a
@ @en X 2§ T e awn
@ ¢ 1 wufew ag vF A s
3 fr weafy S W om foedt & a@
ot wEAY A% T F A A B FrATdy
Trgs 1 faRw mmR WA F @A
v wfrdes wegfa o At g4 ¥ R
¥ qr 37 o< F1€ FraArE @ g o
71 ow g & frdy gew & fame o v
Wit 4% 97 ¥ w7 fe S-S ghrgA
¥ fdw = wer ¥ Fearw fad
§ o WIT ¥ I 9 WE FEAE A
# | @ o IR F i owT F
sfrder iy § T@ ¥ T WAl S R
do r g | W X frd St & A
fir Yo &1 waww ag gut 5 ww &
oriw § o A o el iR
Ll
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& gwefy aea, § ag wraAr
wge § i 6 witer Y ¥ A ST
famar & arx el o & AOE W
¥ FR g Wi gy ag ?

T W qre 7g § e ag o e
#7 ot 9 @g F forw & e
fear mar DffeT s # W oW
AT T AT | W W A o ¥

qrEar § !

qq & g & g g § TR @
®r ot wxwr faar mn, geAET ATEEE
Tt o 9 ) A AfeeT FEaT §
T fear ma, |7 g FEA F AR
a1 ? W g ¥ e
gt s w7 wiwg g ofeds 5@
g wife qifeeT e ¥ wTeT AT
¥ sqrar qAiE e ar 7 gwfeg Wt
agreg & & wm w1 w9 T e
WO ¥ T, W IwOF
ST ¥ e #t g & af o )

st @ W ¥ T
) AT oy kST A ¥ Ay
A W 97

‘What were the findings of the CBI
and on which date were they sub-
mitled to the Government?

T W o WA AR

Regarding the alleged over.invoic-
ing the Enforcement Directorate
took action and imposed a penalty
of Rs. 15 lakhs on the party.

ot & aramr wvgar § e v aw 15 W@
wyar agw fvar mar § A 9T agw
foway wray @, oY o P T g 7
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Import Licenoes
for Polyester Fibre (HAM DIS)

ary # are % g arwr W
£ e wre 7y oiar ager oY Fear
T §, @ W vewr ax e s
7z 9 v A e EgR s fagge
4 3, 73 W wrer Y § wifn wiktw
i dfrm et ¥qw ¥ 10 vy
s ferar w4 w&fw 9w, 1970 ¥
afer waw ¥ qfedw go s @iy
it sfwa arowr fasr a9t fadw
ST HeAT AT T4 4T A IT HY
weiifey Aat At Fmar T a7 fv 9w
¥ faely o2 w1 faar a7 91 fF faaie
# T B T 3 FT F www o ¥
A ST ¥FEeT F7 (wANA) FAE
Fy fasrr & fag § ¥19 F | 77 99
w1 5@ ¥ faw & 7 fraeer fpar sy
g7 ? wdY o fav gw o 18 ATl
FT A9 F7 @ § A7 A 79w
weATd a1 @Y & ¥ 7% 7@ av ¥ 23
fera M @ity afer arr A gl
ot F qerEry gd 9 97 39 F wfra
a1q #1 Fg w4 a1 fE wa ww gled,
Ffeer w0 & e Afea arg & o FudrE
& & & 97 T ¥ 7 oA #Y wifire
F o ITH AW ¥ vgr R mrad o
FRTATEZ 101 Sfawe w@y ar Wyt
wat ot & facge waew QT 97 | 4T
g #7 =t ar § gt 38 FT 9rgr
g WhF 0% a1 & wET wgAr TR
g fe o wfia ary fader sqvare sl
& &Y va% sy & faay for
fFy M, IT & 9 THAH TLW T
a1 fF 97 &1 5w ag a1 fs § w@w
¥ frg o=T THEST X0

ww Fiyg Tt ¥ fog 98 9 W
ag <y & A aEATw A Y Y o A
aey fareiardy € &7 % Tww wiwe
ary & SorE | WA T 0 €Y o
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iR wadi o @t W
w4 # 5y (3 foqrar a9t P oA e
W AFT T W RqEw @ A
W e R & fog &oc § fE
difereee wrgaT & & A 1970 ¥
R T WX IF F WA ATEET & W
Az o wra 3 & forrd o wrwd
¥T } 4T I EIH B WY T A A
¥R & gg #@ ¥ fag A
g1 W wywrfer am  w
st T @ &1 AW ww ®G
Wz W3 @ Afr) faew wew
8 Y, WIT qrF &, W I 9K B
T A A WG TT TG ATAT @, WY
qifeanied sre & fag Aarc g g
v dn T Iue v m i aga AT
ST gWE qAE AT § 9 TE v

7 @m fem & wen Y agr

i@ M Y R owaE R
TR T oFgm ¥ § fw
the CBI found them gulty of the al-
legation of cheating gfge g0
1 N 9o frad & 99 #F @ Sww
& AW E ) Wi & 9oy
T W9 AW w9 & fr gy wifer w7
Y WA FAT, W7 G A A A
fofer %9 @ o & faew Tamr
g 7w § A g3 e aaw
e § 1% @ wt & a ¥ oagw W
W A fear @ Wi g X
wfcra 9 ot e o, wrwdr @ g
forer FY ag wgd &, O g W wghew
¥ @ T faig frar o fis g
HZT A% A fear amoar e
a4 & forg I &Y dze we e
g7 wawr sffaa fear war qifrex
FedT ¥ g Wit we o 1y qigw
WA W A S o< e foar
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for Polyester Fibre (HAH DIS)
T, W7 g wE A€ & o afy g, @
w1 5 WY 7 faege o T gy s
o H a9 T WHTH WA T S W
gt 7Y, Sifee] wrwT AT S @
aw fwex W & = sy
® @« A g7 AT ¥ owdw
B R st smogwmg @
ard & T zar g oA wew ¥ g
# ot ST 3 w7 W g9 faar
9T 917 W99 yAT ¥ w9 oy et
¥ TR Wiz sufedqy & a3y #
AN FEEG gAT Ay Ag 2 )

{ETI-ET W &t e & o ftree
ETEA & FIL srfwaw § Wi = sitfivaw
& qR § NT WY I FIFR ¥ g
qEET A G Y S W
FHY T T T X FE WG 9T
¥ qifatet SrEET & o wwer
9T TEW!  WIET T 9T 9T gEE
W 9§ S R Fearrar ap ?
W A far o et oWy g
R T T F4T § W T AW Y i
Tt & farg 3 fFeT ST W o
far &, e faacor oY w7w @ ¥

o e e (3e)
wdt wger waTT { F, IOF awEw
I (BT ¥R ag W a9 W gF I
¥ I ¥ qwrT T AT 1 gY ww
& 6 Sa% Jac 8 f g7 waw QY wmT
THE MINISTER OF COMMERCE

(PROF D P CHHATTOPADHYAYA):
It 1s upto you Mr Chmairman.

MR. CHAIRMAN: 1 do not know
which 15 the procedute

Wt wy e o o g g
o woft agen swit & @ s @
TroRe T amar § 1 g o ¥ @
6 72 A% W7 2g v @ 2 ok fa
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[« wy Frerir]
WA O AT I A F ITHY 4T
W weAT ®F 7T fwqe &

st edtfdiy wg (sTAwE FTET)
FUTT WA 6T [E TW A BT ZOTR
itw FQrd agE ATy L

MR CHAIRMAN Mr Bosu during
the half-an hour discussion, only those
who are listed can speak

The rule says

SHRI JYOTIRMOY BOSU Sir, I
rise on a point of order

I have received a letter from the
Commerce Minister written to me
whuch says

‘Kindly refer to your letter of
December 22 1974 I have made cer-
tain information. available to the
hon Speaker, Lok Sabha, regarding
the 1mport of polyester fibre by the
firm Messrs Sant Prakash Bhagwan
Das m puisuance of my submission
made on the floor of the House 1
have no objsction if these informa-
tions are communicated to you”

In continuation of this I wrote a
letter to the hon Prnime Mimster, I
quote

“] ghall be grateful if you will be
good enough to give more details ot
this case of the sad Swam)’s detail
ed involvement in the matter of
1ssuance of this hcence

So far 1 have not got the forlune of
getting the reply 1 am sitting here
upto this fag end of the day to know
as to how much corruption has gone
into this Government

MR CHAIRMAN This 1s not rele-
vant at this moment when we are giv-
ing half an hour discussion

ot 7y fomd € g o e
& @@ srmATd @ g A SR
6 feweaT ¥ T w0 ¥ SO 7 w0

E®! 48 g T a1fF % JA19 & 39
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e & W e e | e & e
A T ey o W g e oo
T fasderdr uwrk § wv wdoer
1 0N wE FHE ¥ A ¥ agod
¥ wTaT § IHHT AT gAMT Wl F i
%, 7 afwe oy o wer & sEer |,
weeatowie X wfve fear & 1w
W fra § | g & wig & srdar
T g fmaw s @ femer i foe
¥ W AT i & av fewde & farmey
W A R A AN @R g

MR CHAIRMAN The practice 1is
immediately after the discussion 1s
1418ed, the hon Members whose names
come 1n the ballot pul their questions
to the Mimster who  replhies to all
these point, at the end of the discus-
sl10Mn

SHRI JYOIIRMOY BOSU. It 1s
very much m the air thet the bon.
Minister has been chosen i, collect
Rs 2 crore fiom the jule magnates
and today the Jute Coipoiation has
become defunct

ot 7y foerd . &7 0% T A A
Wt g+ & & wregan g fr ot qane
TETY & I W T Fata 2 €

SHRI SHYAMNANDAN MISHRA.
Sir, my queslion 15 verv simple and
I would not like the Minister to evade
it 1n any way My simple question
15 Whethey this paracular firm was
prosecuted by the knforcement Depart-
ment and a ‘me of Rs 15 lakh was 1m-
posed on them and whether that fine
remains unrealised or at least remain-
ed unrealised 4ll the issue of this
clearance certificate”

Secondly, would the Minister be 1n
a position to tell us as how many
times representations had been made
by the party to the Government and
on what grounds they were rejected?
Please, give the detals of it and also
the detatls of the grounds of rejection
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ot gew fal € rwddy (vanfrae)
gl wgm, A § ofy o ARG
angde ste &t ot § @ F, dfew
W avg faw w1e ox frae § @ g,
Ty Tifedd amdw ww A ot L
T T § | OF G, IR WTeTE-
T, ® afwe foar mr o, afea
IRW 1967 ¥ rgdw AT o few
frg Falm sqyare ey & | o WA
oy 7 fear | 1968 ¥ & afauw
wra fadw ST Wl & 1 I Y
wrae gF fear ) dfew 1971 § 9w
o Y wTEaw 2 frgr

T a8 99 & ¥ argew g g
gfv mifrzt ®eaT & wwe # v
s @z Hen wolras w1 91, e
W amy 7w fer sl ®
% 9T @ four wy s w W W
qg W WO & wwieaw ¥ fea
Wy 7 Og SUElE % A7 1 "E-
T bt ?

™ X A feur o fe s
18 9T® Y T AFEAERTT § 7G|
FAX AR & A G 97 |
TEF &Y ¥ IEY T FAE 4 W)
A I}, W I AW A F AT
| & fau S|y e W 9y Ry
7z 9% ¢ wew wgw W @
Yo o 4% ¥ v FRarE o sy
76 # o & wwnfrem ¥ 9w @
W feedt s o) e R
fear v ?

wagaT e owmeT R
oeaw fear wan, Ot dawersw  whveT
¥ gg w& sk oY fF o wrer Hwar
wrT, A oRwE oo W fen
ey, ¥ W ¥ orEw gush WY

for Polyester Fibre (HAH DIS)

wre g fean iR Fww |y A
X ? aw &K A 77 Q@7 v fF 99d
gy w0 fean, @ 9EY waw faur
e avg & ot =@ ¥
W R @ o wR wgw &
s a1 e @@ fewy Wiy ww dw
A B ) B W AT ¥ Ay W
fram gar wrew ¥ WieE 1 w7 gOe
R} o Ty F7 w9 fear § e 9w e
& wel wgiew ¥ ag 9z ;0 &y @ fir oy
ot forg #Y IR A AT awdr g ?

& @ Wi w1 g s § e
1970~71, 1971-72 %X 1972-73
% forad ot T aredfow foy w8,
I U AT TF FHA a7 iz 0
FHE AT FT | A OF QF AT § )
8 @ ar F wu el B forar 97
AL § @A Few o A 40 W
WA 1 R @ GO S a7
wvead faar v | 7y w26 W,
1971 #r S far v 1 26 el
w1 ¥y wfvarew o= war 8, wfe
va fav ag amEw o fear mar
T faw & awg W, §R 3w
¥ gz 6 w1 WA adRT W
HTEAT AT FQ & 7 wdvdw e 0y
AT AR § 39 faar m@r vk 300,
400 YTAZT T TATH FAAT T | T
HATHT Fgr T ?

g #i afew arwaw fox &
a9 wEa e @ § i 9@ s
T ¥ aT AT SR X 1 W
7 frar & f5 ofetw Sumviec e
3% greft ey wfvm AR fy
F TEE T @Y Y, oF T g,
AF AT AN LT § wwrar &
fog aremg W W a® ¥ W@
Wrgly ¥ %Y 48 T9aT wAEr T 7



 Laoomess mnma{ i %
Mmmu&awmm N &WWMW; 5
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¥ v & fex & g8 @ v
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- SHRI JYOTIRMOY BOSU: He can
enumerate what were the reasons for
the firm being blacklisted.

/MR, CHAIRMAN: You can ask at
the appropriate time.

* SHRI 8. A. MURUGANANTHAM
(Tirunelveli): Is it a fact that the
import licence was issued to a Bom-
bay blacklisted firm, Messrs. Sant
Prakash Bhagwandas;s to import polys-
ter fibre from Singapore and subse-
quently the firm sold the licence? Has
the Government made any investiga-
tion regarding this malpractice? Wil
Government refer to its answer to parts
(c) to {e) of starred question No. 352
ang say whether the informalion has
since been collected? If not, how long
do Government propose to take to
collect | the information sought?,
What was the total quantity of polys-
ter fibre imported through STC during
1973-74 and how many leiters of autho-
rity were issued during this period?

- SHRI BEZHIYAN (Kumbakonsm):
This is a very grave queslion again
coming up for our attention. I feel
-this ig only the beginning of a deeper
analysls required in this Houge.

SEBl J‘YO’I‘IRMOY BOSU: Tip of
tbe ieeberg

cerned with who did it; we @ -
cerned with' what ‘was dotie ‘and how .

it was done, hecause the Governioent. is

a continulng oue ang . irrespective of.
the person who occupied & particular
position at a particular stage, it is the
Government that should answer. I
hope the Minister will glve, to the
best of his ability, in gpite of ~his
evasive capacity, answers to - the
questiong raised here.

A question was ' raised by Shri
Madhu Limaye and otbers about the
fine imposed by the Enforcement
Directorate. Has this oeen collected?
If not, what are the reasons that it
was allowed to remain uncollected?
The original licence was granled on
12 January 1971 for nylon yarn and
it wag converted on 3 March 1971 to
ployster fibre.....

SHRI ATAL BIHARI VAJPAYEE:
Not converted, added.

SHRI SEZHIYAN; Added. Has there
been a change in the policy and rules
in the Red Book Letween these two
dates, 12 January 1971 and 3 March
19717 1 would also like to krnow whe-
ther there are any other cases where
such conversions have been allowed
by Government between these two
dateg or beyond these dates alsv.

I want to raise a basic guestion be-
cause trafficking in import licences
has been a phenomenon well known
to Government and connived at by
Government. This js only the symp-
tom of a disease, only the tip of the
iceberg. These one or two cases we
have come across, the Pondicherry
licence scandal and the polyster fibre
cau.lhesemonlytymp&oma!a
deeper disease.

BHRI JYOTIRMOY BOSU: Monu-
ment of corruption,

SHRI SEZHIYAN: Therefore, 1
would like to know whether he is
prepared to face a parliamentary com-
mittee to go into the entire nspect and
the practice of the gramt of licences .
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and the impact it has got on smug-
gling, black money and other aspects.
Licensing seem to be the fountain of
all the corrupted money in this count-
ry. Therefore, 15 he prepared for the
appointment of a parliamentary com-
mitiee to go into the entire aspects
of this question?

MR. CHAIERMAN: Prof. Chattopa-
dhyaya.

SHRI PILOO MODY (Godhra): 1
endorsed all these questions,

SHRI JYOTIRMOY BOSU: I would
ask a question with your permission.

MR. CHAIRMAN: How can you?

SHRI JYOTIRMOY BOSU: What is
the involvement of Shri Dhirendra
Brahmachari who runs a Yogashram
here. who has been very close to the
Prime Minister for years, a person
whe had received lakhs of rupees from
different quarters as grants, the man
who was gent to the International
Exhibition in Tokyo with his disciples,
maies gnd female? We would like to
know how much Iinvolvement of
Dhirendra Brahmachariji is there in
this kala business....

MR. CHAIRMAN: You know very
well that under rule 55(2), nobody
else can intervene. It will be unfair
to those who are eligible to partici-
pate in this discussion. It has been
ballnted and only four members have
secured their place jn the ballot. If I
allow you to speak, it will be unfair
to the othey members,

SHRI JYOTIRMOY BOSU: I am
only trying to seek a clarification,

18.00 hrs.

PROF. D. P CHATTOPADHYAYA:
I am on my Yegs I must first like to
say that prefixing and suffixing ques-
tions with wild ang absolutely base-
less allegations is extremely unfor-
tunate. ... (Interruptions). I stand by
what I have said, The question of
corruption is quite different from the
question of teking decisions. The

Import Licences
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question of fund raising and other
things attributed to my predecessor
and the Ministry is extremely unfor-
tunate. It has become almost a habit
to say all these things whencver they
raise such questions. If that is the
way they want to do it, if that is the
level to which they want to reduce
this, it will not serve the purpose that
I helieve they have in their mind.
Nor is the country and this House
interested in bringing the discussion
down to that level. Ewvery year the
Ministry issues two lakhs of licences.
They take out iwo or three or four
cases

SHRI ATAL BIHARI VAJPAYEE: 1
have many more,

SHR1 PILOO MODY: If there are
two lakhs of licences that the Ministry
1ssues, you can be sure that there
must be at least 2} lakhs cases of
corruption .. (Interruptions).

PROF D P. CHATTOPADHYAYA.:
They are citing two or three stray
cases and dramatising those things; it
18 extremely unfortunate. As they
have prefaced their questions with so
many wild allegations, I must set the
record straight.

Secondly, we are as much interested
as they are in weeding out corruption.
We have not suppressed anything.
Take the questions thay have asked.
All the correspond~nce 1s with the Lok
Sabha Secretiariat, with the hon, Mem-
bers. You look at facts and figures.
Almost all guestions they have asked,
we have answered Certainly ther do
not expect me to answer questions
about which factuolly I am not yet
quite sure, because they are very
wise parliamentarians and they ask
me questiciis about fact; which I am
unsure of and then they will bring
motion of breach of privilege. Mr.
Madhu Limaye is specialist in bring-
ing privilege issues... (Interruptions).

The second point I should like to
make is this. For the questions they
have asked, whatever facts and figures
are available with me, I am prepared
to satisfy them about the correctmess.
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With respect to some other questions
they have asked. I am looking -into
them and whenever I get answers to
those questions, I shall make them
available.

SHRI F. G. MAVALANKAR (Ahme-
dabad). On a point of order, I am on
a serioug point of order, I am not
saying enything about what he said
in the beginning. He has a right to
reply forcefully to the charges made,
But when he came to the specific
questions and started answering them,
he said that he was unsure of several
factors. When the Government are
unsure of several facts about which a
discussion has to take place, why did
they agree to have a discussion? They
can say: we are still unsure of facts.
Let us be sure of facts and then we
will have a discussion, Otherwise
the whole purpose of discussion is
lost; the opportunity to focus atten-
tion of the country on important mat-
terg is lost. Are you going to have a
second discussion on this? If you are
not going to have a second discussion.
1 suggest that you give guidance, if
the Minister is not sure of facts let
him collect them. We are sympathe-
tic. Let us postpone this to anotber
day so that he can come with
more surety and certainly about facts.

MR. CHAIRMAN: He said earlier
that all the relevant flles are before
the Lok Sabha Secretariat and hen.
Members could see it. What he was
saying, if I understood him correctly,
was that he could not remember all
those files.

SHRI SHYAMNANDAN MISHRA:
No flles are available.

PROF. D. P. CHATTOPADHYAYA!:
1 did not say that. I said, they have
raised certain ouestions which I
cannot answery without checking up
the facts. For example, what was the
Reserve Bank's attitude? What about
income-tax clearance? Such gquestions
were asked. Unless 1 check up these
facts with the Reserve Bank, the cus-
toms and the income-tax guthorities,
I can't amswer them.

PEBRUARY M, 1915 import
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SHRI JYOTIRMOY BOSU: He

_ knows everything but he is delibe-
rately withholding information from
the House, It is a very serious mat-
ter, a contempt of the House. He has
had sufficient notice.

MR. CHAIRMAN: About Mr. Mava-
lankar's point of order, Rule 45(5)
says:

“The member who has given
notice may make a short statement
and ' the Minister concerned shall
reply shortly.”

In a brief reply you cannot expect
s0 many details concerning various
matters.

SHRI P, G. MAVALANKAR: I am
not concerned with whether his reply
is short or long. But he) must be sure
of his facts.

SHRI ATAL BIHARI VAJPAYEE:
On 26th December, the minister wrote
a letter saying,

“The question of receipt of reply
from the Reserve Bank of India for
regarding the funds of the party
abroad s being ascertained."”

By now he must have ascertained.
Let him inform the House.

MR. CHAIRMAN: The minister may
give a reply on whichever facts he is
aware of.

SHRI JYOTIRMOY BOSU: They
want to shield veople very close in the
Prime Minister. That is the simple
reason.

MR. CHAIRMAN: Din't bring in
extraneous matters. -
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PROP. D, P. CHATTOPADHYAYA!:
Sir, it hag been asked whether these
licences were issued in the face of
opposition by the Chief Controller ot
Imports and Exports and the Reserve
Bank of India. I will say that there
was no opposition to this proposal
either from the office of the CCIE or
the office of the Reseve Bank.

Then he asked whether polyster
fibre import was aeccording to the
rules, According to the Indo-Afghan
trade prevaleni at that time, this was
not a permissible item,

SHRI MADHU LIMAYE; So, you
agree it was illegal?

PROF. D. P. CHATTOPADHYAYA:
You know English very well You
can interpret it.

SHR! MADHU LIMAYA- Let
everybody know it.

PROF, D, P. CHATTOPADHYAYA:
It ig not provided in Lhe agreement. 1
do not belleve in equivocation. 1 am
stating it very clearly.

The third point is about the penalty
imposed. A penalty of Rs. 15 lakhs
was imposed, against which they have
preferred an appeal. We do not
know whether the appeal has been
disposed of, I am checking it up.
But I know the penalty was imposed
and they have preferred an appeal
against the penalty.

SHRI MADHU LIMAYE: Before
whom?

PROP. D. P. CHATTOPADHYAYA:
Before the appelletes authority.

SHRI JYOTIRMOY BOSU- On
what date?

PROF. D. P. CHATTOPADHYAYA:
1 do not know the date. I know
the penalty was imposed and an ap-
peal has been flled by the party.

There was & question whether it
was rejected earlier. Yes, it was re-
jected before.
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SHRI SBHYAMNANDAN MISHRA:
How many times?

PROF. D. P. CHATTOPADHYAYA"
My record suggests twice. Some of
these things are within the know-
ledge of the hon. Members because
I have mentioned them in my letter
to them,

SHRI SHYAMNANDAN MISHRA:
We want to know in the House the
grounds for rejection.

PROF. D. P. CHATTCPADHYAYA:
One ground was that we did not think
they have money accumulateq ab-
road. There was a doubt at that
time whefher there wug money ac-
cumulated abroad. That was the
main question. But a matter which
is once rejected at the Minister's
level can always be reopened. There
is nothing surprising about it. A
Minister can reopen questions, if
he is satisfled that it is necessary.
Sometimes it is necessa.y, if some
injustice has been done.

SHRI JYOTIRMOY BOSU: What
wag the price for reconsideration?

PROF. D, P. CHATTOPADHYAYA:
Why are you asking these exiraneous
questions?

SHRI SHYAMNANDAN MISHRA:
Sir, may I seek your indulgence? ‘When
the represeniations were made, were
the grounds of rejection identical?
Please tell ug the grounds of rejec-

tion at the time of the fhist repres-
entation and also at the time of the

second representation. I want you
to clarify that.

MR. CHAIRMAN: Under the rules
only one question can be asked.

SHRI SHYAMNANDAN MISHRA:
I am not asking a new question.
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MR. CHAIRMAN That is8 why
I am indulgent.  But you nust bear
in nund that under the rules only one
question can be put and there will
be a short reply. This cannot be carried
on as a discussion and other mem-
bers cannot ask questions.

PROF. D. P. CHATTOPADHYAYA
I have already said that there was a
doubt about the fact whether this
firm had money abroad to counter-
balance the impocts. ‘That was the
point. Later on, it was reviewed.
There is nothing wrong in reviewing
the matter merely because it was re-
jected before.

SHRI JYOTIRMOY BOSU What
about the other grounds ior rejec-
tion?

PROF. D P CHATTOPADHYAYA
I am coming to {hem One of the
groundg of rejection was that it was
not provideg for by the Indo-
Afghan trade.

SHRI SEZHIYAN Whal weie the
other grounds?

SHRI SHAYMNANDAN MISHRA
Please tel] us what were the ground-
on both the occasions?

PROF. D P. CHATTOPADHYAYA
Why are you repeating the same
pomnt? I have said that 1t 1s not
provided by the rules of the Indo-
Afghan trade.

Therefore, 1t was nol agreed That
1s what I have said.

SHRI JYOTIRMOY BOSU: On what
ground dig you reconsider to grant
it?

SHRI SHAYMNANDAN MISHRA
They had doubts about their funds
abroad and it was not Included
the Indo-Afghan {rade. These were
the two grounds. Do we under-
stand that?

FEBRUARY 24, 1975
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PROF. D. P, CHATTOPADHYAYA.
We have no intention to suppress any
fact  These facty are with the Res-
erve Bank and the income-lax mutho-
rnities. 'We are checking up these
facts. If something wrong is brou-
ght to lLight and some persons have
indulged in going something wrong,
whether he is in the Ministry or out-
side the Ministry, he will be suita-
bly and firmly dealt with. I can
categorically assure you of that. We
are interested in these facts, but
we do not believe that a parlizmen-
tary inquiry 18 guitable or necessary
for these things. We can adminis-

tratively deal with it and we will
deal with it.
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PROF D P CHATTOPADHYAYA
1 have gaid 1t already in my commum-
cation There was a CBI case against
the party, but it was in quite a aiff-
erent connection, that was in respect
of export and 'mport of hidcs and
skins There was a conviclion against
the party They have preferred an
Jappeal against that Thot 15 Lbefore
the court

SHRI JYOTIRMOY BOSU When
was that?

PROF D. P. CHATTOPADHYAYA"
Much eailier.

SHRI JYOTIRMOY BOSU: You
are keeping it on fire and gre allow-
ing him to suck the blood of the
country.

PROF. D P. CHATTOPADHYAYA:
We are dealing with the facts, If
according to the law, he has gone to
the court, it is for the party to go
and for the court to decide....(Ine
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terruptions). I have already written
to him about this: I am not saylng it
only mnow....(Interruptions).

SHRI ATAL BIHARI VAJPAYEE:
I had asked a gpecific question
(Interruptions.) I wanted to know
whether it is not a fact that,
when the firm was asked to explain
why the imported material was not
given to actual users, it was replied
on behalf of the firm that Messrs
Sant Prekash Bhagwan Das had a
private talk with the Mmister ocon-
cerned and the Minister had given
them an assurance that the firm was
free to sell the material to any firm
or to any party they liked. Is it not
a fact that this information is record-
ed In the file concerning this firm?

SHRI JYOTIRMOY BOSU: Is it also
a fact.. ..

MR. CHAIRMAN: I am not allow-
g you.

PROF. D. P. CHATTOPADHYAYA:
I have already said about the CBI
case against this firm. 1 am just in-
formed that the court discharged
these people. It is not about this
one but the other CBI case about hid-
es and skins. QGovernment has
preferred an appeal agains: the party
+ {0 the court and it is pending.
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What discussion, if at all, took
place between the Minister and
other people. I do not know. But
Ican tel] you that we served a
show-cause notice on these peciople
asking them to tell who are the ac-
tual users to whom they were sup~
posed to sell these imported goods.
I have also checked up the facts with
the Textile Commissioner's office. L
find that some of the actual users
have not got the materials. That 1s the
party did not sell the imported goods
to them. It is an irregularity that they
have committed. The original condi-
tion was that they could gell it and
they should not earn more than 20
per cent profit. The Ministry took the
caution go that they gdid not make
huge profit or get undue premium
on the sale. That condition was at-
tached. But an inquiry reveals that
they ‘have flouted the condition at-
tached to the original Import Order.

As 1 have said, ! only repeal, if
they are found to have vivlated the
rules and regulations and conditions
attached, they will be firmly and suit-
ably dealt with.

18.22 hrs.

The Lok Sabha then adjourned hill
Eleven of the Clockon Tuesday, Feb-
ruary 25, 1975/Phalguna 6, 1896
(Saka).





